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LOK SABHA DEBATES

—

LOK SABHA

Friday, July 2, 1971 Asadha
11, 1893 (SAKA)

e

The Lok Sabha met at Eleven of the Clock
[Mr Speaker i the Chair)
ORAL ANSWERS TO QUERSTIONS
Indla’s Foreign Debt

*g7]. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to state :

(a) whether India’s net debtor potition
(Internationally) has increased from Rs. 7,118
crores at the end of March, 1968 to Rs. 7,625
crores by the end of March, 1969 ; and

(b) if so, the efforts made by Government
to reduce this burden ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
outstanding forcign debt liability of India
increased from Rs. 6133.18 crores at the end
of March, 1968 to Rs. 6822.35 croves at the

cnd of March, 1969

(b) Efforts are constantly being made by
the Government to reduce dependence on
foreign aid by increasing exports from India,
encouraging import substitution and by mobi-

lising internal sources.

SHRI N.E. HORO: In the reply the
Government have stated that efforts are cons-
tantly being made to reduce dependence
on foreign aid and to increase exports and to
mobilise internal resources and encourage
import substitution. I would like to know
specifically what steps the Government have
taken w0 far in these directions because the
position is that our debts are going up every

!I

year. The Government should not take it so
casually, I would like to know specifically
what steps Government are going to take.

SHRI YESHWANTRAO CHAVAN: As
I told you, naturally I will bave to go
into other details which we have given. As far
as the exports are concerned, we are taking
steps constantly to increase them, For
example, I can give you the figures
QOur ecxports in  1968-69 were Rs. 1338
crores. In 1969-70, they rose to Rs. 1413
crores. In 1970.71 the estimates are
Rs. 1531 crores. This is the way we have to
go. Naturally, we arc making efforts also in
the field of import substitution, That also is
anather way of deing it.

SHRI N. E. HORO : No doubt, you scem
to adopt various ways to liquidate our dehts.
But the net result is that at the end of each
year, instead of liquidating the previous debt,
it is increasing. So, my question is: what
new steps you would take specifically because I
want that the Governwent should take it quite
seriously as Government have started a cam-
paign of Garibi Hatao. So, I would like to
know, what serious steps the Government are
going to take.

SHRI YESHWANTRAO CHAVAN: We
are very serious, The hon. Member scems fo
be rather frightened. I would certainly ask
him not to take thatsort of pessimistic view
in the matter.

AN HON. MEMBER : Don't pay the
debts.

SHRI YESHWANTRAO CHAVAN:
Don't pay ? We can’t take that course. When
we have debts, naturally we want to repay
them and we are repaying.

The question of servicing of debts is getting
difficult. To an extent this is so becawsc
during the Second Plan period and during the
initial period of the Third Plan, the ldans
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that we got were on hard terms. But, after
that, we started getting softer loans and that
helped us and improved the repayment position.
This is the third year we are getting some sort
of debt relief. There are certainly two
advantages. The net debt that we get after
repaying the debts is increased to that extent.
Again, on the new loans we get softer terms,
As a matter of fact, the position is not so

frightening as the hon. Member srems to
view.
SHR1 CHINTAMANI PANIGRAHI:

The hon. Minister has suggested 3 ways of
meeting this challenge regarding debt pav-
ment. In respect of whatever we have under-
taken, in a period of time, our exports will
account for 45% of the debts repayment.
Therefore I would like to know from the hon.
Minister whether, while working out the
foreign debt of India, they have worked out
any schedule to see that by 1975-76, this comes
down gradually. ...

MR. SPEAKER : Still your question is
going on.. ..

SHRI CHINTAMANI PANIGRAHI:
Therefore, Sir, 1 would like to know from the
Minister what specific programmes Govern-
ment has in view so that by the year 1975-76
at least our foreign debt is reduced to at least
20 per cent or 15 per cent.

SHRI YESHWANTRAO CHAVAN: I
can refer him to the Fourth Plan document
where certain projections in this matter have
beea given. Of course, these are based on
certain assumptions. It depends upen many
assumptions, in the ultimate analysis on the
rate of saving being increased, the rate of
cxport being increased, the rate of agricultural
production being increased, ctc. and also
pegged our imports being kept at a certain level.
Certain projections in this regard have been
made in the Fourth Plan document. I don’t
want to take your time and the time of the
House by quoting them. But one thing is clear
that we feel that by 1980-81, things would be
ruch more comfortable.

MR. SPEAKER t Can you help me¢ ? The
longer the question, the shorter should be the
reply and the shorter the question, the longer
should be the reply. This is one way.

SHRI R. S. PANDEY : What is the amount
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which we paid in foreign exchange as commit-
ment charges, that is interest paid ? Money is
not utilised and we are obliged to pay the com-
mitment charges or interest on them. I don't
know whether you have got the figure.

SHRI YESHWANTRAQO CHAVAN: I
don't understand what he means by commit-
ment charges.

SHRI R. 5. PANDEY : You borrow money
for particular project, Work is not done.
You have not utilised the money. You are
obliged to pay commitment charges

SHRI YESHWANTRAO CHAVAN: I
have not got those figures. They get utilised
quickly. We don’t keep them pending. Some
money is certainly in the pipeline. If you put
a specific question, I will give the answer.

SHRI DINEN BHATTACHARYYA : 1
want to know what is the annual servicing
charge ol the loans that are still outstanding,

SHRI YESHWANTRAO CHAVAN: 1
can give you information about it. This 13
the information about the interest charges
that we had to pay, During the First Plan
period, the amount paid back was 22 million
dollars but the interest we paid was 28 million
dollars. During the Second Plan period we
repaid 116 million dollars but the interest was
135 million dollars. This is the period which
was rather difficult period. The loans that
wec had taken in the initial years of ow
planning were on hard terms. Things
started changing later on, I have explained
this question at length becausc, as you said,
Mr. Speaker, the shorter the question, the
longer the reply, because I have to give more
information,

MR, SPEAKER : I wanted to discouragr
Mr. Panigrahi,

SHRI YESHWANTRAO CHAVAN: I
am secking permission of Mr. Speaker to givr
a longer reply, nothing more, If you see the
figure, during the Third Plan period, tht
principal repaic was 642 million dollars whilc
interest was 498 millions. During 196667,
"annual plan period, 213 million was the princi-
pal and 153 million was the interest. During
1967-68, 281 million was the principal and
163 million was the interest. During 1968-69,
315 million was the principal and 185 million
was the interest
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MR. SPEAKER : Next question.

Increase in Air Fare by ladian Adrlines

*872. ;HRI M. M. JOSEFH :
SHRI N. S, BISHT :
SHRI BISHWANATH
JHUNWALA :

JHUN-

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any rise in the Air fares has
been sought by the Indian Airlines recently ;
and

(b) if so, the extent of rise sought and the
reaction of Government thereto ?

'THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SARQJINI MAHISHI) :
(a) aud (b). Indian Ablines have, with the
approval of the Central Government, announc-
«d a fare increase of 15% on all domestic routes
~xcept those in the rastern region where the
wmcrease will be linited to 7% It has taken
+ fTect from 1.7.1971.

SHRI M. M. JOSEPH : Why is there such
a discrimination in respect of fare increase
hetween the castern region and the other parts
of the country ?

DR. SAROJINI MAHISHI : This js only
on account of the fact that the transport faci-
Iitiesin the Eastern region are very much less
and it is also a mountainous terrain. No other
means of transport is convenient. Therefore,
in order to give better facilitics to the people
of the Eastern region, the fare is kept consider-
ably lower as compared with the fare in the
other parts of the country.

MR, SPEAKER : Next question, Member
absent. We go to Question No. 874.

Writing off of States’ Debt

*874. SHRI P. GANGADEB: Will the
Minister of FINANCE be pleased to state :

(a) whether Government have comsidered
the demand to write off the debt of about
Rs. 8,000 crores which is outstanding against
the States a¢ present ; and
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(b) if so, when the final decision in this
regard is likely to be taken ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a)and (b).
No specific demand to this effect has been
formally received nor is Government of India
in a position to accept it.

SHRI P, GANGADEB: Since overdrafts
have an inflationary effect on the economy,
what the Goverament are goiag to do to pre-
vent the States {rom resorting to overdrawing
from the Reserve Bank ?

SHRI YESHWANTRAO CHAVAN: 1
have said earlier also that it is very essential
that we try to impress upon the State Govern-
ments to observe certain financial discipline.
I have made reference to this problem in both
the Budgets this year. I will seck the coopera-
tion of hon. Members to impress upon the
respective States of the urgency of this matter.
It is really a very serious financial problem. Re«
garding this qurstion of the repayment of the
overdrafts, we have certainly helped the States
to find a way out. I think the day before yester-
day was the last day for payment. We have
helped the States by making advance payment
out of the Central Grants and loans and the
share from Central taxation, etc,, which are
due iu July, That part-payment is made. We
have made certain arrangements for giving them
sume loans as ways and means advances,
I would like the House to realise the signifi-
cance of the whole impact of the overdrafts
which were more than Rs. 300 crores. For
example, the ways and means advance for clea-
rance of overdrafts of ncarly B States comes to
nearly Rs. 197,45 crores. This we had to give
as ways and means advance to clear the over-
drafts. This certainly will have to be adjusted
in the remaining period of the year,

SHRI P. GANGADEB: The previous
coalition Government of Orissa have incurred
unrestrained overdrafts from the Reserve Bank
of India in a very cavaliar fashion. It is not
a good thing. I would like to know what
outstanding amounts are there uptodate in
respect of Orisga and the steps already taken
or proposed to betaken by the Centre to
case this situation of the State.

SHRI ,YESHWANTRAO CHAVAN: 1
would not say that Orimsa’s position is as

L
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alarming as for instance of certain other
States. Orima bas certainly observed certain
financial discipline, I must admit, because
it is one of the States which is not in
my list here. The States will have to raise their
internal resources, they must not exceed the
plan provisions which are sanctioned and they
must not go in for more non-plan expendi-
ture. These are the three directions in which
they can exert,

SHRI M. KALYANASUNDARAM : Aris-
ing out of the amswer of the hon. Minister,
may I know which are the States to which
advances were made, and also whether any
State has made representations to the Govern-
ment of India for re-scheduling the payment
of loans so that they can get some relief ?

SHRI YESHWANTRAO CHAVAN: In-
dividual States do make requests for re-schedul-
ing of debts, but what specific information do
you want ?

SHRI M. KALYANASUNDARAM :
About Tamil Nadu.

SHRI YESHWANTRAO CHAVAN: In
the case of Tamil Nadu the position was such
that we had to make an advance payment of
about Rs. 27.75 crores and for residuary over-
drafts up to 20th June, 1971 we bad to make
a provition of Rs. 43.68 by way of ways and
means advance, which is naturally expected to
be adjusted in the remaining part of the year,

SHRI K. S. CHAVDA : May I know the
names of the ecight States the hon. Minister
has mentioned in his reply, which have to
pay overdrafts ?

SHRI YESHWANTRAO CHAVAN:
Andhra Pradesh, Assam, Bihar, Haryana,
Kerala, Mysore, Rajasthan and Tamil Nadu.

SHRI P. VENKATASUBBAIAH : May I
know whether some of the State Governments
have been pressing upon the Central Govern-
ment to sce that the funds are released soon
so that they may not be put to this difficulty
of taking overdrafts from the Reserve Bank,
which is nat of their making ?

SHRI YESHWANTRAO CHAVAN : The
States have their own difficulties, I do not want
to be unsympathetic towards them, but the
whole problem arises out of three things as I
see it. Flrstly, they are not making the pro-
mised cffort for raising their own resources.
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SHRI K. MANOHARAN: You are
wrong, They are sincerely trying.

SHRI YESHWANTRAO CHAVAN: 1
am always wrong, you are always right. That
is the difficulty. I am not discussing any
particular State and 1 am not taking a
high-brow position. I want to be sympathetic
and understanding about the States’ problems
because ultimately the States’ problems are
our problems. But I wish the States also
realise that our problems are their problems.
It is only in that spirit that we can go ahead.

These arc the three ways in which to face
the difficulties. Firstly, necessary efforts to
rais¢ their own resources according to the
Plan which they agree to while discussing the
outlay of the Plan with the Planning Com-
misions. They make certain commitments which
arc not fulfilled. Secondly, they exceed on what
is agreed to outside the Plan. Thirdly, the
expenditure on non-Plan items goes on in-
creasing. On these some care will have to be
taken. In order to kind a way out, we had
made a provision of nearly Rs. 800 crores for
special assistance for the Fourth Plan period.
You must have scen that in this year's Budget
I have made a provision of Rs. 120 crores fur
apecial assistance.

The day before yesterday I had a detailed
discussion with the Governor of the Reserve
Bank and the Planning Minister as to how
to face this problem, because this problem is
getting more difficult not unly for us but for the
States themsclves, Ultimately, the resources
of the Centre are not unlimited, For raising
resources I have to come here and listen tu
your criticism. The national resources are
the same. Bo, wc discussed this question and
we propose to have discussions with the States
individually about their difficultics and pro-
blems. We would like to advise them and
take some advice from them. This is the only
way in which we can go about it.

Agreement signed between the Manage-
ment and the Employees of Indian
Adrlines

t
*875. SHRI NIHAR LASKAR :
SHRI RAMKANWAR :

Will the Minister of TOURISM AND
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CIVIL AVIATION be pleased to state :

(a) whether an agreement between tlte
management of Indian Airlines and the Air
Corporation Employees Union was signed
recently @

(b) ifso, the main features of the agree-
ment ; and

(¢) what would be the economic impact
of the said agreement on the Corporation ?

THE MINISTER OF STATLE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). An agreement was signed on
the 2nd June, 197! in full and final settlement
ot the Union’s charter of demands covering
the majority of categories of workmen number-
ing about eight thousand. The agreement
which comes into effect from 1969-70 provides
for revision of certain scales of pay, increase
in emoluments subject to a minimum of
Rs. 60j- p.m., payment of transport allowance
varying flom Rs. 30 toRs. 35, increase in
washing allowance, flying allowance and meal
allowance with certain measures for improve-
ment in productivity and efficiency, etc.

(¢) The expenditure to the Corporation
comvrquent on the agreement would be as

follows ¢
1969-70 i . 107 lakhs
1970-71 112 ,,
1971.72 154 ',
1972.73 e 164 ,,

SHRI NIHAR LASKAR : Tt is really good
that sound steps have now besn taken for im-
proving the industrial relations between the
employees and the management. I would like
toknow whether there is any guarantce now
that the public will have a safc journey and
will not besubjected to harassment by strikes etc.

DR. SAROJINI MAHISHI: All these
things do go to ensure efficient service by the
Indian Airlines. This agreement will con-
tinue up to March, 1972. All these categorics
of workers, from Grade I to Grade VI, have
given an assurance that they will be giving the
fullest co-operation in discharge of their duties
to the aiglines, '
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SHRI NIHAR LASKAR : This accord
involves some financial liability to the Cor.
poration. Was it because of this that the
fares were increased ? Could it not be met by
improving efficiency ?

DR. SAROJINI MAHISHI : This is one
of the factors leading to a rise in the air fare.
There are other factors also. The aircraft are
now required to take a circuitous route
between Calcutta and Agartala, and the time
taken has increased to 74 hours. from 24
hours. The additional cost of insurance on
account of the additional risk of hijacking has
gone up to Rs. 1 crore, and it is costing
Ras. 8.7 crores in all for the aircraft.

SHRIN. SREEKANTAN NAIR: May I
know why the Government took about two
years to finalise the settlement ? Because of this
long delay there was a disruption of the
Bombay Avro-748 service. May I know whe-
ther that will continue as it used to be in the
past and whether the Government will see
that another seitlement is reached with the
employees so that there is no stoppage of these

flights ?

DR. SAROJINI MAHISHI : The demands
were submitted in May 1969 to the manage-
ment tricd to have some negotiations with the
unions, Negotiations were held in September-
October 1969 and also in the month of
January 1970. But no agreement could be
arrived at. Subsequently it was submitted to
conciliation and conciliation proceedings also
failed.

Subsequently it was submitted in November
1970 to NIT, National Industrial Tribunal
but talks werc going pn outside the industrial
tribunal also between those categories of workers
and the management, Finally the management
could come to certain understanding on 2nd
June 1971 and the court approved of the same
thing.

Therefore no time was wasted in this matter
and continuously negotiations were carried on.
At certain stages, negotiations and conciliation
could not be successful and hence time was
taken. Because the management also had got
certsin  productivity terms in addition to the
demands the workers had placed before the
management. The workers did not agree for
these productivity demands also earlier. There-
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fore they had to take a long time in coming to
a certain understanding.

The case of Avros in fact has nothing to do
with this particular thing., That was altogether
a different thing connected, according to the
pilots, with some defects in the engine parts. .

(Interruptions)

SHRI A. P. SHARMA ; The whole queation
of the revision of the pay of the Central
Government cmployees has been referred to
the Pay Commission. May I know whether
this agreement and pay revision will be affected
by the Pay Commission or is it independent
of the recommendations of the pay Commision,
or it is subject to that ?

DR.SAROJINI MAHISIII ; Since itis a
bilateral agreement it is independent of that.

SHRI BHAGWAT JHA AZAD: May I
know if thereis any clause in the agreement
and as a result of that agreement Government
will have any inspection tn its own department
on the working of the Indian Airlines, where
due to the intransigence of the big officers who
came for Rs. 1200 but arc now drawing
Ras. 3,000 within two months the Indian Air-
lines had to incur a very heavy loss ? Will their

(Bell rung) Mr. Speaker, what is the meaning
of this bell. I shall be grateful if you say that
for future guidance. 1 do not want to be
disturbed like that, Ishould not he treated
like a school boy. What is the mcaning of
this bell ?

MR. SPEAKER : I shalllet you know the
meaning of the bell. This is not a supple-

mentary question ; it is a suggestion,

SHRI BHAGWAT JHA AZAD: Iasked
whether there was any clause in the manage-
ment as a result of that...Let the hon.
Minister say yes or no. Where have I digressed
from the question ?

MR. SPEAKER : You are suggesting some-
thing.

SHRI BHAGWAT JHA AZAD: No, Sir;
1 am asking whether there is any clause in the
agrecment ; they can say yes or no ; Iam not
making a suggestion. , . . (Interrugbtions.)
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MR. S8PEAKER : I do not like Members
to reactin this manner, This isa very bad
way—patting a counter question to me,

SHRI BHAGWAT JHA AZAD: Ispeak
from personal information and want to give
out to the House so that it can use it. There-
fore T am asking this question from the
Ministry.

MR. SPEAKER : Iam bound by the rules
though your personal information is so welcome,

DR. SARQJINI MAHISHI : T am thankful
to the hon, Member for his additional personal
knowledge which he has brought to bear in
this matter. There is a clause in the agreement
it is supposed to be there, it is presumed to be
there, it is supposed to be implemented also.
There may be cases where lack of implementa-
tion of this particular clause might have created
certain disturbances but there is still that inspec-
tion right from the lowest employees to the
highest employee; they are subject to thus
sort of inspection.

SHRI VARKEY GEORGE : May 1 know
whether the air services which were there
before the settlement will be resumed now,
after the dispute has been settled ?

MR. SPEAKER 1 Whether all the services
have been resumed or will be resumed,

DR. SAROJINI MAHISHI: All the
services have been resumed except one or two
which are going to be resumed by the 10th of

July.—(Interruption)
Several Hon, Members rose—

DR, SAROJINI MAIHISHI : Let me com-
plete my sentence.

MR. SPEAKER : Order, order,

DR. SAROJINI MAHISHI: All the Servi-
ces have been resumed——(Fuilerrupéion)

Several Hon, Members roge—~—

MR. SPEAKER : No disturbances in the
House plemse.

DR. SAROJINI MAHISHI: I hope the
hon. Members will bear with me,

SHRI N. SREEKANTAN NAIR: Io
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Kerala, out of the five services to Cochin, there
is only one now.

SHRI A. P. SHARMA : All the services
have been resumed except Patna.

DR. SAROJINI MAHISHI: Almost all
the services on the trunk routes have been
resumed. On the other routes, between Delhi
and Kanpur, while it was thrice in a week,
it willnow be a daily service. The other
servites will also be there. (/nterruption)

MR. SPEAKER : Why are you talking, all
of you, at one time? Let the hon. lady
Minister answer the question.

SHRI RAJA KULKARNI: May I know
whether, after the agrecment, the percentage
ratio of the wages bill to the total operation
cost hasgone up or down? Notin terms of
rupees, hut thr percentage ratio.

DR. SAROJINI MAHISHI : The opera-
tion cost has gone up.

SHRI
ratio ?

RAJA KULKARNIL: Percentage

DR. SAROJINI MAHISHI : Yes; the cost
of operation per air kmt was 1.50 ; now it has
gone up to 1.90 in 1970,

fagre w faela agraan

*876. s} TWTEATT WEW ;. FT
fam w4 ag @ A g0 w9

(%) @1 fagre wrew w W faeha
W% F[ ATRAT FAT 9F W L ;

(=) afe g, ;1 ST AW A
s EFE QU AIg 9 & AU W |-
F7 & faefra ggraar 700 & ; A

() =afz &t & w7 AT TR A
a1 wiafeqr & 7 )

THE MINISTER OF FINANCE (SHRI
YESHWANT RAQ CHAWAN): (a) to (c).
In the context of a request made by the Reserve
Bank of India to arrange the clearance of
their overdeaft by the end of June, 1971, the
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Government of Bihar had recently approached
the Central Government for necessary assistance.
A ways and means advance was accordingly
given to the State Government on the 30th
June to clear their overdraft on that date. The
advance will be recovered within the current
financial year.

1 think I gave all the information about this
entire question for all the States including
Bihar when T was answering the question last
time.

=t TRTEATT Trewt ¢ Ieye WRENRy,
fagreag fager garr vsw &1 ot ands
feafy qad @ & 1 feafa agr as wgw
T 2 fr axard sdwfal f o awens
[ F A fewrw S & AV A @ A
3T F oFA FA F A ITE Fwil
fear | & ag s e g fr fag
ATHTT FY H19W P9 fHaar F91 qC qF
frrgstrmrazamadl & & faar
GIEM qHT 97 T AT & §F @ 7
qqaw FAt @r ¥ fF oarg sR Sy
gz A% & w91 I gE A AG I
@fem ? v g T Adrd A TEE
e § FOTT T FEATE 7

SHRI YESHWANT RAO CHAVAN : I
answered this question, Sometimes, certainly
they raise the question of amistance, etc,
When cases of natural calamities, etc., come in,
we do consider them and we do send central
teamns and we give them centralgrantsand loans
and so forth. As faras the complete relief of debt
is concerned—(/nterruption)—it is not merely
writing off the interest on the loan. Repayment
of loans means the principal and interest. But
at the present moment Government is not
thinking in those terms.

W AT ANt ¢ ¥ ORI
Rt ze a@ & wemF 9T fauam s@
w1 o 8 F fow Toat Y anfus
feafy ®ew § 97 wedy ®Y W a9
¥ %7 FT ST AW E 9AF @ A
AT FE TG WfAg aify Ay ag
v e ot fegfa #Y e @8 &l
gFE ¥ g fawier o% ?
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SHRI YESHWANT RAO CHAVAN: It
is ageneral question. I discussed it only the
day before yesterday—this entire question of
the States finances, particularly arising out of
the overdraft position. Really speaking, we
have very intimate and sympathetic discussions
with the States. So, we have decided to invite
the State officialy in the first instance, so that
we can go into the details ofthe problem.
Then, later on, we propose to invite, if neces-
sary, the Chief Ministers or the Finance Minis-
ters of the States concerned and to go into the
problems and see how to tackle them. That is
the only way in which we can meet the
situations. That process will start after the
budget sestionis over.

aeh awm ¥ afew s s Q@ WA
% fad wgraan

*877. ot wrea fag g : 7 fay
oo ag aw £ g0 w3 R

(%) dsmr w@m § frowdt F
ggare fra fer Tedl &1 o1 349
sy afes ¥ ;

(=) #ar 9 awz ¥ wwAl # fag
fadrg @grmar & &7 § Sqeew 175
®OT §0F K AR #T Fa9 IO qoar
¥ & faafer foar smr ;) ek

() w5 5 #t FRadr afe o
fadw agrar & AT @ § 7

THE MINISTER OF FINANCE SHRI
YESHWANT RAO CHAVAN): (a) to (c).
According to the preliminary assessment made
by the Planning Commission last year, seven
States, viz. Assam, more Jammu & Kashmir,
Kerala, Meghalaya, Mysore, Orissa and Raj.
asthan were expected to have inescapable gaps
in their fesources during the current financial
year. Government have agreed in principle o
provide special accommodation (by way of
loans) to these States out of the provision of
Rs, 120 crores made in the Central Budget of
1971-72 for this purpose. The exact amounts
which may have to be given to individual
States have not yet beea finalised.
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SHRI YESHWANT RAO GHAVAN : This
whale problem arose because when the deci-
sions about central amistance and other matters
were taken, the Finance Commission's repott was
not available. After the Finance Commission's
report was made available—they certainly went
into the special problems of some States—it
was decided that in the case of some States,
special assistance was necessary. Therefore, a
scheme for payment of nearly Rs. 800
crores in the fourth plan was arranged
for some States. In the fint year,
some amount was given. In the second year,
Ra. 175 crores was given. As a matter of fact,
this ultimately rose to nearly Rs. 198 crores.
This year we have made provision for Rs. 120
crores to be given to the 7 States T mentioned.

ot W fag otgw : A faer wE
¥ fawifrd &1 & 9 o I amww AW
FL 39 9T 98 four smom 3 wife-
I T XY wsm w2w, fam i
T a5 T T N qEET Y §
IR W AW F ¥ afaw amufw 3
9T qrae fa=r w3 ?

SHRI YESHWANT RAO CHAVAN:
These are some of the suggestions, [ have
given the present basis of the decision and I
have indicated what we propose to do in the
present budget. About the other States,

naturally it depends on my discussions with
them.

SHRI K. SURYANARAYANA : May!l
know whether the Andhra Pradesh Govern
ment have requested for any special assistance
to implement their schemes, particularly
tchemes which are emential to step up our
food production ?

SHRI YBSHWANT RAO CHAVAN:
Naturally, Andhra Pradesh Government presses
for their esmsential demands ; there is nothing
wrong about it, It it a question of finding
money for our essential demands here abo.
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ot ow qida: asqw WG, IAT
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SHRI YESHWANT RAO CHAVAN: Of
course, the problems of eastern UP are more
important and that is why more and more
attention is being given to it. But certainly that
has to be done through the central assistance
and by having a proper plan. Priority to the
problems of eastern UP  will have to be given
by the UP Government and we will have
to see that they do it. That isall I can say
now.

SHRI T. BALAKRISHNIAH : Is there
any propaosal to give special financial assistance
to Andhra Pradesh to improve the Rayalasee-
ma districts, which arc subject to {requent
drought and famine ?

SITIRI YESHWANT RAO CHAVAN: So
far as famines and natural calamitics arc con-
cerned, wherever they occur a Central team is
«ent which makes a report and on the basis of
that report we give assistance. I know the
problems of Rayalascema are important, So
also the problems of Telengana. I am sure the
Andhra Government is looking into that.

Inclusion of two Ports of Gujarat for
development as Major Ports

*879. SHRI JADEJA : Will the Minister

of SHIPPING AND TRANSPORT be pleased
to state :

(a) whether a memorandum was submitted
to Government by the Nawanagar Chamber
of Commerce sometime ago to include two

ports of Gujarat for development as Major
Ports ;

(b) whether a sub commuttee of Interna-

lional experts has certified the port of Sikka as
2 natural port ; and

(c) what are the obstacles before Govern-

Inent to include two ports of Gujarat for deve-
lopment as Major Ports ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No,
Sir.

(b) Government are not aware of the find-
ings of such a body.

{c) Gujarat has already a major Portin
Kandla, The development of a second major
Port which involves heavy capital outlay can
be considered only if the traffic projections and
the overall economics of such development
justify the investment.

SHRI JADEJA: May I know from the
hon. Minister whether the Bedi group of ports
in jamnagar handle more than 65 per cent
of the traffic in Gujarat area and still only 35
per cent of the amount spent in ports
in Gujarat are diverted to Bedi group of
ports? If Government is not keen to develop
this port, would the government allow a port
trust to be formed in this port ?

SHRI RAJ] BAHADUR : I think the hon.
Member is aware of the constitutional position.
So far as major ports are concerned, they are
the responsibility of the Central Government,
Intermediate and minor ports come within
the purview of the State Government. But we
do assist them in the devclopment of ports by
way of loans,

SHRI JADEJA : The hon. Minister has
stated just now that the major ports are the
responsibility of the Central Government and
intermediate and minor ports that of the States,
Now even though 65 per cent of the trade is
handled by Bedi group of ports, still they are
not being developed. Would they be allowed
a port trust ?

SHRI RAJ BAHADUR : It is a matter for
the State Governmeant. We shall certainly be
agreeable to give assistance in case the teaffic
potential and traffic obtaining warrant that
conclusion,

Fization of pay of Govermment Em-
ployees on their Permanent Absorption

in Public Undutllh"

* 080. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minster of FINANCE be
plcased to state :
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(a) whether imtructions were issued by
Government regarding fixation of pay of
Government servants in Public Undertakings
consequent upon their absarption in Public
Undertakings and ifso, what were those ins-
tructions ; and

(b) whether the above orders were later on
withdrawn and il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). A statement is laid
on the Table of the House

Statement

(a)and (b). Government's present policy
with regard to the absorption of deputationists
from the Government services in Public Enter-
prises has been finalised, pursuant to the recom-
mendations ‘of the Administrative Reforms
Commision in their Report on “Public Sector
Undertakings”. As regards the pay on absorp-
tion of the deputationists in a public enterprise,
Government’s policy has been that this has to
be mutually negotiated between the individual
and the Public Enterprises concerned. With
regard to top posts alio, it has been decided
that the salary ccilings for the relevant post
can be relaxed in individual cases, according
to merit, Necessary introductions to this effect
had also been issued.

Certain general orders were issued in
January, 1970, prescribinga set formula for
fixation of pay of Government officers on their
absorption in ex-cadre posts in quasi-govern-
ment organisations, autonomous bodies, ete,
It was mentioned in these orders that the same
will also be applied to absorption in Public
Enterprises. But most of the Public Enterpri-
ses are companies registered under the Indian
Companies Act. Having regard to this, and
alio the Government's policy, with regard to
absorptions in Public Enterprises, crystallized
following ARC's recommendations, the matter
had to be re-examined, inso far as Public
Enterprites’ are concerned, and the general
orders isued in January, 1970, had to be
modified. The amending orders were imned
in March, lrﬂ.

ot T ¥rwe wew fag: asw
weYey, ewdz ¥ gy e fear war
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fir orardy, 1970 H g Y g W
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SHRI K.R. GANESH: The Government
order was issued with regard to officers
working in autonomous bodies and suchlike
organisations fixing their pay and other conce-
ssions when they optto be absorbed in these
organisations. This order watx made applica-
ble also to the public enterprises when this
order was issued in January 1970. Later on
when the whole problem of personnel of the
public undertaking was considered in the
context of the decisions on the report of Ad-
ministrative Reforms Commision. Out of
these considerations it merged that since the
public undertakings are to have their own
managerial cadre and since officers working
there have to opt by aspecific time, certain
incentives would continue to be necessary for
those officers who will opt permanently for this
and as a result of this the amending orders
relating to them were issued in March 1971.

st qwdrwe wew fay . arsy
W, & qur ar fR ag A ge-
arer §, forel qgeft ol # ¥ far
wgr, afew ag ¥ A # agw fegr wan?

U NA—HA FAT § wawr
fr wefafrgfer foad sfom &
AT 9T I < frar & e
g § f qefufredfen foared sefe
 fod w7 qrf, sred & ogw and
7wl ¥ A wrf ? s agd Ak
ot oY wft ¢ I gwy farare w4 A
feqr may ?
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SHRI R. K. GANESH: The Administra-
tive Roforms Commission did not lay down
the service condition of the officers who were
to be permanently observed in the public
sector undertakings, These had to be fixed by
the Government. The main rationale of the
second order is that there are number of officers
who are working in public sector undertakings,
the Government having decided that these
officers if they want to continue in the public
sector undertakings and were found suitable
then they should be permanently absorbed and
they should give option upto a particular point
of time,

The second point is every public sector
undertaking have their own scale of pay and
service conditions of one public sector under-
taking differ from the service conditions of
another public sector undertaking. So, the
modified order could not be applicd because
if these officers opt for permanent absorption
in public sector undertakings then that must
be on the basis of negotiating their own service
conditions because they are leaving asecure
job and opting for the public sector under-
taking,

sit Tradvere s feg : 3T & AR
aga & afewrs quet-dfee §, @ fag
Tfrea Y woeg 3 | & oA WTE g
fr 77 qfeds greongaw & fag mEs-
AET FAA A GHX F FHA AN
frara g ?

weaw T © ATF O T g
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it Tredvere e fog W QN OE
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Report of Eaquiry Commission on
N.F. C. Organisation

*g8]1. SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleaged to state :

() whether a one-man Enquiry Commis-
sion was appointed to go into various allega-
tions pertaining to the National Fitness Corps
Organization ;

(b) whether the Commmission submitted ita
report long back ;

(c) if s0, whether a copy of the report would
be laid on the Table of the House ; and

(d) the action taken by Government on the
said report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) Yes, Sir.

(b} The Commission submitted its report
on 24th February, 1971.

(c) and (d). The recommendations made
in the Report are under examination. A sum-
mary of reccommendations made and the
Government'’s decisions thercon will be sup-
plied to the Lok Sabha Secretariat.

ot woqTe WY FT ag A% § R
GHOE--FHWA A A I §T THATES &
fag fesoe fFar @1, 9@ aF AgEN A
xg WT T AT W A e 7

SHRI K. S. RAMASWAMY : The Govern-

ment is examining the report of the Commis-
sion and a decision will be taken in the matter.

Mo eye: 4 R @ E
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SHRI K. 8. RAMASWAMY : The exami-
nation will be over very soon and we will make
available the decision to the Secretariat very
soon. With regard to the question of transfers
being made to the States some representation
has been made by the employees’ association
to the Government and they are being negotia-
ted upon.

SHRI S. M. BANER]JEE : There are 7,000
instructors and under the decentralisation
scheme they were togo to the Statc Govern-
ments, Most of the State Governments have
refused to take them, When we are confronted
with aggressive designs both from Pakistan and
China and there are 7,000 militarily trained
persons, would Government try to keep thus
organisation under the Ceatre instead of
decentralising it ; if so, what is the reaction of
the Government ?

SHRI K.S. RAMASWAMY : These em-
ployees arc already working in the States, It
was decided to decentralise this organisation
and get them absorbed in the States, This
decision is in the process of implementation.
Meanwhile, a representation containing certain
demands bas been received and that is being
examined.

SHRI S. M. BANERJEE : Most of the
Gtate Governments have refused to take

them.

SHRI K. 8. RAMASWAMY : Some State
Governments have accepted to take them ;
some others have not yet replied.

JULY 2, 1971
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Policy for Pricing and Subsidy on Ships
buil¢ by the Hindustas Shipyard, Vieakha-
patnam

*g82. SHRIMATI BIBHA GHOSH:
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state the policy evolved
for pricing and subsidy on ships built by the
Hindustan Shipyard at Visakhapatnam ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : Hitherto, ships built at the
Hindustan Shipyard Ltd., Visakhapatnam
have been made available to Indian ship-
owners at international parity prices. But as
the cost of construction in the Hindustan Ship-
yard has been higher than the sale price, the
difference between the two has 3o far been
paid by Government to the Shipyard in the
form of subsidy. However, a fresh policy for
pricing and subsidy on ships is under consi-
deration and a final decision in this regard is
expected to be reached shortly.

SHRIMATI BIBHA GHOSH: I would
like to know from the Minister whetheritisa
fact that the capital basc of the Hindustan
Shipyard has been unduly inflated due to the
policy of Government and whether the colla-
boration agreements with the foreign countries
to make components have also led to the in-
crease in the cost or price of the ships.

SHRI OM MEHTA : Yecs, Sir; the prices
of components have incréased and this also
has led to the increase in the price.

SHRIMATI BIBHA GHOSH: I would
like to know whether it is also a fact that the
inflationary policies of the Government and
the increasipg prices made the indigenous pro-
duction, that is being used in the shipyard,
more coitly escalating the prices of the ships.

THE MINISTER-OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): I aw
afraid, I cannot agree with the hon. Member,
because there is no question of inflationary
policies at all, The policies are very well cot
sidered policies. So far a1 the shipbuildiog
industry is concerned, I think, the hon, Mem-
ber should realise that the cost of shipbuildiog
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has been mounting up in recent years not only
in the case of our shipyard but in the case of
shipyards all over the world.
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Wt oo wgge . Fgar agw faw
F o g
Loan to Tamil Nadu by World Bank
*884, SHRI MOHAMMAD ISMAIL :
Will the Miniiter of FINANCE be pleased to

state ;

(2) whether an agreement has been signed
recently between the World Bank and the
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Government of India about the loans to be
given to Tamil Nadu Government ; and

(b) if so, the main features thereof ?

THE MINISTER OF FINANCE (SHRI

YESHWANT RAQ CHAVAN): (a) The
Government of India signed an Agreement on

the 11th June, 1971 with the International
Development Association, an affiliate of the
World Bank, for a credit of § 35 million
(Rs. 26.25 crores) for the Tamil Nadu Agri-
cultural Credit Project.

(b) The main features of the Agreement
are contained in the statement laid on the
‘Table of the Sabha.

Statement
Tamil Nadu Agricultural Gredit Project

The I. D. A. Credit of § 35 million is inten-
ded to assist the implementation of the Tamil
Nadu Agricultural Credit Project, which con-
sists of

(a) A two and half year programme to
finance investments in minor irrigation, land
levelling, land drainage and improvement and
farm mechanisation (including procurement
of about 1500 tractors) for Beneficiaries through
Primary Land Development Banks and parti-
cipating Commercial Banks, which loans will
be refinanced by the Agricultural Refinance
Corporation.

(b) The provision of spare parts for tractors.

(c) The provision of well-drilling equipment
and earth-moving machinery,

(d) Consultancy arrangements
Ground Water Directorate.

for State

2. Out of the credit amount of § 35 million,
asum of § 24.8 million (Rs. 18.6 crores) will
be given as a certain percentage of the rupee
expenditure, incurred on loans for minor irri
gation, land levelling and drainage. The
remaining amount of § 10.2 million (Rs. 7.65
crores) will be utilised towards payment of the
foreign exchange cost of imported tractors and
their spares, well drilling equipment and earth.«
moving machinery, and consultancy services,

3. The L D. A. Creditis repayable in 30
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yean including a grace period of 10 years with
only & service charge of three-fourth of one per
cent per annum on the principal amount out-
standing from time to time,
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SHRI K. SURYANARAYANA : The state-
ment made by the han. Minister says :

" “The I. D. A. Credit is repayable in 50
years including a grace period of 10 years
with only a service charge of three-fourth of
ooc per cent per annum on the principal
amount outstanding from time to time."”

I would like to know whether it is to be paid
in any foreign exchange or in rupees by the
Government.

SHRI YRESHWANTRAO CHAVAN: I
think, it will have to be paid in foreign exch-
ange as well. If the hon. Member looks at
para 2 of the statement, it says :

“Out of the credit amount of § 35
million, a sum of § 24.8 million will be
given as a certain percentage of the rupes
expenditure. ...,"

Ifhe goes through that particular paragraph,
it will be clear to him.
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SHRI YESHWANTRAO CHAVAN: 1
certainly share the view that one must natural
ly go on reviewing the position constantly.
One cannot keep one’s mind closed. So
far the World Bank projects were parti
cularly related to nonm-agricultural sector.
We have persurded them to look into the
agricultural sector now. They are taking in-
terest in certain agricultural projects. In the
case of Andhra Pradesh, for example, we are
trying to get loan for Pochampad project. In
view of our new policy, naturally, one will
have to be constantly vigilant and review the
position from time to time.

SHRI K. D. MALAVIYA : Why should
not the initiative be left to the Central Govern.
ment?

SHRI YESHWANTRAO CHAVAN: I
think, the initiative is with the Central Govern-
ment. It is not that something is imposed by
anybody onus. It is on our own initiative.
Even if the State Government shows interest,
they prepare the project and then we approve
it. Then alone the things are takenup. Itis
pot that somebody has imposed certain schemes
on us.

IAT AW TEAT NC T 6 97
et & fod o oFw w R & wRew
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THE MINISTER OF FINANCE (SHRI
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YESHWANTRAO CHAVAN): (a) to (c).
The borrowing programme of Uttar Pradesh
Government, ss also of other State Govern-
ments, is under counsideration of the Reserve
Bank in consultation with the State Govern-
ments concerned and the Government of India.
The details of borrowing pogrammes .of the
States will, as usual, be announced by the
State Governments and the Reserve Bank near
the time of floatation.
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SHRI YESHWANTRAO QHAVAN:
Normally I don’t deal with the lotterics.

MR, SPEAKER : The Question Hour is
OVEr now,

Wetake up the Shart Notice Question of
DRI v. x. Rn V‘l‘lﬂal’ljﬁ R.-o.
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SHORT NOTICE QUESTION

Setting up of Hospet Steel Plant

S.N.Q:4 DR.V. K. R, VARADARAJA
RAO: Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether foundation stones have been
formally laid and work already started on the
construction of Steel Plants in Visakhapatnam
and Salem ;

(b) when similar action is proposed to be
taken regarding setting up of Hospet Steel
Plant in Bellary District ; and

(c) the steps centemplated to be taken by
way of advance action for training local people
and giving them employment opportunitics
both in the construction as well as in the
operation of the proposed Steel Plant ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMANGA-
LAM) : (a) and (b). The work on Salem and
Visakhapatnam Steel Projects has been for-
mally inaugurated. The work on Hospet Pro-
ject will be formally inaugurated after the
current monsogn scason.

Parallel work on all the new Steel Projects
at Salem, Hospet and Vizag is in progress,
There has been no delay in relation to taking
preliminary steps at the Hospet Steel Plant
site,

(c) No difficulty is anticipated in the re-
cruitment of personnel during the construction
stage and preference will be given to the local
people, in accordance with the policy of
Government on this subject,

Suitable training programmes will be orga-
nised in due course to mect the requircments
of personnel during the operation and mainten-
ance stage,

DR. V. K. R. VARADARAJA RAO: I
must thank the hon. Minister as far asthe
reply to parts (a) and (L) of my question is
concerned. The people of Bellary are anxious
that just as thc Salem and the Vizag atcel
plants have been inaugurated and their foun-
datlon stunes laid by the Prime Minister, they
hope that the Prime Minister would also be
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good enough to lay the foundation stone of
the Hospet Steel plant and I hope the Minis-
ter will be able to give us an assurance when
we make a request in that regard.

When we come to the third part of my
question; I feel rather disappointed because,
to be frank, we did not except that the Minise
ter would give me what I would call, a ros.
tinc answer. Sir, great expectations have been
roused. .

MR. SPEAKER : Plcasc ask your question.

DR. V. K. R, VARADARAJA RAO:
According to the Institute of Applied Man
Power Research, the Bhilai Steel Plant gave
employment to 32,317 persons of whom 25,000
were on the works, 2,000 on Administration
and 4059 on the Township. I won't give
similar figures for other stecl plants.

QUESTION NO. 1 : whether any estimate
has been made by the Ministry of the employ-~
ment potential of the Hospet steel plant and if
80, what 1s the estimated number of people who
will get employment and much more impor-
tant, what is the estimated break-down of
cmployment potential by statistics because
people are anxiously looking forward to know-
ing what they would get out of this steel plant.

QUESTION NO. 2..
MR, SPEAKER : You can do it later on.

DR. V. K. R. VARADARAJA RAO:
This is my first question, Sir. Every member
is asking a series of questions....

SHRI PILOO MODY: You may say
‘(3): (b}n (c)'°

DR. V. K. R. VARADARAJA RAO:
I am grateful to the hon. Member for guiding
me.

MR, SPEAKER : They must be inter
linked—(a), (b), (c).

DR. V. K. R. VARADARAJA RAO:
(b) From what litde study I have made of the
employment patternin the Bellary Steel Plant—
I have had the occasion to sce the study which
has been made by a team sent by the Aadhra
University about the employment pattern in
the steel plant in Bellary—1 find that the stall
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employed are engineers, diploma-holders,
people with qualifications from industrial
training institutes, ordinary matriculates,
skilled people and unskilled people. All of them
require different kinds of training. Ithought
that instead of saying that suitable training
measures would be taken, the hon. Minister, bes
cause he knows the amount of time that it takes,
would tell us what his Ministry is doing in
regard to advance action for scttng up a train-
ing institute, As he knows, in Bhilai there is a
training institute already, In Jamshedpur
there is a training institute in the private
sector, and it is a first class training institute.
So far as Bellary is concerned, we do not have
any engineering college there. Would the hon.
Minister think of establishing an engineering col-
lege in Bellary with suitable courses and training
programmes appropriately tailored to the
requirements of the Hospet steel plant so that
the local people and the people in the neigh-
houring areas get the opportunity ?..

MR. SPEAKER : This is an innocent way
of asking a supplementary question, Let the
hon. Member kindly ask a straight question
now,

DR. V. K. R. VARADARAJA RAO:
Sir, you must be a little patient with a new
Member, as far as this part is concerned. I am
playing the rolc of a representative of the

people,

MR. SPEAKER : I treat both Shri Bhag-
wat Jha Azad and Dr. V. K. R. Varadaraja
Rao as new Members.

SHRI BHAGWAT JHA AZAD : I am not
a Member. . I have gone from this side to the
Treasury Benches and from there I have come
back again as a Member. But my hon. friend
bas only been there as a Minister and it is only
Dow that he has come to our side,

MR, SPRAKER: So, he is the only new
Member,

DR. V.K.R. VARADARAJA RAO: I
Wwould like to ask the hon. Minister whether
his Ministry is thinking of establishing, in con-
s‘:lIhl»!im-x\urit!:theau.uttu.\l-ltit.'ammlalmt'.l.ln:lm-
Sinccring coliege in Bellary with coursed and
‘aining programme appropriately tailored to
the requirement of the steel plants, Would be
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also consider reorienting the existing courses
in the polytechnic and the industrial training
institute that are already there in Bellary.?
Then, I would also like to know this. This is
part (d) of my question, and this is about the

MR. SPEAKER : When the hon. Member
was a Minister, he was protesting against such
type of volleys of questions,

DR. V. K. R, VARADARAJA RAO: If
one were to remember all of one’s past history,
I do not know....

SHRI MOHAN KUMARAMANGALAM :
1 do not protest.

DR. V. K. R. VARADARAJA RAQ: 1
shall ask part (d) of my question and then I
shall wait for my second question,

Is the hon. Minister aware that the previous
Education Minister had initiated a joint inten.
sive educational development project in Bellary
district, which is now in operation, with the
specific purpose of linking up education with
cconomic development ? 1t is very important,
the whole question of the steel plant, ancillary
industries, training programmes, man-power,
employment and so on all have to be linked up
with this educational project. So, I would like
to know whether the Minister is aware of this
project and what steps he iy taking in conjunc-
tion with the Education Ministry to see to it that
there is proper dovetailing between the inten-
sive educational development project and the
man-power planning and training programmes
for the Hospet stee! plant.

SHRI MOHAN KUMARAMANGALAM ;3
Four questions have been asked during the
last five minutes. The first is in regard to the
categorywise requirement of personnel, and
be has asked whether we have made ADnY amem-
ment till now, The assessment is being made
by the consultants, the Central i
Design Bureau and they will be able to give
us the figures in their feasibility report which
I expect in November, 1971,

Secondly, regarding the question of estab-
lhhiua&ﬁninginnimumenﬁneuingcdlqg
iuB:lhry,partimﬂarlyforminiagpmwho
bave specialised skills needed for a steel plant,
this matter would be taken up after we have
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got the feasibility report, becausc according to
our understanding there is yet some consider-
able time before we shall need all those pertons
to come to work.

Regarding the construction programme, the
initial steps arc being taken, but naturally they
are ofa very preliminary character, because
until the feasibility report is made available,
we cannot proceed further in the mateer.

‘Then, finally regarding the excellent proposal
of the previous Education Minister—naturally,
it must be excellent, considering that it came
from my hon. friend himself—I can assure him
that I have read the correspondence, because
the officers naturally anticipated that I should
read tbe correspondencc and so on—and I
have read it—between himself when he was
occupying that exalted position, and my pre-
decessor, Shri B, R, Bhagat, and the stcps that
he wanted should be taken are being taken.
The officer whom he deputed is on the job,
and I think that he is aware of the rest, and I

need not tell him.

MR. SPEAKER : So far as the sccond,
third or the fourth question is concerned, hon.
Members should wait for their next turn. But
1 find that the rule of permitting two questions
is being exploited, and hon. Members are
asking four or five questions in one turn. I
think that we shall have to amend the rules,

DR. V. K. R. VARADARAJA RAO: Itis
nice to be disciplined after having disciplined
others for about 35 years. [am grateful to
you, Sir, for this.

The only question that I wanted to ask the
hon. Minister was this. Since he has referred
to the considerable amount of time that will be
taken, I would like to ask him whether he has
made some kind of preliminary study of the
time-pattern involved, when the plant is expec-
ted to be started, when it will be commissioned
how long it will take to train the people, in
what way he will see that maximum possible
oppoﬁunitiumbcin;nimto the local
people. Tam not being parochial when I ask
this question. I want this thing to be done
not oply for the steel plant in  Bellazy but also
for the steel plant at Visakhapatnam or the
steel plant in Salem.

SHRI MOHAN KUMARAMANGALAM :
Bo far as the queation of having time-bound
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targets at different stages is concerned, I think
the hon. Member will appreciate that it is
dufficult to fix time-bound stages until the feasi-
bility report bhas been brought out. It is
dangerous to make promises here without
actually bringing them down to earth. There-
fore, what we: are trying to do is not to make
wild promises but to keep ourselves to definite
statements based on accurate and concrete
studies. Therefore, I would request the hon.
Member to appreciate that not only in relation
to Hospet but also in relation to Visakhapatnam
and in relation to Salem, we have put certain
broad targets, namely that by some time like
1978-79, we should be able to bring these
plants into operation, 2 million tonnes for
Visakhapatnam, 2 million tonnes for Hospet,—
both are mild steel plants—and 250,000 tonnes
so far as Salem is concerned because it is an
alloy steel plant, which has certain specialised
equipment and products also are of a certain
specialised character. So, I can only assure
the hon. Member thatit is our intention to
keep to that target, As regards how the steps
are going to be taken between November, 1971
when the feasibility report will be in our hands
and the actual production of mild steel in
1978-79, I think that it is better that I do nor
make any commitments but I will come before
this House after the feasibility report has been
examined and we have taken decisions in
relation to it.

SHRI 8. M, KRISHNA : Have the Govern-
ment of Mysore fulfilled their part of the
obligation, namely that of acquiring land, and
if so, could we have an idea of the extent of
land that has been acquired by them for the
Hospet steel plant, and bave the Government
alio finalised the spot or the site where the
proposcd steel plant is going to be set up in
Mysore ?

SHRI MOHAN KUMARAMANGALAM :
1 would request the hon. Member to put a
separate question about the exact extent of
land acquired and I shall give him the infor-
mation available to me. So far as the question
of siteis comcerncd, after some considerable
debate and discussion, the site of the steel plant
bas been fixed, and as has been mentioned in
the ‘apawer to the maia question, we hope t
have the insuguration soon sfter the monsood
s aver,
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SHRI MURASOLI MARAN: Iam sorry
to say that while the former Minister Dr.
V.K.R.V. Rao had a national outlook, we
find that Mr. Varadaraja Rao, the present
Member is very parochial and gerrymandering
in thesense that he wants an engineering
collegefor recruiting personnel for Bellary alone.
While there are thousands of unemployed
engineers, what necessitates the setting up of
an engineering college in Bellary alone ?

SHRI MOHAN KUMARAMANGALAM :
The hon. Member will have appreciated that
I have made it clear that no decision has been
taken as yet on starting it, thatis, on whether
itis necessary to start a new college in Bellary
atall, But I think the hon. Member also
knows that there is a regional engineering
college in Salem also. So, so far as Salem is
concerned, I think that job is done already.

WRITTEN ANSWERS TO QUESTIONS

Expenditure Incurred on Hangar
Complex at Bombay

*873. SHRI M. M. HASHIM : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleaged to state ¢

(a) whether the hangar complex at Bombay
has been completed ;

(b) if so, the expenditure incurred thereon ;
and

(c) the number of aircrafts to be accommo-
dated in the hangar ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SARQJINI MAHISHI) :
(a) The hangar complexes of Air India and
Indian Airlines under construction at Bambay
Airport are expected to be ready by Decem-
ber 1971,

(b) The cost of the Air India hangar com-
Plex is estimated at Rs. 153.8 lakhs while that
of the Indian Airlines complex (excluding the
cost of adjoining apron and connecting taxie
tracks) at Rs, 124 lakh,

(c) The Air India hangar will beable to
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accommodate one Boecing 747 at a time. The
Indian Airlines hangar will be able to accom-
modate up to 10 aircraft of all types including
a few Caravelles, even,

*878. SHRI 8. M, KRISHNA 1

SHRI DEVINDER
GARCHA :

SINGH

Will the Minister of FINANCE be pleased
to state :

(a) whether France has agreed to raise it
share of aid to India through the Aid India
Consortium ;

(b) if so, whether France was the only
member of the Consortium which had indica-
ted an increase in the share of aid this year;
and

{¢c) whatis the extent of increase in aid
offered by France to India ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Yes, Sir. Increase in aid by France to India
for 1971-72 amounts to Rs. 2.70 crores (FF 20
million) as compared to the level of her aid
for 1970-71,

Apart from France, Canada, Japan, the
Netherlands, Norway, UK, USA, and the
International Deveclopment Association have
indicated increased assistance to Indin for the
year 1971-72 as compared to the year 1970-71,
The indications of aid by members of the Aid
India Consortium are, however, tentative and
are subject to necessary approvals by respec-
tive Governments. The increased aid by the
International Development Association is
subject to timely replenishment of its resources
by Member Countries,

Taxsation Commission

*353. SHRI RAMCHANDRAN KADAN.
NAPPALLI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have comsidered
any proposal to have a Taxation Commission
mmm’



39 Wriitan Ansiers

{b) if so, the decision taken in the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
There is at present no such proposal under the
consideration of Government.

Installation of Metal Detectors at Palam

*886. SHRI B. S. BHAURA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are installing
metal detectors at Palam and some other aire
ports as part of anti-hijack measures ;

(b) whether the present method of search=

ing the passengers before they board the air-
craft would continue aflter this new-device 1

installed ; and
(¢) if s0, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROQJINI MAHISHI) :

(I) Yes, Sir.
(b) Yes, Sir,

(c) Metal detectors are essentially electro-
nic devices which assist in quickly identifying
persons carrying metallic iteios but cannot be
substituted for frisking or searching. In order
to ensure 100%, security check againse carriage
of fire arms, explosives, etc. by passengers,
the physical check is cssential.

Lead Bank Scheme

#887. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to state ;

(a) what is the ‘Lead Bank® Scheme ;

(b) how much money Government propose
to spend on this scheme and where ; and

(c) the likely outcome of the scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)
Salient foatures of the Lead Bank S8cheme were
explained in the course of the answer given in
reply to Unstarred Question No. 2541 on 18th
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Juae, 1971 . However, these are agein indie
cated briefly in a statement laid on the Table
of the House.

Statement

Under the ‘Lead Bank Scheme’ formu-
lated by the Reserve Bank in December, 1969,
all the public sector banks and a few banks in
the private sector have been allotted districts
in the country, mostly in a cluster or clusters,
in which they are expected to play the lead
role to bring about intensive development of
banking on a planned basis. The Scheme was
formulated in the wake of the recommenda-
tions of the Study Group of the National Credit
Council set up in October, 1968 under the
Chairmanship of late Dr. D. R. Gadgil for
adoption of an “arca approach” to develop-
ment

2, The hanks are expected to act as cataly-
tic agents to initiate and promote develop-
mental activity in the districts allotted to them
in collaboration with other financial institu-
tions and agencies. For this purpose, they are
first required to conduct quick and broad
surveys of the districts identifying centres
where bank offices could be established and
locating areas and sectors urgently in need of
bank services. The lead bank would have no
monopoly of banking service in a district and
the opening of few branches is expected to be
done by all banks acting in concert.

3. The responsibility of taking up the lead
role for development of banking under thr
Scheme is primarily that of the banks con-
cerned, There is no proposal for any expendi-
ture by the Government on the Scheme,

Strike Notice Served by Gujarat Port
and Dock Workers® Federation

*888. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

{a) whether Gujarat Port and Dock Workery'
Federation has served strike notice on Govera-
ment ;

(b) ifso, what are the main demands put
forward by the Federation ; and

(c) the steps taken by Government to avert
the strike ?
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THE MINISTER OF PARLIAMENTRAY
AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHKI RAJ BAHADUR): (a)No, .

8ir.
(b) and (c). Do not arise.

Tax Evasion by Birlas and others in
1965-70

*889, SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased to
state : Ll

(a) whether there was an allegation of tax
evasion against the Birlas in the year 1969.70 ;

(b) the names of other monopoly houses
against whom similar allcgations were made ;
and

(c) the specification taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) During the year 1969-70
some allegations of tax cvasion by asscasces
connected with Birlas have come to the notice
of the Income-tax Department,

(b) Allegations of lax evasion are received
in respect of individuals, firms and companies
and not in respect of any group as such. Com-
pilation of information in respect of various
individuals, firms and companics connected
with various groups mentioned in the Mono-
polies Commission Report will require consi-
derable time and labour. If information is
required in respect of any specific group the
same can be obtained and furnished,

(c) The specific allegations in the three
cases at (a) above are being investigated under
the supervision of the D, I. (Inv.). The investi-
gations are in progress,

Facilities for Passengers at Kanpur
Adrport

*890. SHRI S.M. BANERJEE: Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the airport at Kanpur needs
complete renovation ;

(b) whether the present airport can hardly

ASBADHA 11, 1893 (SAK4)

Written Ansiwers 42

accommodate the passengers ;

(c) whether minimum facilities do not exist
for passengers there ; and

(d) if so, the steps proposed to be taken by
Government to improve the facilities ?

THE MINISTER OF STATE IN THE
MINISTRY QF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). The existing terminal building
built by Indian Airlines in 1964 at the Kanpur
(Ghakeri) aerodrome belonging to the Ministry
of Defence is inadequate for present day
requirements.

(c) Fans, lights and chairs and a toilet have
been provided.

(d) Provision has been made in the current
Five Year Plan of the Civil Aviation Depart-
ment for construction of a new passenger
lounge for 200 persons at the acrodrome,

Response for Group Gratuity-Cam-Life
Insurance Scheme

*891. SHRI 8. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) the response that group gratuity-cum=
life insurance scheme has evoked so far and

how it differs from the traditional scheme ;

(b) the arcas alrcady covered or proposed
to be covered by it ; and_

(c) the steps being taken to popularise this
scheme in all establishments employing organis-
ed manpower ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
The Group Gratuity-cum-Life Assurance
Scheme was introduced by the L. I. Q. in the
year 1962 and as on 31st March, 1971, Group
Gratuity-cum-Life Assurance Scheme has been
introduced in 179 institutions, The Group
Gratuity-cum-Life Assurance Scheme is a
scheme of insurance designed for the purpose
of funding retirement gratuity and provision of
insurance protection to the employees in the
event of premature death, While the normal
gratuity benefit payable on death is related to
the actual service put in by the employee upto
the date of desth, L, L C's Group Gratuity.
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cum-Life Assurance Scheme enables employen
to provide not only gratuity on retircment but
also higher death benefit based on the anticipa-
ted total service of the employee upto the
retirement date and thereby provides an
clement of insurance protection even while in
active service,

The Group Gratuity-cum-Life Assurance
Scheme has been introduced in 179 commercial
industrial and other institutions both in the
private sector as also in public sector all over
the country. In particular the schemes are in
operation in large public sector institutions
like Gujarat State Road Transport Corporation,
Maharashtra State Road Transport Corpora-
tion, Mysore State Road Transport Corpora-
tion, Canara Bank, Bangalore Municipal
Corporation, Gujarat State Finance Corpora-
tion and Hindwtan Antibiotics. L. 1. C. is
taking steps to popularise the Group Gratuity-
cum-Life Assurance Scheme among the em-
ployers and to introduce it in as many inatitu-
tions as pomible, Recently, the L.I. C. has
substantially reduced the premium rates,
liberalised the terms of profit-sharing and
simplified the underwriting procedurcs under
group schemes thereby making the Group
Gratuity-cum-Life Assurance Scheme more
attractive.

Study oa Tax Structure and Distribution
of National Income

*892, SHRISHYAMNANDAN MISHRA :
Will the Minister of FINANCE be pleased to
state :

(a) whether any study is being made to
measure the effect of tax structure on the
levels of distribution of income and its efficacy
as an instrument to bring about a shift in the
distribution of national income ; and

(b) whether there is any cell in the Ministry
for a study of this kind ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) ; (a) and (b).
While the efficacy of progressive taxation as an
instrument, which brings about changes in
income distribution, is mpot in doubt, the
inadequacy and the limitations of tax data
however, inhibit drawing any precise conclu-
sions about the extent of redistribution effected
due to the operation of the tax instrument,
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Despite this handicap, periodical studies are,
however, undertaken by official as well as
private research organisations to measure, even
if approximately, the effect of tax changes on
income distribution. In the Ministry of
Finance, the Central Board of Direct Taxes
and the Economic Division in the Department
of Economic Affairs are mainly responsible for
carrying out such studies.
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Puanishment to Income-Tax Officers for
Accepting Bribes

*814. SHRI JYOTIRMOY BOSU: Will
the Minister of FINANCE be pleased to state :

(a) the names and designations of Income-
Tax Officers in each State, who were arrested
and punished for taking bribes during the last
one year ; and

(b) thetotal amount of money involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R
GANESH): (a) and (b). There is no case of
any Income-Tax Officer who was arrested as
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well as punished during the last one year.
However, Shri B. R. Sant, Tax Recovery
Officer (Income-Tax Officer), posted at Agra,
was arrested in New Delhi on the 11th May,
1971 while accepting a sum of Rs, 2 lakhs as
illegal gratification from the Manager of a
foreign Bank. Further investigation into the
matter is in progress.

National Rayon Corporation, Bombay

*895, SHRI TRIDIB CHAUDHURI:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Governments attention has
been drawn to the serious differences between
two groups of Directors led by the Kapadia on
onc hand and the China is on the other in the
context of impending annual general meeting
of the National Rayon Corporation of Bombay
and tbat of the order passed by the Company
Law Board under Section 409 (1) of the Com-
panies Act ; and

(b) whether Government have kept a watch
over the situation and contemplate taking any
action open to the Government under the
Companies Act or any other Act to stop such
unhealthy State of affairs in big Private
Companies ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(2) and (b), Yes, Sir. An order under Sec-
tion 409 of the Companies Act has been passed
and is to remain in force upto 31-12-1971. The
Company Law Board has also since appointed
two Government directors on the Board of the
Company under Section 408 of the Companies
Act, 1956 for a period of 2 years.
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Unpaid and Unclaimed Dividends of Joint
Stock Companies

*897, SHRI H.N. MUKHERJEE: Will
the Minister of COMPANY AFFAIRS be

pleased to state

(a) whether Government have any estimate
of moneys accumuiated every year in the hands
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of Joint Stock Companies as “unpaid and
unglaimed dividends™ ;

(b) whether such accumulated moneys lapse
back to the companies concerned rather than
to the State ; and

(c) whether it is proposed to take steps for
canalising this amount into the coffers of the
State P

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) There are more than 29,000 companies at
work in India. The collection of required data
in respect of these companies would involve
enormous labour and time, It is, therefore,
not possible to give any precise information in
this regard for all the companies. However,
on the basis of a study conducted in the De-
partment, accumulated amount of unclaimed
or unpaid dividends of the top 100 public
limited companies works out at Rs. 2.77 crores
in the year 1967-68, Rs. 2.35 crorea in  1968-69
and Rs, 2.72 crores in 1969-70.

(b) and (c). The Companies Act does not
permit Government to appropriate such
accumulation. In the case of ‘live’ companies,
the unclaimed dividends are dealt with in
accordance with the provisions of the Limita-
tion Act, 1963, Companics Act, 1956 and the
Articles of Association of the company con-
cerned.

Inadequncy of Facilities to Check Smuggl-
ing in Cochin Customs Department

*898. SHRI VAYALAR RAVI: Will the
Minister of FINANCE be pleased to state :

(a) whether Government arc awarc that
facilities in Cochin Customs Department to
check smuggling cffectively are inadequate ;

(b) whether any proposal has been received
to improve the facilities in Cochin Customs
Department for effective fuactioning ; and

{c) if s0, the reactions of Govérnment
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In the Cochin Custom House
fucilities for checking smuggling are reasonably
adequate.
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(b) No, 8i.
{c) Does not arise,

Alr Service to Link up Impertant Towns
in various States

*899. SHRI B.S. MURTHY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Department of Civil Avia-
tion is planning to provide air services to link
up important towns in cach state ; and

(b) if so, what arc the schemes in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MAHISHI) :
(a) and (b). Indian Airlines hope to provide
air services to Jodhpur, Muzaffarpur, Raipur
and Nasik during the winter of 197]. Air
services will also be provided to Shillong,
Calicut and 'Tirupati when airficlds at these
places are constructed.

Road Bridge Across the Sea from Manda-
pam to Rameshwaram

*900. SHRI DHANDAPANI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state the target date by which the
road bridge acroas the sea from Mandapam to
Rameshwaram is likely to be completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR): The
project for the construction of a road bridge
across the sea from Mandapam to Rameshwa-
ram which is included in the Fourth Five Year
Plan is under active consideration of the
Government of India.

As this project is still being processed for
sanction, it is not, therclore, possible to indi-
cate the target date of its completion. However,
it is expected that the construction of the bridge
will take about four years after its commence-
ment.

Valuables Belonging to the Nawab of
Rampur

8679, SHRI JYOTIRMOY BOSU : Wil
the Minister of FINANCE be pleased to state!
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(a) whether the valuation of the so-called
heitloom jewellery belonging to the Nawab of
Rampur in the State Bank of India, New Delhi
‘has been undertaken by approved Government
Valuer ;

(b) if so, whether any tampering with or
replacement of the whole or part of the
aforesaid heirloom jewellery has been noticed
or found out ;

(c) the item-wise valuation made by the
approved Government Valuer on the aforesaid
so-called heirloom jewellery ; and

(d) whether the aforesaid jewellery is still
in Government custody or has been released
and if rcleased, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

{b) and (). Do not atise.

{d) The jewellery continues to be kept by
the Nawab of Rampur ina box in the State
Bauk of India, New Delhi. This box has also
been sealed by the Tax Recovery Officer.
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Functioning of Ceutral Road Transport
Corporation

3680, SHRI ROBIN KAKOTY : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of transport vehicles owned
by the Central Road Transport Corporation
at present ;

(b) the carnings of the Corporation for the
years 1969-70 and 1970-71, State-wise ; and

(c) the total profit or loss made by the
Corporation during the above period, State.
wise 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) The
number of transport vehicles owned by the
Corporation at present is 278. In addition,
the Company is also operating 174 vehicles
gifted by the Pope and some other foreign
organisations, for the movement of foodgrains
and fertilisers in Maharashtra and Gujarat
on behalf of the Food Corporation of India on
an agency basis,

(b) and (c). The information required is
givenbelow ;

Earnings in lakhs of rupees

Years West Bengal Oritsa Assam Gifted Trucks Total
1969-70 13.99 71.44 2.73 2.33 90.89
1970-71 18.53 56.00 6.11 3.00 83.64
(Provisional)
Profitfloss in lakhs of rupees

1969-70 (—) 1877 (=) 507 (=) 406 (+) 1.5¢ (—) 21.36
1970-71 (=) 1125 (=) 416 (=) 42 (+) 2.32 (—) 17.30
(Provisional)
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lastructions to Nationalised Banks Re.
Loans for Agricultural Operations

3682, SHRI B. 8. MURTHY : Will the
Minister of FINANCE be pleased to state :

(a) whether the nationalised banks have
been instructed to give loans to tenants for
agricultural operations on the basis of ‘credit-
worthy purpose’ ; and

(b) if so, the amount loaned during 1970-
n?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Under
the ‘guidclines’ issued by the Reserve Bank of
India, short-term crop loans are to be granted
to the small cultivators on a charge or hypothe-
cation of the standing crops provided the
scheme for raising the crops is technically
feasible and economically viable. On this
basis many banks have given loans to tenants
who have rights of alicnation of the tenancies.
A few banks have even made crop loans to oral
lessces.

(b) The banks do not maintain separate
figures for such loans.

Script for Tribal Dialects

3683, SHRI B. S. MURTHY : Will the
Minister of CULTURE be pleased to statc :

(a) the number of tribal dialects for which
scripts have been devised in the near past ;

(b) the agency through which this woik is
done ; and

(c) the tribal languages which have
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borrowed (i) Roman script, (ii) Nagar
script, and (iii) any other Indian script ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) to (c). There is no systema-
tic arrangement for finding out as to whether
tribal dialects are baving scripts of their own
or have adopted some of the existing scripts
or devised new scripts. The Central Institute
of Indian Languages, Mysore, which was set
up by the Government of India very recently,
has started several pilot projects for survey-
ing and providing writing systems for tribal
dialects A beginning has been made with
tribal dialects of Eastern Region, Ladakh,
Nagaland, Manipur and ‘[ripura,

The Registrar General of India has, how-
ever, reported that during 1961 census, more
than 100 dialects were classified as tribal
dialects. In 1966, the Census Organisation
conducted the survey of the tribal dialects and
brought out a bibliography of publications in
tribal languages. According to this biblio-
graphy of the census, new scripts have been
invented in three tribal dialects, »1z., Santhal,
Ho and Savara, during the last two decades
These new scripts have been invented by
enterprising individuals belonging to the tribal
communities concerned.

It appears that there are cross currents of
cultural and religious interests in the adop-
tion of different scripts among the various
tribal communities. Several books have been
published by State Govenments and non-
official agencies in some of the tribal dialects,
in Roman and various Indian scripts. Accord-
ing to the information furnished by thr
Registrar General of India, the books in various
tribal languages and dialects have been pub-
lished in the followings scripts :

(i) Roman Script : Garo, Gond, Idu Munh-
mi, Kachdri, Khasi, Kharia, Khond
Gangte, Hmar, Komrhem, Lushu
Paite, Thadou, Vaiphei, Munda, Ang*
mi, Ao, Kabui, Mao, Tnagkhul, Orav®
Santhal, Sauria Pahariya, Tari0?
Mishmi, Lakher (Mara), Mikis, N
Larese, Andamanese, Simte, Shingph?
Anal Biete, Soro.
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(ii) Deonagei Seript : Adi, Apatani, Bangni,
Bhil, Digaru, Gallong, Gond, Idu
Mishmi, Kharia, Paite, Miju, Miri,
Monpa, Munda, Nocte, Oraon, San.
thal, Shingpbo, Wancho, Taraon
Mishmi, Kachari, Korko, Gaddi.

(iii) Bengali Soript : Garo, Kachari, Kabui,
Rabha, Santhal, Tripuri, Riang.

(iv) Oriya Script : Khond, Santhal.

(v) Assamgse Seript: Kachari.

(vi) Tibetan Script : Bhutia.

(vii) Kamnada Script: Badaga, Kodagu, Lam.
badi.

(viii) Tamil Seript : Badaga, Lambadi.

(ix) Telugu Script : Gond, Lambadi.

PL-480 Fand for Social Welfare Program-
mea

3684. SHRIB. S. MURTHY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether any portion of PL-480 funds is
being utilised for social welfare programmes in
India ;

(b) if 30, the amount being utilised ; and
(c) the names of the agencies involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Yes, Sir.

(b) and {c). In view of the fact that the
agreament for assistance is always between the
U. S. Government and the Institute concerned,
this Department is not aware of the exact utili-
sation of the amount of grant. However, pay-
ments recommended to U. S. Authorities
during 1970 total a sum of Rs. 50,04,804 as
under :

—

___Name of the agency Amount recommended

Rs,
1. Indian Council of Social
Welfare, 4,52,400
2. Delhi School of Social
Work, 2,57,800
3. Poona District Leprosy
Project. 7,51,900
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4. Kashi Vidyapith 4,48,000
5, Ramakrishna Mission

Ashrama, Narendrapur

{West Bengal). 1,50,000
6. Pilot Demonstration Re-

babilitation Centre for

Blind and Optical Aid

Evaluation Unit,

Madurai, Medical Col-

lege Madurai. 12,41,000
7. Indian Cancer Society,

Bombay. 9,00,000
8. Home for Mentally

Deficient Children,

Rajkot. 8,03,704

Total 30,04,804

The projects are expected to run for speci-
fied periods and the amount recommended
will be released by the U. S. Authorities on
year to year basis,

Arrangements for a halt at Visakhapat-
nam for daily flights from Calcutta to
Madras

3685. SHRI B. S, MURTHY : Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to state ¢

(a) whether arrangements are proposed to
be made for a halt at Visakhapatnam of daily

flights from Calcutta to Madras and vice-versa ;
and

(b) whether there is any plan to run daily
air service from Delhi to Visakhapatnam ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MAHISHI) ;
(a) and (b). No, Sir.

Fall in the Agricultural Development
Loans sanctioned by Agricultural Refinan-
oe Corporation and Banks

3686. SHRI B. NARAYANAN 1 Will the
Minister of FINANCE be pleased to state :

(a) whether agricultural development loans
sanctioned by the Agricultural Refinance Cor-
poration and by Banks have fallen steeply
during 1970 ;
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(b) whether the nationalissd banks have
not accepted the recommended uniform docus
mentation and procedures with respect ofthe
area development projects by the Agricultural
Refinance Corporation ; and ‘

(c) the steps proposed to be taken by
Government to prevent the slowing down of
+the pace of loan disbursements ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) No Sir.

(b} Simplified documentation procedures
were suggested by the Agricultural Refinance
Corparation after consultation with the banks,
These have been generally acceptable to them.

(c) Does not arise.

Impact of withdrawal of development
rebate on long term indastrial project in
backward areas

3688. SHRI MAYAVAN : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether Government have made any
assessment of the impact of withdrawal of
development rebate on many long-term indus-
trial projects in the backward areas ;

(b) if so, the result of such an assessment ;
and

(c) the steps proposed to be taken by
Government to ensure that the backward arcas
and the sclected priority industries are not
affected by the withdrawal of development
rebate ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Since the development rebate is available to
industrial projects irrespective of their location
its withdrawal is not likely to affect industrial
projects in backward areas in any spectal way.

(c) Fiscal incentives are, however, constant-
ly kept under review and, as and when con-
sidered necessary, these are suitably renewed,
modified, withdrawn or replaced. Special
attention is being paid to the development of
backward areas. Various fiscal and financial
incentives have been granted specifically for the
sctting up of industries in the backward arcas
and the State Governments also offer a num-

JULY 2, 1971

Writken Answers L)

ber of incentives and concemions for the in-
dustrial development of such aress.
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Automoblle Engineering Diploma Coarse

3600. SHRI SAROJ] MUKHER]JEE:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the year in which Automobile Engineer-
ing Diploma Course was introduced for the
first time in Delbi at G. B. Pant Polytechnic,
Delhi ;

(b) the names of Engincering Colleges in
India having Automobile Engineeing as 2
course of study ;

(c) whether there is no arrangement of
further study in sutomobile Engincering after
Diploma Course ;

(d) if so, the steps Government propasc 1
take to introduce Degree Course in Autom®
bile Engineering ; and

(¢) whether Government propose to recog”
nise AMIAE from Madras as a Degree 1P
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Autoimobile Engineering ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIALWELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA): (a) 1966.

(b) Madras Institute of Technology,
Madras, is the only institution conducting a
scparate coyrse in automobile engineering at
the first degree level. The degree courses in
mechanical engineering conducted by all en-
gineering colleges do, however, include the
basic aspects of automobile engincering in
their curriculum.

(¢) and (d). At present, thereis no provi-
sion for higher studies in automobile engineer-
ing after the diploma course. In view of the
present unemployment among engineering
personnel and uncertainty of the demand for
automobile engineers, there is no proposal to
introduce any degree course in automobile
engineering.

(¢) The question of recogmtion of
A. M. 1. A, E. from Madras will be considered
upon its own merits if a request for its recogni-
tion is received from the institution.

Eligibility for Employmest of Automobile
Engineering Diploma Holders

3691, SHRISAROJ MUKHERJEE : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Automobile Engineering
Diploma holders are not eligible for Govern-
ment and semi-Government services ;

(b) whether they arc mot comsidered as
holding equivalent qualifications as compared
to Diploma holders in Mechanical and Electri-

cal Engineering ;

(c) if 5o, the steps Government propose to
take to recognise it as equivalent to other En-
gineering Diploma holders, as far as their em-
Ployment opportunities are concerned ;

(d) whether due 4o very limited scope of
employment, most of students of Automobile
Engincering Diploms holders remain unem-
Ployed ; and
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*(e) the steps Government propose to take to
help the Automnbile Engineering Diploma
holders to get employment in Government and
semi-government bodies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA): (a) No, Sir. They are eligible,

(b) and (c). The Diploma Holders in
Mechanical, Electrical and Automobile En-
gineering are all treated on par for employ-
ment purposes in their respective fields.

{d) and (e). Inthe last four ycars, there
has been large scale unemployment among all
categories of engineering pertonnel, including
automobile engincering diploma-holders. To
relieve unemployment, the Central Governe
ment has adopted tince 1968 several measures
including self-employment by engineers. Eme
ployment opportunities in the ficld of automo-
bile engineering are meostly in servicing and
maintenance and, therefore, the scope for self-
employment is greater. Automobile Engincer-
ing diploma holders are therefore in a better
position to avail of the schemes for assistance
offered by the financial institutions and other
agencies to sct up their own repair, servicing
and maintenance workshops.

Employment Opportunities for Diploma
Holders in Automobile Engineering

3692. SHRI SARO] MUKHERJEE:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether Automobile Engineering Dip-
loma holders are not considered for employ-
ment in Delhi Transport Undertaking and
other Transport Undertakings of the Govern-
ment ;

(b) if 5o, the reasons therefor ; and

(c) the steps Government propose to take
in the matter ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (S8HRI RAJ BAHADUR): (a) Dip-
loma holders are eligible for employment in
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the Delhi Transport Undertaking and other
transport undertakings.

(b) and (c). Do not arise.

Opening of Now Branches of
Natiomalised Banks

3693, SHRI DEVINDER SINGH GARCHA :
Will the Minister of FINANCE be ploased 1o
state :

(a) whether Government propose to open
some more branches of the nationalised banks
in Punjab, Haryana, Himachal Pradesh and
Jammu and Kashmir ;

(b) ifso, the number of them proposed to
be set up in these States, separately ; and

{c) the number of branches which will be
set up in rural and urban arcas separatcly
the aforcsaid States, State=wise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The 14 nationalised banks are cxpected to
open 105 more offices in the States of Haryana,
Himachal Pradesh, Jammu and Kashmir and
Punjab during the year 1971, State-wisc break-
up of the proposed offices is given below 3

Stales Rural Semi-urban Urban Totol
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Punjab 40 2 6 48
Haryana 17 3 4 2

Himachal

Pradesh 21 2 - 23
Jammu and

Kashmir 6 —_ 4 10

84 7 4 105

o v wew & fanin § aafa

3694. oft fadoity wv: T A
aire qfcwgn ol 77 qIF ¥ FOOFG
fw :

(%) zwim ArAwiT f aew ¥
frafor & s srfr gf &

Writien Anowers 60

(@) ®ar s% ags & & 0
WA v & Mg ofwgw, faw, <
aqr ot st & gfasfat o ow
gfafe wfsa #<7@ = fola fear mar ar;

(ﬂ) ﬂﬁﬂ’ﬁ mﬂﬁ‘ﬁ BT &7
fer arqeT & ; ol

(w) afx g, ot afufy 3 @ frotw
fed & 7

Nwiw wrd awr Mage ate afeage
Wit (@ W ) (5) & (W)
WHAA-RIAGTY g6 ft AAT 4}
gt &) MazT oY ofcagw, faw, <
AT AT Dar qaw ¥ wfafafagy
%! g& wfafs wv ofcrsarn, g@se zq
TR 9 w9 R EF Ime
qgeneit ¥ fratw &1 o7 qd F fad
aqfqig 97 fawx $@ & fag afsa
=t w2 wfafs F ad fawm faad
FRr gz afi 53 1

Promotions in Education Directarate
of Delki Administration

3695, SHRI AMBESH : Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to refer to the reply given to Unstar-
red Question No. 2854 on the 14th August, 1970
regarding promotions in Education Direc-
torate of Delhi Administration and atate :

(a) whether Government have since collec
ted requisite information ; and

(b) if a0, when the same will be laid on
-the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAVA):
(a) Yes, Sir.

(b) A Statement indicating the requisitc
information obtained from Delhi Administra-
tion is laid on the Table of the Howes
[Placed in Library. See No. LT—588/71]
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Excise Duty Alaminium Prodacts

3696. SHRI P. L. BARUPAL : Will the
Minister of FINANCE be pleased to refer tothe
reply given to Unstarred Question No. 221 on
the 2nd April, 1971 regarding the Excise Duty
on aluminium extrutions and state :

(a) whether the tariff values have been
fixed for assessing the Central Excise duty on
aluminium wires and cables on the batis of the
recommendations of the Working Group on
Aluminium which was set up for looking into
the matters relating to the pricing policy of
aluminium ; and

{(b) if s0, what are the decisions taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No recommendations regar-
ding the fixation of tariff values for aluminium
wires and cables were made by the Working
Group on Aluminium set up for looking into
the matters relating to the pricing policy of
aluminium. Government has, however, fixed
the tariff values for a number of varicties of
electric wires and cables made of aluminium
since the 19th December, 1964 which are
reviewed from time to time,

(b) Does not arise.

Decision by Air India to eater Hotel
Industry

3697. SHRI GANGA REDDY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the places where Air India will cons-
truct hotels, the number of rooms that will be
constructed in each hotel and the cost thereof ;
and

(b) whether these hotels will be constructed
in collaboration with any one, and if 5o, with
whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.SAROJINI MAHISHI): (a)
Air-India propose to comstruct a 150 room
airport hotel at Santa Cruz ata cost of approxi-
mately Rs. 1.80 crores and a 350 room hotel at
Juhu in Bombay at Rs. 5.80 crorcs.

(b) No, Sir. However, technical advice and
consultancy services will be obtained from
M/s. Steigenberger of Frankfurt.

ASADHA 11, 1893 (SAK4)

Written Anstcers 62

Aid from Foreign Countries

3698. SHRIDEVINDER SINGH GARCHA:
Will the Minister of FINANCE be pleased to
state ¢

fa) whether British economic aid last year
to India amounted to £45 million ; and

(b) if so, the names of other countries which
have helped India with similar aid ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a). No, Sir.
British Economic Aid to India for 1970-71
amounted to £52.5 million. This included
£7.5 million as debt relief for 1970-71, authori-
sed and utilised during 1969-70.

(b) A Statement showing the commitments
of project and non-project aid (including debt
relief) by the Consortium Members for 1970-71
is laid on the Table of the House.

Statement
Rs. crores

Consortium members  Project  Non-Project  Total
1. Austria —_ 1.50 1.50

2. Belgium 7.50 2.63 10.13

3. Canada 5.55 21.37 26.92

4. France 10.13 11.18 21.31

5. West Germany 15.37  39.96 55.33

6. Italy 6.00 5.51 11.51

7. Japan 525 3809 43,34

8. Netherlands -— 8.81 8.8l

9. Sweden 12.32 5.80 18.12

10. U. K. 34,201  60.301 94.50
1. U.S. A, 22.10 149.05 17115
12. I.B.R.D. 30.00 11.25 41.25
13. I.D. A. 69.68 — 69.68
Total 218.10 35545 573.55

Noted :—No fresh credit agreement was signed
with non-consortium countries during
1970-71.

1 Excludes Rs. 5.58 crores credit for

Durgapur, signed on 24.9.70
which was in lieu of similar amount
cancelled from 1962 credit for
Durgapur Project.
Includes £7.5 million (Rs. 13.50
crores) debt relief assistance for
1970-71 authorised and utilised
during 1969-70.
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Cheating of Akola Branch of the Central
Bank of India by an Oil Firm

3699, SHRI DEVINDER SINGHGARCHA:
Will the Minister of FINANCE be pleased to

state :

(a) whether Akola Branch of the Central
Bank of India has been cheated of over Rs. 14
Jakhs by an oil mill firm ;

(b) whether the same firm has managed to
take away goods worth Rs. 3,75,000 from the
godowns of the bank which were pledged with
the bank;

(c) whether all the four partncrs of the
firm have escaped to Pakistan ;

(d) if so, the steps Government have taken
~or propose to take to recover this money ; and

(e) whether charges have been levelled
against the employees responsible for this tran-
saction ; and if so, the further action taken in
the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (r)
The information received from the bank shows
that & fraud has been perpetrated on Akola
branch of Central Bank of India by one. oil
mill to the extent of Rs. 14.25 lakhs, partly by
unauthorised removal of stocks pledged and
hypothecated to the bank and partly by diver-
sion of goods released on trust receipt under
packing credit facilities. The bank, after inspec-
tion on 7th June, 1971, found pledged stocks
short by Rs. 4.32 lakhs and hypothecated stocks
by Rs. 47,000/-. The partners of the oil mill
are reported to be not traceable and a comp-
laint has been lodged by the bank with the
police.

(d) and (e) The investigations by the bank
arc in progress and further action will be taken
in the light of the findings of the investigations.

Cemtral Grant to Siddharths Education
Society, Mysore

$700. SHRI S. M. SIDDAYYA : Will the
Minister of EDUCATION AND WELFARE
be pleased to state :

(a) whether the Siddharaths Education
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Society, Mysore has been running the Siddha.
ratha High School in Mysore city since
1969-70 ;

(b) whether the above Socicty had applied
for grant-in-aid from the Central Govern-
ment ;

(c) if s0, whether grant-in-aid has been
sanctioned to the said school from the year
1969-70 ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D. P.
YADAVA) : (a) to (d). No application has
been received by Government of India from
the Siddharatha Education Society, Mysore
for assistance under the scheme of assistance
to Voluntary Educational Organisations in
the field of School Education. Under the
rules only institutions which have heen in
existence at least for three years are normally
eligible for assistance. The applications are to
be received through the State Governments
with their recommendations. Government
have no information whether the Siddharatha
Education Society is running the Siddharatha

" High School since 1969-70,

Violation of Customs Act and Foreign
Exchange Regulations by Nawab aad
Begum of Rampur

3701, SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased
to refer to the replies given to Unstarred
Questions Nos. 3828 on 18th August, 1969
and 2047 on Ist December, 1969 and state :

(a) whether the investigations under the
Customs Act, 19562 and the Foreign Exchange
Regulations Act, 1947 into certain transac-
tions suspected to involve contraventions of
the aforesaid Acts by the Nawab and Begum
of Rampur have since been completed ;

(b) whether after their investigations, the
concerned  Departments and the senior
investigating  officials have submitted 2
report to Government that a prima JSacie casc
clearly exists againat the Nawab and Begum of
Rampur and jeweller’s firm of Bombay for
violation of these Acts ;
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(c) whether the concerned Department
also sought the legal opinion before launching
prosecution against the defaulters for violations
of these Acts and whether the Legal Adviser
has opined that it is a fit case for prosecution ;
and

(d) if s0, the reasons for not having launch-
ed prosecution against thc Nawab and the
Begum of Rampur and the Jewellers’ Firm of
Bombay for the violation referred to above
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (d). Investigations have
been made into certain transactions of the
Nawab and Begumn of Rampur as they were
suspected to involve contraventions of the
Clustoms Act, 1962 and the Foreign Exchange
Regulation Act, 1947. The report of the
vestigation is under examination in consulta-
tion with the law officers of the Governinent.

Valuable Belonging to the Nawab of
Rampur

4702, SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 4524 on the 31st August, 1970 regarding
visit of a Government Official to the residence
of Nawab of Rampur and state :

{a) whether Governinent have revalued

the said item of jewellery ;
(b) if so, the revised valuation ; and

(c) whether these items of jewellery have
been released or are still in Government
custody ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b) Does not arise.

(¢) These items of jewellery continue to be
deposited in the State Bank of India in the
loint names of the Imcome-tax Officer and
Begum Afab Zamani of Rampur,

Central Assistance for Yogic Institutions
3703, DR. MBLKOTE : Will the Minister
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of EDUCATION AND SOCIAL WELFARE
be pleased to state how many of the Yogic
Institutions are receiving aid or asistance
from the Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMI) : According to available information
the oumber of such Yogic Institutions is 5
{Five).

Employment of Persons Evicted from
Land Acquired for Haldia Dock and Port

3704. SHRI DINEN BHATTACHAR-
YYA : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total number of families evicted
fiom their land for the purpose of establish-
ing the Haldia Dock and Port ;

(b) the total number of peisons from the
evicted families who were given jobs in this

project by the Port authoritics and contrace
tors ; and

(c} the steps taken to give enough jobs to
the persons from evacuee families ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) 1258
fumilies had been evicted upto May, 1971.

(b) About 2900 local persons out of the
evicted and affected families have so far been
provided with employment by the Calcutta
Port Commissioners and their contractors and
also by the Haldia Refinery Project and their
contractors,

(c¢) The Government of West Bengal have
sct up an employment exchange at Sutahata
about four miles from the site of works at
Haldila and a list of ail evicted persons secking
employment is being maintained by the Em-
ployment Exchange. With a view to giving
preference to evicted persons, both the Cal
cutta Port Commissioners and Haldia Refinery
Project recruit all their subordinate staff when-
ever required through this Employment Ex-
change. For highly skilled and higher cate.
gories, recruitment is through Press advertise-
ments, All the Contractors working at Haldia
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including that of Haldia Refinery are alio
being persuaded to reeruit their labour from
among the evicted persons through this Bme
ployment Exchange. It is also understood
that the State Government propose to estab-
lish an Industrial Training Imstitute at
Haldia and constructions of the buildings
required for this purpote has already been
undertaken,

Absorpsion of Haldia Port and Dock
Workers

3705, SHRI MOHAMMAD ISMAIL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(&) whether Government propose to absorb
the workers who are working for scveral years
past in the Haldia Dock and Port, into regu-
lar department of Port Commissioners at
Haldia ; and

(h) if so, when a decision is likely to be
taken in this regard ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and
(b). All casual and other temporary workers
directly engaged by the Calcutta Port Com-
missioners for th= Haldia Dock Project are
proposed to be absorbed into regular posts in
the varions Departments for operation and
maintenance of Haldia Dock Project subject
to their suitability and medical fitness, The
workers employed by various contractors of
Port and other industrics may also be consi-
dered by the Calcutta Port Commissioners for
filling other regular posts of Haldia Dock,
when needed, if such employees arc recom-
mended by Sutahata Employment Exchange
of the State Government. The staff working
in the Haldia Dock Project is, however, not
expected to be considered for regular posts of
"the Port Commissioners till the Haldia Dock
is put into commimion. Inthe meantime, the
requirement of regular posts in the post cons-
truction period for operation and maintenance
of the Haldia Dock is being worked out,

Visit of Indian Basket Ball Team to
Taipel

3706, SHRI M. K. KRISHNAN: Will
the Minister of EDUCATION AND SOCIAL
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(a) whether a basket ball team from India

is going to participate in an international

tournament to be held in June in Taipei ; and

' (b) if so, whether Government have already

given the necessary permission to the Indian
Basketball team to go to Formosa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) : (a) No, Sir.

(b) Does not arise.

of Money Granted for Construction of

Border Roads in Rajasthan

3707. SHRI BRIJ RAJ SINGH-KOTAH :
Will the Minister of SHIPPING AND TRANS.-
PORT be pleased to state :

(a) whether his Ministry has received com-
plaints regarding the misappropriation of a
sum of rupees 2.50 crores in connection with
conatruction work of Border Road in Rajas-
than ; and

(b) if so, whether his Ministry has ascertain-
ed from Rajasthan Government that the cons-
truction of the above roads was acccording to
schedule ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No
such specific complaint was received in this
Ministry, However an honourable member
bad referred to such an allegation in his settle
ment made in Rajya Sabha on the 20th May
1970,

(b) At the request of the Goverament of
Rajasthan a Committee of the Chief Engincer
(Road) and the Chief Engincer (Mechanical)
of this Ministry was appoiated on the 23rd
October, 1970, to enquire into the alleged
irregularities in connection with construction
work of strategic roads in Rajasthan, The
enquiry has not yet been completed.

Taking over of Killick Nizom by M/s
Maganial Chaganlal

3708. SHRI K. LAKKAPPA : Will tht
Minister of COMPANY AFFAIRS be pleased
to state :
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(a) whetber the management of Killick
Nixon has been taken over by M/s. Maganlal
Chhanganlal during the year 1970 ; and

(b) if so, the amount lying credited and
debited in the name of each partner of M/s.
Maganlal Chhaganlal before Killic Nixon
was taken over?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). lnformation is being collected
and will be laid on the Table of the House.

Proposal to Open Civil Avistion Facilities
nt Gonkhp!r {Uttar Pradesh)

3709. SHRI N.N. PANDEY : Wil the
Minister of TOURISM AND CIVIL AVIA-
I'TON be pleased to state ¢

(a) whether Government propose to open
Civil Aviation facilites at Gorakhpur (Uuar
Pradesh) in view of the importance of this
place ; and

{b) 1f su, what arc the proposals aud when
the air services are likely to start operating ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and {b). Indian Airlines have no .plans
at present to include Gorakhpur in their net-
work of air services.

Ceatral Grant for Flood Affected Areasin
UO !l

3710. SHRI RAJDEO SINGH: Will the
Minister of FINANCE be pleased to state :

(a) the amount granted by the Central
Government to Uttar Pradesh for flood affected
dveas during 1969-70 ;and

(b) the naines of the Districts in which this
maney has been utiiine.d by the State and the
manner in which the amount was utilised, as

Per accounts submitted to the Central Govern-
ment ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R,

GANESH): (a) and (b). According to informa-
Uon received from the Government of Uttar
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Pradesh, an expenditure of Rs. 78,96 lakhs
was incurred in 1969-70 on various types of
flood relief measures like gratuitous relief, test
rehief works, house-building subsidies etc. A
further amount of Rs. 165.67 lakhs was dis-
bursed as distress takavi in 196970 in the arecas
affected by flood and drought. The State
Government have reported that flood relief
measures were taken up in all the districts of
the State except Bulandshahr, Tehri-Garhwal
Lucknow and Sultanpur. An amount of Rs.
2.40 crores was sanctioned to the Government
of Uttar Pradesh in 1969.70 by way of Central
assistance for drought and flood relief mea-
sures.

Tribals Ousted from Tripura

3711, SHRI DASARATH DEB: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether tribal people of Tripura are be-
ing ousted from land on account of heavy
pressure on land due to the influx of displaced

persons from East Pakistan ever since the parti-
tion ; and

(b) if so, steps being taken to prevent the
exodus of tribals from Tripura ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMSWAMY): (a)
No, Sir.

{b) Does not arise.

Non-Tribala Setting in Tribal Areas of
Tripura

3712. SHRI DASARATHA DEB: Will
the Minister of EDUCATION AND SOCAIL
WELFARE be pleased to state :

(a) whether Government are aware that a
concerted cffort is being made by non-Tribals
to scttle in Tribal compact arcas of Tripura
with the result that the Tribal belts are dis-
rupted ; and

(b) if so, the steps taken to preserve the
compactness of Tribal belt of Tripura for the
benefit of Tribal people of Tripura ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF BDUCATION AND SOCIAL
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WELFARE (SHRI K. S. RAMASWAMI): (a)
and (b). The requisite information is being col-
lected from the Government of Tripura and
will be laid on the table of the Sabha in due
course.

Relaxation in Credit Regtrictions on Cot-
ton Trade

3713. SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of FINANCE be pleased
to state :

(a) whether working Committee of the All
India Cotton Federation has urged Govern-
ment to relax credit restrictions on cotton ;

(b) il s0, whether the Committee has sug-
gested that ifincrease is not possible at least
the present margin of 60 per cent on bank ad-
vances should continue throughout the Cotton
season ; and

(c) if 30, the reaction of Government on
these suggestions ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Representations are received fiom time to time
from various associations of cottun trade and
industry requesting for relaxation of credit
restrictions. Representations were also recei-
ved from Cotton Federation (Central Zone)
and East India Cotton Association requesting
for continuation of prescnt margin of sixty per
cent on cotton advances. This particular sug-
gestion is under consideration of Reserve Bank
of India. Credit policy for advances against
stocks of kapas and cotton is reviewed by the
Reserve Bank from time to time and auitable
adjustments made where necessary,

Establishment of an Institute of Manage-
ment in Bangalore

3714. SHRI G. Y. KRISHNAN : Will the
Minister of EDUCATION AND SOCAIL
WELFARE be pleased to state s

(2} whether Government have accepted the
proposal of the Mysore State for establishing
an Institute of Management in Bangalore ;
aud

(b) ifso, the share of the Central and State
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Government in this respect ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAVA): (a)
and (b). The Central Government has agreed,
in principle, that one of the new Institutes of
Management proposed under the Fourth Five-
Year Plan may be set up at Bangalore, A

detailed project report for the establishment
of the Institute alongwith estimates of costs is
under preparation,

The State Government has agreed to pros
vide developed land of about 100 acres, frer
of cost, and also Rs, 30 lakhs for the establish-
ment of the Institute.
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Alternative Employment for the Staff of
General Insurance Companies

3717. S8HRI RAMAVTAR SHASTRI:

ASADHA 11, 1893 (SAKA)

Written Answers 74

Willthe Minister of FINANCE be pleased to
state :

(a) whether Government are contemplating
for the alternative employment or absorption
of the staffl of the erstwhile General Insurance
companies ; and

(b) if 8o, when a decision islikely to be taken
and what would be the general pattern of
their pay and allowances ?

.THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) and (b).
There is no proposal to retrench employees of
the erstwhile insurers and  hence the question
of alternative employment does not arise, The
terms on which the services of these employees
would be transferred to the proposrd General
Insurance Corporations would be dealt with
in the Bill which will deal with the transfer of
the ownership of the undertakings to the Cor-
porations,

Change in the Name of Air India’s Jumbo
Jets

3718. SHRIBISHWANATH JHUNJITUN-
WALA : Will the Minister of TOURISM
AND CIVIL AVIATION he pleared to state
whether in keeping with the traditions of Air
India, Government propose to consider chang-
ing the name of the Jumbo jet from ‘Emperor
Ashoka’ to ‘Maharaja Ashoka’ and name the
subscquent ones accordingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (Dr. SAROJINI MAHISHI) ;
No, Sir.

Appointment of Post of Commissioner,
Central Schools Organisation

3719. SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleascd to state :

(a) whether the post of Commissioner, Cent-
ral Schools Organisation is advertised ;

(b) it not the reasons therefor ; and

(c) the method and manner adopted for
appointment of the present incumbent to the
post of Commissioner for Central Bchools Ore
ganisation ?
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THE DEPUTY MINISTER IN THE MI.
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID. P. YADAVA): (a)
to{c). The post was not advertised in the
press. According to the functional require-
ments and importance of the post, the incum-
bent of the post has to be an experienced Edu-
cationist-cum-Administrator. As a person of
the required back-ground, experience and
qualifications may not ordinarily respond to
advertisements, recommendations from the Edu
cation Departments of State Governments,
Education Departmentsof bigger Union Ter-
ritories, as also the National Council for Edu-
cational Rescarch and Training were invited
for filling up of the post on the last uccasion,
The post was also circulated amongst the Offi=
cers of the Union Ministry of Education and
Youth Services. In all 22 persons were recom-
mended. A four member Selection Committee,
with the then Minister of State, who
was also the Chairman of the Kendriya
Vidyalaya Sangathan, as Chairman was
formed to suggest a panel of names from
out of the aforesaid 22 persons, Out of
five persons recommended by the Selec
tion Committec, the Minister of Education
and Youth Services considered Miss. A. Chari
of the National Council of Educational and
Research Training to be the best available
candidate. Accordingly her name was proposed
for appointment to the Appointments Commit.
tee of the Cabinet and approved by it.

Scheme to Iluminate Golgumbaz of
Bijapur in Mysore State

3720. SHRI B. E. CHOUDHARY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any scheme
to have illumination of Golgumbaz of Bijapur
in Mysore State to enhance the glory of the
monument and to attract tourists ;

(b) whether Government have a scheme to
establish a hotclethora in public sector to
provide facilitics to the foreign tourists ;

(c) whether Government are aware that
there was a scheme to have an acrodrome to
facilitate tourists visiting Golgumbaz and the
survey of the same was completed ; and
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(d) if so, the steps taken by Government in
implementing the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
{a) No, Sir,

(b) No, Sir, as the India Tourism Develop-
ment Corporation already operate 3 Travellers
Lodge at Bijapur.

(c) l.nd (d). Yes, Sir, though due to other
Plan priorities, the work on this acrodrome i
not being taken up during the Fourth Plan,
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¥aOW TIMX Minister of SHIPPING AND TRANSPORT
- . be pleased to state :
(1) =rewr darg 2,296,000 PRt .
(2) qrT A N2y 1, 778, 000 The progress made so far for the construc-
tion of a bridge over the river Subernarekha,
(3) sAvTRAE WTET 786, 000 piyirict Balasore, Orissa ?
(4) 7=t ¥ fq @ 100, 000
f THE MINISTER OF PARLIAMENTARY
pulnd AFFAIRS AND SHIPPING AND TRANS-
(5) g AT 1, 500, 000 PORT (SHRI RAJ BAHADUR): The
survey work for the bridge and the selection of
(6) afaarz stz I the sitc have been completed ; the estimate
Fegror 171,000  prepared by the Government of Orissa is being
examined for accord of technical approval and
(7) fasr= = fasa 830,000 financial sanction of Government of India.
(8) af@aar gamr 100,000
o : Profits and Dividends Declared by Mr.
r‘;ﬂ o ;' m'i d Pure Drinks (Pvt.) Led,
wafea Jard 3724, SHRI P. NARASIMHA REDDY :
————emee——  Will the Minister of COMPANY AFFAIRS
ag : 7, 581,000 bepleasedtostate the profits and dividends

(1) @R (w). =gm@ uwen-
] Arafeq A8 A qE &, afss Az
fafamr Toal A 49 Tow &) § fegq
gaaifga st [afedomnei & fan
el &

Bridge over River Subernarekha, Digtrict -

Balasore (Orissa)

3723, SHRI ARJUN SETHI: Will the

madc/declared by M/s. Pure Drinks (Private)
Limited, manufacturers of Coca-Cola in India,
during the last 3 years, year-wise ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
According to the information contained in the
annual accounts of M/s, Pure Drinks (Pvt.)
Ltd,, the profits made and dividends declared
by the company during the three years ended
31.10.67, 31.10.686 and 31.10.69 were as

under :—

(Rs. lakhs)
Year Ended
31.10.67 31.10.68 31.10.69
Profits before tax 29.7 60.9 83.0
Profits after tax 8.4 18.9 27.7
Dividend declared 1.3 2.5 25

Registration of Companies under the
Companies Act, 1936

3725. SHRI 8. M. KRISHNA :
SHRI RAMSEKHAR PRASAD
SINGH :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the total number of companiey registered

under the Companies Act, 1956 upto the end
of March, 1971 (State-wise) ;

(b) the number of Companies whose appli-
cations for registration are pending ; and

{c) the number of Companies which were
registered during the year 1970-71 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
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(a) The Hon'ble members are presumably
referring to companies (limited by shares)
registered under the Companies Act and at
work in the various States and Union Ter-
ritories as on 31.3.7]. The Statewise position
in respect of these companies, which numbered
30408 as on this date, is given in the statement
annexed.

(b) The information is being collected and
will be laid on the Table of the House.

(¢) During 1970-71, 1927 companies, limit.ed
by shares, were registered under the Companies
Act, 1956.

Statement

ASADHA 11, 1893 (SAKA)

States/Union Ter- Numbcr.of' Com-

ritories paoics
Andhra Pradesh 740
Assam 404
Bihar 422
Gujarat 1333
Haryana 246
Kerala 1046
Madhya Pradesh 392
Tamilnadu 2987
Maharashtra 6387
Mysore 967
Orissa 226
Punjab 764
Rajastban 1
Uttar Pradesh 1267
West Bengal 9229
Chandigarh 80
Delhi 3139
Goa, Daman & Diu 108
Himachal Pradesh 4
Manipur 6
Pondicherry 55
Tiipura 7
Jammu & Kashmir 108
Nagaland 2
Total 30403
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Blind Institutions in the Country

3726. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) the number of Blind Institutions work-
ing in the country which are financed by the
Central Government ; and

(b) the annual financial aid being granted
to them, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. s, RAMA-
SWAMY): (a) and (b). The Central Govern-
ment do not give any recurring assistance to
institutions for the blind in the country. Under
its scheme of asistance to voluntary organisa-
tions for the handicapped, grants are given on
ad-hoc basis, tor developmental projects of the
institutions for the handicapped including those
for the blind. The total grant-in-aid given
annually is of the order of approximately
Ra. 7.5 lakhs,

The Central Government, however, runs
dircctly a National Centre for the Blind at
Dehradun. A sum of approximately Rs, 13.00
lakhs is spent on this Centre annually,

mmcuu.uu.n-m.abysm
Indian Films Industry

3727, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANGE
be pleased to state :

(a) whether the South Indian Films Indust-
try has pleaded for some morc concessions in
excisc levy and import duty in this year's
Budget to help the industry play its role
creditably for successful implementation of
socialistic programme ; and

(b) if so, the reaction of Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) A representation has been
received from South Indian Motion Picture
Studio Association, Madras for withdrawal of
Central Excise duty propased on cinematograph
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projectors in this year's Budget.
(b) The matter is under consideration.

Workers Retrenched from Haldia Dock
and Port Project

3729, SHRI SAROJ MUKHERJEE ; Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the total number of workers retrenched
from the Haldia Dock and Port Project during
the last three years ; and

(b) the steps taken to absorb them into
service ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) None
of the workers directly engaged by the Calcutta
Port Commissioners for the Haldia Dock
Project has been retrenched during the last

three years.
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(h) Does not arise.

Assistance to Rajasthan for Famine-
Relief Works

3730. DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to state :

(a) the amount of Central amistance given
to Rajasthan for famine-relicf during the last
three years ; and

(b) the total amount of Central assistance
given to the various States during the last
three years, year-wisc ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Details of Central
assistance given to States during 1968-69,
1969-70 and 1970-71 towards expenditure on
drought reclief measures are given in the
statcment laid on the Table of the House.

Statement
(Rs. in crores)

State 1968-69 1969-70 1 1970-71
1. Andhra Pradesh 14.00 2.50 -
2. Bihar 1.00 —_ 2.35*
3. Gujarat 450 16 50 5.04
4. Madhya Pradesh 5.02 0.50 0.67
5. Maharashtra — — 2.50
6. Mysore 9.88 1.62 2.00
7. Orissa 5.00 - —
8. Rajasthan 17.26 58.50 25.01
9. Tamil Nadu 1.25 13.00 —_
10. Uttar Pradesh — 2.40* —_—
11. West Bengal —_ -— 0.50

*Includes asistance for flood relief measures,
Noie: The figures above are those sanctioned during the financial year including arrears of

assistance for carlier years.

Payment of Excise Duty by Sugar Mills
in Cooperative Sector

3731. SHRI D. K. PANDA: Will the
Minister of FINANCE be pleased Lo state the
total amount of Excite duty paid by Sugar
Industries in co-operative sector, factorywise
during the years 1969-70 and 1970-71?

GANESH): The information is being collected
and will be laid on the Table of the House.

Demand for Abolition of Excise Duty on
Nuts and Bolts

3732. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased v

THE MINISTER OF STATE IN THE ®ate:

MINISTRY OF FINANCE (SHRI K. R,

(a) whether any memorandum was submit”
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ted to Government on the Bth June, 1971 by
the Action Committee of the Small Scale
Industrics Association, Ludhiana urging to
abolish the central excise duty on nuts, bolts
and screws levied in the current year’s budget;
and ’

(b) if so, the reaction of Government there-
to? |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The memorandum is under the consi-
deration of the Government.

Integration of Social Security Schemes

3733. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{(a) whether Goverument have considered
the question of integration of all the existing
social security schemes in the country ; and

(b) ifso, the progress achicved in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMAS-
WAMY) : (a) Yes, Sir.

(b) A special officer has been appointed in
the Department of Labour and Employment to
examine the legal, administrative and organisa-
tional matters connected with the integration
of social security schemes and to prepare a
blue-print of integration by the end of July,
1971.

argifen sufwal daTC B § @ W
g

3734. it wgriw fag : wr faw
Tt a7 g A T w0

(%) #7r ga &t agdfes wad
:::Tﬂ?ﬁ &g v & amw wrn &

(@) afx gt, @ 58 Twaw ¥ agd-
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fes zaal & forfaell wY g el
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Grants and Loans from East and West
Germany

3735. SHRI P. K. DEO: Will the Minis-
ter of FINANCE be pleased to state the
amount of official bilateral grants and loans
granted to India during the last three years by
West Germany and East Germany, separately ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Official loans
extended to India by the Federal Republic of
Germany during the three years 1968-69 to
1970-71 amount to Rs. 14645 crores, As
regards grants from this country, information
is being collected from the concerned Ministries
and will be laid on the Table of the House.

There are no official grants or loans from
the German Democratic Republic.

Scholarships Offered by Federal Republic
of Germany and German Democratic
Republic

3736. SHRI P. K. DEO: Will the Minis-
ter of EDUCATION AND SOCIAL
WELFARE be pleated to state :

(a) the number of various scholarships
offered to and utilised by India by (i) the
Federal Republic of Germany and (ii) the
German Democratic Republic separately during
the last three years, year-wise ; and

(b) the number of scholarships utilised by
India during the above period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P.
YADAVA): (a) A statement giving the requi-
red information is laid on the Table of the
House. [Placed in Libarary. See. No. LT—
590/71].

(b) 115 (85 of those offered by the Federal
Republic of Germany and 30 of those offered
by the German Democratic Republic).

Indlan Students in Weat Germanyand
German Democratic Republic

3737. SHRI P. K. DEO: Will the Minis-
ter of EDUCATION AND SOCIAL
WELFARE be pleased to state :

The approximate number of Indian students
and trainces at present studying and under
going training in West Germany and the
German Democratic Republic respectively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAVA) : According to the latest informa-
tion available as on 1.1.1970, the potitionis as
under :

(i) The number of Indian Students and
Trainees studying and undergoing training in
West Germany was 386.

(ii) The number of Indian students studying
in German Democratic Republic was 4. The
information about the number of traineesin
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Projects being run with the Assistance of
East and West Germany

3788. SHRI P, K. DEO: Will the Minis-
ter of FINANCE be pleased to state ;

(a) the number of technical amistance pro-
jects being operated in India with the help of
Federal Republic of Germany and the German
Democratic Republic ;

(b) the names of the places where they are
located ; and

(c) the number of technical experts from
cach of the above two countries at present
working on these projects ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) 14 pro-
jects are being operated at present with the
help of technical assistance from: the Federal
Republic of Germany.

Wedo not have a Technical Assistance
Agreement with the German Democratic
Republic. No projects are being operated at
present with technical assistance from the
German Democratic Republic.

A Protocol on Scientific and Technical
Cooperation between India and the German
Democratic Republic was, however, signed on
2nd February 1971, Detailed terms and condi-
tions arc under negotiation.

(b) and (c). The location of the projects
which are either being operated or under
exccution with technical assistance from the
Federal Republic of Germany and the number

German Democratic Republic is not yet  of experts from this country working in these
available. projects are indicated below :
Name of the Project Location No. of experts :
Agricultural Development Projects. M‘W” Almora, and 36
Export Promotion Project for Engineering Calcutta 7
goods. ,
Tourism & Hotel Management Project. Delhi 8
T. V. Project. Delhi, Bombay and Poona -
Indian Institute of Technology. Madras 10
Prototype Production-cum-Training Centre. Okhla (Delhi) -
Central Stafl Training & Rescarch Institute, Calcutta 3
Green Algac Project of Central Food Mysare —_
Technalogy Rescarch Institute,
Foremen Training Institute. Bangalore 9
Neyveli Lignite Corporation. Neyveli 2
School Books Printing Press Project. Chandigarh, Bhuvaneshwar

and Mysore 2
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Technical Assistance frem East and
West Germany

3739. SHRI P, K. DEO : Will the Minis-
ter of FINANCE be pleased to state the total
amount of technical assistance grants received
from the Pederal Republic of Germany and the
German Democratic Republic, separately,
during the last three years?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Infor-
mation is being collected from the
concerned Ministries and will be laid on the
Table of the House.

Loans Advanced by Nationalised Banks
Agninst Bogus Securities

3740. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to state :

(a) whether loans by nationalised banks
were advanced against bogus securities in
many cases ;

(b) whether nationalised banks are supposed
to furnish their reports containing all the nece-
ssary details ; and

(c) if so, whether these banks are submit-
ting their reports regularly, and if not, the
reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a). No
Sir. The  nationalised  banks have
not advanced loans against securitics which
are known to be bogus. While granting
advances, banks take all precautions to cnsure
the genuineness of the securities charged to
them by the borrowers. In a few cases, how-
ever, it came to light, after the grant of advan-
Ces, that the securities charged, especially on
hypothecation basis, have been disposed of by
the borrowers without the knowledge of the
banks concerned or wrong declarations have
been made to the banks about the actual
quantity or value ofthcncmimhcld. Inall
such cases, a3 5000 as irregularities come to the
notice of the banks, suitable steps are taken by
them for the safety recovery of the advances
bv obtaining additional security or by resort to
legal action. Such cases, however, constitute
& negligible proportion of the total number
of loans granted by them.
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(b) and (c). All banks are required to
furnish to the Reserve Bank of India details
of all actual or suspected frauds. There has
been no report of default by any of the banks
from the Reserve Bank of India.
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fagre & weqrer fak % ywfear e o
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Iaadequate Facilities ia the Cargo Office
of Indian Airlines, New Delhi

$744. SHRI M. M. HASHIM : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Indian Airlines Cargo
office at New Dethi is faced with difficulties
like inadequate space, insufficient handling
and communication problems ; and

(b) the steps proposed to be taken by
Government to provide more space for the
Cargo Office and improve its workiog ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL.
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes, Sir.

(b) Indian Airlines arc exerting to im-
prove the working of their cargo office. Steps
have been taken to provide additional space
and telephone facilities.

Irregularities in the Accoumis of Central
Excisa Collectorates

3745, SHRI P. GANGADESB :

SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether irregularities amounting 10
Rs. 50 Lakhs have been detected during the
course of test avdit of the accounts maintained
in the offices of the Chief Accounts Officers and
Range Officers of the Oentral Excise Collec-
torates ; and
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(b) if so, the action Government have
taken againat those who have been held respon-
sible therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANRSH): (a) Yes, Sir; irregularities involving
under assessruent loss of revenue to the extent
of Rs, 49.29 Lakhs have been reported by the
Comptroller and Auditor General of India in
Para 17 of his Report on Central Government
{Civil} Revenue Reccipts for the year 1169.-70.
However, the Auditor General's Report is still
to be discussed with the Public Accounts Com-
mittes when the Government’s point of view
will be explained to that Committee,

(b) A substantial portion of the loss of
revenue  reported by the C.&AG. (Rs. 30
Lakhs out of Rs. 49,29 Lakhs) is in respect of
the Central Excise duty involved on excisable
goods cleared under bond for export, for which
the proof of export had not been furnished.
Since then, the Collector has reported that the
relevant documents showing prouol of export
have become available in respect of goods
invnlving Ry, 14,10,449.5% of revenue.

A sum of Ra. 2,02,57b6 represents those cases
where the cheques issued by the assessees
against duty payments were lost or presented
to the Bank late, but, in all these cases fresh
cheques were obtained and encashed, and
there has, therefore, been no loss of revenue,

In all other cases of reported short assess-
ments, either the C.&A. G.s Audit objec-
tion has not been admitted by the Government
or, the demands for differential duty were
raised on receipt of the Audit objection, but
the parties have disputed the ametmsments and
have gone in Appeal or Revision Applications
and the cases are subsjudice.

All these cases of procedural irregularities,
short assemments due to wrong clasification,
etc. are still to be finully decided, and, in
many cases, the Government’s point of view
is still 10 be explained before the Public Acco-
unts Committee. If, after, the finalisation of
cases, it is found that asy officer has been
negligent or at fault, necemary action will be
taken.

Opeaing of Branches of Nationalised
Banks

8746. SHRI B, K. DASCHOWDHURY :
Will the Migiater of FINANCE be pleased to
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state

(s) how many new branches of nationalised
banks Government propose to open during the
current fnancial year, State-wise ;

(b} whether Government have discussed
this matter (according to State-wise demand)
with the State Governments before the deci-
sion of opening of new Branches of banks is
finalised ; and

(c) the places in North Bengal region of
West Bengal where new Branches are expected
to be opened ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) According
to the programmes drawn up so far neacly 700
new oflices are proposed to be opened by the
14 nationalised banks by the end of 1971 /early
1972. State-wise details are not readily
available,

(b) The programmes of branch expansion
indicated above were drawn up at meetings of
bankers concerned by Reserve Bank at regional
level for allotment of growth centres identified
in the coume of survey by the lead banks of
respective districts. Programmes for the dis
tricts not covered in this way are finalised at
the district or State level by the lead banks.
State Government officials are generally asso-
ciated with these meetiogs.

(c) According to programmes drawn up so
far 16 new offices are proposed to be opened
in the digtricts in North Bengal in the course
of this year. Further programmes will be
drawn up after the survey of the districts by
the respective lead banks are completed.

Criteria for Admission to Colleges im
Delhi for Scheduled Caste Candidates

$747. SHRI B. K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state the
criteria adopted in the current academic year
for admission of Scheduled Caste candidates
in the various Colleges run by the Delhi
University ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
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OF CULTURE (SHRI D. P. YADAVA):
According to the University of Delbi,
candidates belonging to the Scheduled Castes/
Scheduled Tribes have been registered by the
University for purposes of admimion to the
warious courses in the Colleges. 20% of the
total number of seats in each course have also
been reserved for the candidates belonging to
the Scheduled Castes/Scheduled Tribes (15%
for Scheduled Castes and 5% for Scheduled
Tribes interchangeable, if necessary). Relaxa-
tion to the extent of 5% in the minimum
marks has abo been given to these candidates
in order to determinc their eligibility and merit
for admision to the course concerned,

The tota]l number ofstudents registered in
the University will be divided on the basis of
their first and subsequent preferences for aflot-
ment to the various colleges and admision
alips will be issued 1o them and the colleges
will be informed of the list of all students, so
registered, by the University.

Variation is prices of Admission Forms
and Prospectus sold by different
Colleges in Delthi

3748, SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to state :

{a) whether Government are aware that
the prices fixed for admimion formms and pros-
pectus vary from College to College in Dethi ;

(b) ifro, the reasons thercfor and the steps
Government propose to take to bring unifore
mity in ‘she prices of admission forms and
bookiets sold by Colleges in Dethi ; and

(c) the steps Government propose to take
to ensure that poor students who are unable
to purchase these booklets of various Colleges
are able to select the College, of their own
<hgice ? :

THR DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAVA) : (a) to (c). According to
the University of Delhi, there is some variation
in prices of admission forms and prospectus
published by colleges. This s on account of
‘dye dine of the prospectusand the cost iavolved in
getting them printed, The question of bring-
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lng uniformity in the prospectus of different
colleges as well as fixing reasonable price is
being reviewed by the University.

Efforts made to trace the missing
Indias Cargo Vessel “Mabajagmitra”

3749. SHRI BRYJ RAJ SINCH—KOTAH:
Will the Minister of SHIPPING AND
TRANSPORT be pieased to state :

(a) what further cfforts have been made
to ascertain whether the cargo ship found
grounded at about same time near Bhola
Islands in East Pakistan was the same Indian
Cargo vessel “Mahajagmitra’’, which had left
Calcutta Port on the 11th November, 1970;
and

(b) if not, what further action has been
taken by Indian Government in this matter ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a)
According to the information received from
Mr. R. Bragg, a Director of the South East
Asia Shipping Company, and the Deputy
High Commissioner of India in Dacca, the
vessels grounded near Bhola Islands were all
Paskistani vessels, Mr. Brazg, in his evidence
before the Court of Eaquiry also stated that
he caused an acrial scarch to be made in his
presence of areas over Bhola in Barisal district
and portions of Noakhali and Sandwip Islands,
but there was no trace of M. V., “Mahajag.
mitra.” On the basis of evidence placed be-
fore the Court, it came to the conclusion that
the loss of the vessel was an act of God, 30 to
say, in the heavy weather under severe cyclo-
nic storm.

(b) Extensive acrial scarches of our coastal
areas and the coastal areas of Pakistan and
Burma outside territorial waters were carricd
out but without sny positive result.

Ww afenfeelt W foewr e anfaw

T
8750. st warerw Feg—wter : ¥
fivwrr st wmw weaw T g TR 0

o woy v
(%) war agrow s ¥ o o



97 Writhen Answers

arx faerrd ary e wfxanl dfws a
afas gfc & foger ohawr faar ®
£

(w) Trwear ¥ 1 sa-sferdagt
o deraard ;
(v) 7o ¥fre arqEr T FHILA

g% frgivs & g § W Sda
feqr & ; T

(7) 9a% v & fad ATwC gr
w1 waArd dy AT ET 7

firen st wATw e weATe
e (Wit o qwo CrvewTt) ¢ (%)
qirvor wq & w0 o avar § f a9
fay arrfesy wfan forei ot el
errfer 8, B wmrer ® ¥ e A7
aifar w1 ¥ afas foafr g &)

(=) 9,06,705 (1961
TUAT) |

() ofr, =1

(wr) srggfa sufew wfea &, foedy
Wy arfeardy s ifee §, Hfas @
grarfur-fae fasre & fa fafe oo
Rl AAnd w=T @Y & )

£ A9-

Distribution of Gifts received from
U.B.A.

3751. SHRIBR1J RAJ SINGH—KOTAH :
Will the Minister of FINANCE be pleascd to
state the criteria fixed by Government for the
disgtribution of gift goods received by India
from the United States of America /

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The Hon'ble
Member is presumnably referring to the supplies
recrived and distributed by private voluntary
agencies in India. The voluntary agencies are
required to distribute these supplies for sp-
proved programmes such as nutrition fecding
programmes for schop] children and other
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vulnerable scctions of the population, agricul-
tural and community works programmes, relief
and rehabilitation programmes, on the basis
of nced and without reference to race, caste
creed or religion of the recipients.
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Grants to Institutions impartiog Trainiag
in Dance and Music in Manipur

375¢. SHRI N. TOMBI SINGH : Will
the Minister of CULTURE be pleased to
state ©

(a) whether the Goverament of Masipur
is considering to pay recurring grants to desery-
ing institutions imparting trainiog in dance
and music in Manipur ;
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(b) ifso, when a final decision is likely to
be taken in this behalf ; and

(c) if not, whether the Government of
Manipur is contidering the need for substan-
tial incremse in the existing pattern of Ad-Roe
grants to such institutions ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI1 D. P
YADAVA): (a) to (c). Every year grants
to such institutions are given by the Manipur
Administration under the rules governing
grants-in aid to speciul institutions. Almost
all the institutions get a recurring grants. The
quantum is fixed annually on a matching
basis keeping in view their activities from year
to year.

Benefit of Condensed Course Schools
for Women run under Manipur Social
Wellare Board

3755. SHRI N. TOMBI SINGH : Wwill
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(n)\r.hf number of women who have so fur
got the benefit of the Condensed Course
Schools for Women run under the Manipur
Social Welfare Board ;

(b) their pass percentage in the final
cxaminations and the total amount spent so
far on this project in respect of Manipur ;

(¢) whether Government propose to con-
tinue the scheme ; and
{d) if so, upto what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUGCATION AND S0-
CIAL WELWARE (SHRI K. §. RAMA-

SWAMY): (a) 340 women have already
benefited and 55 are presently undergoing
training.

(b) Onthe basis of the results received 30
far in respect of 9 courses (out of the 13
courses since completed), 36% of the candi-
dates passed the final examinations, So far
the Central Social Welfare Board bas incurred
an expenditure of Rs, 3,19 lakls on the Con-
densed Courses conducted in Maaipur.
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(c) The scheme is likely to be continued
by the Central Social Welfarc Board.

(d) No time limit has been fixed,

Indigencns Games and Sports introduced
in Manipur Anaual Inter-Scheocl Sports
Mosts

3756, SHR1 N. TOMBI SINGH: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the names of the indigenous games and
sports of Manipur introduced in the Annual
Inter-School Sports Meets held under the aus-
pices of the Education Department of Mani.
pur ; and

(b) what financial and administrative pro-
visions have been made for popularising the
indigenous games and sports in the Schoals
and Colleges of Munipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) Dhougkang, Yubilakpi and Muknacare
were included in the Annual Inter-School
Sports Meets held under the auspices of the
Education Department of Manipur.

(b) There is no specific provision in the
budget for indigenous games. However, ex-
penditure on thia item is met fiom a lump sum
provison of Rs. 1,20,000/- provided in the
Manipur Education Budget for games and
sports activities in Schools and Colleges in
Mapipur. In addition, Rs. 70,000/« has
been provided for giving financial assistance
to Sports Organisations including those cater=
ing to indigenous games.

Teansfer of Exhibits to newly constructed
Musenm Bullding at Vaishali

3757, SHRI N. K. SINHA: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be plessed to state :

(a) whether the newly constructed mauseum
building at Vaishali (Muzaffarpur-Bihar) is
lving vacant and exhibits have not yet been
h‘::umud from the old museunm building ;
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(b) if s0, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) and (b). Although the new museum build-
ing at Vaishali appears to be generally ready,
the iron grills still remain to be fitted to the
windows and ventilators, which are most egsen-
tial for the safety of the exhibits, In the abe
scuce of the iron grills the building is not yet
comaplete and fit for use as a museum and has
not been taken over by the Survey from the
Central Public Works Department.

Vigit of an Indian Team to Loandon in
connection with increase in Freight rates

3758. SHRI S. M. KRISHNA :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of SHIPPING
TRANSPORT be pleased to state :

AND

(a) whether an Indian team visited London
and had talks on 11th and 12th June in con-
nection with the 15 per cent shipping freight
rates increase by India-U. K. Continent Con.
ference ; and

(b) if 80, what were the conclusions arrived
at in the mecting ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir. A high level delegation headed by the
Secretary, Ministry of Shipping and Transport
held discussions in London between 11th and
16th June, 1971 with the India/Pakistan/U. K.
Continent Conference,

(b) During the discussions, the Conference
have expressed their willingness to agree only
to the following reductions/concessions in con-
nection with the proposed freight increase :

(i) to reduce the 15% increase to 124 %
increase,

(ii) the concessions on semsitive pro-
ducts would be retained and within
the package already notified
Government would be free to vary
the list of concessional products.
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(iii) thc Conference miay, depending on
the movement of cost and prices,
come up for discussion for a fresh
increase next year about this time.

(iv) the Sucz surcharge will remain un-
altered but the Loadon surcharge
would be reviewed by the Con-
ference in their discussions with the
(Port of London Authority) shortly.
But considering the situation in
London Ports, adjustments if any
are likely to be marginal.

They had already agreed to give retrospec-
tive effect to such concessions as may be agreed
upon, Government arc mow ecxamining the
terms indicated by the Conference, and their
reactions on the proposals made by the Con~
ference arc cxpected to be finalised shortly.

teracy

$759, SHRIS. M. KRISHNA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether U. N. Educational Scientific
and Cultural Organisation has estimated in its
latest survey report that more than half of the
people of 18 Asian developing nations are still
illiterate ;

(b) if so, whether India was also covered
by thia Survey ; and

(c) if »o, what are the figures giv;m about
India ?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): (a) and
(b). Yes, Sir. The March 1971 bulletin of the
UNESCO Regional Office for Education in
Asia stated as follows ;

“It is catimated that the Asian region con-
tained, around 1970, about 355 million adult
illiterates {15 years old and over), of whom
more than 250 million were in the economi-
cally active group aged from 15to 44, This
means that in Asia five adult workers out of
ten are illiserate™.

(c) the report states that there are 100

JULY 2, 1971

Written Anpwers 104

million adult literates and 260 million adult
tlliterates in India.

Committee to review grievance of om-
ployees of Indian Airlines

$760. SHRI K. C. PANDEY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether most of the demands of the
Airlines’ Unions have been accepted for review
by the Management of the Indian Airlines ;

(b) whether a committee has been formed
to look into the grievances of the employees ;
and

(c) if s0, the terms of reference of the com-
mittee and the time by which it is likely to
submit its report ?

THE MINISITER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SARQOJNI MAHISHI) :
(a) The management of Indian Airlines
have signed agreements with the Indian Air-
lines Officers’ Association and the Indian Flight
Engineers’ Association. They have alw signed
an agreement with the Air Corporations Em-
ployees’ Union on the 2nd Juae, 1971 covering
about 8000 employees. Negotiations are going
on with this Union for the remaining categorics
represented by them. Negotiations with the
other unions/amocistions, except the Indian
Commercial Pilots’ Amsociation, are progresing.
The Indian Commercial Pilots’ Association
are not coming forward for such negotiations,
insisting that “normal conditions* should first
be restored in Indian Airlines, imploying there-
by that disciplinary procecdings against some
of the pilots (including one executive) be first
dropped. Whik the management is not agree-
able to discuss the question of the executive
pilot with the association, informal discussions
on other matters are being held from time to

tume.

(b) and (¢). Government have set up 8
Committee to examine the orgasisational and
administrative structure of Indian Airlines,
and the relationship betwesn the mapnagement
and its employess, and make recommendations
to Government with particular reference to
personnel policies and practices, The Com-
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mittee ia expected to submit ita report by
Aungust, 1971,

Grants to Institutions doing Resesrch in
Bocial Sciemces

$761. SHRI K. C. PANDEY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether bis Ministry have finalised the
rules for giving grants to socicties and institu-
tions doing research in Social Sciences ; and

{b) if so, the outlines thereof ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) Yes, Sir.

{(b) A copy of the Rules is laid on the
Table of the Iouse. [Placed in Lébrary. See
No. LT-592)71].

Students going abroad for Higher Educa-
tiom

3762. SHRI K. C. PANDEY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the number of students who went
abroad for higher education during the last
three years country-wisc ;

(b) the number of those students who went
on State Scholarship country.wise ;

(¢} the number of those studeats in (b)
eategory who did not return afier the expriy
of their studies in violation of the contracts ;
and

(d) the steps taken by Government in their
cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF QULTURE (SHRI D. P. YADAVA):
(2) to (d). The required information is not
readily available, . The same will be obtained
and piaced on the tabe of the Sabha as soon
&4 possible.
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Opening of Branches of Nationalised
Banks in Development Blocks

8763. SHRI BHOGENDRA JHA : Wil
the Minister of FINANCE be pleased to state

(a) the total population served by each
bank branch in the country, particularly in
Bihar and North Bibar ;

(b) whether it is proposed to open at least
one branch of the bank in each development

block of the country during the present finan-
cial year ; and

(c) if not, whether any scheme for mobilie
sing depotits and providing credits to the rural
population in each block is proposed to be
introduced ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) At the
cnd of March, 1971, the population coverage
of commercial banks in India was about 47,000
persons per bank office. For Bihar, the cover-
age was 1,35,000. The covetage in the districts
of North Bihar is indicated below :

As in June, Mavch 1971 December, 71
69 (estima-  (estimated) (Projected)

ted) (in thou-
sands)
I. Champaran 334 130 86
2. Darbhanga 315 229 158
3. Muzaffarpur 386 184 132
4. Purpea 266 119 96
5. Sabarsa 418 134 131
6. Saran 362 262 181

{b) There is no proposal to open bank
offices in each development block as such.
The criteria adopted for selecting centres for
location of new bank offices were outlined in
the Statement laid on the Table of the House
in reply to Starred Question No, 572 answered
on 18th June, 1971,

{c} The masive programme of branch ex-
pansion particularly in rural areas embarked
upon by the commercial banks after nationali-
sation of the |4 banks was intended to help
mobilise rural savings and extend bank credit
to the rural population. Of the 3256 new
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bank offices opened after nationalisation (till
the end of March, 1971) 2139 or about 66%
were located in rural centres i.e. places with
population of not more than 10,000.

Bank Credit Secured by Agricultarist
Borrowers above Rupees Tem Thoussnd

3764. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
714 on 28th May, 1971 and atate ¢

(a) the total number of agriculturist borro-
wers having secured bank credit of above ten
thounsand rupees each and their proportion to
the total number of agriculturist borrowers and
to the total amount credited to all of them ;

and

(b} the number of agricultural barrowers
and marginal peasants who have been given
bank credit and whether the differential rate
of interest in their favour is being charged ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Banks do
not compile statistics on these lines, With
reference to Unstarred Question No. 714
answered in this House on May 28, 1971,
information regarding the number of persons
State-wise, who have recreived agricultural
advance from the public sector banks above
Rs. 50,000/, is being collected by a special
effort. Similar particulars regarding advances
above Rs, 10,000/ are also being collected. It
may by appreciated that collection of these
figures will involve some time. The figures
will be laid on the Table of the House as soon
a3 they are available from the Reserve Bank.

(b} The total number of borrowal accounts
receiving direct agricultural finance from public
sector banks as at the end of February 1971,
amounts to 7,965,094, Figures in respect of
‘marginal peasants’ (a concept the connotation
of which would differ from arca to area because
of factors like soil conditions and availability
of water, etz.) are not maintained by banks,
At present, banks do not charge differential
in favour of small agricultural loans. It may
be added that the report of the Commitiee on
Differential Rates of Interest appointed by the
Reserve Bank has been received recently and
i» under examination.
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Conversisa of Institutional Loans owed
by Mosopoly Hounses imto Equity Shares

3765. SHRI BHOGBNDRA JHA: Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
1389 on the 4th June, 1971 regarding Institu-

i loan owed by Monopoly Houses and
state :

(a) the hurdle in the way of converting
Joans into equity shares ;

(b) whether itis proposed to stop institue
tional credit to the monopoly and other big
business houses and to convert the entire
amount given hitherto into equity shares ; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to ().
Government’s decision in regard to conversion
of loans into equity is that in the case of
industrial projects which receive substantial
assistance on medium term or long term basis
from public sector financial institutions, the
institutions will normally reserve the right to
convert loans/debentures assistance given by
them into equity. A copy of the detailed guide-
lines issued in this respect to the finaacial insti-
tutions is laid on the Table of the House.
[Placed in Library. See No. L T.—593/71] No.
hurdlrs are anticipated in following thesc
guidclines by the all-India long-term financia)
institutions., It is not our inteation to stop
institutional credit for the genuine productive
requirements. ‘The guidclines-referred to above
do not contemplate conversion of the loans
given in the past 10 monopuly ar other big
business houses, or for that matter, to anv
industrial concerns into enquity shares. In
future, the converstion of joams given by thr
long-term public financial institutions into
equlty will be made within the framework of
the policy outlined therein,

Survey of Baok Industry and Trade

3766. SHRI B. N. REDDY: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 10 state :

(a) whether Goverpment appolnted any
committee recently for a comprebensive survey
of the book industry and tiade in India ; and
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(b) ifso, when the Committee in likely to
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) and (b). Yes, Sir. But the Committec has
not yet started work. It will be some time
before the Committee would submit its report.

Proposal to Start Air Taxi Bervice

3767. SHRI JADEJA: Will the Minister
of TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether thete is any proposal under
consideration of Government to start Air Taxi
Service in the country ; -

(b) ifso, whether the scheme will be in
public sector or private sector ; and

(c) il the reply to part (1) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. S8AROJINI MAHISHI) :
(a) and (b). The question of allowing private
operators to ecstablish air taxi services on
routes not operated by Indian Airlines, parti-
cularly for promotion of tourism in various
parts of the country, is under examination.

(¢} Does not arise.

Unsatisfactory Conditioas for Displaying
and Preserviag Ancient Monuments ia
Natienal Musenm, New Delhi

3768. SHRI JADEJA: Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) whether Government's attention has
been drawn to the report appearing in the
“Seateaman’’ dated the 31st March, 1971 in
regard to the unsatisfactory conditions prevai-
ling in the National Museum, New Delhi for
displaying and preserving the ancient monu-
ments ; and

(b) il o, the steps taken by Government in
this regard ?
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THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARATHA SHANKAR RAY) : (a) Yes,
Sir.

(b) A statement is laid on the Table of the
Lok Sabha.

Statement

The report made in the Statesman dated
31-3-1971, regarding the National Museum is
factually incorrect.

The National Museum has a large and
varied collection representing Art, Archaeology,
Anthropology, Pre—history, Central Asian
Antiquities, Pre-Columbian Art, Numismatics,
Epigraphy and so forth.

The National Museum has made adequate
arrangements for conservation. Its Central
Conservation Laboratory attends mainly to
the needs of the Museum in addition to its
scevice in general to several other Museums in
the country.

The Museum has a large collection of mini-
ature paintings and drawings, but obviously
all of them cannot be displayed at one time.
The main reason is paucity of gallery space.
Only representative miniatures of each school
have been displayed. The quality of display
in the National Museum is ofa high order
and it has won appreciation from visitors.

Notwithstanding the paucity of space, the
Central Asian Antiquitics have two galleries
of their own, in addition to a large annexe for
the mural paintings in an adjacent building.

As for the building and its construction i
concerned the first phase was completed in
1960. The second phase was to have come
up asscheduled some years ago, but due to
the financial stringency this could not be
taken up carlier, The second phase of the
building, however, is now expected to be com-
pleted during the Fourth Five Year Plan.

Special attention is paid to objects which have
a tendency to suffer deterioration, like wood,
textiles and 20 forth. Anti-termite treatment
is given regularly to the susceptibles and if
even a trace of the termite is noted, it is imme-
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diatcly treated with anti-termite solations,

Mureum objects like coloured textiles, poly-
chrome sculptures, paintings and other ohjects
deteriorate to a smaller or larger extent by
the use of natural light. Natural light contains
the visible apectrum bands and adjoining its two
ends are the bands of ultra-violet and infra-
red, both of which are harmful. They are,
therefore, to be eliminated. Thisis precisely the
reason why all the museums abroad have

adopted artificial lighting.

The C. P. W. D. i» making arrangements to
instal the necessary air-conditioning plant and
other equipment. Even now the reserve collec-
tions manuscripts are kept in cool starage by
a special provision of coolers.

The burglar-protf alarm system for the
National Muweum has not been recommended
by the (Dr. M. S.) Randhawa Commitiee which
considered this question.

The National Muscum has already issued
scveral popular publications, apart from its
scholarly monographs.

Although there is a slight decrease in the
pumber of visitors to the National Museum
during the last two years, the number of orga-
mised school visits to the Museum has increased
considerably.

There are no structural defects in the-

National Muteum building.

FProposal to Comstruct s Second Bridge
at Jammagar

3769. SHRI1JADEJA: Will the Minister
of SHIPPING AND TRANSPORT be pleased
to state 3

() whether there is only one bridge known
a8 Victoria Bridge which connects the Jamoagar
City with the rest of the country ;

(b) ifso, from the defence point of view
and the strategic importance of the city,
whather Government propose to construct a
wecond bridge at Jamnagar ; and

(c) if not, the ressons therefor 7

THE MINISTER OF PARLIAMENTARY
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AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir. It is an existing rail-cum-road bridge near
amnagar on Rajkot-Jammnagar road.

(b} The proposed second bridge at Jam-
uagar, when constructed, would fall on a State
road. The Government of Gujarat, who are
primarily concerned with the said bridge have
indicated that they have a proposal to conatruct
the bridge in question.

(c) Does not arise,

Ez-Gratia Payments to Officers of Pablic
Undertakings

3770. SHRI SUBODH HANSDA : Will
the Minister of FINANCE be pleased to state ;

-

() whether the Bureau of Public Enterpri-
scs issued instrurtion to all Ministries of the
Government of India, zide their O. M. No.
BPE/] (5) Adv. (Fin) 67 dated 23. 6. 1970 for
ex-gratin payment to senior officers of publi
sector undertakings drawing a salary of more
than Rs. 1600/- per month ;

(b) the exact implications of the instructions
that for the purpose of computing the ex-gratia
payment, the salary would be deemed to be
Rs. 1600/-p. m. urrespective of the actual

salary ;

{c) whether all the officers of an enterprise,
which has declared bonus at the rate of 20
per cent in terms of the Bonus Act 19635, are
eatitled to a bonus of Rs. 1800/-irrespective of
the actual salaries drawn ; and

(d) ifso, the actual amount of bonus paid
by such public sector undertaking to officers
drawing Rs. 1600/~ and above in the year 1970
712

THE MINISTER OF STATEB IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Burcau of public Enterprises
have issued instructions which allow for the
sx-gralia payment to officers of the Public Enter-
ptises deawing miore than Rs, 1600/~ per month
provided—

(i) the enterpriscs bas been earning profits ;

(i) the payment is made rom the “Emplo-
yor's shate of available surphus of 40X
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as referted to in the payment of Bonus
Act;

(i) deputationists would be eligible only if
they are drawing payin the scales pres
cribed for the posts in the undertakings.
For this purpose those deputationists
who are drawing their grade pay plu
deputation allowance may be given a
specific period to opt for the Company
scales of pay.

{b) Under the Payment of Bonus Act emplo-
yees getting a salary of Ra. 1600/-and below per
month are eligible for bonus which would
be calculated on the basis of salary of Rs. 750/-
per month for those who draw a salary of more
than Rs, 750/- per month upto and inclusive of
Rs. 1600/- per month, Similarly, under the
Burcau's instructions the ex-gralia payment
would be paid to officers drawing more than
Rs. 1600/- per month but for the purpose of
calculating theex-gratia pavment the salary
would be dremed to be Rs. 1600/- per month,
irrespective of the actual salary drawn by the
officer. Bureau's instructivns are intended to
provide for some incentive to the senior mana.
gens also.

(c) If bonus at the maximum rate of 20%
is declared under the payment of Bonus Act
by any cnterprise, officers drawing a salary of
Rs. 750/ to Rs, 1600/- per month would be entit-
led to a bonus of Rs. 1800/-. The amount of
bonus in the case of officars drawing less than
Rs. 750/ per month would be calculated at the
rate of 20% of their annual salary. Officers
drawing more than Re.1700/- per month will be
entitled to an ex-gratia payment of Rs. 3840 for
the year in case they also become entitled to get
ex-gratia payment at 20 of their annual notion-
al salary under the prescribed formula, provided
all other conditions specified in para (a) above
are satisfied.

{d) As the accounting year ended only on
the 31at March 1971, it is too early for the audi-

ted accounts of all the enterprises to be ready
on which basis bonus is to be declared.

waf, ywwen e felt o gevdeiterow

3771. ' whmwr wwm : T
firer iofy oy Wk ) o W

ASADHA 11, 1893 (SAKA)

Written Anstwers 114

(%) w1 e, wower ot fosht
W s e S ¥ afaw g

(W) afe gf, @ & awd wY g1
T Fwv ¥ aifwa frar g s
VoA ¥ s owx @ s &
fad wom froan, e afredf, qrar
Y TH & ol ¥ b aqew
N a ;oA T

(7) afx g, & wx A afc T,
A TH¥ T Freor § 7

few siwrerw ¥ o sl (st ¥
Ao wAw) : (F) 1971 & FIOAT
¥ o® aAEEr ¥ gty Nivst &
A feafa fava wvme & -

sreeaT
I. gq =g 59,31,989
2. FFAT OFYT
RS 70,40,345

3. frest vamax g 36,29,842

(=) atx () . ofr, 7 1 wgaw
FATETor & qFurT sATe ¥ waveT 7
aar fafamy wal  gotaw vy & wuq
mw‘rﬁwmrﬁ%quqaﬂqm
gam w1 fawifel 1 sdfer v
gt |

Conference of Vice-Chancellors of South.
ern Universities

3772. SHRI C. JANARDHANAN : Wwill
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ;

(8) whether the recently held conference of
the Vice- Chanecellors of Southern Univenities
had suggested exchange of students between
Universities for short periods ;

(b) whether the Conference had also urged
the University Grants Commission for liberal
aid for such a scheme ; and
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{c) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P, YADAVA) : (a)
and (b). Yes, Sir. However it may be stated
that the University Grants Commission is al-
ready implementing a scheme of providing as-
sistance to Universities to enable the students to
know the country by visiting other Universities,

(c) The proceedings of the Conference are
being placed before the next meeting of the
University Grants Commission.

Continuing Eaglish as Optisasl Medium
of Instruction

$773. SHRI C. JANARDHANAN: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the VicesChancellors of Southern
Universitics have unanimously favoured conti-
nuing of Eoglish as an optional medium of ins-
truction besides the regional language for degree
courses ; and

{b) if s0, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID. P. YADAVA) : (a)
The Conference expressed itself in favour of
continuing English as an optional medium of
instruction besides the regional language for
degree courscs,

(b} Government have noted that the resolu-
tion is in accordance with Supreme Court Judge-
ment.

Scholarships to Children of Teachers

3774, SHRI MADHURYYA HALDAR ¢
Will the Minister of EDUCATION AND 50-
CIAL WELFARE be pleaied to state :

(a) whether Government are having any
plan to give scholarships to the children of tea-
chers particularly bandicapped children ;

(b) i 30, the total number of scholarships
proposed to be given during 1971-72 ; and
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(c) the total number of applications received
by Government so far ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAVA): (a)
and (b). The Department of Education in the
Miniatry of Education & Social Welfare have
been opérating since 1961-62 the scheme of Na-
tional Scholarships for the children of School
Teachers under which 500 fresh scholarships
are awarded every yrar to the children of work-
ing school teachers for post-Matriculation stu-
dies. The children of school teachers who are
Physically handicapped are also eligible to ap-
ply for a scholarship under the scheme.

The Department of Social Welfare of the
Ministry of Education and Social Welfare bave
also been operating for the last 15 years a
scheme for the award of scholarship to physi-
cally handicapped children including children
of teachers. 1300 scholarships are proposed
to be awarded under this scheme during 1971-
72

(¢} The scheme of National Scholarshipa
for children of Schoal Teachers is implemented
through State Governments who are allocated
scholanships proportionate to their teacher-
population. The Scheme was advertised recent-
ly and the State Governmenis would not have
received all the applications so far. Similarly
the last date for receipt of applications under
the scheme of scholarships for handicapped
children is 30th September, 1971,

Naruls Floance Company

3775. SHRI SAT PAL KAPUR : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(8) whether Narula Finsnce company i in
liquidation for nearly two ycars and the depo-
sitors have not been paid any money as yet; and

{bj whether Government are contemplating
sny neps to regularise the Lransactions of this
Company ?

THE MINISTER OF COMPANY A¥-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Yes, Sir, The Narula Pisance Privato
Limited wes ondered to e wound up by Delhi
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High Court om 20th December, 1968, The
official Liquidator attached to the Delhi High
Court is taking necessary steps to realise amets
of the company. The claims filed by the depo-
sitors and creditors of the company are being
scrutinised by themaid Official Liquidator.
Since the realisation of amets and scrutiny of
claims are not yet over, the time for making
any payment to the depositors has not yet
come.

(b) As the company is being wound up un.
der the directions of the High Court, the ques-
tion of taking any steps by Government to
regularise the company's transactions does not
arlse.

Special Loans to States for Clearing Over-
draft

3777, SHRIRAMACHANDR AN KADAN-
NAPPALLT : Will the Minister of FINANCRE
Le pleased to state :

(a) whether some of the State Governments
have approached the Central Government for
a special loan to clear their overdrafts on the
Reserve Bank of India ; and

{b) ifso, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R. GA-
NESH) : (») Yes, Sir.

{b) The overdrafls of the States on the Re.
serve Baok of India as on the 30th June 1971
have been cleared by providing ways and means
advances recoverable during the current year,

Wt # Wz dw e e Qe
wagT w e

3778, St TN TN WTEATS AT
faw ot g qad f g FW 5.

(%) Tvweam ¥ 2z &6 wrw fe1-
AT g wage ¥ gew wieal A
arara ¥ sy feaedy §

(@) v« xwre & foa wmiow
e ot § § ik fead feod

Writion Answers ASADHA 11, 1898 (SAXA)

Writien Answers 118
o ¥ § 7

(M) fFod A waAw W W
feear mfas e fear amar &

(7) =1 #wg ak  wrdarc #
AT ¥ AT F @y g adwe
T I Al @ ok ow dei ¥
afewrfeal ot sl gy
LR L

(¥) afz g, @@ feafer ¥ gae
w7 & frd war WAy o on R ?

fow st (st awerrom wgm) ¢
(%) & 2z &% arw e @ AR
F ¥AT CF FE FAIAT § AN AT
¥ % MM ¥ TR 252 W
Frara g |

(&) voream # xgET FAT OF
AT aETY AN § fegw 8, sraf
6 WrEY d% A a9AT § xATKEY ¥ i}
245 fFUT & gwreal ¥ feqm &

(7) a% faaw &W1 9=« 9T <@
wrEr g 1 [ ave # T fegy wan o ifed
ey LT—594/71)

(W) & (%), feeg wx @t ok
94 THTTN * GresT ¥ MY I~y 3qqH
TE fomd ¥F & wiaiay feqa § saw
FTFAE FrawFsaAl & @7 wia guh
et § 1 W ' I anEny afafea
a @ I T oIAW w3 & fag
J9Y FEW BT I W)

Advantages to the Common Mas from the
" Nationalised Banke

$779. SHRIS, C. SAMANTA : Will the
Minister of FINANCE be pleased to state :

(n) whether the approval of Government
was obtained by the nationalised bank for laun-
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ching schemes for the benefit of the common
man ; and

(b) the nature of the schemes and the bene-
fita which will accrue to the common man ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
As one of the objectives of nationalisation of
banks was to provide credit facilities to the
hitherto neglected sections of the community,
no specific approval of Government was requir-
ed by the nationalisted banks for launching
scheme for the benefit of the common nan
Regarding the nature of the scheme, the Hon-
ble Member’s attention is invited to the reply
to Lok Sabha Unstarred guestion No. 638 ans-
wered on 268th may, 1971,
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Coanstruction of an Aerodrome near
Pinjore in Harynna

3785. SHRI M. SATYANARAYAN RAO:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether an aerodrome is proposed to
be constructed mear Pinjore in Haryana for
tourists ;

(b) if so, whether the Haryana Government
has approached the Centre for financial assis-
tance in this connection ;

{c} if 30, the amount of assistance asked for ;

(d) the reaction of Government thereto ;
and

{e) when the aerodrome is likely to be
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completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
{a) The Adviser, Civil Aviation, Haryana,
requested DGCA in May 1971 to depute an
officer to inspect a site near village Majd on
Pinjore-Nalagarh Road, for comstruction of a
civil acrodrome at the State Government’s cost,
to meet the requirements of Chandigarh as well
as the Morni hills which is an area being deve-
loped by the Haryana Government for attrac-
ting tourists. The DGCA has called for 2 plan
of the site and certain other documents from
the Adviser, Civil Aviation, Haryana.

(b) No, Sir.

{c) to (¢). Does not arse.

Preservaton of beritage of Mahatma
Gandhi, Pandit Jawaharial Nehru and
Netajl Subkas Chandra Bose

3786 : SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOGCIAL
WELFARE be pleased to state :

{a) the steps taken by his Ministry to pre.
sexve the heritage of Mahatma Gandhi and
Pandit Jawaharlal Nehru and show bhonour to
their contributions to the country ,

(b) the quantum of expenditure incurred
for the implementation of such steps ; and

(c) the nature and extent of expenditure

incurred for the same purpose in honour of
Netaji Subbas Chandra Bose ?

‘THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHAR F'HA SHANKAR RAY): (a) to (c).
The information is being collected.

Evasioa of Income Tax by Film Stars

$787. SHRI PRABODH CHANDRA: Will
the Minister of FINANCE be pleased to state :

(&) whether many film stars mccept much
more than the amount shown in their contracts
and thereby evade payment of incomestax on
such amounts ; and
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(b) if so, the steps  Government have taken
to stop the practice of accepting black money?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). A number of instances
of the receipt of black money by film stars have
cometo the notice of the Government. Wherever
circumstances justify scarches are undertaken
to unearth the receipt of black money by film
stars, Apart from the above, the Government
has appointed the Direct Taxes Enquiry Com-
mittee to go into the larger question of circula-
tion of black money, An interim report has
been submitted by the Compnittee, which is
under the cosideration of the Government.

Caltivation of Oplum in Shahjahanpur
(U. )

3788, SHRI JITENDRA PRASAD : Will
the Minister of FINANCE be pleased to state :

{a) whether Shahjabhanpur in Uttar Pradesh
was an opium growing ares,

(b) if so, the reasons for stopping the cul-
tivation of opium in that District ;

{c) whether there 13 any proposel under
consideration of Government to survey the arca
again and declare it fit for opium cyltivation ;
and

{(d) what are the conditions for declaring a
particular area fit for opium cultivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir. Shabjahaopur in
Uttar Pradesh was ao opium growing arca till
30th September, 1969.

{b) Cultivation of opium poppy was stop-
ped in Shahjahanpur districtin consultation
with the Government of Uttar Pradesh with
effect from 1st October, 1969 mainly due to
the reasons given below §—

(i) the average yield of opium tendered by
the farmess was low as compared
to other arces ; and

(ii) the cultivation of opium poppy was
spane and it was administratively diffi-
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cult to exercise effective control over
production and smuggling of opium,

{c) There is a proposal under consideration
of the Government to make o general survey
of the traditional poppy growing areas where
poppy had been cultivated in the past and also
in new areas adjoining present poppy growing
arces for securing more acreage under poppy
cultivation during the next (1971-.71) crop
season,

(d) For declaring a particular area suitable
for opium cultivation, some of the important
factors which are taken into account are r=—

(i) the area is a traditional poppy growing
ares ;

(ii) it is compact and contiguous ;

(ili) woil is fertile and suitable for poppy
cultivation ; and

(iv) proper irrigation facilitiea are available
and general climatic conditions are suitable.

Expansion of Currency in Circulation

3789. SHRI BIRENDRA SINGH RAOQO:
SHRI N. SHIVAFPPA:

Will the Minister of FINANCE be pleased
1o state :

(a) whether Indian currency in circulation
has been expanded by Rs. 363.7 crores to
Rs, 4200 crores by the year 1969-70 ;

(b) whether this cxpansion is larger than
the expansion of Ra. 325 crores in the previous
year ;

(c) whether the increase in notes circulation
» substantially larger, than in the preceding
tear while that In rupee coiny was smaller ;
wnd

{d) if so, the reasons thereol and steps taken
 propoged to be taken by Government in this
egard ?

THE MINISTER OF FINANCE (SHRI
[ESHWANTRAO CHAVAN]) i (a) and (b).
lhe currency with the public expanded anly by
ts. 328 crores during 196570 and stood at
ts. 4010 crores as on the Iast Friday of March,
970. The corresponding cxpansion in the
tecoding yeur was Re, 306 crores.
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(c) Notes in circulation increased by
Rs. 845 crores during 1968°70 as against an
increase of Rs. 303 crores recorded in the
preceding year.

The increase in rupee coins in circulation
(including Mahatma Gandhi Centenary Come
memorative coins) was however, smaller at

Rs. 17 crores as against Rs. 23 crores witnessed
in the preceding year,

(d) The currency expansion has taken place
in order to meet the requirements of growth in
national out put, the diversification of the
industrial structure and the increased mone-
tisation of the cconomy. A major objective of
fiscal and monetary policy is to ensure that
monetary expansion of which currency expan-
sion s the principal component, is kept within
limit set by the growth of national output and
increased requirements emanating from mone
tisation of the economy.

Jamair Airlines

$790. SHRI BIRENDER SINGH RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names and addresscs of the pro.
prietors of M/s. Jamair Airlines ;

(b) the date of licence to fly acroplanes
issued to the company ; and

(c) the number and names of the routes on
which this company is operating its flights ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI)
(a) Jamair is a private limited company. The
pames and addreses of its Directors are as
iollows :

L. Shti C. L. Chandak — 2, Camac Street,

Calcutta.

2. Shri J.B. MufF — do,

8. Shri P. R, Chandak — do,

4, Shri G. N. Chandak —- do.

5. Shri B.R. Chopra — 402, Akash Deep,
Barakhambha
Road, New Delhi.

{b) A not-scheduled permit, cffective from
1st January 1959, was isucd to Jaroair on Slst
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December, 1958, Since thes it is being
rencwed peviodically and is at present valid
upto S1st March 1972,

(c) The company is at present operating on
the following three routes :

1. Calcutta-Agartala,

2, Galcutta-Jalpaiguri vie Purnea.

3. Calcutta-Jalpaiguri-Telepara-Grassmore-
Bhatpara-Newlands.

Planes owned by Jamair Airlines

3791. SHRI BIRENDER SINGH RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) the number of planes owned by Jamair
Airlines at present in the country ;

(b) the estimated value of the planes ; and

(c) the number of planés of this company
which crashed 1o far and the reasona therefor ¢

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI} :
(a) and (b). The fleet of Jamair consists of
three Skymasters and three Dakotas and their
value is estimated at Ra, 27.5 lakhs. (This does
not include two Dakotas valued at about Rs 6
lakhs which were involved in fatal accidents in
the recent past).

(¢) Two Dakotas were involved in major
accidents—one on 5th December 1970 necar
Safdarjung acrodrome and the other on 26th
March 1971 near Hashimara.

The investigation rcport in respect of
accident on 5th December 1970 has been
received recently and is under examination.
The accident on 26th March 1971 near
Hashimara is under investigation by a Court
of Inquiry.

Demand for Devaluation of Indian Ruper
by World Bank

3792. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to state s

(s) whether the World Baok had demanded
for further devaluation of the Indian rupee ;
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(b) ifso, the reasons therefor ; and

(c) the decition taken by Government in
the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) No, Sir,

(b) =nd (). Do not arise.

Loan from World Bank for Purchase of
Tractors

3793, SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be pleased to
state !

(a) whether India had entered into an
agreement with the World Bank for a loan to
finance 10,000 tractors to be made available
from United States of America, United
Kingdom and West Germany ;

(b) the approximate price for one tractor
imported according to this agreement ; and

(c) the approximate price of more or len
the same type of tractor imported from che
Sacialist countries !

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) During the
last one year, Government of India has signed
five development credit agreements with the
International Development Asociation, an
affiliate of the World Bank, for agricultural
credit projects in the Swutes of Gujarat, Punjab,
Andhra Pradesh, Haryana and Tamil Nadu.
The Credit amount in each case provides for
import of agricultural tractors as under Gujarat
{2200) Punjab (8000), Andhra Pradesh (1500),
Haryana (6000) and Tamil Nadu (1500) over
a two to three year period, Tractors are to be
imported from those suppliers in the World
Bank Member Countries and 8witzerland, who
have established tractor manufacturing facilitics
in India, or bave obtained necessary approvals
of the Government of India, for maoufacture of
tractors in India,

(b) and (c). Orders have not yet becn
placed for the import of tractars under the
Agreements mentioned in part (a) above.

Contract for interior decoration of Hotel
Building st Chasakynpuri takes over by
ITDQ from N.D. M. C.

3704, SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
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CIVIL AVIATION be pleased to state :

(a) whether India Touritm Development
Corporation had taken over the hotel building
awned by New Delhi Municipal Committee at
Chanakyapuri in New Delhi ;

(b) whether the contract for interior decora-
tion of that hotel had been given to a foreign
firm; and

(¢) if o, the reasons for doing o ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes, Sir. 1India Tourism Development
Corporation has recently taken over the
N. D. M. C. hotel building in Chanakyapuri,
New Delhi, to run it as luxury hotel in the
name of Akbar Hotel.

(b) Yes, Sir.

{¢) A great deal of intricate interior design
work 1 involved which needs expertise of a
very high order. As suitable local talent was
not available, the services of an “internationally
kuown flirm of foreign consultants with con-
siderable experience of irterior design work
in hotels have been requisitioned.

Steps to develop Places of Tourlst Attrac-
tion in Kerala

3795. SHRI C. K. CHANDRAPPAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there are great posibilities of
developing places of tourist attraction in
Kerala ; and

(b) ifso, what arc the special mensures
Government propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):

(a) Yes, Sir.

(b) (i) A sea resort of Internationul standard
for mtiracring destinational tourist tracflic is
being developed st Kovalam at an estimated
cost of Ra. 2.21 crores.
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{ii) Periyar Game Sanctuary has been
specially selceted as ome of the five principle
game sanctuaries for development to attract
tourists. It is proposed to augment the existing
accommodation there and to provide motor
launches for the transportation of tourists,

(iii) A Youth Hostel is proposed to be built
at Trivandrum,
Steps to develop Sunderban in West
Bengal as a Tourist Centre

3796. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

{a) whether Government h;ve any plan to
develop ‘Sunderban® in West Bengal as a
tourist centre ;

(b} whether the general charges of tourist
hotels there need to be minimised for students
and youth of recognized institutions ; and

(c) if so, the steps proposed to be taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Yes, Sir.

(b) There is no recognised tourist hotel in
the arca,

(¢) The details-in developing ‘Sunderban’
are beiug considered in  consultation with the
State Government.

Merit Scholarships for Students in
Residential Schools

3797. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
siate :

(a) whether Government propose to increase
the number of merit scholarships for students
in residential schools ; and

(b) if 8o, the number of scholarships 0 be
allotted to such institutions during the current
year ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) Yes, Sir.

(b) The proposal is to increase the number
of scholarships from next academic vyear.
Details are to be finalised after a conference
of Principals of Public Schools, proposed to
be held in August [971. The number of
scholarships allotted during the current year
under the old scheme is 200.

Conference of Ministers of Social Wel-
fare of various States

3798 SHRI BIREN DUTTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{a) whether any Conference of Ministers in
charge of Backward Classes Welfare and Scial
Wellare of different States was held recently ;
and

(L) if so, the recommendations made by
the Coaference ?

THE DEPUTY MINISTER IN TIE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMAS-
WAMY) : (a) Yes, a Conference of State
Ministers incharge of Backward Classes Welfare
and Social Welfare was held at New Delhi on
20tk and 21st May, 1971,

{b) The points which emerged at the Con-
ference are given in the statement laid on the
Table of the House, [Placed in Library, Ses
No. LT—595/71].

Cases of Over-lavoiciag and Under-
Invoiciag

3799. SHRI S.M. BANERJEE : Will the
Minister of FINANCE be pleased to state :

(s} what further steps have been taken to
stop cmses of over invoicing and under-
invoicing.

(b) the number of cases detected in 1970 ;
and

(c) the action taken against thiye firms or
individuals ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (&) The following further steps
‘have been taken in the recent past to check
cases of under-invoicing and over-invoicing :

In order to prevent frauds relating to under-
invoicing and over-invoicing at minor parts,
it has been prescribed that the customs staff
posted there should be trained at the major
Custom House in the commodities that are
usually imported ar exported from such minor
ports and in regard to other stray imports or
exports, the documents should be checked in
consultation with the staff of the majot Cus-
tom llvuse, In major Custom Houses the
work relating to the scrutiny of export docu-
ments for certain types of goods, hitherto
being handled by the ministerial staff, has
bern entrusted to trained  executive staff,
Arrangements have also been made for collev-
tion of information about the prevailing prices
of gnods 1n certain important foreign centres
through oflicers posted abroad. Section 12(1)
of the Foreign Fxchange Regulation Act has
been amended to provide for penal action n
cases of mis-declaration of value,

The Study Team which examined the prob-
lem of leakage of foreign exchange through
invoice manipulation has recently submitied
its rrport which is being examined.

{b) 72 cases of under-invoicing and nver-
invoicing were detected during the year 1970.

(c) In some of the cases gonds were released
on warning after amending the declared value.
In some others goods confiscated with provi-
sion for redemption on payment of fine and
penalties imposed in some. Some cases are
still under adjudication.

Opening of New Central Schools

3800. SHRI S. M. BANERJEE : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ;

(a) whether more Central Schools or likely
to be established in the country ;

(b) if so, the number of such schools.
and

{c) the places mt which these schools are
likely to be enabilished ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) Yes, Sir.

(b) and (c). Fourteenth Kendriya Vidyalayas
are likely to be established at the following
places :

(1) Dharangdhara (Gujarat)

(2) Tezpur (Assam)

(3) Dundigal (Hyderabad)

Andhra Pradesh.

(4) Hashimara (West Bengal)
(5) Chandi Mandir (Chandigarh)

(6) Narangi (Gauhati, Assam)
(7) Singharashi (Bihar)

(f) Pithoragarh (Uttar Pradesh)
{49) Nasirabad {Rajasthan)
(10) Digaru (Assam)

(11) B. S. F. Jodhpur (Rajasthan)

(12) Delhi (2 Schools).
{13) Bombay.

Daily Flights from Delhi to Kanpur

3801. SHRI S. M. BANERJEE : Will the
Minister of TOURISM AND CIVIL AVIA-
TION br pleased to state :

(a) whether daily flight from Delhi to
Kanpur has heen discontinued ;

(b} if s0, the reasons for the same ; and

(c) whether daily flight to Kanpur is likely
to be restored ?

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
() and (b), Due to shortage of aircrafi the
frequency of the Delhi-Kaopur-Lucknow-
Delhi flights has been reduced to three times a

weck,
(c) Yes, Sir. by the 10th July, 1971,
Child Welfare Schomes
3802, SHRI PHOOL CHAND VERMA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :
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(a) whether child welfare schemes being
sponsored by the Central Government are in
operation in various States ; and

(b) if s0, which are the schemes in opera-
tion in Kerala and new steps taken to extend
the same during the Fourth Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S, RAMAS-
WAMI) : (a) Yes, Sir.

(b) Special Nuttition programme for chil-
dren of 0-3 years is in operation in Kerala.
This programme is being further extended to
cover children of 3-6 ycars and nursing and
expectant mothers.  Besides this, nutrition
programme for children in the age group of
3 10 5 yrars through Balwadis is in operation
in Kerala through the help of voluntary orga-
nisations. Steps are being taken to sanction
grants to additional organisations on the
basis of requests received through the Central
Social Welfare Board.

Increase in the Prices of Industrial Goods

3803, SHRI PHOOL CHAND VERMA ;

Will the Minister of FINANCE bz pleased to
state

(a) whether Government are aware that
due to the increase in bank rate the prices of

industrial goods have been adversely affected ;
and

(b) if s0, the steps Government propose to
take to avoid such situation ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) While raise
ing the Bank rate from 5% to 6% 'in January,
1971, the Reserve Bank of India had advised
the banks to ensure that the consequential
increasc in rates of interest charged by the
banks on their advances is about 1% on an
average. As interest charges comstitute a
small portion of the total productlon costs,
an increase of 1% in the interest rates was not
considered likely to affect the prices of manue
factured articles,

During the period from January 2, 1971
to June 12, 1971 the rise in the wholesale
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price index for manufactured goods amount to
1.9% as against a rise of 2.4% in the corres
ponding period of last year.

(b) Does not arise,

Exemption from Income-Tsx on Interest
paysble on Forcign Lomns roceived by
Cannanore Cooperative Spinning Milly

3804. SHRI M. K. KRISHNAN : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are considering to
grant exemption from payment of Income-tax
on interest payable on foreign loans and debts
incurred by the Cannanore Co-operative
Spivning Mills, Cannanore, Kerala ;

{b) whether the Kerala Government had
recommended this case ; and

(c) 1f s0, when the decision is expected to
be taken in this regard ¢

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI K. R. GAN-
ESH): (a)The Director of Industries, Trivan-
drum, on bebalf of M/s. Cannanore Co-oper-
ative Spinning Mills Ltd., applied for excmp-
tion from income-tax of interest ufs 10(15) (iv)
() of the Income-tax Act, 1961 in respect of a
long term loan from M/s. Mitsui & Co, Ltd,,
OSAKA, Japan. Exemption has been granted
by the Government of India.

(b) For granting exemption ufs 10 (15) (iv)
{c) of the Income-tax Act, 1961, recommenda-
tion of the State Government is not necessary

(¢) Does not arise,

Recognition of Pre.Degree Examinstion of
Kerala and Calicut Universities as Equl-
valent to Intermediate Examination

8805. SHRI M. K. KRISHNAN »
SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Pre-Degree examination of
Kerals and Calicut Universitics is not treated
a3 equivalerit to old Intermaediate examination
for admimion to examinstions conducted by
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the Public Service Commission ; and
(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) and (b). Yes, Sir. The matter is, however,
under consideration of the Union Public
Service Commission. The Pre.degree Course
of Kerala and Calicut Universities is conducted
after the new 10 year school course while the
old Intermediate course was conducted at the
end of a 1! year school course in the Southern
States. One year of the old Intermediate
course was (ransferred to the degree course
which was formerly of 2 years' duration and
is now of 3 years’ duration. Determination of
equivalence has therefore become difficult

Working of Public Undertakings

3806. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) the names of public undertakings whuh
have reached the stage of prufitability or the
break-cven stage, those which are able to
plough back their own resources for their future
programmes and thoss which are making a
dent into their capital ;

(b} whether any fresh thinking is made and
new measures thought of to make theiwr working
profitable in accordance with the recommenca-
tions of various Committees ; and

(c) ifso, the result thereof 7

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The names of Central Govern-
ment undertakings (excluding promotional and
developmental undertakings, Fnancial Inatitu-
tions and undertakings under construction)
which have made profit in 1965.70 are given
in the statement laid on the Table of the House.
[Placed in Librory. See. No, LT—596(71] gives
the names of undertakings which bave incurred
losses during that year. Annexures 11T and IV
contain names of those undertakings which
have generated interual resources and which
bave incurred cash lomses during that year,

respectively,
(b) The mospures talkea by Goversnment to
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improve the performance of Public Enterprises
fall under the following broad categorics :

(i) Improvement in the utilisation of capa-
city by diversification of production and
promotion of exports as well as by other
measures ; and

(ii) Improvement in the managerial and
operational efficiency.

Inorder to achicve improvement in the
utilisation of capacity and managerial and
operational efficiency, the following steps have
been taken :—

Wherever it is noticed that capacities are
remaining unutilized for substantial pcriods,
studics in depth are being undertaken to
ascertan the causes. If it is found after such
study that the under-utilisation of capacity is
due to market conditions, the enterprises are
Leing asked to diversify their production and
also to enter into export market. As a matier
of fact, io the recent past, several public sector
undertakings have gone into new firlds of
production. The guantum of export by scveral
public enterprises has also itcreased considera-
bly during the past few years.

When as result of such study it is found that
the reasons for under-utilisation are other than
market limitations and mainly relate to mainte-
nance systems, cffective production planning
and control systems, lack of right type of per-
formance budgeting, building up of heavy
inventories etc., the enterprises are amisted in
solving many of these problems have inhibited
the enterprises from utilising their capacities 1o
the optimum extent.

To improve the overall managerial efficiency
the public enterprises have been advised in such
arcas asgreater delegation of administrative
and financial powers to and within the enter-
priscs, in setting up on effective mechanism for
periodical reviews and appraisal of per
formance, in management development and
carcer planning, in helping to secure the right
type of personnel particularly at the top levels
by scouting for and drafling of talent from
outside elc.

The performance of Public Enterprises is
kept under comstant review and the recom-
mendations of various Committees which have
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enquired into the working of Public Enter-
prises arc also taken into account thereby. It
would not be posible to relate the results
achieved to any one set of measures. However,
jtis seen that the Bl undertakings (excluding
the Life Insurance Corporation of India and 8
cnterprises which were under construction and
1 enterprise which had just commenced opera-
tions, but including 1! Promotional and
Developmental and 2 Financial unnertakings)
had been able to reduce the overall net loss
from Rs. 28.11 crores in 1968-69 to Rs. 3.40
crores in 1969-70.

Bureau of Public Enterprises

3807. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) the role of the Burcau of Public Enter-
prises ;

(b) whether it is manned by specialists in
various industrial fields who can give guidance
to the undertakings and if so, how many of
them are actually on the rolls ; and

(c) whether they are associated with policy
tnaking and if so0, in what manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) The Burcau of Public Enter-
prives functions as a service, coordination and
evaluation agency for the public enterprises.
Its main functions are—

(i) to asist the concerned Ministries and
the Finance Ministry in making a
more expert scrutiny and evaluation
of feasibiliry studies/Detailed Project
Reporis ;

(i) to mssist the Ministries in coatrolling
expenditure on rcridential and ad-
ministrative buildings, residences of
scnior  executives, townships and
ancillary facilities with a view to
sccuring a measure of uniformity in
the matter of provision of amenities
to labour :

(lii) to act as & Data Bank and as a clear-
ing bouse of information in respect of
important matsers of common interest
including iaformation about organisa-
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tional structure and pricing policies
in Public Sector Undertakings in
other countries of the world ;

(iv) to act as a talent-spotting agency
and for this purpose to maintain
panels of suitable personuel for
appointments to Top Posts and
middle level pusts in public enter~
prises ;

{v) to coordinate the management train-
ing programmes for middle and senior
level personnel in the public enter-
prises ;

{vi) to give guidance on financial manage-
ment, inventory ocontrol, pricing
policies, construction techniques etc.

{vii) to undertake periodical evaluation of
the operations of public enterprises
0 as to remedy defects and suggest
improvements wherever necessary ;

(viii) to furnish perodical reports to Parlia-
ment and Government on the working
of public enterprises ;

(ix) to coordinate the work relating to the
examination of Public Undertakiogs
by Parliamentary Committees ;

(x) to compile information on the terms
and condition of service of employces
! and to advise public coterprises with
a view to ensuring desirable uniformi-

tics in these matters ; and

(xi) to maintain lisison with the Depart-
ment of Administrative Reforms in
respect of matters like work-study,
operations, research and improved
reporting systems, to study incentive
schemes in India and abroad for
purposes of grant of production bonus
to personnel at Maoagez's level,

{b) The Bureau has got a nucleus of such
spocialists in the more commonly needed
disciplines and takes help from outside experts
when required.

The Bureau is headed by a full-time Direc.
tor General of the status of Additional Secretary
to the Governmient of India, who has had vast
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experience in the management of public enter.
prises, There are 45 other technical officers in
the Bureau and they have the necessary profes-
sional qualifications and experience. OF these,
11 are senior officers of the status of Director/
Adviser in the pay scale of Rs. 1800.2000/2250
and above,

() The specialist officers of the Burean are
duly associated with the evolving of policy
decisiors in their respective aress of responti-
bility.
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Sarfaced and Us-Surfaced Roads in
Madhys Pradesh

3809, SHRI P. L. SINGH: Will the
Minister of SHIPPING AND TRANSPORT

be pleased to state =

(a) the length of surfaced and unsurfaced
roads per hectare in Madhya Pradesh ;

(b) how does the above length compare with
the per hectare all India average ; and

{c) the role of the Central Goveroment in
road development, particularly in the Adivasi
arcas in that State?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) and
(b). The position is as under:

Per 1000 hectares of area

ASADHA 11, 1893 (S4K4)

“Surfaced  Unsurfaced
Madhya Pradesh 0.6 0.9
All India 1.0 2.0

(c) Constitutionally, the Central Govern-
ment is primarily responsible for the develop-
ment and maintenance of roads declared as
National High ways. All otber soads are
essentially the responsibility of respective State
Governments. So far as Central Sector Road
Plans are concerned, the potition about the
road schemes proposed to be undertaken in
Madhva Pradesh during the 4th Plan period is
as under :

(1) National Highways.

Works of a total cost of Rs. 38 crores are
included in the 4th Five Year Plan for the
develapment of existing National Highways in
the Madhya Pradesh State,

(21 Centrallv-gided State Roads of inter-State or
Economic hnportance.

The Government of India have agreed to
give to the Government of Madhya Pradesh
100% loan for 3 schemes estimated to cost
Ru. 73 lakhs.

(3) Social Welfare and Community Development
Programmes.

There are in all 126 Tribal Development
Blocks in the State of Madhya Pradesh. Under
the Tribal Development Blocks Programme,
an amount of Rs. 2 lakhs in stage I and | lakh
in stage II is provided to the State Government
by the Department of Social Welfare for the
scheme of communications . ¢, development of
Hok roads, bridie paths in the Tribal (Adivasi)
arcas. These Tribal Development Blocks are
also expected toget Rs. 0.85 lakhs in stage I
and Rs, 0.50 lakhs in stage II for the scheme
of communications from the Community De-
velopment Department. In stage II1 no rigid
cheraatic pattern has been prescribed and the

ocal authorities have the discretion to select
ind design these schemes best suited for the
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area. During stage II1 each Tribal Develop-
ment Block is allotted Rs. 10 lakhs in a five
year period for the various schemes.

(4) Central Road Fund.

Grants aggregating Rs. 30 lakhs have been
offered to the Government of Madhya Pradesh
for financing stlected schemes from the Central
Road Fund (Ordinary) Reserve on matching
basis. Inaddition, a sum of Rs. 100.35 lakhs
is available to the Government of Madhya
Pradesh from the Central Road Fund (Allocas
cations) Account during the Fourth Plan
period. The State Government have decided
to utilise this amount to meet excesses over the
estimated cost of approved works.
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Over Staffing in Public Uadertakings

381). SHRI SHYAMNANDAN MISRA :
Will the Minister of FINANCE be pleased to
state :

(a) whether public sector undertakings are
over-staffed ;

(b} if 30, which public sector undertakings
are considered to be over-staffed and to what
extent ; and

(c) the remedial measures Government
propose to undertake tv rectify the situation,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) and (b). No generalisation is
possible. In certain enterprises, due to various
factors, the number of people employed can be
considered as more than what their activities
would justify. During a recent survey, most of
the public enterprises indicated that they did
not have any surplus stafl. Some of the major
cases where surplus staff has been reported are

as follows :

Surplus staff
Hindustan Steel Ltd. 2,733
Bharat Heavy Electricals Ltd. 1,229

Fertilizer Corporation of India Ltd. 119

Hindustan Copper Lad. 166
Hindustan Salts Lid. 2
National Mincral Developmcent

Corporation Lud. 522
National Newsprint & Paper Mills

1ad, 23
National Projects Construction Cor-

poration Lad. 13
National Small Industries Corpora«

tion Led. 166

Neyveli Lignite Qorporation Lad. 181
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{c) The measures recomamended to deal
with surplus staff relate to—

(1) Adoption of werk standards and coatrol
techniques from the very beginning
of a project to avoid over-staffing ;

(2) Where over-staffing has become chronic,
the initiation of work studies to assess
the extent of the problem ;

(3) Deployment of surplus personnel in
expanding departments and other
enterprises ; y

(4) More use of outside cnnstruction cor-
porations to reduce project responsibi-
lities in the construction stages ;

{5) Voluntary reurement schemes ; and

Planning

(6) Adoption of Manpower
techniques.

Repairing of Buddhist Monuments in
Foreign Countries

3812 SHRI SHYAMNANDAN MISHRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether somec experts havr gone in
Kabul for repair work on the famous Buddhist
images at Bariyan in Afghanistan ; and

(b) whether similar agreements fof the
repairs of Buddhist monuments have been con-
cluded with other countries, and if s, wtth
which countries and on what terms und condi-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATIONAND SOCIAL
WEEFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) Yes. Sir.

(b} No, Sir.

Operaticn of Educational Pilot Project in
Darbhaags District, Blhar

3813, SHRI JAGANNATH MISHRA :
Wil the Mininer of EDUCATION AND
SOCIAL WELFARE be pleased to state

a) whether an Educstionsl Pilot Project
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under the Government of India is in operation
in the District of Darbbanga in Bihar ;

(b) if »o, since when and the progrem made
g0 far by the said project ; and

{c) what is being contemplated to overcome
the difficulties in the way of its progress ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) Yes, Sir.

(b) The Intensive Educational District
Development Project has been in operation in
Darbhanga since June, 1970. Occupational
and educational surveys are being completed.
On the basis of the results of these surveys,
Pruject Report will be prepared. The progra-
mmes to be initiated in the Dustrict will be
finalised on the basiy of the Project Report.
Last year, some advance action programmes
wtre 1nitiated.

i) No difficulties have so far been reported.

Scheme to Encoarage Research in Folk Art

3814 SHRI 5. A, MURUGANANTHAM :
Will the Minister of CULTURE be pleased to
state

{a) whether Government have any schemes
to encourage rcsearches directly or through
Universities in the matter of folk arts ; and

(b) il so, the main features thereof ?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) : (a) The
Sangect Natak Akademi, an autonomous orga-
nisation set up by the Governmeat of India,
has a scheme for encoursging rosearches directly
and through cultural iostitutions in the folk
arts in the fields of dance, drama and music.
The Governwment has, however, no separate
scheme for the purpose.

(b) The main features of the scheme imple-

mented by the Sangeet Natak Akademi are as
followns :

(1) Financial amistanee for conducting
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survey and research projects ;

(ii) Financial amistance for bringing out
retearch publications ;

(iii) Collection of research material to
promote research.

Dewvelopment of Folk Dances and Folk Songs

3815. SHRI S. A, MURUGANANTHAM :
Will the Minister of CULTURE be pleased to
state :

(a) whether there is any programme under
Government’s consideration to help develop
folk dances and folk songs of the different com-
munities of India ; and

tb) if so, the main features thereof ?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) : (a) The
Sangeet Natak Akademi, an autonomous orga-
nisation set up bv the Government of India,
has chalked out a programme for the develop-
ment and preservation of the tfolk dances and
folk songs of the different communities in India.
No separate programme is under consideration
of the Government for the purpose.

(b) The main features of the programme
implemented by the Sangeet Natak Akademi
are as follows :

(i) Financial assistance for organising per-
formances and festivals of folk dances
and dramas ;

(ii) Organising workshops on the theme
of adapting folk dances for the modern
stage ;

(iii) Systematic survey and documentation
of folk music, dance and drama and
programmes for their preservation.

(iv) The Akademi also encourages training
in folk and traditional dances and
supports training courses in different
regions of Jndia.
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Finsacial Help to Artists

3816, SHRI 8. A. MURUGANANTHAM
Will the Minister of CULTURE be pleased
to state:

(a) whether Government have  any
programme to provide financial help to indigent
artists ; and

(b) if so, the main features thereot *

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARATHA SHANKAR RAY) (a) A
scheme of financial amistance to writers and
artists who are of regivnal or national fame,
has been drafied and will be finalized shortly
It is proposed to give 25 awards under this
scheme during 197172

{b) The main features of the proposed
scheme are

(i) a person should have completed 60
years and should be of natwonal or
regional fame as a writer or an artst
and his contribution to ait or letters
miust be of significance

(ii) the private means of the applicant must
not exceed Ra. 250/- p.m

(iii) ssistance from Government will be n
the form on monthly allowance which
will not exceed Re. 250/- p.m.
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Construction of Buildings for Central

Schools in Delhi

3819, SHRI R. V. BADE . Will the Minis-
ter of EDUCATION AND SOCIAL WEL-
FARE be pleased to refer to the reply given to
unstarred guestion No, 4312 on the 11ith Decem-
ber, 1970 regarding Central Schoolsin Delhi
and state :

(a) the number of students studying in the
Kendriya Vidyalayas in Delhi and New Delhi
who are housed in tenta ;

(b) whether most of the students housed in
these tented schaols are denied essential educa-
tional aids such as laboratories, libraries and
reading rooms for want of proper built accom:
modation ; and

(c) the reasons for the delay in constructing
tuitable buildings for these Schools, especially
where building sites have been allotted as in
case of R, K. Puram (Sector VIII) School ?

THE DEPUTY MINISTER IN THE MI-
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NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID. P. YADAVA) : (a)
Out of the 6 Kendriaya Vidyalayas in Delhi
and New Delhi, one Kendriya Vidyalaya at
Tagore Garden is located in tents and its enrol-
ment is 961. The Kendriya Vidyalaya at Ra-
makrishnapuram is partly located in tents and
partly in buflding. The number of students
housed in tents is 1323,

{b) No, Sir, Though it has not been possi-
ble to provide all the laboratory and library
facilities in the two tented schools for want of
roofed accommodation, essential aids etc, are
available.

(c) Action for construction of building in
respect of Tagore Garden School could not be
initiated as the matter regarding permanent
alloument of land measuring 3.25 acres, which
has been allotted on temporary basis, and
allotment of some more additional land is still
under correspondence, With regard to Rama-
krishnapuram (Sector VIII) Schoul, orginally,
there was a proposal to construct only a two
storeyed building but when the plans and esti-
mates were finalised by the C. P. W, D, it was
decided to ardd more class room accommodation
ia view of the development of several residen-
tial colonics in the near-by areas and the likely
increase in enrolment of students. The plans
prepared carlier had, thereof, tobe revised
resulting in some delay. The plans have sinte
been approved.

Thakkar Committee Report on Money
Lending

3820 JYOTIRMOY BOSU: Will the
Minister of FINANCE be pleased to state :

(a) whether Thakkar Committee in its re-
port has observed that “Money Lenders are
quietly penctrating small-scale industry and
business, thus ensuring the eventual takeover
of many small enterprises'’ ;

{b) whether according to the Committee, the
entry of the money lender *is somewhat analo-
gous to the take-over bids in the organised cors
porate sector and thus runs counter to the social
objective of bringing about wider diffusion of
economic power" ;

(¢) whether the Committee strongly “disap-
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proves such trends” and stresacs that the com-
mercial banks have & special responsibility to
ensuse that this does not happen ; and

(d) if so, the action taken by Government
in the matter ? '

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN) : (a) Yes Sir,
The Committee has observed “It is brought to
the notice of the Committee that, in some cases,
money lenders who have absolutely no claim
to belong to the category of self-employed small
entreprencurs make entry into this field by of
fering financial help to technically qualfied
sclf-employed entreprencurs or becoming part-
ners in their enterprises .

(b) and (c). Yes Sir.

(d) The bank have been advised that so
long as the participation of the financiers repre-
sents genuine promotional efforts on their part,
it may be welcome but where such participa-
tion Is a device to buy such enterprises for the
benefit of the financiers, they run counter to
the social objective of encouraging neglecterd
sectors and should be discouraged. The Reserve
Bank of India has asked the banks to keepa
watch on the changes or modification in the
proprictorship or constitwtion  of the small
enterpriscs amisted by them.

Sharsholders of National Rayon Corpora~
tion

3821. SHRI JYOTIRMOY BOSU : Wil
the Minister of COMPANY AFFAIRS be pleas-
ed to state ;

(a) the names of the principal shareholders
of the National Rayon Corporation at present ;

(b) number, value and percentage of equity
shares held by each principal sharrholder ,

(c) the names and particulars of the present
members of the Board of Directors ;

{d) whether Goverament have a nominee
in the Board of Directors of the Company ; and

{e) ifs0, the nature of conirol exercised by
Government over the affairs of the Company ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
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(a) and (b). The information is being collected
and will be laid on the table of the House.

{c) A statement is laid onthe Table of the
House. [Placed in Library. Ss¢ No. LT—597/71]

(d) and (e). By its order dated the 30th June,
1971, the Company Law Board in exercise of
its powers under section 408 (1) of the Compa-
nies Act, 1956 has appointed two directors on
the Board of the Company for a period of two
years.

As a result of the appomntment of Govern.
ment directors as well as of the earlier order
pamsed under section 409, any change in thr
Board of directors shall require Government

approval.

Imposition of Tax on Central Government
Property

3822. SHRI JYOTIRMOQY BOSU Will
the Minister of FINANCE be pleased to state -

{a) whether Govrrnment propose tn intru-
duce a Bill empowering the Municipalities
tax Central Guvernment propeny ; and

(b} if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R. GA-
NESH) ¢ (a) and (b). Details of a propotsi t0
undertake legislation enabling local bodices w
levy tax in respect of certain classes of property
be longing to the Central Government mre
being worked out.

Proportion of Cemented and other kinds
of Pacca Roads ia the Country

3823. SHRI RAJDEO SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased 10 state :

{a) what is the Iatest proportion of cemen-
ted, tarcoal surfaced and other kinds of pucce
roads in the country after per lakh population,

category-wise ;

{b) whether this proportion is higher or lo-
wer a3 compared to the targets fined by Road
Congress, Bormbay ; and

(c) what is the propartion of differsnt kinds
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of roads in Uttar Pradesh against the All India
proportion ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and (c).
A statement is laid on the Tabie of the House.
[ Placed in Library. See No. LT—598/71].

(b) Presumably the Hon’ble member is hav-
ing in mind the Twenty Year Plan suggested
in the Report of the Chief Engineers on Road
Development Plan for India (1961-81) and dis-
cussed by the Council of the Indian Roads
Congress at Bombay in August 1958. That Plan
however laid down a target in terms of overall
mileage of roads for the 20-year period ending
1981 for the country as a whole butdid not
lay down any year-wise physical targets as
also any proportional break-up according to
pavement surface category of roads., However,
in terms of overall targets of road mileage laid
down in that plan for the country as a whole
covering the 20-Year period ending 1981, the
total all-India road length given in the attched
statement is lower.

Air-Link between Lucknow and Babatpur
{Varanasi)

3824. SHRI RAJDEO SINGH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are aware that

there is no flight between Lucknow and Babat-
pur (Varanasi) ; and

-

(b) whether Government propose to air-link
Lucknow and Varanasi considering the impor-
tance of Varanasi city and its neighbourhood ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF TOURISM AND CIVIL AVIA-
TION (DR. SAROJINI MAHISHI) : (a) Yes,
Sir.

(b) Indian Airlines hope to introduce a Boe-
ing 737 service on the route Delhi—Lucknow—
Varanasi—Patna—Calcutta with effect from
10th July, 1971.

Defalcation of Foreign Exchange in

Bonded Warehouse Licensing System
-

3825. SHRI H. N. MUKERJEE: Will
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the Minister of FINANCE be pleased to state :

{a) whether business termed
“Bonded Ships Store Trade” operates in a

manner that means virtual defalcation of fore-

a private

ign exchange of considerable value ;

(b} whether the so-called “Bonded Ware-
house Licensing System” is riddled with irre-
gularities and malpractices that hurt our
economy ; and

{c) if so, whether the work could not be
taken over by a State Agency like the State
Trading Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : {a) and (b). No Sir, the “Bonded
Ships Store Trade™ is subject to control by the
Customs and the Reserve Bank of India and
there is nothing to show that the system is
riddled with irregularities and malpractices.
On the contrary, studies made by the Reserve
Bank of India have actually indicated that
there is a substantial net foreign exchange
gain resulting from the bonded stores trade.

(c) In view of answers to (a) and (b) above
this question does not arise.
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Decisions taken at 18th Geseral Assem-
bly of International Civil Avistion Orga-
nisation held in Vienna

3827, SHRI BIBHUTI MISHRA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

{a) whether he attended the [8th General
Assembly of the International Civil Aviation
Organisation held at Vienna recently ;

(b) if so, the subjects discussed and decisions
taken there ; and

(c) Government's reaction thereon ?

MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM AND CIVIL AVIATION
(DR. SAROJINI MAHISHI): (a) Yes, Sir.
Dr. Karan Singh, Minister of Tourism and
Civil Aviation, led the Indian delegation to the
18th Session of the General Assembly of Inter-
national Civil Aviation Organisation which
commenced in Vienna on 15th June, 197! and
is expected to continue upto 8th July, 1971,

(b) and (c). After reviewing the work of
I. C. A, O, for the past three years, the Assem-
bly will decide on future pulicies and activities
of the organisation. The decisions of the Ass-
embly on various items will be formally made
available to member-states by I, C. A, O. after
the conclusion of the session.

The Asscmbly also elected mermber-states
that will constitute the organisation’s Govern-
ing Council at 1. C. A. O. Headquarters,
Montreal, over the next 3-years period, India
has been re-clected to the Council.
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Deteriorating condition of Cochin Port

3830. SHRI VAYALAR RAVI: Will the
Minister of SHIPPING AND TRANSPOR'1
be pleased to state ;

{a) whether Government arc aware of the
present situation of the Cochin Port and the
deteriorating condition of the Port due to the
installation of the Explosive berth there ; and

(b) whether Government propose to shift
the cxplosive berth to any other minor port ?

MINISTER OP PARLIAMENTARY
ATFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA) BAHADUR) :(a) and (b).
There is no Explosives Berth as such at Gochin
Port but vessels carrying explosives are handled
at oneof the berths, keeping the adjacent
berth vacant for sufety reasons. The question
of making permanent arrangements eclsewhere
for handling explosives on the West Coast is
under consideration in consultation with the
Ministry of Defence.

Sale of smugyled Gold

3831. SHRI VAYALAR RAVI: Will the
Minister of FINANCE be pleased to state :

{a) whether Government are aware that
the jewellers are not issuing any bills for their
sales and are cvading tax and converting the
smuggied gold for sale in the market ; and

(b) if 30, the action taken to check this
malpractice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Information is being
collected and will be laid on the Table of the
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Viclation of income tax regulations by
jewellers in Kerala

3832. SHRI VAYALAR RAVI: Will the
Minister of FINANCE be pleased to state :

(a) the number of cases registered against
the jewellers in Kerala for the violation of
Income tax regulations by not issuing any bills
for their sales and violating the Gold Control
Act ; and

(b) the number of raids conducted against
the jewellers in Alleppey (Kerala) and the
number of cases registered as a result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) The number of cases regis-
tered against the jewellers in Kerala for the
violation of Income tax regulations by not
issuing any bills for their sales is nil. The
number of cases registered against jewellers in
Kerala for violating the Gold (Control) Act
was 147 in 1970-71.

(b) The number of raids conducted againat
the jewellers in Alleppey (Kerala) in 1970-71
is 3, and the number of cases registered there-
after is also three.

Construction of Quarters for the staff of
Customs Department, Cochin

3833, SHRI VAYALAR RAVI: Will the
Minister of FINANCE be pleased to state:
(a) whether Government had taken a plot of
land on a rent of Rs, 2,700 per year from the
Cochin Port Trust at the Willingdon Island
for the construction of Staff quarters for the
Customs Department in 1965 ; and

(b) if s0, the number of quarters constructed
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) Sanction for the construction of 90 quar-
ters has already been issued in July, 1970, and
the work is expected to be taken in hand
shortly after the revised plans are approved.

Hotel Project to be set up at Madras city
by Oberol gromp of hotels

363¢4. SHRI BHUVARAHAN : Will the
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Minister of TOURISM AND CIVIL AVIA-
. TION be pleased to state :

{a) whether Oberoi Group of Hotels have
come forward tostart an international hotel at
Madras City in the private sector ;

(b) the amount of assistance to be given
by the Central Government for the project ;

{c) whether the State Government have
also written to the Union Government in this
regard ; and

(d) the total cost of the hotel project ?

THE MINISTER OF STATE IN THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROQJINI MAHISHI) :
(a) M/s. Oberoi Hotels Pvt. Ltd., are under.
stood to have arrangements with M/s India
Tobacco Company Ltd.,, who have proposed
to build a hotel in Madras.

{b) Assistance in the form of loans ia avail-

able only for approved hotels who seek assis-
tance. No applicativn bas been received for

such assistance.
(e} No, Sir.
(&) The costis estimated at Rs. 2 crores.

Financial Assistance to States

3835. SHRI B. R. SHUKLA : Will the
Minister of FINANCE be pleased to state :

(a) the financial asistance, including reh-
nancing, by the Central Government during
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the years 1964 to 1967 to Tamil Nadu, Maha«
rashtra, Gujarat, West Bengal and Uttar
Pradesh ;

(b) the percentage of population of the
above States as compared to the entire popula-
tion of the country ;

{c) whether Uttar Pradesh, though having
the largest percentage of population, was sanc-
tioned financial ssmistance of Ra. 683 crores
and out of that, the actual amount disbursed
was only Rs. 1.17 crores ;

{d) ifso, the reasons therefor ; and

(¢) whether Government propose to take
steps to remove the imbalance by enhancing
financial assistance to that State ?

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI K. K.
GANESH) : (a) to (¢). Details of Central
assistance given to the States mentioned in the
qnestion during the three vears 196665 to
1966-67 for State Plan schemes as well as the
percentage share of these States in the popula-
tion of the country are given in the statement
laid on the Table of the House. Gentral amsis-
tance to States for their Plan schemes is not
determined exclusively on the basis of their
population. During the Fourth Five Years Plan
period, 60 per cent of the Central astistance
allocated for State Plans iv being distributed on
the basis of population,

Statement
% share of population of the State in
State 196465 196566 1966-67  the population of the country (as esti-
mated for 1966-67)
I 2 3 4 5
{Rs in crores)
1. Gujarat 18 93 24.42 19.63 4.9
2. Maharashtra 35.59 48.35 23.56 9.3
3, Tamil Nadu 407 45.899 40.35 7.5
4, Uttar Pradesh 82.36 93.87 9221 17.0
5. West Bengal $7.00 41.48 28.17 8.2
el Qe & fay ot frdaw sfefam A 2
¥ W () war eaet o arfiforaw, 1968
3836, it gww ¥ Fr few X A aEFl Aex Foaofl o @
wooft a7 dard & oy o0 e g

(%) war wree # @nX A aeedy oy

(w) war goaTT @ A FEEQ QoA
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¥ fary waot foriror srfufvaa & gy sa-
W AT wrgat § ; A

(7) ¥a Fraw # g7 ¥HT B
faqas gaz ¥ ¥a Ao wQqya ?

faw 7o & wvm Wl (s &
e o) : (%) A (W) AW W
g1 & fF W X AR &0 A€FC XA
% A frgr ar 77y 1 12w qura-faaia
®QFA FT geT [T A FAr LEF
aifufaan g, 9o eoi (frgwer) afufa-
aq 1968 ¥ J9q79, 9N & FFET AMAT
¥ favg fefta grerafew 0 w19 F187
T E | AWE FFT AN F AT T
fagaor ¥ srmyE sTAEAT F T, =Tyl
(fraor) stfafrge & S1a-fgd A @
a7 & 3 7 oframa afas w57 w0
faar war & 1 #2107 frgwm A w7 W
A 10 7338, 1963 7 797 F% 30
K4, 1970 7 Fasw o fdae s
¥ FA OFE T G A AT JAT
4868 fray qra g1 afr et fagror
ARy A& AT A AFNET: 78 WO A
qEEY AT |

() sir A&t
(%) 7z w53 A I3

Expansion of Cochin-Madural road
as a National Highway

3837. SHRIMATI BHARGAVI THAN.
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(s) whether sny request has been made by
the State Government of Kerala for the expan-
slon of Cochin-Madurai Road as a National

Highway ;

(b) whether any fHaoanclal asmistance has
been sought by the Government of Kerala for
this purpose ; and .

(<) if 10, the action takea thereon ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR): (a) Yes,
Sir.

(b) The Government of Kerala also asked
for Central financial assistance for upgrading
the surface of Munnar-Kumili section of the
Cochin-Madurai Road,

{¢) It has not been possible so far to accede
to the request of the Government of Kerala
cither to declare the Cochin-Madurai Road as
a National Highway or to provide any financial
assistance for upgrading the Munnar-Kumili
Section of Cochin-Madurai Road due to
paucity of resources.

Loan given by State Bank of India, to
M/a. Alcock, Ashdown and Company
Limited, Bombay

3838. PROF. MADHU DANDAVATE :

Will the Minister of FINANCE be pleased to
state ;

(a) whether the State Bank of India has
given loan of Ra. 1,04,00,000 to M/s. Alcock,
Ashdown and Company Ltd., Bombay ;

(b) whether the State Bank stopped the
credit facilities to this comcern without any
notice ;

(c) ifso, the reasons therefor ; and

(d) whether as a result of this, the workers

have not been paid wages for the month of
December, 19707

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The information relates to the accounts of cone
stitutions of State Bank of India and in accord-
ance with the practices and usages, customary
among bankers and also in conformity with
the provisions of Section 44 (1) of State Bank
of India Act, such information is not divulged,

(d) Though precisc information in this
regard is not available, it is understood that
the employees have not been receiving their
wages regularly.

Dummy Employees in General
Insurance Companies

9839. SHRI H. M. PATEL: Will the
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Minister of FINANGCE be pleased to state :

(a) whether Government bave taken any
decision about serveral thousand dummy em-
ployees of the General Insurance Companies
which have now be¢n nationalised ; and

(b) whether attention of Government in
this regard bas been invited to a report in the
Times of India of the 12th Juoe, 1971, and
if 3o, the reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Government has seen the Prem Report in the
Times of India of 12th June, 1971, referred to
the question. There is no evidence to indicate
that the malpractice is of this order. Thought
is already being given as to the steps to be
taken to remove this malpractice,

Complaints against the Indian Airlimes

3840. SHRI H. M. PATEL: Will the
Minister of TOURISM AND CIVIL AVIA.

TION be pleased to state :

(a) whether attention of Government has
been invited to certain complaint against the
Indian Airlines by one Mrs. Lily Althaus of
Zurich based on her experience during her
recent visit to India ;

(b) whether she has detailed in her letter of
complaint about harassment which she suffered
at the heads of the ground staff of the Indian
Airlines, mislanding of her baggage and loss
of her belongings without bang compensated
by the Indian Airlines ; and

(c) whether these complaints have been
investigated and if 30, the action taken against
the negligent officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
{s) Yes, Sir.

{(b) and (c). Yes, Sir. The complaints
pertain to the period when Indian Airlines
were having acute labour problems. Hence it
has not been possible to pin-point responsibi-
lity. Indian Alrlines arc going to reimburse
to Mrs, Lily Althaus the loms incurred by her
and officer apologies for the trouble,
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Demands made in All India Popsivnoc's
Convention

3341 SHRI H. M. PATEL : Wijll the
Minister of FINANCE be plessed to state

(a) whether the Second Convention of the
All Indis Pensioners was recently held in  New
Delhi ;

(b) whether revision of the pemsion rules,
which were framed in 1871, was demanded at
the convention ; and

(c) if so, the reaction of Government to
various demands and suggestion of the pen-
sioners ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Government have
scen o Press report to this effect,

(c) Apparently, rcference made by the
Convention to pension rules of 1871 relates
to the Pensions Act of 1871. 'This Act regulates
matters relating to rights to pensions and
commutation of pensions and affords protec-
tion against attachment of pensions. It does
not regulate matters such as scales of pension,
grant of reliel to pensioners and the procedutr
for sanctioning pensions which are regulated
by the pension rules contained in Civil Servicr
Regulations and various executive instructions
issued from time to time. In view of this therr
is no proposal for the present to repeal or amend
the Pensions Act, 1871,

Representation  regarding Medical,
Examiastion of Seamen from Gon

3847, SHRI ERASMO DE SEQUEIRA
Will the Minister of SHIPPING AND

TRANSPORT be pleased to siate :

(a) whether seamen from Goa bave repre-
sented that they be allowed to be medically
examined by any of the Port Doctors at
Marinagno Port ; and

{b) if 90, the action taken by Government
in the matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ] BAHADUR) :
(a) Yes, Sir,
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(b) Steps to be taken to declare the Port -

Health Officer st Marmugao Port as the pres-
cribed authority for the medical examination
of seamen under the Indian Merchant Ship-
ping (Medical Examination) Rules, 1958, are
under cxamination.

Dislooation of Damestic snd luter-State
TrafSc due to Now-Availability of Borim
Bridge (Marmagon)

3843, SHRI ERASMO DE SEQUEIRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government arc awarc that
tremendous dislocation is being caused on
domestic and inter-State traflic due to the non-
availability of Borim Bridge (Marmagoa) to
gnods vehicles and passenger public transport ;
and

(b) if s0, the steps proposed to be taken by
Government in this matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR) : (a)
and (b). The necessary information has been
called for from the Government of Goa,
Daman and Diu and will be laid on the Table
of the Sabha as s00m as it is received.

Return of belongiags of Dr. H. N. Baser-
jee of Department of Para-Paychology,
Rajasthan University

3844. SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to refer to
the reply given to the Unstarred Question No.
8263 on the 1st May, 1970 regarding seizure of
research materisl unpublished data and manus-
cript of the Department of Para-Psychology
by Rajasthgn University suthoritics and state
whether the belongings of Dr. H. N. Banerjee
have been returned to him by the Rajasthan
University suthovitics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D, P. YADAV) :
No, Sir. The question of socting out the
matetial claimed by Shri Banerjee is still
under cousideration of the University. In
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July, 1970 the Univenity had requested
Shri Banerjee to return the keys of the scven
almirahs containing the material of the
Research Unit in Para-psychology. His reply
is still awaited.

12.15 krs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Notice sy U, K. 1o TerMivaTe THE INDO-
Brrrisi TRADE AGREEMENT

SHRI BOKSI NAYAK (Phulbani): I call
the attention of the Minister of Foreign Trade
to the following matter of urgent public impor.
tance, and I request that he may make a state-
ment thereon :

“The reported six months’ notice for-
mally served on India by the British authori-
ties to terminate the Indo-British Trade
Agreement of 1939,”

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : Mr. Speaker Sir,
On the 8th of last month, I had made g state-
ment in the House on the British Government'’s
announcement to imposc a new tariff on imports
of cotton textiles from the Commonwealth
Preference Area, including India, with effect
from Ist january, 1972. I had apprised the
Howe of the discussions held in London in
May in which India’s opposition to the British
proposal had been reiterated. During the
discussions we had pointed out that the present
proposal was discriminatory, inequitable and
inconsistent with the international obligations
of the U. K. towards developing countries like
India. Since their present import regime on
cotton textiles is broadly in line with that of
the EEC, we clearly told them that by giving
effect to their proposal, they would be uancces-
sarily creating problems of harmonisation of
their regime with that of the EEC, in the event
of their entry into the EEC. Their proposal
to imposc a tariff on Commonwealth Preference
Arca without in any way changing the import
regime from other EFTA members violates
the understandings with which the Government
of India had given the waiver to the U. K. at
the time of her joining the European Free
Trade Area.
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The British Government informed us that
they, could not contemplate postponement or
modification of their declared policy in any
way. They, however, recognised that the
change in their import regime for cotton textiles
would hurt exports from India. They made
an offer of a loan of £ 10 million on interest
free terms tied to the pur hase of British goods
and services and req 1csted us to grant them a
waiver under the Indo-U. K. Trade Agreement
in respect of cotton textiles.

As the House is aware, we have always held
the view that aid was no substitute for trade.
We accordingly informed them that we do not
find it possible to agree to their request for the
waiver.

Oa 30th June, Government of India received
from the British Government six months’ notice
of termination of the Indo-U.K. Trade Agree-
ment of 1939, We arc awaiting the official
text of the sperch regarding the notice. of
termination which was made on 30th June in
the House of Commons by the British Minister
for Trade.

It is most unfortunate that the British Govern-
ment has not found it possible to acrept the
points that were made to them by us, which
could lead to a mutually acceptable settlement
of the issue. 1 would like to express the hope
that even at this stage the British Government
will see the reasonableness of our stand and
that they would not like to take the responsi-
bility for breaking up the hiﬂuri‘cal trade
relationship between our two countries.

A}

SHRI BOKSI NAYAK : The total export
to U. K. Is of the value of about Rs. 150 crores,
while the textile export is of the order of
Rs. 21 crores. May 1 know whether the
British autborities have suggested the waiver
with the UAR which wiuld only affect India’s
exports of textiles, while preferences on other
commodities would continue, thus giving us
s div-advantage only of the order of Ra. 21
crores and whether the Government of India
has turned down the British suggestion, and
if s0, whether such an attitude would not affect
India's eatire trade with the United Kingdom ?
So, we have only two options, cither to forego
the entire trade of Rs, 150 crores and add to
our problems or to farego Rs. 2! crores and
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accept the suggestion for the waiver. May [
know from the hon. Minister as to why the
Government is accepting the former suggestion
and not the latter ? May I also know whether
the termination of 1939 agrecment would also
affect India’s policy to bargain with the
Buropean Economic Community for equivalent
terms after the British entry into the Common
Market in 1973 7 Ifso, whether all these deve-
lopments do not point towards complete failure
of the Foreign Trade Ministry ?

SHRI L. N. MISHRA : There is no ques-
tion of the failure of the Foreign Trade
Ministry. We tried to impress upon the
British Government the unreasonableness of
their demand in asking us to grant them
waiver, Here the question of principle is
involved, I have told this House earlier about
this, There might be slight difference in the
figures given by him and the figures given by
me. [ am not going into the matter of how
many crores of trade will be affected or will
not Le affected. They have done this at a
tirne when we wanted to increase our expart ,
our export was Increasing. They did not
accept the principle of helping the developing
conntries in this case ; rarlier they have bren
professing that they want to help the develop-
ing countries,

Itis a matter nf self-respect for us and als»
of national interest, We should not have agrer!
to this condition giving them waiver in the
case of textile alone. [tis possible that todav
it is textile, tomorrow it is something else. Som-
Members say that it might be the thin cod
of the wedge. It is a question of principle.
We must not agree to the British condition
and thatis why we rejected it. Jtis on their
own responsibility that they are going to terini-
nate the trade agreement of 1939 thereby
putting us in some disadvantageous position
%o far as the economic developmient of thi
country is concerned,

SHRIMATI BIBHA GHOSH (Nabadwip':
The decision of the British Goverament ¥
arbitrary and unilateral, But it should not
have come ss a surprisc to mnyone who hal
closely followed the British policy developments
since India’s Independence. It was bound 10
come sooner of latter, Thése agreements WeTe
made with the sole objective of promoting
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Britain's economic interests, with the objective
of securing a steady supply of India’s raw
materials and other commoditiss which were
epsential for Britain’s own economic develop-
ment, while continuing the exploitation of
the Indian home market by British exports of
finished goods. The economic needs of British
imperialism have changed since those days,
and they are now eager to develop closer links
with the Weast European countries, For more
than decade Britain is sparing no efforts Lo
sccure entry into the European Comunon
Market, and with De Gaulle gone, Britain's
efforts seem likely to suceced this time. Ttis
no wonder that when the moment for making
decision comes, Britain will opt for Common
Market rather than Commonwealth ; for
Europe, rather than for Asia or Africa.

What surprises me is that the foreign trade
officials of the Indian Government did not
take the necessarv preventive measures for
countering the impact of this policy of the
British Government. Even now the Minister
only hopes that Britain will sce reason. I want
to ask the Government what they had been
doing ali these years. Why did thev not make
serious efforts 1o diversify trade pattern, why
did they not try to minimise the proportion of
trade with Britain and develop stronger links
with Asia, Africa, East Europe and alo Com-
monwealth countries other than Britain 7 Why
should Britain continue occupying important
position in India's trade when it was known long
ago that sooner or latter the cushion of tariff
preferences for Indian goods to the United King-
dom would disappear ? Isit not a fact that
India's balance of trade continued to br
adverse with West Europe, because the latter
including Britain is reluctant to purchase
Indian manufactured goods ? This issue also
highlights India’s pathetic failure to make
foreign exports grow at rates anywhere near
the world average rate of growth of exports.
We condemn the slavish dependence of India’s
foreign trade on the Britislt market.

We demand that rather than accepting the
compemsstory loan and swallowing India's
pride, rather than ’(qk!in‘ to the pressure and
blackmailing of British imperialism, the Govern-
ment of India should stand up to the challenge.
The Government shonld declare unequivocally
that since Beitain is not prepared to take into
account India’s economic interests, Indiais
also free to choore policics which suit her awn
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cconomic interests, including nationalisation
of British capital and business establishments
operating in India,
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Finally, we demand that the Indian Govern-
ment should now make a thorough reassess-
ment of India’s relations with Britain in both
economic and political spheres, and should not
take this present issuc as an isolated one. The
racialism practised by the Government of
Britain inside the country, of which the Indian
immigrants have become victims, should not be
overlooked. Britain’s decision not to allow
British citizens of Indian origin from Kenya
to Britain because of the colour of their skins,
should also be brought into account, as alse
the British policy to sell arms to South Africa
which would be used against the freedom-
fighters of that country,

Against the background of racialism and
hypocrisy, imperialism and dishonesty, and
ccomomic and political blackmailing, which
are being practised bv the leaders of Britain
in their dealings with India and other countries
which are similarly placed, it is both humilia-
ting and an insult to the concept of sovereignty
of the country that India should continue as
a member of the Commonwealth,

On bechalf of my party and myself, I
demand that India quits that outmoded colo-
nial imstitution named the Cuommonwealth im-
mediately, and restores her status as a soverei-
gn, independent nation,

SHRI L. N. MISHRA : Well, we are
sovercign and independent. Where is the
question of declaring our sovercignty and in.

dependence ? (Interruption)

AN HON. MEMBER : Quitting the Com-
monwealth.

SHRI L. N, MISHRA : That is a different
question, The Government will carry out what
Parliament decides. But to say that we have
no sovereignty is not correct. {Interruplion)

Sir, the hon. Lady Member has put a num-
ber of questions ; shie has given her view-point
and made some observations. 1 do not like to
gointo thema. I shall only make two or three
points, So far as the trade balance is
concerned, our trade balance, especially with
the United Kingdom, is not adverse, I would
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like to give vome figurcs. In 1967-68, our ex-
ports were Ra. 229 crores and imports, Ra. 163
crores. In 1968-69, our exports were Rs, 202
crores and the imports, Rs. 128 crores, This
year, that is, 1969.70, our exports were Rs. 163
croves and import, Rs. 100 crores. Therefore,
so far a3 the trade balance is concerned, it is
not adverse. Itis also & more important point
in our favour. We wanted lo increase our ex-
ports with these countries ; and this decision
bas come at a time when we are trying to ex-
pand our trade.

About the remark that our foreign trade
officials did not take preventive measures, it is
not fair to the officers or to the Minustry. Ido
not want to go into the details. But for three
or four years, when the Labour Government
perhaps in 1968-69 first made this decision of
declaration that from January, 1972 they will
have this waiver, we have been trying to im-
press upon them. Our predecessor Mr,
Bhagat, and perhaps Mr. Dincsh Singh also,
took up the matter, wrote to that Government
and met them. So, the two sides had met
officially also. There is a saying :

WG gT B S AU §, A g0
*Y QY SrTrET ArAT

That is the point. They refuse to be con-
vinced by our arguments. There is no ques-
tion of any argument. (Interruption) The ques-
tion is this. They have not accepted our point
of view.

And their decision has been most unfair,
We take it in that light. En the last paragraph,
1 have said that still there is time for them ;
there is six months’ time and they will give
every consideration to it and change their
mind,

SHRI S. M. BANERJEE (Kanpur): Sir,
the hon. Member had put two questions. One
was, whether the Government is going 1o
nationglise it. The Minister gave no reply.
Then there was ¢he demand for quitting the
Commouwsalth. There were two questions,
{Enderrupiion)

MR, SPEAKER : Order,
Bibbuti Mishra.

order. Shri
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SHRI BHOGENDRA JHA (Jainagar):
The question was pertinent. Let him reply to
it, )

MR. SPEAKER : He replied to the ques-
tions. I have been counting it.

SHRI BHAGWAT JHA AZAD (Bhagal
pur) + The reply will be, to allow the motion
to quit the Commonwealth, which I moved
in" 1965, when Pakistan attacked India and
Wilson was taken for a joy ride. (Interruptions).

SHRIS. M, BANERJEE: On_a point of
order, Sir. The hon. member asked two per-
tinent guestions. One was, as a retaliatory
measure, all British-owned concerns should be
nationalised, Secondly, she asked whether we
would quit the Commonwealth. The hon.
minister may say ‘yes’ or *no’ or he can ask for
notice. But he will have to answer those two
questions,

MR, SPEAKER : These questions relate
to the Government as a whole and to the
Prime Minister. So far ms his department
concerped, these questions are not related to
it. These are too hroad to be answered by the
minister. 1f you want to have anything about
Commonwealth or nationalisation, vou can do
it on a special occasion during a special debate,
not in calling attention.

SHRI (BHOGENDRA JHA: You can
refer it to the Prime Minister for a reply,

SHRI DINEN BHATTACHARYYA :
(Serampore) : Is Government sill following
the policy that they will go on kicking you and
you will keep quiet ? (Jaterrupiions)

MR. SPEAKER : Those questiom which
relate to his department, he will reply.

SHRI PILOO MODY (Godhra) ;3 Let him
my it is outside the scope of his ministry.

SHRI 8. M. BANERJEE : Last time, 15

days agd, there was a similar calling attention

notice and Mr. Poolchand Verma put the
same question, If this Goverriment does not
say anything sbout this, the Beitsh Govern-
ment will be encouraged, Are we subservient
0 Brithsh lmperialism ? We are soverelgn.
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MR. SPEAKER : My saying so does not
mean that we under-estimate the importance
of the question. Itiss very important ques
tion which is very much in our minds. So far
as the minister is concerned, I do not think he
can give the reply on hehalf of the whole
Government,

SHRI BHOGENDRA JHA: You can
direct that the Prime Minister should answer
it.

SHRI R. V. BANE (Khargone):
should not come to his protection.

You

MR. SPEAKER : What I have said does

not under-estimate the importance of it. These
are questions which face us all. The minister

may have to involve the whole Cabinet and
the Prime Minister if he tries to reply to it.

st fagfe faew (defrerd) - asae
wgg, g SRA g% fafreer amw &
A w7 ISAT Y, TF OF UFAA FIH
§ A& T A s g PR
A7 T AT § ghfega s wwe i
arfas gr & farg farre-famd w3ar <@r
1 & ag s wrgar § e ovw oafa ¥
FATH ATHIT TF AT & TN § a9
¥ fog w1 Sfre wody @ g fadw v
gAfegs @ arws ¥ wifas 9 W
froty frar @, farad ofinmease ag
gAT FI% 9T Trg T 3w amA ar
T ¥ | XE T IE 1939 & mEE
oY e v S e A 0

X gL UF A AIN EERT O
oAy §, Y T Wh aww § AQ qrav &
fewmrder & I WAH g A
ST E 1 ¥ 1952 7 ¥§ §aA 1 ¥
F 1B AT & §Yeq UL 4 AT 7Q
R & frogX sorden ¥ aff w@n
wrfige + ey aww ¥ Wl s P gy
& ¥ & ofifer farrrr a0 gl
wT arew ot gar & fe greife side g
N xTac ey @ § wfew fex o
™ srorker & arg faaw ge § )
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% aqx awr § sfer g€, v
THE ¥ w1, AT AHHT aiw ¥ fam
w7 g 7 fr ' —araiy fer v & o
WP &) waw ag & ow fede
EAIR W1V g SAgr FT 7 & A gk
o w A & @ fegerw & o
fufeq s3em & T o 37 T W
TSI H3 B @ O G gL N
% ¥ Sy &7 Aww &1 AfEw ww A
AT g fFlr s fror & syE @
T I35 FFAT 1 W gy fRw W g
AT, a8 I9F ATNFH F37 | FRATE
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¥ EFROT AR H gy I ®
YTATT FEA O N AT AT gEr @
ferger o e w< frar | By v &
arear q2r & 1 ¥ aTwr ¥ gy Srmicrd
AT AR § fF ag s e R
W o A Sraww @
wiew ft fifede sbm ) wofa ®
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s AT (@ ¥, 9EY agt g w9
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st Qo Qo fasy: AT g, oft
frw, ¥ ge s 98 § S agy wifes
M wgEg 1% o A AW
YU A1 AZ qF wfgw FQ@ W
gy §, o ¥ o wodyw ¥ gew
e FTH ¥ @i feqr—aafE 1968-
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TEY G WA A | U Sy
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AT X ga } g 7@ ¥ Frada AW
219 @ ¥ I @M, o s
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A LHRA T F AR WY A¥EH AT
war @ fs 37 agt & SR A I ¥
uF vqrgE Fw 7qr€ 7w €0 €o o AT
fggears #Y faar £ I g7 Y TR
FX fr few a7z & Zw qOT & g "
FITAR I T T G A GEA A
¥, dar 5 el wzer 7 w20 fo ag
& TN 7w IR A fr ag 10 w7
T § | Jfew ga AwwAr 173 4 fF g9
e w1 w7 qfag . A7 gafmae F
ug weq IEiar 2 fw qfeesdr qaq & 4t
o 7T fa¥ | 37 99 I9F ATFE A
A qr afl & Afea & 790 ¥ A0 E
fr ofeqd gO9 & A7 TEE T30
@I A fosivodo F 70T & gary aeaey
oegr A1 1 IAF A ATEq ¥ IA% Aiq
¥ o gACT AT A TRC R | WA
qeeg A QéfAmEzd wad W@ A,
Mgz Aad *0 TET 9FY AT ISiaw
g qr A7 zEA s A R gm s
AT T @ § 5 faags aur sow @
AR AWML 9L 7 W A F WA 77
F1 90 § A gk wfaat wr A g A
Z4 @rar g 5 3% qq gn e
Frar 2 ? am gz & fr 29 ¥ 97 IFA
gwig feqrar 159787 fya % a g
¥ qZ g I Y A1 @ &, A IT90 47
Q| ZAR qFT AT § FAM AT zA
fagrgs H¥X & 1 @ 93X A3 RHar
fe gasr ¥sw = T IAA
W T LT | AL GAR AW 9T 48
2oy @My & A1 AN ITE AT 9
aarr e AT W Felfgw fredz
IgET W FEAT grr (A A @
fyay fe & qawar § sear A8 v fs
T g7 & ag aw 0F @%T F AWy W
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FCLE I Mg oy N ww § A w
| T gA A9WY § v Iaw v wH®
¥FA0 0 AT I9F fag ga T 39
FIAC AW 1 TF A 91 AFAAT FTEAT
&7 T frgly foosr O 3 of ag xrer <ot
ot 5 ot fafer w2t § gawr vhs-
T %7 f9qr Irq 1qg M os gEE
afeT TLHRIT WY g7 AT g AT g
# s 1 F7 @ ar, I W
sfafsa gt 1 & %@ af) =g avac g
A AR A

AL A FHALST &Y T w41 0E ¥
nqs nqo F3A T wg1, fr ag qAw
TR G0 IS0 40 47 24X THE AT Far 4
fr za7 gaffaq avee &1 @40 fgar 2
fe garmr 723 79 9 &gy fafg &
N7 2q 97 237 g r 7a TrHATET
gre ¥ | 39 47 v O ZuR 38 oy
q F4 41 7% 5 THY Ar3a a1
zfaace faw 1 24X 337 w70 a7 7 gz @y
%9 % foqr 395 zAaR AR AZA ¥
qreq ey § §, A A ey A g vww @,
mra aff & W oAgem AT R WA
arraa ot 3 wgr,  fagfa fer ot 7 o
FZI, AT qTT N TY [ IH77 K0, gArH
7 df ¥ g8 T @y af Afew am &
T @ Y avAr &) gray fewr 5w
® F¢ af famr oy q4AT | FORT EH
F7¢ fagx w4 At Ar7 A A ww
Iy A G 3FQ AR Y 7 g
Farfes aeadz qfvqdiz st 7w @
Ry § TAST A wT qedr ) Afea
fa AF ¥ A SR WA

amt aF Az A qfad O
s 1f, gurh A€ wfrodz A gl
aft 8 ¥ sgm e g WAAA
w1 oo wur v wearT fear § o1
Y s 4
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ot fRewgfee fam : girstr &Y< w9
&1 oy e qdw, €@ & A F af
Farqr |

oft qoo go forey : IrgA A A
T8t & 1 oY girErT Fwr Ay gard aE
frErrar @ g1 & A R
a7 31 &FT & WGICEA & AW F AW
grm gy oo gl v &
qarr ¥ 98 gU 3 ) TEY SR g
@ & Arwogard @ A § 9T A,
mEAT B ATy wifer v ) A
FY WY Fraar ALY ;A AT W@ ¥ XA
IAET T B gorA HF A ¥ AR
g w21 e s fem & fao w7 st g
¢ rRAAe & o § fAm wvd 9 7R
daigAafam iy @ g, I A
#E THT AL 91 TAH HAST AT
gATE T, argAEw o Kyr Ar3q wifea
J FeTT BT ) FOVETT X0 AT FAT

st e faw wawe (Fufa) ¢
qEq TPEA, AT AA AN FAT AHEA A
g ¥, A AT TW AT T TEAT
fr eTRAATY A FAIT A KT LY T
a1 Fifgw AT qg F4 R USHT /I
& ¥+ 48 A 6 ag ga AW
751 &, T A I5 @ § N WA
gafgn sqa M 7g0 & (4@ AT AT
Tz WA ax AYe A oed g g
o® 5 qF & qfeena &7, @A | &
a qrondf a1 W@ & IA¥ AR FT
TR qg T R, A7 AW XA G A0 G
2 %Yz 60 w0 wfy adf aadz F
77 (T I AN A(TH FI VKT TG0 |
Teq Regaq arw g fe o feda A wr-
af § § qg wa & fag ol
Friarfy § W 7@ wE & faq T A
%Y frer wodt wifgn | o fe2a o
7 shagy R fegem & @ ¥
fererme ) off @ « X AT REQY A

q wAA JaaAr @ Iad At ¥ oF g,
AN HG FEA T TG § A T AAY
& ug wifaw, a9v sfAsa ¥ wg
N TR TG FAFIT o qqTH
aary Dfyw fr Fmadeqr & q@T Ay
# o o fgafer @ § a wwaw
Ay o W & ? ag W€ Aar wAA A9
& aYC s ag A g Ak Far

Ry &t ao agi o fafew fgr &
ot agy o wrafrgt ¥ fafear qofr s
gt & saw vfmew 7@ & fo wr
¥ a8 FEN IS WG T W IO §
9 HTL 7 ATHTT F q@aET AET |
g @ o qqer iy wowr fr A
qqeqr 7 9w AT F GG XIGFT AR
aaear 4 Y 9o, ggad gefr @
A TAAGA UL E ¥ AQAF R !
qff wwrer & gewr At qfea wAfom
* geRl ¥ AT FEI TAHT H oqW
ST HY TF7 FL AT ATAT T TAT
QU FAA GE?

0 F F(q g7 A AT A FqGEY
aghd fadea NN 75y AT
A 2 R GO IILH FTL fwzd
fas T w1 at fafew IR N 9% F9T
fegrr v ¥ Y §oe @) At &, A
AT AT EE  wh 5 FaT FHE A4
S gIR AWM T oHAr g 43
¥ AT IF 9T srowy wfafwar v
2?7 gq EEAr W AT FW ¥ fA0
AMTHT FT6T IATLFAT & ¢

st qwo qwo fam: Ifaw o wA
A qgeq 7 [6ur § I94T SqIH T
g1 9g¥ F sy w gAea F ¥ I
F1 g IF AGUTH A I G
¢ fagst AT g warw fear @
NAZ A GET AE FAN Fag ¥
fufrerr 7 wgr § T fggea sw1T 6
g & AT AqT gAHr X X aY W -
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e oY Aifee aroe & &% g Aaff F@
T @ E 1 AR ATHTC 6 AR ¥
T ¥eT ff A wr @ 1wy <fawA
w Afew @ ar g W@, AT N
fesaff 1o g7 w0 forar & sy
wW @ AT wET @

SHRI J1. M. PATEL (Dhandhuka): M,
Speaker, Sir, I wish to present a slighdy diffe.
rent point of view to the ones that have been pro-
seated 3o far. It is not a question of surrender,
Trade is not a matter of pride and vanity ;
trade is & matter of negotiatdon and bargain.

You talk about the principles. What are the
principles involved in this? Therc wasanagree-
ment. In accordance with that agrcemont a
country is tied to that agreement and has a
right o think in terms of its own interest, We
may not agree if it comes to us openly and says,
""Por these reasons we want that the agreement
should be modified”. Again, under the agree.
meat, it puts forward under this clause and asks
in to agree to the waiver. All other countries of
the Commonwealth accept that suggestion, We
alone stand out. We may have good reasons for
it. ‘That is what I would be interested to hear
from the hon, Minister. What are those good
reasons? Why do we consider that it was not
right for us to accept this waiver and sgree to
let them impose this duty ?

But we takc a different view. We would
rather have the agreement scrapped. It is not
they who arc scrapping it. Agais, they are
acling under the terms of the agreement. Un-
der those terms they bave a right to give us
six month's notice that the agreement be

terminated.

Therefore, there is nothing unreasonable in
their conduct. What is unrcasonable 7 What
the bon. Minister owes to us is to explain this.
Why is it that we wish to endanger the whole
of our teside with UK 2 Ou the one hand there
is the textile trade which brings us in Re. 20~
acd--odd crores——that js what the value of our
textile exports id=-but the total of our exports
even in the jast year was over Re. 160 crores
asd we propost to say that because in regard
10 this Rs. 2] crores 8 15 per cont duty might
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result in some slight reduction of that Rs. 2I
crores, we would rather jeopardise the entire
trade, Of course, it is open to usto cut off
our nose 10 spite somebody. That is always
open to us. But at least it is necessaty for the
hon. Minister to explain what is this grea
principle that is involved in it ? Why
are we 30 resentful of UK's action ?
Wemay not like it. It may not be in our ine
terest. But that is always the case in a master
of trade. You negotiate and I would have
said that we should have megotiated in that
spirit of give and take.

Trade is & matter of give and take. I would
therefore, ask the hon. Minister why is it that
in this matter he comsiders that it is preferable
for us to sacrifice the whole of our export trade,

It must also be bornein mind that a couple
of years later, Great Britain would be in the
European Uommon Market when, automati-
cally, ali these special preferences would have
gone. What then would he have sad, that
Gireat Britain had no right to join the European
Common Market ? Britain's joining the Euro
pean Common Market will affect all the com-
monwealth countries, Some countries like New
Zealand are going to  be affected most vitally
because their exports are confined only to certain
dairy products of which wirtually the solc
consumer 3 Great Britain, And yet there
18 0o cxception made. [t is not as if there 1s any
discrimination against India in the treatment
of U. K. What i1 it that we are complaining
about ? It is only that some countries of Efta
group will benefit, and we don't. That iv .
matter for U. K. to consider.

So far as we are congerned, it seems to m-,
we ought to have considered whether it is not
in our intercst to comsider seriously to what
extent our other trade will be affected. Bven
now we should see whether it it not in our in-
terest to consider seriously the question of this
counter offer they have made o us,

There is a slight difference in the reply
which the hon. Minister has given about this
counter offer, He has said that the 10 miﬂign
pounds offer which was made wm on condi-
tion that we buy Britsh goods and so on. In
the statemsent taade in the House of Commons
by the Britlsh Binister I do oot think there i
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any question of & conditional grant of 10 mil
lion pounds. This point may also be cleared.

SHRI L. N, MISHRA: Sir, Mr. H. M.
Patel is a good frietd of mine. 1do notlike to
give my reacton to what he has said. I may
perhaps go point by point. About this offer of
10 million pounds, the terms are that we buy
British goods and services. We have rejected
that. This offer is conditional, He can work
out the cconomics of it as to what it means,
We bave worked out and we have come to the
conclusion that it i insignificant as compared
to what we are going to lose,

It is & fact that they have given notice with-
in the terms of the Agreement. But apart
from the agreement of 1939, there is something
like intermational commmitment on the part of
Britain to help developing countries. They
have been professing it. U. S. A. aleo recogni-
sca that they will help developing countries,
T'his is the main thing that we have taken ob-
jection to.

I do not say what they have done is legally
wrong. They are not wrong. It is within the
the terms of the Agreement. The Rritish peo-
ple will be the last people to do anything which
is illegal and unconstitutional. They are very
cautious people. I do not say that it is against
Agreement or anything. But the question is of
international commitment,

We alio made some suggestions to them,
If [you permit me, Sir, | may explain what is
unreasonable about it. We made four or five
suggestions to them. Firstly, we told them,
“You better postpone it for sometime till we
develop our rconomy.” Then, we asked them
for phasing, that is, instead of applying 15 per
cent at a time, it should be 4 per ceat, 5 per
ceat, 3 per cent and 10 on, 50 that our econoe
my is in a position to bear it. They did not
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agree to if.

Thirdly, we suggested inclusion of cotton
textiles in U. K.'s offer under G. 8, P, They
did not agree.

Fourthly, we suggested exploring ficld of
complementarities, that is, areas in which
there would be no conflict between British
textile industry and Indian textile industry.

These are the four alternatives we offered
to them in my letter and I also discumed with
them on the 6th of May. In a letter I told
them, ‘Kindly consider these suggestions of
ours,” But all of them have been turned down.
Therefore, we feel that their decision or reac-
tion, whatever you may call it, is not fair to
us. It is, of course, within the terms of agree-
ment. Mr, Patel asked me, ‘Where Is the
question of principle’ ? Here is the question
of principle. We believe in the idea of helping
the developing countries, They have to be
belped and they also are committed to this
idea. Therefore, it is a question of principle.

One important paper of this country has
sid that we have acted in haste and should
give sccond  thought to the matter, We have
not acted in haste. We have considered the
whole thing and come to the conclusion that
this is the only way that Indian could act,
12.52 hrs.

PAPERS LAID ON THE TABLE

STATEMENT SHOWING AcCTION TAXEN BY
GOVERNMENT ON ASSURANCES XTG.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): I beg to
lay on the Table the following statements
showing the action taken by the Government
on various assurances, promises and under-
takings given by the Ministers during the
various sessions of Lok Sabha :—

Fourth Lok Sabha
I- Statement No. XXXII1 Fourth Session, 1961
2, Swiatement No. XXVII Fifth Session, 1968,
3. Statexment No. XX Sixth Session, 1968,
4. Ststement No. XXV Seventh Scssion, 1969,
5. Seatement No, XV Eight Semsion, 1969,
6. Statement No. XIII Ninth Session, 1969,
7. Statement No, XV Tenth Semion, 1970.
8. Beatement No. VI Eleventh Session, 1970,
9, Statment No, V Twelth Session, 1970.
Fifth Lok Sabha
10, Seatment No. IL First Semion, 1971,
11. Ststement No. 1 Second Semion, 1971,

{Placed in Lidrary. Sow No. LT—577/71]
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Puntic LinrAry
RECRUITMENT

Kavoa Baxusa Ormntan
Rurss anp Ispian  Muzeou
Rures

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D. P
YADAVA) : On behalf of Shri Sidharatha
Shankar Ray, T beg to lay on the Table.

{1) (i) A copy of the Khuda Barkhsh Orien-
tal Public Library Rules, 1970 (Hindi
and English versions) published
in Noification No. G. S. R. 1695
in Gazctte of India dated the 26th
September, 1970, under sub-section {3)
of section 27 of the Khuda Bakhsh
Oriental Public Library Act, 1969.
[Placed in Library See No. LT—578/71.]

(ii) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification. [Placed in
Library See. No. LT—579/71.]

—

(i) A copy of the Indian Muscum
Recruitment Rules, 1970 (Hindi and
English versions) published in Notifica-
tion No. G. S. R. 1681 in Gazette of
India dated the 19th Scptember, 1970,
under sub-section (3) of the section 15A
of the Indian Muscum Act, 1910,
{Placed in Library See. No. LT—580/71.]

@

(i) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification. [Placed
in Library Se¢ No LT—581/71.}

NoTircaTions unper CentrRAr Excises Axp
Savr Acr, Custowns AcT, BTC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Table -

(1) A copy of the Central BExcise (Seventh
Amendment) Rules, 1971 (Hindi and
English versions) published in Notifica-
don No. G.S. R. 918 in Gazette of
India dated the 5th June, 1971, under
section 38 of the Central Excises and
Sakt Act, 1944. {Ploced in Library Se.
No. LT-582/71}
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(2) A copy of Notification No. G. 8. R.
962 (Hindi and Exnglish verstons) pub-
lished in Gazetie of India dated the
19¢th June, 1971, under section 159 of
the Customs Act, 1962 together with
an cxplanatory memorandum. [Plowd
in Library See. No. LT—583/71].

(3) A copy each of the following Notifica-
tions (Hindi and English versions)
issued uuder the Central Excise Rules,
1944 ;:—

(i) G. S. R. 774 published in Gazette of
India dated the 2{th May, 1971 to-
sgether with an explanatory memoran-
dum.

{ii) . S. R. 941 to G. 8. R. 943 publish-
ed Gazette of India dated the 10th June,
1971 togecther with an  cxplanatory
memorandum.

{Placed n Library. See No. LT—584,71]

(4) A copy each of the following Notifwra-
tions under sub-section (4) of section
71 of the Mysore Excise Act, 1965 read
with clause (¢} (iv) of the proclarnation
dated the £7th March, 1971, isued by
the President in relation to the State
of Mysore :—

(i) The Mysore Excise (Denatured Spitn
and Denatured Spirituous Preparations’
(Amendment] Rules, 1471, published
in Notificatina No. G. % R. 36
Mysore Gazette cdated the 24th Fel:.

ruary, 1971,
(i) The Mysore Excisc {Distillery and
Warehouse)  (Second  Amendment.

Rules, 1971, published in Notification
No. G.S.R. 53 in Mysorc Gazette
dated 25th February, 1971,

(iii) The Mysore Bxcise (Denatured
Spirit and Denatured Sprituous Prepara-
tions) (Serond Amendment) Rules, 1971,
published in Notification No. G. 5. R.
92 in Mysore Gazette dated the Ist
April, 1971

[Plased in Libtary. Se¢ No, LT—585(71.]

Sl

1254 hrs.
ASSENT TO BILLS

Sccrétary : Sir; [lay oo the Table follow-
ing six Bills paseed by the Houses of Paslia-
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ment during the current semsion and asevted
to tince a report was last made to the House
on the 25th June, 1971 :—

(1) The appropriation (Railways) No.
2 Bill, 1971,

(2) The Bengal Finance (Sales Tax)
(Delbi validation of Appointments
and Proceedings) Bill, 1971,

(3) The Salarics and allowance of
Officers of Parliament (Amend-
ment) Bill, 1971,

(4) The Mysore State Legisiature
(Delegation of Powers) Bill, 1971.

(5) The Delhi Sikh  Gurdwaras
(Management) Bill, 1971,

(6) The Punjab Appropriation Bill,
1971.

—

12.55 hrs.

STATEMENT CORRECTING REPLY TO
$.Q No 73 RE. CULTIVATION OF
OPIUM

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH): I beg to Iay on the Table a
statement correcting the reply given on the
25th June, 1971 to Starred Question No. 736
regarding cultivation of opium.

Statement

While replying to the question by Hon'ble
Member Shri Laxmi Narayan Pandey secking
information whether Government was think-
ing of increasing the area under opium poppy
cultivation, and if so how much, it was stated
that there was no proposal tu increase the
area under poppy cultivation,

2, As aresult of re-check of the position,
it is found that to meet our increasing demand
of export opium a proposal to incresse the
area under poppy culiivation for 1471-72 crop
season was uuder the consideration of the
Government. It has been tentatively proposed
to increase the area from 40,825 Hectares in
1970-71 to 50,000 Hectares in 1971-72 season.
It isnot certain whether it would be possible
io bring this urea actually under poppy culti.
vation, as it would depend upon the cultivators
who will be engaging their lands for poppy
cultivation,

3. The correct reply should, therefore, be
as follows 1

“Yes, sir. The Government is consi-
dering a proposal to increase the area under
poppy cultivation from 40,825 Hectares in
1970-71 to about 50,000 Hectaresin 1971.72
,

12.57 brs
RE. BANGLA DESH REFUGEES

SHRI B. K. DASCHOWDHURI (Cooch-
Behar) : I have to quote a telegram that I have
received :

“Incessant rain and tremendous shelling
by Pak military from Hatibanda and
Barakbata from 22nd June to 29th June,
shell splinters injured many people within
Indian territory Sital Kuchi P, S, Thirty
thousand refugees Hindus and Muslims
Majority Muslims with women, children
arc in open ficld, no arrangement for
shelter, no food, mass death apprehended.
Local authority pleading helplessness.
Immediate bold action to save refugees
urgent necessary,

ARUN BHATACHARYA
Cooch behar,”

In this connection, I would request that the
Goavernment should make a statement thereon.

SHRI S. M. BANERJEE (Kanpur) : We
are having a discussion on Bangla Desh during
the noo-oflicial business this afternoon. We
are also going to have the debate on the Ixter.
nal Affairs Ministry'y Demands later on the
13th aor on the 14th, may be on the 19th.

There are several statements made by Yahya
Khan and a false propaganda is being laun-
ched that these people are crossing over to
India and we have captured them and detained
them in Jail. This is really amaring. Some
statement should be made by the Minister to
expose this false propaganda.

MR. SPEAKER : That I have alrcady told
him.

SHRI S. M. BANERJEE : He is not obey«
ing you at all,

MR. SPEAKER : I conveyed your request
to the Minister,
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SHRI S. M. BANERJEE : We don’t regard
you simply as a Post Office. You are the high-
est man here. When yousay something, it is

final.

12.59 hrs.

*DEMANDS FOR GRANTS, 1971-72—Conid,

MinisTrY oF STEEL AND MiNes—Contd.

MR. SPEAKER : The hon. Minister will
reply now.

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : Mr Speaker, Sir, there can be
no doubt that steel is the life blood of any
modern nation. Nothing can be built in our
country, nothing of any significance without
steel. Whether it be a major industrial com-
plex costing hundreds of crores of rupees or a
hydro-electric station or some small agro-indus-
trial establishment in the village or a sports
stadium, nothing can be built without steel.
We all know, therefore, that it is on our steel
industry depends to a very large extent, perhaps
to a decisive extent, the future of our country’s
economy and of our country’s industry.
That is why I think large number of Members
have participated in the discussion on the
Demands of the Ministry of Steel and Mines,
There can be no steel without iron ore, no
steel without coal, no steel without manganese
and therefore it is but right that these two
departments of the Government should go
together and I am conscious—acutely consc-
ious, T must say,—that, to a decisive extent,
the work of this Ministry will determine the
future of Indian economy. I know that the
hon. Members who have participated in this
debate are equally conscious of this and I share
with them their concern about all the obvious
weaknesses in the development of our steel

industry over the years.

13 brs.

I can assure Mr. H. M. Patel that there is
no complacence on this side of the House, that
we do regard very seriously the responsibilities
that have been placed on us and we do app-
reciate that in the heart of the development of
the Indian economy lies the development of
steel. Are we going to get over the difficulties
that we have been facing, man-made difficul-
ties etc 7 There is no doubt there have been
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difficultics for which the Government cannot
and does not want to or does not try to cscape
responsibility. Are we going to get over these
difficulties ? I do assure this House that we
do understand how serious the position is and
we shall make every effort to see that a new
direction is given to the development of the
steel industry in our country,

May I first of all take up a subject which
has been raised by several hon, Members?
This is : What is our perspective ? What is
the future of Indian steel ? We expect, by the
end of this decade, by 1979-80, to reach very
hardly 19 million tonnes of steel. This is based
on particularly the expansion of Bokaro right
up to 5.5 million tonnes or so, Bhilai going up
to 4 million tonnes and the expansion possibly
also in Durgapur and Rourkela. All these are
under discussion because there is a compulsion
to expand and we do not propose to standstill
when the nation is expecting that our Steel
production should be able to take our economy
forward, as it must. Now, this means, of course
an enormous investment. From some where
round about Rs. 2,000 crores to day in both
the public and the private sectors, we have
to risc up to about Rs. 5,000 crores by 1980
and perhaps more depending upon the mid-
term appraisal that we are making of the
Fourth Five.year plan, and even beyond that
we have to think already.

That is why, in relation to the points raised
by hon. Members—for instance, Mr, Panda
said about Orissa,—we are studying them very
closely because we know that our present
targets will only take us to somewhere like 19
to 20 millions by 1979.80 and also we know
that beyond 1980 we will have to expand
at least to a rate somewhere in the region of
2 million tonnes a year. And, if we are to
achieve this 2 million tonnes a year, that
means virtually we must be able to build a

new steel plant every year.

Hon, Members know that the gestation
period or rather the load time, as it is - called,
in regard to steel plant is somewhere in the
region of 6 or 7 or 8 years. It depends upon
the complicated problem of the actual product-
mix that we put into the steel plant. Obvio-
usly, if we arc to expand beyond 1980 ata
proper speed then we have to start planning

* Moved with the recommendation of the

President.




189 D. G, Mis. of

from pow on and 1 can asure the House that
we are planuiog and we do hope that we will
be able to decide on the location of new steel
plants in the course of the next 6 months to

one year,

1 know it isan ambitiows programme, in
fact, it is & gigantic programme that we have
got before us. We do not certainly under
estimate the task that lies before the Govern.
ment aad before the country. And, I know
also that in the House and in the country there
may be considerable scepticism about our
capacity to impleraent this programme, because
as many of the hon, Members from both sides
of the House have pointed out, there are not
a few occasions when we have made promises
inthe past and where we have failed. We
have put targets before ourselves and we have
not reached them, and, therefore, it would be
best now if I turn to the actual position of
HSI, the premier public sector organisation
in our country, what its achievement has been
in the past year and what we are planning for
the future of that organisation. The produc-
tion in HSL wn 1970-71 was probably some-
where in the region of 1,69.000 ingot tonnes
leas than in 1965-70. That is a sorry admission
and it is unfortunate that I have to come
before the House and say this today. But there
area few siver linings around also. In the
Bhulai steel plant, the production has gone up
from 1,859,000 tonnes to 1,940,000 tonnes.
Utilisation of the capacity was in the region
of 77 to 78 per cent. But, uafortunately, in
Rourkels, it has gonc down by 66,000 tonnes
to 57.7 per cent capacity utilisation, and
in Durgapur even further by 1,84,000 tonnes,
and the present figure is 634,000 tonnes, that
isonly 39 per cent, the lowest figure since
1962-63. What is the reason for this 7 In fact,
what is the most important reason for this ?

My hon, friend Bhri K. C. Halder can
eaxily dismin it by saying that it is a combina-
tion of the corrupt bureaucracy and corrupt
contractors and corrupt private capitsl. I wish
it were 30 simple and 5o cary. Unfortunately,
itisa much more difficult and a much more
serious task that faces us, namely to identify
clearly the reasons for our fuilures and to take
concretely the necesary steps which can iom
prove the pesition. It is easy to use strong
langusipe snd to use general terms of abuse and
denuncistiott, Itls more dificult, and that is
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the task of the Government, and I am sure the
Housc also will help us in this, namely to solve
these problems and to achieve our targets. It
is more difficult to locate the problems, the
crucial problems, to find out what they are
and to solve them s0 as to take ourselves for-
ward.

The priocipal reason, or I would say, one of
the principal reasons for our failures in stesl
production has been that over the years we
have failed to provide adequately for preven.
tive maintenance. We have neither really or-
ganised cfficient maintenance teams which can
{ook after preventive maintenance, that is to say,
which can prevent something happening even
before it happens. That is one weakness. On
the other hand, we have not had sufficiently
well-organised, what may be called shock
teams, which can be pushed in as soon some-
thing does happen. In both these areas, we
have been weak. That is in fact what we have
learnt during the last two or three years, and
I think that we are now beginniog to improve
in this area. We know that we have not done
things as well in this arem as we should have,
and we know it because to take one simple
example, in Durgapur in 1964-65 and 1965-66,
we went up to something over a million tonnes,
so far aa production was concerned, and we
did it, if I might usea slang expression, by
flogging our coke ovens and fiogging them in
such a way—there was a British geoeral mana-
ger at that time—that we are still paying for
the wecaknesses of that time, because ifyou
puth a thing, whether it be a car or whether
it be any other mechanism, whether it bea
steel plant, or anything else, il you push it
too far, if you try to drive it too fast, necesss
arily you have to pay, particularly il your
maintenance organisation is not as good as it
should be, If Bhilai has been doing better,
there is no doubt that it is because we have had
better maintenance there than in the other
piants. But at the same time, we are ag it were
to day paying the price very heavily for not
paying adequate attention to maintenance in
the past. The reason is that our plants arc
now getting old, and naturally, the oldera
plant gets, the more the mainteaance problems
become crucial. No doubt, I know whatis
pasing between Shri Piloo Mody and Shri
H. M. Patel there; they must be talking to
teach other abous the TISCO and the IISCO,
fam qm-v“ POCaur e
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SHRI PILOO MODY (Godhra) 1 T would
like to corvect the overwise Minister and his
cynicimm. I just turned to Shri H. M. Patel
and said incidentally that fogging was not a
slang.

SHRI MOHAN KUMARAMANGALAM :
The only difficulty is that in relation to a
matter Jike this, what goes on in Shri Piloo
Mody’s mind not be transferred to Shri H. M.
Patel.

So, far as other plants are concerned, there
is no doubt that over the yeaes they have
accumulated certain experience which they
have been able to use, but so far as we are con-
cerned, we are new in the job, Though we
have technical engincers from both TISCO,
and IISCO, we have to confess that in rmain-
tenance in the past we have failed, anditis
this that we are trying to pay the muximum
attention tu. Whether it be Rourkela or
Durgapur or Bhilai, we have been giving
special attention to the maintenance organisa-
tion, and w2 hopein the near future we will
be able to improve the position.

PROF 8. L. SAKSENA (Miharajganj) :
How many yean ?

SHRI MOHAN KUMARAMANGALAM :
1do pot think anybody would want me to give
guarantees in matters like this. It is better
you watch whether there is any 1mprovement
or not, because to fix a period and then to
fail doesnot take us anywhere. This is a long-
term affair. [ can only say that we are conse
cious of this very scrious weakness, Uafortu-
nately, our indigenous manufacture of refrace
tories has not been as good as we would like
ittobe, and therefore we bave bad to go in
for quite substantial imports. All these things
we are trying to do so that we can bring up
our maintenance to the highest stardards.

We have taken & decision 1n principle to
start a refractories plant in the public sector
and preparations arc going on rapidly, This
should fitl up a long-exuting gap ‘which has
beea preventing us from reaching a real, good
level of pattormance in the plants.

Equally seriows is the question of our
rolations with labour, I donot want to say
that it is labour thst ia responsible. We do not
get anywhere by arying o apportion responsie
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bility in that way, because, in the Last aoalysis,
we bave to appreciate that good mansgement
should also enable to deal with labour. We
have been taking steps during the lqst year,
very important steps, not oaly for the steel
industry but also for our economy as a whole,
The setting up of the Joint Wage Negotiating
Committec last year composed of representa-
tives of the workers and management, which
was not a wage board as has been done in the
past, was Jooked upon with considerable
scepticism  both by the representatives of
labour and employers but still on the initiative
of the Government, this committee was set up,
I think you arc aware because I bave men-
tioned this in my anmouncement abouj the
inclusion of two representatives of the wrokers
in the Board of Mangement of Hindustan Steel,
that it consists of representatives of the main
organisation, viz , INTUC, AITUC and Hind
Mazdoor Sabha, and the six recognised unzons
of the six different plants are 1epresented, In
effect, you have got what may be called the trade
union mOVEmENt 1N our country represented
inside the Joint Wage Negotiaung Committee,
They were  avle to hammer vut an  agreement
on wages covering the eatire steel industry
in our country, which will last il Auguat,
1974, This is not a small matter, Govern-
ment attaches the highest importance to the
fact that we have achieved this.

We have alw decided that this Committee
stiould tak: on broader reaponubilities for the
future. Not morely should it be responsihie
for the implementation of this agreement
relating 10 wages and termunal benetits, but
also, we hope, they wiil be able to assist the
Gouvernment and the industty in relation to
our production problems. We are also very
conicious of the fact that inside every plantat
is very mecessary to change the atmosphere.

it is necessary to bridge the gulf between
the warkers on the one hand and the manage-
ment ob the other and onc of the principal
methods by which we bhope we shall be able
to bridge the gull is by setting up, at every
level imide the plaat peoduction committees or
consuléative comraliteos—give them whatever
name you wall, that is not important—in which
both the workams oo the one hand and the
managsment oo the gther will be represented.
We hape that briogiog these commitises into
existeoce—they aiready exist in some places,
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itisnot as if they are completely new—we
shall be able to involve the wotkers themsclves
much more in the actual process of decisions
making. These are not nam-ke-wasthe com-
mittoes, just to make people believe that
something is happening ; these are committees
which arcgenuinely intended to enable workers
themwelves, who know so much about actusl
production, who know what pinches when it
gomes to the shop flooe, to participate in  what
may be called decision making process iteelf.
Unless we are able to push the decision-making
process lower and lower down and uolens we
are able to involve the entire persomnel, as it
were, of the plant, whether they are officers of
workers, in the actual working of the plant and
make them feel that they have the responsibi-
lity for the working of the plaat, unless we are
able to do that, I do not think we shall be
able to solve onc of thc most important pro-
blems T would call—weaknesses in our steel

plants.

It is not a question of shifting on the res-
ponsibility to labour; hon. Members on the
other side need not feel that it is my attempt—
not at all. Tt iz a question of trying to work
out—I would welcome their assistance if they
would be prepared to give it~methods by
which we are really able to enthuse the entire
personmel starting from the general manager
and ending with the workers right down at the
base, and to scc that all of them are imbued
with a single sense of determination to see that
our steel industry in able to serve the needs of
our nation. That is our object ; that is what
we are doing and that is what we intend to do
in the future.

I must at the same time mention to the hon.
Members that it would be wrong forus to
forget that while there have been mansgement
weaknesses—we do not deny it, we are trying
to improve them—there have also been-—may
I use the expression—on the side of the leaders
of labour, » certain irrespomsibility in their
attitude towards the importance of the stoel
plants and steel production in our country,

1t is 00 johe that during the last yoar out of
Rs. 20 crore ar 9o which posdbly will be the

:’:‘;"mﬂm , something like Rs, 11 crores
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events which have nothing 10 do with Durgs
pur steel plant. It is amsertion of what may be
called political intervention in the affairs of
the Durgapur steel plant. And mind you,
every single bandh that takes places in Durga-
pur steel plant causes harm to the plant for the
future also, Itis an industry which cannot
just be turned onand turned off like a tap ; it
demands that the coke ovens, blast furnace
and steel melting shops must be keptata
temperature of something like 930 to 1200
degree centigrade. If work stops in these
places, what happens? The tcmperature
drops ; immediately the equipment is injured.

This also has been one of the very ime
portant cause for the weakness in Durgapur,
Why is it that Durgapur is 39 per cent, Bhilai
77 per cent and Rourkela 57 per cent ? Surely
the management is the same ; basically it is
the same thing ? the Chairman is the same ;
the general managers all come from the same
tribe ; my friend Mr. Halder was abusing them
as corrupt officials, buresucrats. I say that
the basic reason why there is this difference i
because you have this competition in what
may be called acquisition of political influence
by the different trade uniom that exist in each
one of these plants. Muliplicity of trade
unions has been one of the most important
contributory causes—multiplicity of unions in
which the leaders of the unions are not in-
terested in the plant or in steel production but
are interested in preserving their own political
influence in that particular plant, That is all
they have bothered about. I do not sayit is
only the union of the political party or the
union of the political complexion of my hon,
friend Shri Halder that is responsible. Not at
all. It is a common—one may evensay it is a
universal disease, and that is why I say lot us
all examine our own consciences and sec what
we bave ounselves contributed in these different
arcas to the difficulties that the steel plants are
facing today, It is very easy to point a finger
of sccusation against the other man, and I dp
not deny that #0 far as the management is
concerned, there have been serious weaknesses,
But, at the same time I do not think that it
can be denied that 1o far as the labour trouble
is concerped, what I would call, an attitude of
indifference, an attitude of refusal to see the
importance of this valuable equipment-
thowsands of crores of rupees that have beea
spest, of our people’s money—an attitude, I
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would say, of callous indifference also prevails
in certain circles in our country today. I think
we have to fight against that attitude also. We
have to fight and sec that everybody develops
at least an approach of responsibility, to use
the mildest of expressions, towards this
valuable property that has been entrusted into
the hands of officers and the workers of
Hindustan Steel today. (Interruptions)

DR. RANEN SEN (Barasat) : Isit not a
fact that sometimes the management of
Hindustan Steel connives at theinter union
rivalries and jealousies and they are mainly
responsible for the state of affairs there ?

SHRI MOHAN KUMARAMANGALAM :
Tiis not a fact. I am not prepared to accept
itasa fact. (/aterraption). It may be that on
occasions, a management mistakenly considers
that it will be helpful to it if one union is
againast the other; it may be. But thatis
wrong. But that has nothing to do with the
irresponsibility of calling a strike here, and
therefore, for political reasons, regardless of the
safety of the ~quipment of the plant, I say with
all the force at my command,~—they indulge in
such things, and this is one of the things that
really harms the plant. Even today weare
suffering from it. Any day, when a strike takes
place like that ( fnterruption) No, Sir. 1 am not
prepared to give way cverytime. Let me finish.
1 have listened to them for six hours, Let them
allow me to finish my speech in my time of onc
hour. I have listened to all the adjectives that
they have used ; they were almest the same
adjectives that are being used every now and
then. Let me finish.

MR. SPEAKER : Order, please,

SHRI MOHAN KUMARAMANGALAM :
So far as [ am concerned, I am clear that we
have to fight against this attitude of irresponsi~
bility, becaute it harms one of the most
important industrial areas in our country, and
if we do not fight against it, there will be no
steel indwstry in our country in the fature, Let
us all understand that this is what may be
called the jewel of our nation ; it is here that
the battle of India’s future is going to be
fought aod won. It is there alone that we will
be able to choose for our country and show to
the gencrations that will come afier us that
here it is that we built a ateel iodustry of which
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the whole world can be proud.

IF we look at it like that, and if we do not
begin from there, and then fight against cvery-
thing, what happens ? Yes ; managerial weak-
nesses, corruption, all this—I am with you—but
simultancously can you also not develop an
attitude of respect, of seriouseness to this
mighty industry that we want to see flourishing
inside our country ? [hat is my appeal to the
hon. Members. (Interruptiva).

SEVERAL HON. MEMBERS : rose—

SHRI R. S, PANDEY (Rajnandgaon):
You should be proud of industrialising Durga-
pur. They are thc modern temples of

democracy.

SHRI MOHAN KUMARAMVANGALAM .
I am grateful to Shri R. 8. Pandey for remind-
ing me of Pandit Jawaharlal Nehru's expression,
that these arc the temples of modern India, but
they are not treated as tenipies by many of
us in our country. We donot look upon them
with that fecling of pride, with that feeling of
respect that we should have if we really arc o
build up Indian industry, Thisis so far as the
question of labour is concerncd. (/nterruplion’

MR. SPEAKER : May | request you uoi
1o disturb the House ?

SHRI S. M. BANERJEE (Kanpur) : You
are the pandas of these temples,

SHRI R. 8. PANDEY : The people
Bengal should be proud ofthe fact that we
have given Rs. 500 crores (o them in order to
build it. (faterruption)

MR. SPEAKEK : Ortier please. Tho
Mindster has not said anything offcnsive. H¢
has only made ap appraisal.

SHRI R. §. PANDEY : Every Beagaler
must be proud that this plant was given 7
order to improve the ecomomy. You hav
destroyed it

SHRI S. M. BANERJEE : Sir, may 1 «ll
Mr. Pandey that it was Shri Atulya Ghosh who
created trouble at Dusgapur 7 It is known 10
everyone, (Istsrruption)

SHRI K. 8. CHAVDA (Patas) : Mr. Bancr

joe saenticaed MY, Atulya Ghosh's name. He
is not here to defend himaell. (Zetemuptions)
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MR, SPRAKER: You cannot use this
forum for all these things. Whena you spoke,
the minister was listening patiently,

SHRI PILOO MODY : Intervunion rivalry
Bas started.

MR, SPEAKER ; Those who cannot listen
patiently may kindly go for their lunch.

SHRI MOHAN KUMARAMANGALAM ;
Sir, my friend said, Ishould not provoke. I
have no desire to provoke anybody. But some-
times truth burts. When my good friend, Mr,
Halder, used the strongest expressions against
the managements, Idid not get provoked, 1
listened to him silently, so that I can reply later,
Why can't they show the same courtesy to me ?
India is a free country and ours is a free Parlia-
ment. Each oue is free to say what is in hismind,
Why should I not speak the truth as Isecit ?
You may see it differently. But there are many
outside the four corners of this House who
will admit the truth of many things I sm

saying now.

My friend, Mr, Mody, wants me to spend an
rqual amount of time on raanagerial mistakes
But I was not dealing with the workers’ contris
bution. I was dealing with the contribution
of persons who use the workers, if I may use
that expression, against the interests of our
nation and of the steel industry. Let us face
facts, Itis true weare ina bad plight. The
cumulative loss of the steel plants comes to
Ras. 172 crores, not a small amount. We do not
expect profits now. But we have reduced our
Inwses from Ra. 40 crores in 1967-68 to Rs. 10
ciores in 1969-70. I think it will be still less
in 1970-71. We have paid back Rs, 65 crores
of loans by 1970-71, I think it was Mr. K. N,
Tiwary who talked of over-capitalisation. Ido
not think really there has been over-capitalisa-
tion in that way. But we are facing some diff-
culties, We have paid a very substaniial amount
towards depreciation—Rs. 408 crores till
1960-70 and Ra. 67 crores in 1970-71. Then,
interest on loans also is very large -Re. 170
crores till 1963-70 and Ra. 26 crores in 1970-71.
We have speat Rs. 87 crores on township. All
these are, if [ may use the expremsion, on the
Plusside, But we havegot to improve. Even
in relation to inventorics, we have been impro-
ving. Our position is far Detter today than it
Wit acouple of years ago, From something
like over & months, we have come down to
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somewhere in the region of 4} months or so.
1 think the position is gradually improving,
The original target, 10 far as the Committee
on Public Undertakings was concerned, was
that if you have six months, it would be reaso-
nable. We arc well below that, and so far as
that arca in our management is concerned,
there is an improvement.

I am playing as it were on a difficult wicket,
because HSL is in difficulties. I want to say
to this House, we do not deny these difficulties
and mistakes. But we are trying to identify
what they are, so that we can take adequate
steps for the future. That is why I am dealing
onc by one with the points raised by hon,
members in the course of the debate. One of
our Memhers, I think, it was Shri Tiwary, also
asked what we were going to do about the
surplus labour, how much was the surplus
labour and what we proposed to do about it,
Our ameument is that out of about 60,000
workers who are working in the works Depart.
meats of the three steel plants—I am not talk-
ing about ministerial staff~~workers, some-
where in the region of 2,500, arc surplus, not
more, In fact, our position regarding employ-
ment of workers is better, that is comparatively,
for every tonne of steel capacity, we are
employing less workmen than in the private
sector, I am not making a vwirtue out of
it, because in the private sector the plants are
old and so on and so forth.

So far as the 2,500 surplus warkers are con-
cerned, we hope, we will be able to astimilate
themn without much difficulty as we expand
our steel plants particularly in Bhilai,

SHRI D. N. TIWARY (Gopalganj) : These
workers have been there for the last 5o many
years in the hope that they will be absorbed
in futuré expamsion. You have been footing
the bill for a long time.

SHRI MOHAN KUMARAMANGALAM :
1 appreciate the point that you are making,
but we arc not going to push chem out ; these
2,500 workers continue to work, What I was
saying is that we hope to assimilate them and
therefore reach a rational level of employment
on the Basis of the expansion of the plana,

Now just to give you accurate figures about
inventories, from 6.21 months in March, 1969,
we have come dowa to 5.4 in March, 1970, and
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at the end of the third quarter of 1970-71, it

was down to 4.9, So I thing, there is improve-
ment, 30 far as this is conoerned. |

Now let me go to one of the small points,
but very important one. Shri Chandrakar
raised the question of crisls in the Bhilai Stecl
Plant asa result of what has happened in the
coke oven recently. Itis nots small matier.
The hydraulic main of coke oven battery No. 2
got choked and there was a crack alw in the
sludge box of battery No. 3. I donot know
what all this means, but [ have myself seen
both these. Thisis a very serious matter and
our engineers have been able to establish a
diversionary line on the basis of which we are
proceeding, though the pushing of coke ovem
bas really come down in June this ysar. We
hope that within another month we will be
able to get back to normal. We know that it

is  pretty tough job,

Now let me take the question of prices, that
is tosay of distribution. I think, so far as
Hindustan Steel is concerned, there is nothing
much that Iwould like to say. Ikoow very
well that all the Members of this House,
whether on this side or that side, are anxious
to see that there must be a real improvement
in Hindustan Steel. I can assure you that both
the management and Government are conscious
of the weaknesses and we arc trying to do our
best. That does not mean that we bave done
everything that shoukd be done, that does not
mecan that there are no weakncsses in 9o many
areas including the aréas of maintenance, but
that does mean that we have got very impor-
tant programmes particularly in relation to
maintenance and in relation to provision of
refractories, in relation to import of certain
vitally needed equipments on the basisof which
we hope we will be able to make progress.

SHRI PILOO MODY: What about
ministerial interference ?

SHRI MOHAN KUMARAMANGALAM :
I cut sssure Mr. Mody that so far as I am
concerned [ do respect autonomy. Having
been at the receiving end of an autonomous
corporation one ime, I prefer to continue to
have same principles that I thought correct at
that end. .

Some Members bave criticised the position
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90 far a3 open market prices are concer.
ned. They bave been a little exercised over
the comment made in the annual report that
prices have fallen. I can appreciate what they
feel. At the time when we wrote the report,
the prices had fallen in certain ranges, For
imatance, cold rolled shests, were about
Rs, 3,000 per ton compared to the stock yards
price of Ra. 2,000 odd though it actually came
down to somewhere near Rs. 2, 300 in March/
April this year, We know that there is a black
market price or the open market prices are far
above the prices at which steel can be got
directly from the steel plants or through the
stock yards. But T would appeal to hon. Mem-
bers to see the position In its proper prespec-
tive. After all something like 85 per cent of
the production of finished steel is supplied
directly to actual consumers, including small-
«ale industries corporations, at the Joint Plant
Committee prices, and not at the open market
pricesat all. Now if through these different
consumers it reaches what may be called the
open market and then it is sold at enormous
prices, all [ can tell the hon. Members is this
Firstly, we do not allot ateel to anybody unless
he comes as it were through an suthorised
sponsoring authority, which may be govern.
mental or semi-governmental, that 1 how we
allot steel ; by “we” I mean, not government
but the Joint Plant Committee and the Steel
Priority Commitee. Secondly, it is extremely
difficult to stop people misbehaving after gt
ting their allotted steel though we are trying
our level best to stop it. In May this year »-
have set up offices of Amsistant Regional Con-
trollers of Iron & Steel at Madras, Bombay,
Caleutta and Delhi whose duty it would be tv
exercise some vigilance in this area and we
hope this will improve the position. All of us
know that when there is scarcity and when 4
thing is in high demand, whatever may be thr
steps that you take, however rigid may be the
controls you seek to impose, there will be leake-
ges bere and there and also corruption, Onr
does not have, therefore, to live with it, but
one learns to fight with it, which is what the
govesnment at the moment is trying to do.

Then, as you know, we have taken away
from the biflet reerollers ‘the freedom which
MMM&HMMN&&GM"‘"
So, 4 lskihe 10 3 lakbs tonncs of steel material
is being diverted from May 1971 from what
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may be dalled the open market to supplies at
regulated pricss through the billet re-rollers
committee. But I know and you know that
ultimately the ouly solution is increasing the
production of steel. Ultimately, the only solu-
tion is bring up to the same level the demand
on one side and supply through production
on the the other, That is the last angwer
which we must give, il we are really to do
uﬂhiuinchhlphﬂcofdimibmim.

Now let me go on to Bokaro, So far a3 Bo-
karo is concerned, we are confident that the
blast furnsce will come up by December 1971.
We are not going to revise that date and we
hope wewill be able to pull it off—the first stage
of 1.7 million tonnes by March, 1973, the second
stage of 2.5 million tonnes by March, 1974 and
4 million tonnes by the end of 1975, This is
cbepro;umemdwehupetobeableto
achicve this programme. There has been signi-
ficant improvement in the progress at Bokaro
in the last one year. Though we have got a
very tight schedule in  Bokaro, I think the
management will be able to keep to it. 1do
pot think I need give this House details of ton-
nugeuc.mrymmh.nutl can assure vou that
there has been improvement.

So far as the cost is concerned, from Rs. 670
erores in 1966 it has gone up to Rs. 758 crores,
an inerease of Re. 88 crores. Out of that, Rs.
60 crores is duc to the increase by HEC of
their prices. The rest is due to increase in
price of raw materials, escalation in matutory
wages and 10 on, Whenever there is any cost
increase we will be sorry, maturally, but [ do
not think we should be worried too much about

that increase in cost.

Then there is one other matter. [ think it
was my good friend, Shri Mody, who raised
the question of the calcining plant.

SHRI PILOO MODY : Do not make rash
statements.

SHRI MOHAN KUMARAMANGALAM :
How could 1? When Shri Mody raises a peint,
naturally it is bound to be a weighty point, 8
point which Is very very weighty. I am very
careful about the weight that should be attache
ed to the point.

He -idth.utlfn otdier for oalcining piant
bad been placed om the ACC ; Bokaro Steel
would bave saved a stm of Ra. 75 lakhs. The
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correct position is the Bokaro Steel Plant accep-
ted the offer of Mfs. K. G, P,,a firm of Mad-
rasin December, 1968 for the construction of
this calcining plant against an open tender in
which ACC also participated and the decision
of the Board of Bokaro Steel was taken strictly
and in accordance with the recommendations
of the Indian Consultants, Messrs. Dastur
and Co. That is the position. The consultants
recommended acceptance of the offer of Menrs
K. C. P. as it was technically acceptable and
was also lower in price by about 10%. The
recommmendations of the consultants were ap-
proved by the Board in December 1968 before
a Letter of Intent was isued. Subsequently
two memoranda had been submitted by AQC.
These memoranda were considered by the
Board but in pursuance of the earlier decision,
the Letter of Intent had already been issued
to Mfs. K. C. P. These are the facts so far as
that is concerned.

Now, I take up the Heavy Engineering Cor-
poration. OFf course, everybody knows, it is
not in = happy state of affairs. Production
has been at a very low level of utilisation—
somewhere in the region of 23% andin the
Mining and Allied Machinery Corporation
cven less. But we are now quite clear that cer-
tain definite clear-cut steps have to be taken
to improve production. Hon'ble Members
will appreciate that Heavy Engineering Cor-
poration is an organisation in which everything
that goes in at the beginning i different and
cverything that comes out at the end is differ-
ent. It may rightly be called a huge jobbing
institution, Therefore, production progress
control is vital and it is a fact that we have
not reached any reasonable level in relation to
production progress control. We are taking
steps and we hope within another six months
we will get it under control.

Secondly, cost accounting is crucial asin
HEC each product has to be accurately and
differently costed and, therefore, you have to
have cost accounting organisation in the Heavy
Engincering Corporation. There again we have
been lagging and lagging behind and we hope
to be able to make ﬁllm in that end.

Por both these also, computerisation is vitally
pecessary, It will not displacc any workmen
butitis crucial. Those arc matters which arc
certainly very important if one is to keep cont-
rol of the progres of each one item. I the



208 D. 6. Min. of

[Shri Moban Kumaramangalam)

computer is brought into the picture then im~
mediately you will get radical, if not qualita-
tive, improvemont in the workiog of HEC.
The question of re-organisation and strengthen=
ing of the management of HEC has also heen
raised by Mr. Ghosh. It is a fact that we have
been considering this for quite some time. Mr.
Ghosh implied certain statements about the
reason why we are making changes.

We are not making changes in that way. I
would like to make it clear that the present
Chairman of the Corporation is not being
rephudmamouptul.wbuhn been termed
by Shri Ghosh, the politics of the place. The
present Chairman is continuing as such. But
what ia contemplated is to strengthen the top
administration by the addition of more func-
tional directors. A techaical director, which
isa new post, has already been appointed.
Similarly, & whole-time managing director is
due to join any time. These steps will help to
improve inter-plant coordination, efficiency in
effectivencss of the top management and
accelerate also improvement in  production
arrangements with regard to which I made a

few recoarks a little earlier.

So far as the employment of local people in
HEC, raised by Shri Horo, is concerned, out
of 19,372 workers in HEC, 3,268 arc from,
what may be called, the displaced families,
that is, families that had bera displaced as &
result of the construction of these works. 2,654
families were displaced out of which 1,868
familics have onec of more members of the
family employed and we hope that we will be
able to employ the 786 remaining familics

$001.

I do not think that we arc lagging behind
in giving places to local workers in the arca.
We do want to implement faithfuly Govero-
policy that to the maximum extent

persons living in that area, the local

possible ;
people, should be given preference.

ment’s

Shri Horo also made certain rematks about
the township and said thatitis ina very bad
state. I do not say thatit is ideal. But as he
knows—and he knows it probably much better
than 1 do—5,861 buildings are permaneat and
they are really good ; 4,886 are temporary sod
they ate not 5o good. We have not got cnovgh
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money at the moment to be able to improve
them. But if HEC bas better days, I think, its
workers alio will have better days anditls
time first that we ensure that HEC itself does
have better days.

Then, let me very briefly deal with one or
two points about Tungabhadra. I think, it was
Shri Basappa who raisad it about Tungbhadra
and said that sufficient provision bad not been
made for shifting the location of the Tunga-
bhadra works though we had decided to do so
snd alo in relation to the expansion of
the works. He i1 not right in his fears
because we had set apart Rs. 107 lakhs
in the Fourth Plan for doing these things and
we arc determined to do these. We know that
Tungabhadra canant survive and progress un-
less we are able to shift and alwo diversily and
expand it.

L]

Then, 30 far a3 the new steel plants are con-

cerned, 1 had mentioned already carlier in the
course of the day-—~I hope, hon. Members were
present then, though it was not a part of this
debate—in answer to Dr. Rao's queation about
Hospet, what we arc planning to do. Butl
would just very briefly say that our prepara.
tions for the construction of these three plants
are going ahead quite smoothly now. 1 do not
anticipate any difficulty in keeping our targets,
The feasibility or techno-economic reports are
going to be ready. The onc for Salem, of
course, will be ready carlier, that is, 1 think,
by the end of August and for Visakhapatnam
as well as Hospet by November. The product-
mix also for these is now under discussion and
will be decided any moment. The plant areas
have been demarcated and so far as the Salem
one is concerned, land acquisidon has also
started.

Shri Krishnan had mentioned that we
should expand the production from 250,000
toanes to 500,000 tonnas and that would be
useful for the various small industries in Salem
District. I thiok, he must have omitted to
appreciate that it is alloy steel that weare
going to manufacture asd produce in the
Salem plant and certainly 250,000 tonnes of
alloy steel is not goiag t be consumed in
Salem District but is going to be a contribution
to our nationat wealtty along with the produc-
tion of the alloy steel plaat in Durgspur and
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other alloy steel plants in our country. So, to
push it up to 500,000 tonnes is actually going
to carry it too far when this plant is for alloy
steel and special steel. I hope, he will appre-
ciate the point of view of our Government. I
think, his State Government itself entircly
appreciated this. The railways have commen-
ced preliminary work for marshalling yards
and the work in general is proceeding very
fast.

There are just one of two points thatI
would like to mention before I finally close.
One of them 13 the question of research and
development. We are really worried.

AN HON. MEMBER : Nothing ahbout
mines? You are Mines Minister also.

SHRI MOHAN KUMARAMANGALAM :
1am coming to that. 1 think, I have still
some time. I hope, Sir, you will give me an-
other 15 to 20 minutes.

SHRI K. 5. PANDEY: Say something
about mini-plants.

SHRI MOHAN KUMARAMANGALAM :
How can | say something about everything.

So far as the setung up of the Research and
Development Board is concerned, this is some-
thing very important and we have been in-
vestigating for the last onc year whether we
should not set up a Rescarch and Development
Board, what is called an R and D organisation,
for the steel industry in our country. We have
lagged behind in this, Thatis why our techno-
logy also sometime stands to lag behind. We
have received a report from the Study Group
that was set up to study it and we have deci-
ded that such a Board will be set up, informa-
tion and documentation centres as well as
various technical divisious that will cover pro-
duction of iron and stee! industry and its main
mputs. ‘The scheme is at the final stage of con-
sideration. The expenditure will be shared by
the integrated steel plants both in the public
and private soctor ad also will be helped by
Government with recurring and non-recurring
grants,

As regards the work that the Central Eo-

gincering Design Burenu is doing in the build-
ing of Indian stcel plants, I have no doubt
thet the C, B, D. B. bas developed into an
efiective design organimtion capable of doing
major work in the feld of design and detailed
engineering,
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The hon, Members are aware of the fact
that two Agreements have been signed, one
with the United Engincering Corporation in
1968 and the other with U. S.S.R. in 1969,
These Agreements have really improved the
work of the C.ED.B, and they have been
entered into on the initiative and with the ap-
proval of the Government, They have, in our
opinion, completed a major part in transform-
ing the C.E.D.B. into an important and
cffective instrument for planning and building
of new steel plants,

Finally, a word about the Hindustan Steel
Works Construction Ltd. The hon. Members
mentioned it and I do think it is important to
mention its role. The work in Bokaro is being
taken up by this organisation, a public sector
organisation, doing extremely effective and
good job. We hope this organisation will build
steel plants of the future. Already, base offices
have been established at Salem and Vizag and
it is our intention to encourage specialised
divisions in the Hindustan Steel Works Con-
struction Ltd, who will, by more cxperience in
the area, became first-class specialists in
building blast frurnaces, coke ovens, steel
melting shops and rolling mills, and so on.
This, according to us, is the only way by
which we can implement our major steel
expansion programmes on the basis of our
own efforts and our own experience.

SHRI D. N, TIWARY : What about sett-
ing up of a Board for saving the workers from
the whinu of the management ?

SHRI MOHAN KUMARAMANGALAM
I have been thinking about it. But I hope
you will appreciate that it is very difficult to
give an answer to that just within 24 hours,

There arc problems and, if you will permit
me, we can discuss them in detail Iater. But
very briefly, I would say, the difficulty is that
you are reslly putting something above the
management 1n its day to day work, The
Chairman and the Board of Directors can
alwyys deal with any matter, Itisnotas if a
decision of the General Manager is final, But
there is a certain thing called autonomy as
mentioned by my hon. friend. Mr. Piloo Mody
and other Members also on other occasions,
Autonomy does mean that we should not
appoint & number of different authorities to
deal with the decision of the management,
Alter all, if an injustice is done, the law does

iy
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provide a remedy. If he is a workman, the
Industrial Disputes Act gives a remedy s far
aq the worker is coucerned. So far as the
officer is conoerned, if it is a question of the
officer, I think, we can rely on the Chairman
and the Board to do justice to the officer. In
any case, I will look {nto it and see what can
be done about it.

Finally, so far as mini-plants are concerned,
I would like to make one thing very clear and
that is that we do not look upon mini-plants s
an answer to the steel shortage in the country.
That is not theidea. The stecl shortage isin the
region of 1 million tonnes. (Iaterruplion) The
production of these mini-plants will be only
200,000 tonnes, all put together. Even if these
six plants come into operation by 1973-74,
they won't fill up the gap. That is one aspect
of the matter, These are not plants in the
sense we talk about intergrated steel plant.
I have repeated this many times. Unfortuna-
tely, hon. Members some times do not read i,
if I may say so with all respect, So, one thing is
that these are plants with cleciric furnaces
on the one hand and using scrap on the other.
They are plants which have been in existence
right from 1946 itself. These are plants which
are different to-day only because you are
going to have continuous casting and even 10
far as continuous casting is concerned, two
plants are already in existence in our country.
One is the Canara Workshops, South Kanara
and the other is the Mukunds. There is noth.
ing very new and I would beg hon. Members
to sppreciate that this is part of the same
policy that has been followed earlier. It will
in no way, in no way, undermine the decisive
position occupied by the public sector in our
stecl industry and progremively from year to
year, 1979-80, we are going to reach a position
fromm 55% which the public sector to-day
occupics to 79'%, despite these mini-plants. Far
from weakening the position of the public
scctor, on the contrary, the position of the
public sector is gaing to become more depisive
in ths years to come.

SHRI 1. K. PANDA (Bbanjanagar) : The
Minister has repeated the same facts which
bave already been published in the paper and
alio in the Rajys Sabba. Our specific ques-
tion was—soae of us have raised it—whether
it s a part of the integrated plant ot whatever
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be the definition, when one can be started in
the public scotor, why othors were allowed to
be in the private scctor, That was the specific
question,

SHRI MOHAN KUMARAMANGALAM :
I will anawer the specific question immedia-
tely,

The hon. Member knows that there are
many arcas of industry in our country where
both public and private sectors are operating,
If you look upon this area, that is to say, the
area of steel being produced, the steel ingots or
steel castings being produced from electric
furnace with the use of scrap is one such area.
That is the answer. You may differ. But it
has been s0 in the past and we don't think
that we should take up these three or four
mini plants as Central public sector plants,
If the States come forward, we will give them
every encouragement.

So far as my friend, Mr. Sat Pal Kapur’s
allegation regarding Punjab is concerned I
can assure him that we will lock into the
matter and if the terms and conditions have
been violaled, there arc several pomibilities
available to us to be able to take remedial
action. But, I can assure you...(/nterruptions).

So far as the mines are concerned...(inter-
ruplions) Let me take up the points one after
the other...(/nterruptions) May I seck your
protection, Sir 7 I know he is not going to be
satisfied because he does not want to be satise
fied.

Let me take up the other points now. Bo
far as the mines are concerned, I kaow the
most crucial question is the one that has been
raisedd by Mr, Panda and also by other meme
bers like Mr. Damodar Pandey, Mr. Krishnan
and athers and that is the question of nationa-
lisation,

SHRI D. D. DESAI (Kaira) : Mini plants
do not produce steel,

SHRI MOHAN KUMARAMANGALAM :
Thatis cotirely accurate. They do mot pro-
duce steel, But they may produce steel cast-
ings and forgings on the one hand. They may
produce billets on the other, But they do not
fall in the same category as the fategrated scecl
plant as my friead, Mr. Pends, says...(luisr-
ruptioss) 1 am respeating myseif and he Is sl
repeating hinwelf. So, let us beave ftas that.
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So [ar &9 nationalsstios of coal mines is
concerned, I know thar thisis a very
serious matter. We know and it has been
acknowledged that whether In the private or
public sector, the conservation of the metallur-
gical coal is one of the most important tasks
facing our country. We are conscious of the
fact that we have to take proper steps. 1 can
sasure hon, Members that we are Jooking into
the matter as to what is the best way, and I
can assure this looking is not going to be look-
ing for ever, I can appreciate that they may
doubt the truth of my statement becausc we
have been looking at it a little too long but 1
promise you that before the House asscmbles
again a decision will be taken. A decision
will be taken about what is the best method
by which we can comserve our reserves of
metallurgical coal.

SHRI PILOO MODY : Ifyou arc there,
we accept the assurance.

SHRI MOHAN KUMARAMANGALAM :
I am speaking on behalf of Government, not
on your behalf and therefore 1 am not respon-
sible to you. We shall certainly see to it that
in the decision which we take, we will be
able to justify that decision in the eyes of the
House, as being the correct decision, in the
matter of conservation of metallurgical coal. It
is & fact that metallurgical coal, in large quan-
tity, is in private sector, Something like 2374
million tonnes are in organised private sector.
The other figures are : 1149 in NCDCG, 486
in what may be called, captive sector, Tata
and TISCO, and unorganised private soctor
1833—all in million tonnes, 2374 million
tonnes are in the hands of the 6 biggest min-
ing companies. There is no difficulty in admit-
ting this point. I can onoly say, I agree with
all the hon. Members who have raised this
point, that there is a certain urgency about
this matter, and we shall look into it. And 1
am sure, we shall come with a satisfactory
solution as to how cffectively we can preserve
our coal resources and utilise them best,

Then, certain peints were raised about the
implementation of the Coal Wage Board
Award, It is true that @ number of collieries,
156 of them, have not implemented the provi
sions of the Coal Wage Board Award, Some of
them have partially implemented.

ASADHA 11, 1898 (S4X4)

. Storl & Mines 210

AN HON. MEMBER : Non-implementa-
tion number comes to 600.

SHRI MOHAN KUMARAMANGALAM :
We can compare our figures later, not now,
The total number of collieries comes to oaly
737. I don't know how anybody can say
600 as not implementing it. The figures are:
Fully-implemented 125 ; partially implemented
476 and not implemented, 156. We think we
would be able to take steps in relation to coal
industry that will ensure that justice is done
to coal mines as a whole.

So far as Mineral resources are concerned,
these are important areas for building a
nation’s future. There are vast mineral resour-
ces. Althogh we got independence over 20
years back, the speed with which we have
been proceeding for geological mapping of
our country has been ratheér slower than can
be justified by the needs of the actual process,
but we are correcting this Rs. 13.58 crores is
what they spent in the Third Plan. Now they
arc getting Rs. 38 crores in the Fourth Plan.
Large number of geologists are being recrui-
ted. Altogether 3572 posts in the GSI have
been sanctioned in 1970-71, not geologists
alone, but of technical and non-technical staff
and this is a good number,

AN HON. MEMBER : Madhya Pradesh
is full of mineral resources. ...

SHRI MOHAN KUMARAMANGALAM :
Why Madhya Pradesh alone? The whole of
India is full of Mineral resources. Andhra
Pradesh has very rich mineral resources. I
can assure Mr. Prasada Rao that we are hav-
ing detailed investigations. Actually, the posi
tion. so far a5 Agnigundala is concerned, is
that it has very good copper deposits, and we
bave sanctioned two schemes there, Rs, 33
Jakhs cach for implementing exploration~cume
production, going hand in band, and we hope
that based on the Tesults of these investiga-
tions, Hindustan Copper will be able to go
shead much faster in carrying on large-scale
mining in these projects. So far ay the Rama-
giri gold deposit is concerned, we may find
something there, we think that in Andhra
Pradesh we may be able to mine asbestos
also; that is not definite, but the mineral
occures in Cuddapah.

‘80 far as Orima s concerned, we are carry-
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ing on our investigations for iron ore, coal,
manganese, and chrome. Orissa is possibly
one of the richest pravinces so far as minerals
are concerned, So far as Sukhinda nickel is
concerned, because nickel is one of the most
important things in our country which we
lack, it is a project in which we have already
got the report from the Indian consultancy
organisation for the production of 4800 tonnes
of pickel. That is being processed and we
hope that we shall be able to go forward
quickly to actual production. OfF course,
it will take some years, but we shall go ahead
as fast as we can.

Rajasthan and Madhya Pradesh ace very
rich in mineral deposits, but I do not want to
go into details now, for lack of time. Now. |
would like to deal with certain other points.

AN HON. MEMBER : What about Tamil
Nadu ?

SIIRI MOHAN KUMARAMANGALAM :
So far as Tamil Nadu is concerned, the hon.
Member knows that the most important investi-
gations we have made have been in iron ore
in the Kanjimalai on the one hand and the
existence of lignite in Neyveli. Apart from
that, the depomts at ths moment are not of
as rich a level as we find for instance 11 Orissa
and Madhya Pradesh. The fact that I come
from there cannot change the amnount of mioe-
rals that could be found in that State.

Shri K. D. Malaviya had raised a very
important question regarding the question of
the air-borne mineral survey, I quite appre-
ciate what he had stated. e was anxious, as
1 understood him, that this should hecome
mote of a national endeavour, eliminating
foreign collaboration and usiog particularly the
rosnurces of Defence, The position is that we
have taken the amistance of the Burcau of
Geulogital and Mining and Research in France,
which is, as it were, n public sector organisa-
tion in France. This is for the next 26 months.
During that period, we hope to be able to train
up our own personne¢l and to operate itasa
national organisation which will be ableto
carry out in future such air-borne mineral
survey. It hag served us quite well in the past,
and I think that quite a lot can be done in the
future if we organise it more effectively,

SHRI K.D, MALAVIA (Domariagasj) :
This process of training started long ago I
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only wanted to draw the attention of the hon.
Minister s0 that he might go into it and see
that this is cxpedited. There is nothing very
much to be learnt, and our boys can pick
it up very quickly.

SHRI MOHAN KUMARAMANGALAM ;
I have taken note of what the hon, Member
has said, and I can assure him that we shall
try to speed up the process of nationalisation
of the air-borne mineral survey to the maxi
mum cxtent pussible, and I am sure he will
alg» remind me if I forger about it or sleep on
the question.

He had also usked me a question abeut
geo~chemical methods. We have actually been
using them, and there is a deposit which we
have discovered in Pular Parsoni in Maha-
rashtra, entirely on the basis of th* use of geo-
chemical methods, Geo-c hiemical technolugy
is important, and we hope to use at increasingly
in the future,

It is true that in non-ferrous metals, we ar
still very short. A number of hon, Member-
have raised this puint. We arc short in 2,
aluminium, copper e, Lo aluminium, we
hupe to make up in the next two years or s
and we have come guite a ditance towar Is
it. But 30 far as zinc is concerned, and so far
as copper 18 conceried, with all the cfforts
that we arc making for expanding, aud we
are expanding fast, even in 1973-74, we shall b
far short of our demand But I can assure this
House that every effort is being made to put
the Khetri project now on its fect, and Iam
confident that with the reorganisation that has
tuken place in the last two years, we shall be able
to show some proper results in Khetri. Tam
also very confident that so far as [lindustan Zinc
is concerned and the Udaipur project is con-
cerned, they are making good progress and will
really do a good job for our country.

It was Mr. Prasada Rao who raised the
question of a Mining Finauce Corporation.
We know that fmancing of mines is now a
simple affair, and therefore & study wat made
of the establishment of & Mining Finance Cor-
potation, 1t took some time and we came to

the broad conclusion that it might be useful
to set it up. Bu the Fisanoe Ministry suggested
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that instead of doing that immediately, we
might wotk it out through a special cell for
mining in the TDBI, and that is what is being
done at present. We want to gjve it a fair
trial, If it works and we get enough money
to finance mining in future, it is good enough,
If it does not work as we anticipate, we will
have to think in terms of a separate Corpora-
tion.

Sofarasironore exports are concerned, I can
assure hon. Members that we arc giving every
attention to this. At Present we have rrached
20 million tonnes. In 1973-7¢4 it goesupto
31 million tonnes and in 1978-79 it gocs up
to 56 million tonnes, That includes, of course,
one of the most ambitious schemes that we
have gut for the use of modern technology,
that is the use of the kudiramukh low grade
iron are in $outh Kanara, beneticiating to bring
it up to 63 per cent iron content and then tak-
ing it down by pipe line in shurry from and
putting it into the ship for export. There are
very few people who have experience of it, but
we hope that with our own engineers getting
trained, we will be alile to effectively buildup
a major monry.carning ecxport organisation
in the (trld of won ore by doing thiv.

Let me deal very briefly with the pointa
made about the Amjore Mines by Shri Sharnia,
Shri Damodar Panday and Shri Painuli. They
said that it should be developed and the im-
port of sulphur should he avoided, 1donot
think anybody would dis agree with them.
Tuday the acid plant capacity is 200 tonnes
and the supply of pyrites is also 200 tonnes.
Theicfore, we are going to step up the supply
of pyrites according to the increase in the acid
plant capacity, but unfortunately it is impoasi-
ble, unless we import some amount of sulphur
(because of the high quality of sulphur needed
to manage with this. The daily arid output
in 1973-74 will be 1,280 tonnesand the sul
phur requirement will be 445 tonnes, and im-
ports will have to be 187 tonnes, What we
will get from pyrites is equivalent of 258 ton-
nes of element shulphur and the forcign ex-
change saving per year will be Ra. 2 crores.
T thivk that is a sufficient justification for
3 to import sulphur in order to be able to
keep our acid plant working at optimum
rap.d;y.

So far as Mumoorie Rock Phosphates are
concerned, Shel Palnuli is right when he said
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that we have had to close down the operation,
That is because it was in the initial explora-
tion stage, aud we have to work on the actual
report. The pyrites Corporation is actively
considering its devclopment and is going to
make a report on this, on the basis of which

we will take a final decision.

Finally, I would hike hon. Members to ap-
preciate that in the area of non-ferrous mining
we have really been lagging behind. The
history of our country in the British days was
such that the emphasis was almost entirely on
coal. Even the training of engineers was only
confined to coal mining cither in Dhanbad or
Banaras, wherever there was any faculty. So,
really we are very backward in our cnginecer-
ing skills in the field or non-ferrous metallurgy,
whether it be zinc, copper, lead or even alu-
minium. We have to recognise that we have
to go a long way before we can catch up with
the advanced techanlogy in these areas. So,
Government is seriousiy thinking how we can
develop an effective designs organisation in this
arca also. One of the methods by which we
can do thiy is that, in every arca where we
have forcign collaboration, which we must
have because of our backwardness in techno-
logy, we assotiate Indian technologists more
closely with the development of that techno-
logy, build uwp a design institute in the area
of non-ferrous metals which will really deliver
the goods in the future. The expansion of non-
ferious metals is on a very rapid scale now
and therefore the need for competent engineers
is also very necessary. We are confident that
our engineers can come up to the mark if only
we give them adequate opportunities and train-
ing. So, our aim is to develop as fast as
we can the design institute as, for instance,
the eugineers India Limited who in the field
of oil refineries have established a name for
themselves even internationally. That will
enable us to really expand our nonferrous
metal industry as fast #s we can.

Ithank the hon, Members for the large
numbers of suggestions which bave been made
by them. 1 assure them that if I have not
been able to refer to them in the course of my
speech, it is because of lack of time. I shall
certainly pursue the official records of debate
with care and see what steps should be taken
and what suggestions I can adopt.

I am conscious of the fact that the portfolio
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entrusted to me it avery difficult one. [am
conscious also that pechaps it is a very decisive
one, whether it be the field or labour or it be
the public sector or whether it be the field of
metals that bave been entrusted to my care.
I am sure that with the support of the Mem-
bers of this house we shall be able to achieve
samething creditable in the coming yearsso
as to bec mble to make the Ministry of Steel
and Mines contribute something of which all
of us can be proud in the future.

MR. SPEAKER ! I shall now put the cut
motions to vole.

SHRI D, K. PANDA : One very imporant
question should be answered. The hon. Prime
Minister has made a satement that there
should be expamsion of steel production in
the country,

MR. SPEAKER : It is quite late now ; he
may resume his seat.

SHRI D, K. PANDA, Will the hon. Mi-
nister Consider Orissa in the Fourth Plan—
Orissa which is the first in the 28 sites sclected
by Dastur and Company ?

MR. SPEAKER : No, no. I am putiing
cut motions to vote.

SHRI MOHAN KUMARAMANGALAM :
We shall meet outside.

SHRI N, SREEKANTAN NAIR : My cut
motions arc 4] to 46.

MR. SPEAKER : I put all the cut motions
to the vote of the House.

Al the cul motions were pust and negatived.

MR. SPEAKER : The question is t

“That the respective sums not exceding
the amounts shown in the fourth column of the
order paper including the suma already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the ycar ending the 31st day
of March, 1972, in respect of Demands
Nos. 78,80 and 137 relating to the Ministry
of Steel and Mines™.

Thé Maiion wes adopled
MR. SPEAKER © The question is :
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“That a sum not exceeding Rs. 9,32,99,000
be granted to the President # complets
the sum fiecesary to defray the charges
which will come in courme of payment
during the year ending the 31st day of
March, 1972, in respect of Demand No. 79
relating to the ‘Geological Survey”.

The Motion was adapted.

{ The motions for Demands for Grants which wers
adopted by the Lok Sabha are roprodused beloss—Ed, ]

Dauanp No. 78—Mivstay or Stesr Axp
Mings

“That a sum not exceeding Rs, 56,16,000
including the sums already voted ‘on account’
for the relevant services be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1972, in
respect of ‘Ministry of Steel and Mines’."”

Duasano No, 80—Oturr Revenve Exerxpi-
TURE OF THE MINISTRY OF STREL AND Mings

“That & sum not exceeding K.
17,07,61,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenue
Expenditure of the Ministry of Steeland
w.nﬂ‘;“

Dzuano No. 137—Carrtar. OutrAy or The
Muvstay or STzl anp Mings

“That a sum mnot exceeding Ru.
1,50,00,52,000 including the sums already
voled ‘on account’ for the relevant services
be graanted to the President to defeay the
charges which will come in course of pay-
ment during the year cading the 3lst day
of March, 1972, in respect of ‘Capital
Outlay of the Ministry of Steel and Mines’."

Demano—No, 79—~ GxoLOGICAL SURVEY

“That a sum .not exceediogs Rs.
9,32,99,000 be granted to the President #
complee the sum pecessary to defray the
changes which will come in coutse of pay-
dment urinig the' yeat ending the 3ist day of
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March, 1972, in respect of ‘Geological
Burvey".”

'.‘.-” hee.
Mty or Forxion Trane

MR. SPEAKER : The House will take up
discussion and voting on Demand Nos. 33, 34,
85 and 24 relating to the Ministry of Foreign
Trade, Four hours have been allotted for this
Demand, The Minister of Parliamentary
Affairs is willing to accept two hours more ;
from four hours to six hours. I hope you
agrec. (Interruption). You always agrec for
extension of time.

Hon. Members who wish to move their cut
motions may send their slips within 15 minutes
with the serial oumbers.

Demano No. 33—MineTay or Formiow
TrADR
MR. SPEAKER : Motion moved :

““That & sum not excecding Rs. 37,74,000
be granted” to the President to complsts the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Ministry of Foreign Trade",

Druanp No. 34—FormioN Traos
MR. SPEAKER : Motion moved :

' “That a sum not exceeding Rs. 73,44,-
94,000 be granted to the President to complete
the sum necemary lo defray the charges
which will come in course of payment
during the year ending the Sist day of
March, 1972, in reapect of ‘Foreign Trade®,

Demany No. 35—Orher Revenue Exeanoi-
Tums oF TiHE MinusTy of Forrion Trabz

MR, SPEAKER : Motion moved ;

“That a sum not exceeding Rs. 5,19,45,-
000 be granted to the President o complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1972
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Foreign Trade,”

Dmuanp No. 124~Camrat OUrraAy or Tur
Minwray or Foruion Traps,

MR. SPRAKER : Motion moved :
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“That a sum not exceeding Rs. 2,25,
87,000 be granted to the President
to complets the sum necemary to defray the
charges which will comein course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Capital Out-
lay of the Ministry of Foreign Trade.”

SHRI M. K. KRISHNAN (Poonani)
Sir, on these Demands for Grants for the
Ministry of Forcign Trade, I wish to speak in
Malayslam. Iam happicr today than onan
carlier occassion, because the Deputy Minister
in this Ministry can understand me without
any interpretation,

14.20 hrs.
[Mr. DEPUTY-SPRAKSER in the Chair]

*Sir, today morning, in this House, there
was a discussion on a Calling Attention Motion
regarding trade contract with Great Britain,
From that debate we were able to understand
the policy of this Government on export trade
and how it is connected with policies of this
Government in regard to other matters, Our
financial policy, our foreign policy and other
policies are closely related to our policy in regard
to foreign trade.

I want to point out two or three important
things about our foreign trade and the policy
followed by this Government. This Ministry
has published a report for 1970.71 in which
the achievements and claims of this Ministry
in regard to foreign trade are described. The
Ministers claim that in 1970-71 the balance of
trade deficit in foreign trade has decreased.
They abwo claim that much progress has been
made in our forein trade. In one sentence
they made this claim, bul if you read the
following cight or nine pages you will reslise
the hollowness of this claim. On page 12 of
this report there is a paragraph which describeas
the difficulties faced by our foreign trade.
There they say :

“The f.¢.6. unit prices fetched by a
numbeér of our export produets, « g., jute
manufactures, handloom cotton cloth, iron
ore, manganese ore, mica, raw cotton, fish;
E. L tanned hides and skins, chrome tanned,
sugar and tea also declined because of
adverse trading conditions abroad..”

‘These are important matters in which we do

*The origioal specch was delivered in Malayalam.
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foreign trade. Here they say that they are
facing a lot of difficulty, Qa page 15 there is
mention about jute. Itis said :

““Jute exports to USA fell by 29 per cent
On page 16 it is said :

¢, over the last few years, share of
India in the world exports of tea has gone
down from 56 p. c. 1n 1462 to 39 p.c. in
]%9"-

Similarly, on page 18, where they talk about
manganese ore and mica, it is said :

“Demand for manganese orein U.S A,
an impottant market, remawed somcwhat
dull....”

On page 19, where mention 13 made of
leather and leather manufacture, it is said :

“The reasons for the declive as given
by the Leather Export Promotion Council
are: (1) the change in fashion from glace
kid to wet loak appearance in the Eurapean
Markets, (ii) credit restnictions in the U, K.,
and USA and dedationary mcasuses taken
in West Europe, and (iu) the decline m
prices due to fail 1n demand i the importing
countries . . ., U.K."s total imports of leather
and leather manufactures were nearly 15 p.e,
lower during January —Septernber 1970 than
in the corresponding period of 164"

Abnut cashew kernels it 18 said :

“On account of lower oflstake by (IsSF
and the USA (our main markes) , ., ."

The mbject of fish and ather marine pro lucts
is clealt with on page 20 where they say :

“The ofi-take by the USA of prawns
and shrimps aiso fell ronsiderably.”

About o1} cakes, on page 21 they say 1
““These exports, however, have faced

many dificulties in the West European
markets, ., ."”

In the case of gems and jewellery they say :

“Oue exports to Belgiutm and USA
declined considerably . .. ."”

This is what is said in the Report. We should
examine where this is going to lead us, In the
1960-61 our trade deficit with America was 47
per cent and in 196768 it increased to 77
per cent. In 1968-68it was 74 per cent.
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Whereas in  1969-70 our total trade deficit was
Rs. 153.7 crores. Our deficit with Amerles in
that year was Rs. 269.55 crores. Atthe same
time our trade deficit with ECM was Ra, 69.88
crores and that is 46 per cent of our total
deficit.

In short, what is clear from thiy is that a
major share of our export is with Common
Market countrics, with Great Britain and
also with Western European couantries. Asa
result of this pur trade deficit is increasing.
Of course, they have painted & beautiful
picture in the Report about our foreign trade
but I bave to point cut one thing. According
tn statistics published by U. N, in their
monthly bulletin, 1 1963 Indis's share in the
world expart was 1 2 per cent and 1n 1970
was reduce] to 073 per cent How has this
happen~d ? Tt it dae to the poicy that the
Governmeat followang Our trade is linked
with capitalist ecountrics and the pohicies
followed by them. Unless this palicy 1 chauged
we cannot makr any progress tn th= matter of
futeign trade,

From 190l to 1470 1n the mutter of luraign
trade with Fast European countrirs we have
made an crease of 35 per cent on imports
and our exporti increased to 2H) per cent,
Sumlarly, with ECAFE countnies our uapris
wrnt up to 45 per cent and gxportsto |°
per ceat. With North A-netican countriey an i
LV ewintries ducing the penod 1'%61 --70 ni
trale dehcit was Re. 33949 crores wherras
durig the samnz pertod our trade surply wih
East European countries and BCAFE countries
was Rsa. €025 crores. That medn: what we
gdin from the EBast European countries is
wiperd out by North American and ECM
countries,

in the last three years we have made somr
progress in the matter of foreign trade. This
progress should be made to grow and our
trade with the BEast Furopean countries and
ECAFE countricsshould be made .to flourssh
Many obstacles are put forward by the
Government in our carrying on trade with
these countries. 1 will give only one exampic.
We want nickel. Cubs bas got plenty of
nickel and that country wants to export it. Ar
we prepared to lmport nickel from Cuba and
increase our trade with that cowntry? What
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is the difficulty in that ? The difficulty is that
our trade is linked with that of certain
capitalist countries, We arr prepared to obey
their orders and adjust our policy to suit their
interetst. If we are not prepared to change our
policy we canuot make any progress in our
trade. In our foreign trade jute is a very
important item. In 1968-70 jute worth
Ras. 216 crores was exported, in 1970-71 it was
reduced to Rs. 182.7 crores. Sir, more than 60
lakbs of famlies are engaged n this jute
industey, 40 lakhs are engaged in cultivation
and more than 20 lakhs arc engaged in the
manufacture of jute goods, If vou examine
the wages paid to the workera you will tind
that only 16 per cent of the income is paid as
wages to the workers. The Government ic not
taking any measures to improve that industry.
‘The U.F. Government of West Bengal, in 1969,
appumnted a4 Commiwsion to study the various
aspects of wite industry and submit a report.
They recomrnended a price of Ra, 50 pex
maund and some surt of state trading, but this
Governwent did not pay any heed to 3t and the
Commussion was forced to wind up dunng
Presidents’ reime

About eorr in-lustry 1 do oot want to say
much This 1s an industry which engages more
than ten lukhs of people in our State. For the
tmprovement of that tndusicy & scheme costing
Rs. 15,5 crores was submitted to the Central
Guvernment. A Study Ueam from the Plann.
ing Commiston was sent to Kerala and it
recominended only Rs 6} crores  In Decems-
ber 1970, the Minister stated in the Lok Sabha
that 45 lakhs will be make available, as immed:-
ate rehel, but that also has not been given

Inthe matter of cashew industry which
carns 4 per cent of the total foreign exahange
earned by India, the Kerata Assembly passed a
resolusion as a result of which au all party deles
gation of MLA's came here and met the Primie
Minister. The Prime Minister argeed to give
the money necessary to open ten factories in the
State, but that also has not been given.

Before I conclude I want to say a word
about fisheries, 85 per cent af the fish exported
from our country ia from Kerala, But the
Geatral Government is not agrecing to locate
the Headquarters of Marioe Products Develop-
ment Authority in Kerala. What is the

ASADHA 11, 1893 (SAKA)

Foriegn trade 222

objection ? If the Jute Commissioner can have
headquarters in Calcutta, the Headquarter of
Textile Commissioner in Bombay, why should
not the Marine Products Development
Authority have its headquarters in Kerala ?

Qace again stressing the point that the
Central Government should take the necessary
steps to improve these industries, I oppose these
Demands

*SHRI C. JANARDIIANAN (Trichur) :
Sir, as the hon. Member who preceded me
said, for the first time from my State there is a
Deputy Munister in this Munistry in charge of
foreign trade and I am, therefore, tempted to
speak in my lanzuage ~Malayalam—for the
first time.

Sir, as the hon, Member who spoke before
me said, a rosy picture has heen painted in the
Report that has been presented to us by this
Ministry, but I doubt veryv much whether it is
asrosy as they have painted it. I doadmit
there are certain things about which they can
be proud of. Even though in the matter of
export of many items out exports have decrea-
sed, they claiin that out exports on the whole
have increased bv 4.1 per cent in the calender
year and they claim thatiu the year 1970-71
according to ptesent estimates, it will increase
by 8.3 per cont. With these estimates they are
justifi~d in fecling proud. In the last fifteen
years much progress has been made in the
matter of exports and 1 congratulate them on
this.

Basing their estimates on  this progress they
have placed a big taiget before them for next
year. In July 1970 this House accepted a
Resolution on our export policy, That Resaju-
tion was aimed at increasing our exports and
also for creating atmosphere where our exports
will steadily increase, The Government belicye
that by adopting that Resolution a financial
position will be created in India by which our
exports will increase.

I have my own doubts about this. I admit
that it will help in the expart of many things,
I also admit that this Government have done
many things to increase our exports. In the
name of incentives, concessions and subsidies
many crores of rupees have been spent by this
Government and this country has benefited

i e g ——  A—— ——— ———

*The original speech was delivered in Malayalam,
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from that, For the cuncouragement of small.
scale industrics meny new items have been
allowed to be imported. It is all very good.
But my complaint is that this Government are
forgetting one important thing. More than
25% of 1he imports and 75% of the cxports are
in the private sector, After spending crores of
tupees for encouragement of industries why
should not they bring the eatire export trade
in public sector 2

Sir, this Government have asured tbe
people that they aim to bring in a socialist
socicty. That is what they proclaim every day.
If they believe in that, in the matter of export
trade they should change their policy. To
bring in a socialist society they have to streng-
then the public sector and the publie sector
should be given a dominant position in our
economy. This is what they themaselves have
been always saying. Imports and exports play
animportant part in our financial position.
Why should thow not be nationalised ? If we
are sincere about bringing in a socialist society
the export trade should be brought in the
public sector and there should not be any diffi-
culty in doing that. I want that our export
trade should be brought in the public sector
without any further delay.

As I said carlier, this Government has
placed a big target for the nextyear. Their
estimate is based on the UNCTAD Conference
and the resolutions adopted there. Based on
those resolutions we should be able to export
our goods to developed countrics without pay-
ment of any dutics in those countries. If this
is followed by all countries it is well and good.
But if you read the papery for the last two days
you will find reports which believe the expecta~
tions of this Government. These reports show
that the developed countries have not agreed
to take away all the duties from goods imported
from developing countries. The European
Bconomic Community have by their resolutions
agroed 1o reduce the duties but they have not
to abolish the duties entirely as decided

in the UNCTAD resolutions.

tioned abowt the debate that took place in this
House today morning on a Calling Attention
Motion, Does it net show that the decision
waken by Great Britain would affect our export
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trade ? I'am not going into the details of that
because we had a long discussion todsy morn-
ing. But I am sorty to say that some hon.
Members on this side asked why we should
not accept what little Great Britain gives us.
About those hon, Members I have nothing to
say because they are a speant force here. But if
this Government has got some self-respect, if
it has got some pride left for the country, it
must be courageous and bold enough to take
retaliatory steps when it finds that a country
like Great Britain is taking a step which affects
the interests of this country. Whether it be by
way of leaving the Commonwealth or by way
of natiopalising the industries owned by Bri-
tishers in this country, T want that this country
should be bold enough to take retaliatory steps
when the British Government takes steps which
endager the economy of the Government of
India. Under, these circumstances I doubt
very much whether it will be possible to
achicve the target placed by this Government
for 1971-72.

Earlier I referred to nationalisation of
export trade. As I said, our Government has
certainly taken some steps to bring many
things in the public sector. There are the
Cashew Corporation the Textile Corporation and
Jute Corporation etc. Whenever these things
are brought into the public scctor objection is
raised by Hon, Members belonging to the
Swantantra Party and Jao Sangh, It is known
to this Housc and also te the people of this
country why they object. The reason is, if this
Government takes some steps which go against
the vested interests they object. But the Govern-
ment should not pay any heed to that objection
and the Government should go abead to its
logical culmination namely nationalisation of
Export-Import trade.

Another thing I want to mention is that in
this Report it is said that the accent of export
trade in this country is social justice. This is
what they claim. Ifsocial justice is the accent
of our expoit trade, then this Government will
have to change it policy, To mention 8
fow cxamplos I will go into cortain isems cx-
ported from Kerals. My bon. friend, Shri
Krishinan mentioned about the coir industey.
I am ashamed o bring up this subject again
in this Howse because in every sitting of this
Hmhw”%dl&ﬂo&
this matter has beco raised and the Govern-
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ment’s attention dsawn to the need of doing
something to protect the coir industry im
Kerala. Not even once to Central Government
has replied propesly or taken any steps t0
mwuhediﬂi:uky&udhythecoirindwy

tionat ine

ment know it. More than six 1akhs people are
connected with this industry. More than ten
Iakhs people living in the coastal districts of
Kerala are connected with the coir trade.
When lakhs of people are living on this indus-
try, which is on the verge of collapse, why is it
that the Central Government is not coming
forward to help this industry ? In 1968,
the then Minister of industries in the State of
Karala, Shri T. V. Thomas, brought forward
ascheme costing Ra. 154 crores and sent it to
the Central Governmeat for amistance. The
Central Guvernment wanted to have more
discussion and a Study Team of the Planning
Commission was sent to Kerala. They submit-
ted & report on the basis of which the Central
Government was to give Rs. 6.5 crores to
Kerala. The State Government was to find
out the balance from ather sourced. But the
Ceatral Government has not 30 far taken any
stcp in that direction. Immediate help to the
tone of Rs. 45 lakhs was promised by this
Government but that still remains as 8 promise
only. If they belicve in social justice, when
they have pot donme mgtl:ing to help more
than ten lakbs of people cogaged in the coir
industry I am unable to understand how they
can claim that the accent of their policy on
foreign trade is social justice.

f admit that they are doing many things. To
quote onc example I would like to read from
page 113 of this Report where it is said 1

“(a) India's Commercial Representatives
in various Buropean and American
countries have been requested to as-
certain the prospects for introducing
cour car moats avd coir yarn for hop
culfivation ; results are awaited.

(b) The India—EEC Joint Committee
met twice, once in April and the
second time in July, 1570 and the
question of liberalising trade in colf
yarn/fesir products had beea discussed
sad the matter ls being actively
pursued.

{c) A scheme to subsidise the freight on
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the export of coir mats, mattings, rugs
and carpets and other coir products
excepting coir fibre, yarn ropes, and
curled coir and rubberised coir pro-
ducts has been formulated by the STC
and the same is being discused
between the STC and the trade.”

At the end of page 1141t is said :

“The question of removal/reduction of
export duty on coir fibre and yarn was
under comsideration of the Government of
India during this period.”

But all the things mentioncd on this page
are under discussion. I do not say that this
Government is not doing anything. I only
want to tell them, for God's sake end this end-
less discussion and take a decision.

Mention was madc here about cashew
industry and fisb and marine products
industry. The Prime Minister of this country
met a deputation from Kerala and asured
them to give Rs. 50 lakhs to start ten cashew
factories. 1 do not know why this Government
is not doing it. Shri Krishnan pointed out that
85 per cent of the fish cxported from our
country is from Kersla, Kerala belps in
earning foreign exchange by exporting fish.
But recently the Central Government has been
saying that the Packing is not good and
therefore packages of fish are being returned
by America. The traders in Kerala are ready
to improve the packing. I want to ask what
steps are being taken by this Government to
help that industry. It is an admitted fact that
Kerala has great potentialities in improving
the fishery industry, This Government must
go to the aid of the State to improve this
industry. To catch prawms trawlers arc
required. The Kerala Fishing Industry do not
have the right type of trawlers. Indian trawlers
are not useful for catching prawns. Even
advanced countries like Japan are importing
trawlers from Mexico, But our Government
insists that the Industry should purchase two or
throe Indian trawlers beforc they can be
aliowed to import trawlers from outside. 1
know this Ministry is not concerned with this
matter, but 1 am only pointing out that with
their belp more prawns can be caught in
mundmcﬁ.hhﬂn&mywﬂlbe able to
make much progress. Here also the Governs
ment of Kerala has submitted a Master Plan.
I request the Central Government to conelder
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it and give the necessary help.

Sir, I have many more points to make but
«ye to lack of time I am not mentioning them.
Thavking you for giving me this much time,
8ir, I conclude my apeech.

SHR1 MANORANJAN HAZRA (Aram-
bagh) : 1 beg to move :

That the Demand under the Head Ministry
of Foreign Trade be Reduced by Rs. 100.

[Failure to re-open the closed and sick textile
factories in West Bengal with special reference
to Bengal Fine Spinning and Weaviog Mills
and Sridurga Cotton Mills at Konnagar,
Hooghly (1)]

That the Demand under the Head Ministry
of Foreign Trade ke Reduced by Rs. 100.

[Need for re-opening the closed jute mills
in West Bengal (2))

DR. LAXMINARAIN PANDEY (Mand-
saur) : I beg to move :

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100

(Loss of foreign exchange to the country
due to the failure of foreign trade policy (7))

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100

[Failure of the publicity media riz. radin
broadcast, exhibition of documentary films,
advertisements through newspapers, wsed for
promoting foreign trade (8)]

That the Demand under the Head Ministry
of Forcign Trade be reduced by Ry. 100.

[Pailure of foreign tours undertaken by
trade delegations in coanection with the ex-

panaion of foreign trade (9/]
That the Dcmand under the Head Ministey
of Foreign Trade be reduced by Rs. 100,

{Failure to iacrrase the export of jute, tea,
sugar, coffce and textiles (10)]

Thut the Demand under the Head Minjstry
of Foscign Trade be reduced by Rs, 100,

[Delay ia making the procedure more liberal
and simple in regard to the grant of licences
for small and medium industries (11)]

That the Demand wader the Head Minitry
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of Foreign Trade be reduced by Rs, 100,

[Need to save foreign exchange by taking
concreie steps to produce rayon grade pulp
(12

SHRI C. JANARDHANAN (Tirchur) : 1
beg to move :

That the Demand under the Head Fureign
Trade be reduced to Re. 1. )

[Need to nationalise Bxport and Iaport
Trade (14)}

That the Demand under the Head Foreign
Trade be reduced by Rs. 100,

[Need to exempt coir products from export
duties (15)] .

That the Demand under the Head other
Revenue Expenditure of Ministry of Foreign
Trade be reduced by Rs. 100,

[Failure in taking adequate measures sgainst
plantation awners who refusc to replant (16).]

That the Demand under the Head other
Revenue Expenditure of Munistry of Foreign
Trade be reduced by Rs. 100,

{Need for nationalisatron of forcign tea and
rubber plantations (17)}

That the Demand under the Head other
Revenue Expenditure of Munistry of Foreign
Trade be reduced by Rs. 100.

[Failure in developing coir industry (18)]

That the Demand under the Head other
Revenue Expenditure of Miaistry of Foreigu
Trade be reduced by Rs. 100,

{Failure ofthe Coir Board, Coffec Board
and Rubber Board in giving adequate help 1o
the industries (19)]

That the Demand under thy Head other
Revenue Expenditure of Ministry of Foreign
Trade be reduced by Rs. 100,

{Need to export rubber (20)]

That the Demend under the Hend Capital
Outlay of Ministry of foreign Trade be reduced
by Rs. 100,

(Failure to provide funds for taking over of
cashew factories in Kerals (21}

That the Demand under the Head Capital
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Outlay of Ministry of Poreign Trade be
teduced by Ra. 100,

[Need to take over sick textile mills (22).]

That the Demand under the Head Capital

Outlsy of Ministry of Fareign Trade be reduced
by Rs. 100,

[Need for refinancing the Handloom Lndustry
(28)]

PROF. 8. L. SAKSENA (Maharajganj) :
I beg to move :

That the Demand under the Head Ministry
of Foreign Trade be reduced to Re. 1.

[Failure to nationalise the entire foreign
trade of the country so far (24)]

That the Demand under the Head Ministry
of Foreign Trade be reduced to Re 1.

{Failure ta change the Chairmen of all
India and State Khadi Boards under whose
patronage millyarn is used for production of
khadi which ia certified as pure khadi by them
(25)1

That the Demand Under the Head Ministry
of Foreign Trade be reduced ta Re, 1.

[Failure to provide amenities to the ataff of
the Ministry (26)]

That the Demand under the Head Ministry
of Foreign Trade be reduced to Re, 1.

[Failure to reduce the high price of reports
of Tariff Commirsion (27))

SHRIM. KATHAMUTHU (Nagapattinam)
I beg to move :

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100.

[Failure to take appropriate action to reopen
the closed textile mills in general and particu-
larly in Tamil Nadu (28)1

That the Demand under the Head Ministry
of Poreign Trade be reduced by Rs. 100,

[Failure to take stern action against textile
mill owners who are declaring lay off indiscri-
minately without observing uorinal procedures
(29)]

That the Demand undet the Head Ministry
of Foreign Trade be reduced by Ra. 100,

{Failure to restore the export trade of
chillies (30))

ASADHA 1], 1893 (S4K4)
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That the Demand under the Head Ministry
of Forcign Trade be reduced by Rs. 100.

[Need toresume oniom trade with Ceylop
(311

That the Demand under the Head Ministry
of Forein Trade be reduced by Rs, 100.

[Need to give incentive to onion exporters
such as tax credit as was given prior to 1966
(32)

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100,

[Need for financing Handloom industry
(33))

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

That the Demand under the Head Foreign
Trade be reduced by Rs. 100,

[Need to increase the export of cashewnuts
(34))

That the Demand under the Head Foreign
Trade be reduced by Rs. 100.

|Failure to nationalise the foreign trade
(35)]

That the Demand under the Head Foreign
Trade be reduced by Rs. 100.

[Need to increase the export of mangoes
(36)]

That the Demand under the Head Foreiga
Trade be reduced by Rs. 100,

{Need to encourage the export of coir goods
37)]

That the Demand ynder the Head Pomgn
Trade be reduced by Rs. 100.

[Need to take over the units of Jupiter Mills
at Bombay and Abmedabad and work them
(38)]

That the Demand under the Head Foreign
"Irade be reduced by Rs. 100.

[Failure w give licence to Bihar Cotton
Mills Ltd.,, Phulwari Shariff 1o enable itto
increase the nummber of apindles (39))

That the Demand under the Head Foreiga
‘Trade be reduced by Rs, 100.

[Need to streamline the working of our con-
sulates in foreign countrics (40)]
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That the Demand under the Head Foreign
Trade be reduced by Rs. 100

[Need to take over sick textile mills and
work them (41)

That the Demand under the Head Foreign
Trade be reduced by Ra. 100.

[Need to establish and promote trade rels-
tions with the Government of North Vietnam
(42)]

That the Demand under the Head Foreign
Trade be reduced by Rs. 100.

[ Need to promote trade relations with
Mangolia (43) ]

That the Demand under the Head Foreign
Trade be reduced by Ra. 100.

[ Need to promote trade with sociafist
countries (44) )

That the Demand under the Head Foreign
Tarde be reduced by Rs. 100.

[ Need to establish trade relations with
Cuba (45) ]

That the Demand under the Head Foreign
Trade be reduced by Ra. 100,

[ Unsatisfactory work of the Ministry of
Foreign Trade (46) ]

That the Demand uander the Head Foreign
Trade be reduced by Rs. 100.

{ Need to reduce the expenditure of the
Ministry of Forcign Trade (47) }

That the Demand under the Head Ministry
of Foreign Trade be reduced by Ra. 100

[ Shortage of pboto-fllmes in the country
(50) ]

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100,

[ Scarcity of X-ray films in the country
(51))

That the Demand under the Head Ministry
of Foreign Trade be reduced by Ra, 100,

[ Malpractices in the distribution of photo
filmes and Xeray films (52) ]

That the Demand under the Head Ministry
of Forcign Trade be reduced by Ra. 100,

{Stackness in tea and coffee trade (53) ]
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That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100,

[ Need to increate cardamom cultivation
(541

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100-

[ Failure to prevent the diseases affecting
cardamom crops. {55) ]

That the Demand under the Head Ministry
of Foreign Trade b reduced by Rs. 100,

( Failure to determine reasonable price of
cotton (56) }

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs, 100,

[ Failute to check speculation in cotton
trade (57) ]

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs. 100,

[ Need to ban the import of obscene films
from America (58) |

That the Demand under the Head Ministry
of Foreign Trade be reduced by Ri. 100,

[ Need to give incentive for the export of
Indian filos to foreign countries (59) ]

That the Dernand under the Head Ministry
of Foreign Trade be reduced by Rs. 100,

[Failure to determine the reasonable price
of jute (60) ]

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs, 100,

[Slow pregress of the foreign trade (61))

That the Demand under the Head Ministry
of Foreign Trade be reduced by Rs, 100,

{Failure to change the anti-labour policy of
taxtile mill owners (62)}

That the Demard under the Head Ministry
of Foreign Trade be redueed by Rs. 100,

[ Failure to check over invoicing and under.
invoicing (65)]

That the Demand under the Head Forelgn
Treade be reduced by Ra. 100

[Need to increase the export of Indian silk
(64)]
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“That the Demand under the Hesd Foreign
Trade be reduced by Rs. 100,

[Need to give incentive for silk production
(63)]

MR. DEPUTY SPEAKER : The Cut Mo-
tions are also before the House.

SHRI S. R. DAMANI (Sholapur) : Sir, I
rise to support the demands of this Ministry.
At the very outset, I would say that this is one
of the most important Ministries. It controls
the exports of the country. It isalsoin charge
of imports. Both account for more than
Rs. 5000 crores worth of trade.

Apart from this, this Ministry is abo in
charge of many important industries like our
teaditional textile industry, jute industry, tea
industry and many plantation industries, If
you see the performance of the Ministry during
the course of the year, I think it isvery
satisfactory, Our exports during the course of
thc year have touched new heights and our
imports have also declined, thus narrowing
down the gap by Rs. 100 crores, a record in
the history, for the past ten years.

Sir, it Is very casy to criticise but it is
difficul' to perform. During this year, the
achievements of this Ministry are really credit
able. On the export front, the exports of
Rs. 1530 crores they were able to achieve,
include export of many goods, of many
finished goods. . .

MR. DEPUTY SPEAKER: You can
continue on Monday. Now, we take up private
members’ business.

14.59 ars.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOUTIONS

Tump RxporT
SHRI A. N. VIDYALANKAR (Chandi-
garb) : Sir, I beg to move :

*That this House do agree with the
Third Report of the Committee on Frivate
Members' Bills and Resolutions presented
to House on the 30th June, 197L"

MR. DEPUTY SPEAKER: The question

“That this House do agree with the

234
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Third Report of the Committee on Private

Members’ Bills and Resohstions presented to

the House on the 30th June, 1971.”

The motion war adopéed.

RESOLUTION RE:
RECOGNITION TO BANGLA DESH—Contd.

MR. DEPUTY SPEAKER : Now we take
up further discussion of the resolution moved
by Shri Samar Guba, Two hours were allotted
for this, One hour and thirty minutes have
already been taken. So, only 30 minutes
remain.

SHRI S. M. BANERJEE (Kanpur): I
have an amendment which is just a formal one.
I bave given the date as 30th June 1971
thinking that the discussion would be concluded
that day. Unfortunately, the discussion was
not over, Somy amendment that 30th June
1971 be substituted by 15th July 1971, It was
circulated.

MR. DEPUTY SPEAKER : I think that
is clerical. You have a fresh amendment ?

SHRI S, M. BANERJEE : I have tabled
an amendment to my amendment.

15.00 hrs.

MR. DEPUTY SPEAKER: You have
another amendment, No. 5. Are you moving
it?

SHRI S.M. BANERJEE: Yes, I am

moving.
1 beg to move :

That in the amendment moved by Shri
§. M. Baoerjee, printed as No. 2 in List
No. | of amendments,—

Jor “80-6-1971"
substitute “‘15-7-1971"

SHRI H. M. PATEL: (Dbandhuka):
First we have to ask ourselves what is it that
Govérnment means when Government spokes-
men keep on saying that the refugees who have
come into India will have to be sent back, that
they moust go back, etc, How cxactly do they
proposc to achieve this? Do they bave in
mind that they will have some kind of a politi-
cal settlemant? This can only mean
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tettlement between the Government of Pakistan
with Mujibur Rehman and his followers.
Unlessthere is a sotticment between these two,
the establishment of some form of Government
and administration which will inspire con-
fidence in those who have come into India
therc can be no question of their going back.
Because, it is quite obvious, we can send them
back only whea we are satisfied that they can
live there in safety. What are the chances of
such a political settlement 7 Who has implant.
ed this idea of a political settlement 7 The
world powers talk of it, it has been mentioned
in the smatement issued by them, that they
would prefer a political settlement. Why is it
that we ourselves arce lendiog our support to
such a proposition ? Is it because we are
satisfled that such a settlement iz a practicsl

possibility ?

We have two alternatives. Either there is
some settlement of this kind which they refer
to, which will create confidence in the minds
of refugees, or we shall go our own way, we
shall take unilateral action. Now, what action
is contemplated, we cannot understand. Why
is this not made clear ? Is it military action ?
1f not what else have the Government in
mind ?

Their numbers are increasing. We have
already in our midst 63 lakhs refugees and
more are continuing to come. Within the next
2 months we shall have 8 or 10 millions. How
do the Governmcat propose to handle this large
pumber ? They create many problems. It is
not merely a question of money, foad or shelter
alone, They create all kinds of problems.
There ia the problem of employment. We
have our own ecnormous problem of unemploy-
ment. Officially we consider some 30 million
people are unemployed in our country. Are
we to add this large number to those unem-

ployed already,

I will not refer to the other grim possibility
and it is a very real pomibility, As we dis-
persc the refugees in to the country, they tell
the tales of hotror through which they have
passed in Bangla Desh ; that must arouse certain
emotioms in the minds of the prople. Therefore,
it is quite obviows that we cannot afford for
Iong to allow thingsto drift as we are doiny
today. I am afraid that it seems to me thas
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the only action we could take is that we could
give concrete shape to what we are saying,
namely that we shull act alone. Let the workd
powers also begin to believe that we mean
butiness, and bégin to believe that a point will
come, and it will come faltly soon, when we
shall act militarily, not because we want it,
because nobody would be anxious for a
war but because we have no alternative ; and it
will be a war on both fronts, inevitably. But
what other alternative have we ?

If recognition of Bangla Desh is suggested
or proposed here it can only be as a first atep :
itcanonly be asa step whercby we can say
that we do recognise the existence of a govern-
ment which even if it is not actually in charge
of the territory is a government which is reco-
gnised by the people who raised in that terri-
tory and who have been driven out of that
territory ; that recognition may give us a con-
venient handle in order to say that we shall
act. But this can only be a prelude, a preli-
minary step to military action. Unless we
have in mind some such determined action,
there would be very Jittle point in merely

giving recognition.

When the Prime Minister moved in this
House a resolution which was pasied unani-
mously, what moved both the Government and
the Members of this House to sccept that
resolution unanimously ? It was ooly this,
namely a generous feeling towards people who
were being mercilemly treated becauwse they had
given expression to their feelings and to their
views in & free election, and because we feit that
by all democratic standards they were the people
who should have formed & government, But
they were being forcefully suppressed, and
we felt that we should stand by them ; but it
bas turned out to be a hollow standing by them.
How do we propose to follow that up ? At that
stage, it may be that we thought that merely an
éxpression of maoral support might be encugh.
But when the refugees began to come in their
hordes, it was obvious to everybody that it was
no looger an internal problem of Pakistan, even
if onc wanted 1o he highly legalistic. It be-
came an internatioogf problem and Indis was
affected and Indis had to act.

It was suggested by many that we should
have closed owr Frontiers. How could we
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clos¢ our frontiers except by ourselves acting
in the same brutal manner as Pakistan was
acting ? Since we did not propose to actin
that manner, we received them. But having
reccived them, we alo accepted the further
responsibility for seeing cither that we should
keep them here permanently or that they should
be re-established in their country in condi-
dons which would ensure their safety, The only
way in which we could ensure their aafety in
their country is cither by the establishment of a
government led by Sheikh Mujibur Rebman
and his followers or by military action. Which
of thisis a practical proposition ? This sugg-
estion that we recognise Bangla Desh is and
should be the first step, but it should be accep-
ted as the first step, recognising that a military
action isinevitable and must follow the recog-
nition as quickly as posible.

MR. DEPUTY SPEAKER : There are still
quite a good number of Members who would
like to participate in this debate, and the hon.
Minister has to reply and the hon. Mover of
the resolution has to reply to the debate. It
would not be possible to contain all this in 20
minutes which is the time that we have still
left for this resolution. So, T would like to take
the sense of the House in regard to this matter.

SOME HON. MEMBERS: Extend the
time.

MR. DEPUTY-SPEAKER 1 By how much?

SHRI A. K. GOPALAN : Before taking
the sense of the House, I would like you to
consider this request of mine. 1 have gota
resolution which has secured the ballot and 1
want at least one minute to intraduce the reso-
lution, because one gets the chance in the
ballot only once in 50 many months. Without
that the resolution can not be tven moved.
That is very bad, Otherwise I have no objec-
tion,

PROF. 8. L. SAKSENA: 1 have given
notice of an amendment., Can I move it ?

MR, DEPUTY SPEAKER: You should
.have domne it before. We will see about it,

We have to conclude Privatc Business at
3.30. There is a hall hoyr discussion after that,
[ think we should leave some time to Mr.
Ehnu: move his resolution, because if he

0ot do that, it falls theough and it may not
agaln unless he sucoeech in the ballot.

ASADHA, 16, 1898 (S4K4)

to Bangla Desh (Rus.)

Keeping that in mind, the House should decide
by What time we can extend this debate, There
are a large number of speakers yet to speak.
The Minister has to repl¥ and the Mover has
to reply. We have to finish by 5.30 and extend
the time for this debate to any time short of
5.30 to allow Mr. Gopalan sometime, We will
go upto 5,25.

SHRI SAMAR GUHA (Contai): There,
isa half-hour discussion in my name, If you
like, it can be deferred to mext week. It has
been done many times in the past. Then we
will get half an hour more.

MR. DEPUTY SPEAKER : That cannot
be done. The Rules do notallow it. Private
Busicess is only for 2§ hrs. That can be done
if it is Government Businéss, but there it is
Private Business and the time is fixed. That is
the difficulty.

&t wig¥ N (TTg) © Iurewe
TgEE, dvar ¥ w1 faww arr gant
W ¥ agr s wget § 4k
T & ot s ¥ v wnhe
X oY AW YR FT qewr aqwr g &
WO AT FIAT Vg § @

wrrapt frww ac st wgw gy s
7 A% awdl § 91 gan W T ¥ A
e we fae § ow T waEn
T E A awme Ay v aw
Y W & fo oY @y famr oy

MR. DEPUTY SPEAKER : We have taken
a decision to extend upto 5.25. Let us see what
happena.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR); We may
ask the Mover how much time he will
require to reply as alio the Minister. The
remaining time can be given to the discussion,

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH) : I will take
about 15 minutes.

SHRI S. M. BANERJEE : We agree to
5.25. He is going to take only 15 minutes,
Hs is going tosay nothing about it, Let him
at least make some statement ou the recent
statement of Yahya Khan. He is keeping mum
on that,
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SHRI SAMAR GUHA: I will require
25 minutes. *

MR. DEPUTY SPEAKER: The Minister
and the Mover together will take 40 minutes,
We have to adjust the debate in the light
of this,

SHRI DINESH CHANDRA GOSWAMY
(Gauhati): The imue of Bangla Desh is in
the mind of every citizen in this country. Even
in this House we found expresion of various
moods—moods of hope, anger, despair, frustra-
tion, indignation and what not. There has
also been a fecling in this House—if I have
been able to sense it correctly—that as the world
powers have not come forward in the anticipa.
ted manner it is time that we take some drastic
action unilaterally ourselves. I feel thatsuch
an approach will really frustrate the very pur-
pose for which we are fighting. If the Westera
Powers have not reacted to the realities of
Bangla Desh as we think they ought to have
reacted, we should not be disillusioned because
any person who is conversant with past history
and with the present situation in Bangla Desh
is well aware that itis the only thing that could
be expected from the western powers,

Since 1953 there has been confrontation
between the democratie forces and the totalis
traian forces in Bangla Desh. These forces
were evenly balanced. Itis with the aid and
assistance of the western powers that the totali-
tarian forces always crushed the democratic
forces, It is because of this fact that in 1954 the
political partics of East Pakistan adopted a
resolution to do away with the alignment with
the West 50 far as the foreign policy was con-
cerned and advocate a poliey of non-alignment.
The western Powers have realised that if the
frcedom fightcrs of Bangla Desh arc allowed
to have their way, western dominance in that
part of the country will come to an end.
Therefore, in their own selfeinterest they are
puarsuing a policy which is not to our liking,
It is because of this that even the British
Gavernment is saying that it is an internal
affair of Bangla Desh.

Even soas carly as 1968 the then Foreign
Socretary of the British Government, Mr.
Michael Stewart said that articlc 56 of the
U. N, Charter makes it clear that no country
can say that humasa rights of its citizens are
abeolutely s domestic matter,
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Because of this remction of the western
Powers it will be a completely wrong approach
to say that we should leave our efforts to have
negotiationm with the western Powers. After
sll we must realise there is mouating pressure
in the world against Yahya regime and even
in the U. 8. BSenate iwo senators Charles
Mathins and Bradford Morse have introduced
a Bill for the stoppage of arms shipment to
Pakistan.

Because of the variows moods and feelings
some wrong approaches have also taken place,
The first such approach on ‘the issue of
Bangla Desh’--some of us feel—is that a
solution of the problem in its coonomic aspect
will be a solution of the political problem of
Bangia Desh. Secondly, there has aiso been
a fecling current in this country that in
regard to Bangla Desh problem we should take
drastic feeling measures without taking into
account how thosce measures are going to
be accepted by Mujibur Rahman. There has
also been a feeling that recognition is the
only solution. So far as the first two approaches
are concerned, if we feel that the solution of
the refugee problem is by itself the solution of
the problem of Bangla Desh, it is a completly
wrong approach. That is why our Foreign
Minister is asserting every time that we should
try for a political solution of the Bangla Desh
problem. -

What is meant by political solution? A
solution acceptable to Mujib and his folio-
wers. The third question is the one with which
we are probably concerned in this debate.
That question is whether we should grant
recognition to the provisional Government of
Bangla Desh ? I am aware that recoguoition is
not a matter governed by law, itis more a
question of policy. Itis also urged that recog-
nitlon isthe result of decision taken, not in
the execution of legul duty, butin pursuance
of the cxigencies of national interest. But
though it is a matter of policy, yet it cannot
be gaimaid that interpational law lays down
certain conditions upon which the grant of
recognition can be based. These conditions
are, firstly, an indenpendent government;
secondly, the effective authority of that Govern~
ment, enjoying positive obedience of the bulk
of the population, Thirdly, defincd territory.
To put it shortly, external independence and
an effoctive internal govesnment witk a reason-
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ably well-defined territory are emential. The
internal government must have an operative
executive machinery whose writ runs through-
out the territory and which is capable of
discharging its rights and duties. Unless these
conditions are present, or in other words, if a
community claiming recognition fails to fulfil
these conditions of permanency and political
cobesion, it is generaly recognised in inter-
national law that premature recognition is
more than an unfriendly act. It is evtn an
act of intervention, sometimes international

delinquency.

Therefore, we atleast in India who are
saying that Pakistan has committed an act of
aggremsion of international law, must not act
in any manncr' which again may be thrown at
us saying that we are acting against interna-
tional law. ‘Therefore, when we take a decision
on the recognition, we must see that the
primary factors which are necensary for recog-
nition are present. Premature recognition will
only givea handle to Pakistan to sway the
importance of the problem of the frecdom-
hghters of Pakistan in an unwanted direction,
By that, Idounut mean that I am completely
opposed 1o recognition, because [ feel that if
we are to grant recognition three purposes will
have to be served. Firstly, it is to our national
interests that we should put a stamp of legality
on Mujibur Rehman and his party so that the
undemacratic forces, internal and external, in
Bangla Desh may be isolated. Secondly I am
aware that the yuestion of recognition will give
a moral booster to the freedom-fighters. Also,
it will to a great extent, directly and indirectly,
blockade the deliberate design of Yahya Khan
to set up an undemocratic regime in Bangla
Deab.

So before we grant recognition, we must
see that the conditions precedent for granting
recognition are present,—~and therefore, if they
ar¢ not present, and a3 I feel that all the
conditions are not present today—I consider
that the time is not opportunc to grant re-
cogaition. But we should try to cyeate condi-
tions so that these requircments may be ful-
filled and our effert should be directed at

those things.
With these words, I oppose this resolution.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Deputy-Speaker, Sir, this subject. of
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Bangla Desh has been debated at length here
in this House last Monday, Today we are
concerned with the specific question of recogni-
tion which has been brought up and has been
pinpointed in Mr, Samar Guha’s resolution.

First of all, I would just like to remind the
External Affairs Minister that while we are
very much benefited, of course, by this kind
of reminders that one Member of his party
has just given us—that there are certain techni-
cal norms which are generally accepted in the
international community as the criterion for
determining whether a particular government
is worthy of recognition or not—we are not
niow at this stage nor are we in a mood when we
would like this thing to be repeated ad naussam.
I am sorry to have to say this. But if' onc seeks
to bate onc’s argument on the standards and
accepted canons of international behaviour,
then the hon. Minister knows very well that
actually the world does not move like that. A
country which is smaller than Pakistan, Isracl,
has been asked by a unanimous resolution of
the United Nations Security Council long ago
to vacate the territories which they accupied
by military action, But Isracl has not taken
the slightest step to carry out that decision
of the United Nations Security Council. Has
the world been able to do anything about it ?

The other day, the International Court of
Justice the world Court—only last week passed
a Judgement, sitting at The Hague, asking
the South African Government to keep out of
South West Africa and telling them that they
have no business to hold on to that territory.
Hardly had the news of the International
Court’s Judgement come out, Mr. Voerster, the
Prime Minister of South Africa, issued a’ state-
ment saying, “I categorically reject the World

Court's judgment.”

Can you do anything about it ? The UN
has more than once recommended that no-
body should scll arms to South Africa, The
UK Goverament goes on blatantly selling arms
to South Africa, Can you do anything about
it? So,let us be realistic and see the wotld we
live in. Itis no use trotting out hypothetical
and theoretical canons and conditions to be
fulfilled before you dare to give recognition.
The world is not a place like that. You have
to act according to your own national self
intereat. It is notan act of gencrosity towards
the people of Bangladesh. Ido not want you
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to look it from that point of view. I want you
to look at it from the point of view of our own
pational interest. That is the only criterion
and that is what our Government spokeamen
keep on telling us. When we say that they act
under pressures, they say indignantly, ‘“We
are never pressurised. We act actording to
our national selfiinterest”. Now is the testing
time for it. We want to see what they will
do now.

Conditions have changed since last Monday.
Two factors have cmerged on the scene which
bave changed completely the line of thinking
which the Government was pursuing so long.
One is Yahya Khan's broadcast. I need not
go into the details of it. So long, the line of
thinking was, we must strive to bring about
political settlement, rouse international public
opinion and put pressure on other Govenments,
s0 that Yahya Khan is forced to cometoa
political settlement. Now he has given his
reply to that io his broadcast. Por an inde§-
nite time, the military regime will continue.
Martial law will continue. East Pakistan will
be colonised. No political settlement of any
kind is visualised by them. The general elec-
tionhs are practically going to be nullified. All
Awami League people who have been elected
are going to be disqualificd and buy-clections
are going to be held. The Awami League will
continue to be proicribed and banned. In
all this business, there is not a single word—1I
regret to say in Sardar Swaran Singh's state-
ment also which he made last Friday, there
1» not a single word—about the release of
Mujibur Rehman. All this slogan of political
scttlement is dead asa dodo now. Please do
not go on repeating it. Yahya Khan has told
you bluntly in so many words that tbat is not
the way he is going to go.

Secondly, almost before our Minister had
set his foot on his native soil, the United Sta-
tes Government has come out openly in the
last few days with repeated statements issued
in America that they have not the slightest
intention of stopping or restricting cconomic,
military or snyother aid to Pakistan, Why
shovld not Yabya Khan take this stand?
Chine is supporting him. The United States
Govermuent is supposting bim. Sir, there is
pot much time sad [ want to sk just one or
two questions. Our bonders are being violated
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every day both by incursions by the Pakistan{
mrmy and by this new type of violation of our
borders. This is alio aform of aggresion, be-
cauge the pakistani army i driving an entire
nation before its guns and bayonets by the mil-
lions into our territory. This is not going to
stop in the foreseeable future. What do they
propose to do about it? How do we guard
the security of our borders ? That is the frst
question I want to ask. The minister bas gone
round telling the world that if' the other na.
tions do not do something about this, we will
be forced to act on our own Brave words!
Please spell out now before your own Parlia-
ment whether that time to act has come or not
and what you mean by thisaction. All this
time we have been patting oursclves on the back
because so many nations congratulated us for our
policy of restraint. We were pleased when every-
body said, “'You are su restrained. We admire
you.” But in Washington or New York or some
where, when that Under Sccretary of State,
Mr Sisco, delivered a sermon to Sardar Swaran
Singh saying, “Yon are very good boys, acting
in a restrained way. | would advise you and
Pakiltan to continue this policy of restraint”,
our minister got very angry and rightly sv. He
flared up and said, ‘“Who are you to give me
scrmons and equate us with Pakistan ?"
Sometimes we are happy when we are prai.
sed about our restraint. Sometimes we flare
up and we say, if it goes on too long, we will
have to act on our own. At other times, you
Sy, you are not going to recognise Bangla-
desh !

I want to my, Sir, that now after Yahya
Khan's broadéast continued non-recognition
of Bangla Desh as a sovercign entity amounts
in practice to recognising the authority of
Yahya Khan over Bast Pakistan, You can
continue to non-recognise Baogla Desh, but
it means, in cffect, before the cyes of the world
that you are declaring that the authority of
Tslamabad over East Pakistan is rocognised by
us and will continue to be recognised. Are
you willing to take this odium ? 1 say, all this
business of their not having aay territory where
their writ runs and s0 on and so forth is be-
sides the point.

Here in & Government which represents the
edlected representatives of the people of Bangla



Desh. That is the moral strength that we have
got on ourside They won 98Y of the seam
in the clections. That Government even it
does not have a square foot of territory under
its permanent stable control is nevertheless
the Government which represents the elected
people of the country, but you coatinue to
recognise the military regime which has no
sanction behind it and which is now being
exposed by the world press everywhere, Two
days ago, the Guardian, writing editorially
has posed more sharply a question which our
Government refuses to answer.

I am quoting :

“And nowhere, in all the intellectual
wasteland of Yahya's Master Plan, is the
central question msked? Does Pakistan
exist any longer ? Does unity matter any
longer 7 What preciscly bave the Punjabi
legions achiieved ? Too much blood, to many
refugees bave flowed since Mujib disappea-
red for Pakistan to be magically put back
together again”.

This myth about Pakistan being onc State
and this being their internal affair, which is a
theory peddicd in many countries abroad and,
therefore, we must continue to give recogni-
tion to the military regime and accept its autho*
rily in Bangla Desh is something  which cannot
be stomached now. I hope after Yahya Khan's
broadcast therc may be some shifts in the
thinking of some other countries too, who
were probably deluding themselves about the
possibilities of political settlement I do not

kaow,

1 read yesterday in papers that Dr, Keran
Singh had a talk in Sophia with the Prime
Minister of Bulgaria. I do not know if he has
been reported carrectly. He has been  reported
having said that this can no longer be consi-
dered asan internal matter of Pakistan, Ifhe
has really said wo, I take it to be perhaps a
straw in the wind but éven a drowing man has
to clutch on a straw. 1 hope our Government
which has now landed itself in a situation,
rannot even protect our own borders, cannot
stop the fow of refugees, cannot stop Amerie
can arms going to Pakistan and cannot even
take any effective steps by which we are sble
10 save our own tersitory and our own economy
and pur own borders, will row think again,
And Sir, s many retponsible people have
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told them, the time for action has rome.
Therefore, I request him to please declare in
this House today that the Government of
Bangla Desh which represents the elected will
of the people and has been recognised as such
morally by the entire international community
should be recognised and you should make clear
that the authority of military regime over Bast
hkiumhmtnwg:ﬁndbymmyhnw
and we will not recognise that, After that the
way may be opened to take such type of action
a5 would enable us to go ahead.

MR. DEPUTY SPEAKER : Thisisa sub-
ject on which every Member feels legitimately
involved. Unless Members cooperate by tak-
ing only five minutes, it would not be poasible
to keep to the tifie that we decided just now,
So I would request Members to be brief.

SHRI NIMBALKAR (Kolhapur) : Mr.
Deputy Speaker, Sir, as if anticipating my
arguments in today's debate on the subject,
the Times of India has printed a few lines
from Goldsmith, which I would like to quote :

“True generosity does not consist in
obeying every impulse of humanity in follow-
ing life passion for our guideline and im-
pairing our circumstances by present bene-
factors 30 as to render us incapable of future
ones”,

The question of the recognition of Bangla-
desh is not one which can be solved immedia-
tely, It is the government alone which has
enough accurate information to decide the
right time at which this can be done. *

SHRI S. M. BANERJEE: What right
time ?

SHRI NIMBALKAR : It is for the govern-
ment to decide. In fact, I would say that
the visits that our Ministers made abroad to
the different capitals will enable ws to reach
that time as carly as pomible,

Here I would like to refer to two Members
of Parliament who where once sitting on the
Treasury Benches, One of them, the former
Minister of Forcign Affairs, Shri Dinesh
Singh, smaid that the government loxt o
chance which it had, and I think he meant
that our government should have acted on the
25th of March, Well, [am afraid, I do not
agree with this view, Fintly because if we
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had acted the way Shri Dinesh Singh wanted
—actually, be did not spell out what we should
have done—then it would have become a
conflict, not between the West Pakistan army
and the people of Bangladesh but between
Pakistan and India, and that is exaclty what
we wanted to avoid, If only we had dooe
that and if Pakistan had gone to the Security
Council asking that India be branded as
aggremor, it would not have been difficult at
all for Pakistan to achieve its object and that
would not have been in the interests of India
I do not understand how Ministers, who are
so respotnible while in office, the minute the
Ministry is taken away from them, start be-
having in this manner.

SHRI §. M. BANERJEE : Sir, it is un-
charitable to make such remarks and hit ex-
Ministers below the beit.

SHRI NIMBALKAR : The opposition bad
also been hitting us below the belr.... (inter-
ruptions). In fact, this ultimately interruptions
from the opposition show that they du not
know the right time to act, That is why they
are acting in this way.

The sccond ex-Minister whom I want to
refer is Shri Krishna Menon. Any person who
has stayed in London before independence
of India or immediately after it will not ccase
to have respect for Shri Kristhna Menon. I
want to say, however, that Shri Krishna
Menon sometimes comes to conclusions too
carly aod then, being a very able lawyer
finds ways and means and arguments to justify
those conclusions. You will find that as far
as China was concerned his action was one
such instance. Ifonly he had thought about
it first and then some to his conclusions, 1 am
sure we would have beensaved a lot of trouble.
I do not understand him when he says that
we should recognise Bangladesh straightway,

SHR1 S. M. BANERJEE : It was Nechru
who did all that. But he had the capacity 1o
find ont and sacritice a scapegoat.

SHRI NIMBALKAR : The hon. Member
says that Nehru acted the wrong way. 1In that
case, it wit the duty of the gentleman now
sitting on that side to advise Nehru to take to
the right path . . . (interuptions)

SHRI S. M. BANERJEE : It was all due
to Pandit Nehru. . . . (interruptions).
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SHRI SAMAR GUHA : We are disvcussing
a very vital matter in which the whole nation
is concerned. If the members of the treasury
benches start attacking the opposition members
and their views, I think they are doing a dis-
service not only to the government but even to
the country, I would say.

MR. DEPUTY SPEAKER : 1 think the
submission is very valid, It is a question in
which we are all involved There should not
be any mutual criticism.

SHRI NIMBALKAR : The journeys which
our Ministers have undertaken are slowly bting-
ing in a certain amount of success for us.

SHRI S§. M. BANERJEE : Armsto Pakis-
tan,

SHRI NIMBALKAR : Canada has refused
to cxport arms to Pakistan, 1 am happy about
it because if you consider the present situation
when Britain is joining the Common market
at this time the Cormnmonwealth will depend
on the agreements or friendships bLetween
Canada, Australia and India. Under this
circumstance it is Quite correct and encourag-
ing and diplomatically we are very happy
Good news have come from Sophia as well,
Bulgaria was the only nation at one time which
encouragrd China or took side of Chins a:
the time when there was going to be “break
between Chioa and Russia. Thit might als
open doors for us to China. I recommend o
the Forcign Minister to try ways and means
if be can start talks with China as well,

15.44 bra.
[Sems K. N. TrwAri wn the Chair. |

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Drputy Spesker, 8ir, there arr
moraents in the life of a nation when the ove-
reign Pacliament has to rive above the partics
and partisan politics and project the conscience
of nation, That is what we did during the
Chinese aggremsion and repeated the samc
during the Pakistani aggremion. Today is the
occamion when that history must repeat itsclf
and the Bangla Desh issue must not be talked
about in terms of party palitics but looked at
from the national perspective without any
mud slinging cither on the Treasusy or Opposi-
tion benches, Let us make It expiicitly clear
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that the issue of Bangla Desh recognition has
become more sharpened and has been focussed
extent especially after the
1:-:::e':at 'r::l‘ that has been given by the
United States of America to Pakistan at &
time when Bangla Desh involved in a grim
struggle against Pakistan. Here again it is
not an isolated event and I would like the
House to realise that it is the outoome of the
politics of the world powers to see that the
balance of power in Asia is maintained.
That is their ‘Asian strategy.’ It is for this
reason that America wants that there should
not be an open war brtween Pakistan and
India but continuing tension between them.

It is for this very reason that America docs
pot desire the dynamic and virulent nation
like Bangla Desh to come up. Bangla Desh is
a potential ally of secular India and if Bangla
Desh and secular India become allies, the
entire balance of power in Asian politics is
likely to be completely destroyed. It is this
balance of power that they want to restore.

And it is not merely the strategy of America.
There was a time when Soviet Rusia gave
strong support to India on the Kashmir issue.
But when it realised that the sympathies of
Pakistan were being monopolised by America
ouly, they gradually adopted a non-aligned
attitude on the Kashmir issue andat a certain
sage cxtended economic aid to Pakistan. In
1959 USSR also extended arms aid to Pakistan
That is how the poticy ‘of USSR was re-
framed.

That being the general pattern of the
politics of world powers, we cannot expect that
the wotld powers will take up an attitude of
sympathy at far as this problem of Bangla
Desh recognition is concerned. From the
point of view their Asian strategy the entire
policy regarding Bangla Desh has been projec-
ted by the world powets. As far as the United
States of America and Pakistan are concerned,
their policies and relations have been clear
right from the beginniog.

At the Banduog Conference, for instance,
the then Prime Minister of Pakistan was asked
by the Chinese Prime Minister Chou En:lai,
“You are a part and parcel of SEATQ and
NATO, which are defence treaties directed
against the Commuoist countries, Does it
mean that you arc directing your strength
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against China ?" The Prime Minister of
Pakistan then amured Chou En-lai from the
floor of the Bandung Conference, “If we are a
part and parcel of SEATO and NATO, it is
not because we have hostility against Commu-
nist China but because we want to strengthen
our position vis-g-vis India ;" This was con-
firmed by the speech delivered by Mr.
Subrawardy in the National Assembly of
Pakistan when he categorically said, “We are
in SEATO and NATO to strengthen our
position vis-g-vis India. When we find that
this particular purpose cannot be fulfilled,
we will not hesitate to give up our associations
with SEATO and NATO.” That was the
attitude taken by them.

On this background we must try to under-
stand the attitude that the Indian Government
has taken. Unfortunately, 1t is a fact that
our country has miserably failed to mobilise
iuternational public opinion in favour of Bangla
Desh. Our embassies have failed. Of course,
there is onc man who has putin a Herculean
taskand that is Jaya Prakash Narayan. He has
remained not the ambassador of the Govern-
ment of India but an ambassador of our people
who are in favour of recognition of Bangla
Desh, Tremendous cffort has been put in by
Jaya Prakash Narayan. We must 1y to
appreciate the work done by him.

So far as the world powers are concerned,
let us not take an attitude that unless some
world power recognises Bangla Desh, we will
not take that step. I can very well under-
stand the position of our Govenment. Pro-
bably the Government must be frightened that
if no world power comes forward to recognise
Bangla Desh and only India does it unilate-
rally and further if China throws her lot on
the side of Pakistan, in the event of a com-
frontation with Pakistan, with all the world
powers, including America, remainiog aloof
in the face of the combination of Pakistan
and China there will be a great disaster.
Perhaps that feeling of fear might be lurking
in the mind of the Government,

But I want to recall old history. When there
was the 1965 conflict with Pakistan, let us not
forget that this very China had given an ulti-
matum to India, There was the famous story
of the goats. All the ultimata were given, but
in spite of the combination of China and Pakis-
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tan we could win the war, Of course, what our
jawans won on the battlefield our negotiators
lost on the diplomatic table, That is the

tragedy of our country.

T will conclude merely by saying that at &
time when Yahyn Khan has threatened that
he is going to impose his puppet regime, at this
particular juncture we must recognise Bangia
Desh. We must take a risk. No doubt, there
are risks but the Prime Minister of our country
has our sharp image. In internal politics the
image of our Prime Minister is the image of &
‘successful palitical gambler'. 1 would like ber
to retain that image in international politics
also. Gamble with international politics ; take
calculated risks; recognise Bangla Desh; generate
new forces on the issue of Bangia Desh and
create a ncw atmosphere of sccularism io India.
This combination of Bangla Desh and India
will tilt the balance of power in Asian countries
and the imperialists will not be able to use
Asiap land as a pawn for their international
conflicts and power politics. That is the
approach that has to be adopted and this risk
has to be taken. I hope, that attitude will be
adopted and Bangla Desh will be recoguaised.

In the end let me cxpress the hope that the
Leader of the House will not come forward
saying that Shri Samar Guha's Resolution is
very pious, his intentions are very micc and
lsudable, he has donc a very good task and,
accepting the nobility of his Resolution, we
request him to withdraw the Resolution. That
type of an appeal should not be made, but
Bangla Desh should be recognised here and

, DOW.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : Mr., Chairman, Sir, the spontancous,
massive and nation-wide demand for recog-
nition of Bangla Desh hasits own logic consi-
dering India’s past tradition.

The matter has been placed before the
House and the arguments have been advageed
that there are certain besic criteria to consider
recognition of any particular State. The logis-
tic view and the theoretical interpretation
does not make a State. One hon. Member
from this side of the House clearly said that
there are certain pre-conditions to recognise a

country.
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T would like to reply to those points firet.
He said that there must be a Gommt.
there must be a territory and there must be
vigbility, I would request the hon, Member
to censider these three aspects in their true and
proper perspective. The emergence of Bangla
Desh as » sovereign independent republicisa
fact and that has definitely and undoubtedly
brought about a qualitative change in the
annals of history of international politics. And
it simply implies that it has given a serious
blow to Pakistan in its known form based on
its two-pation theory. It also shows that Pakis-
tan in its known form ofits two-nation theory
has met i own death in East Pakistan which

is now Bangla Desh.

Out of thesc three conditions nothing is
lacking in Bang!a Desh, that there is a Govern-
ment, and this Government receives habitual
obedience from the majority of 90 per cent of
the people of Bangla Desh, in that case how
one can #ay it does not satisfy the conditions
necessary for recognition. Then, there is a
question of territory. It is known to the world
that ar least u smaller portion of the territory
is still under the comtrol and guidance of
Bangla Dcsh freedom movement and the
‘Mukii Fauj’.

What about other consideration? The
other consideration is whether it is viable. It
is true, if Bangla Desh comes into being today,
as the other hon. Member just now said, if
Bangla Desh is recognised the relationship bet-
ween India and the Government of Bangla
Desh will create such a power which will defi-
nitely one day balance the world power politics.

Considering all this, I cannot understand
why these sort of arguments are being advau-
ced.

Another bon. Member advanced an argu-
maent that it is for the Government to decide,
1 would like to ask the hon. Member to consis
der this fact. We are living in a democratic
institution. T would sk bim to consider whe-
ther it is the monopoly of the Government to
consider in their opiuion or whether it is the
duty of the Government, its desaocratic insti-
tution, to consider the consensusof the Members
of Paskiasent, the views of the Mombers of
Padiament and also the views of the Indis?

people st large.

+
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In regard to the international lawn, that
argument was also advanced. I would ask the
hon. Member to consider and study those inter-
national laws. Is there any basic framework of
international laws ? Is there any basic law
which is always static ? In the field of inter-
pational laws, what we find is that in the
exigencies of the circumstances, considering
certain views and certain developments, the
international laws and conventions are going
to be accepted by certain political powers, On
the contrary, there are certain laws and con-
ventions which have been accepted as dogma-
tic norms. 1f that be so, if that is the case, I
would appeal to the Government at least to
consider, even in the eyes of international law,
even in the eyes of the logistic views or theore-
tical views, there is no bar to the immediste
recognition of Bangla Desh.

Not only that. In the past history, in 1903,
Panama was recognised by U. S. A. even be-
fore an inch of the territory was under the
control of the liberation forces of Panama. It
was recognised by U.S. A, Even after the
fint World War, several other countries in
nmular situations were recognised. After the
Second World War, some of the Governments
in exile were recognised, What was the view
expressed by thc Government under the leader-
ship of Norodom wn the case of Indonesia ?
It is quite clear.

So, considering all these aspects, that West
Pakistani military wants to place Bangla Desh
as a colony for several years to come, it should
be the duty of this Government to recognise
Bangla Desh immediately.—And remember
that, while you are committed to give all soli-
darity, all support, to the cause of Bangla
Desh movement, your immediate recognition
to Bangla Desh will not only give certain relicf
but it will be an achievement of the freedom
wnovement, [ wounld appeal to this Government
that it is high time that this Government
recognise Bangla Desh. Atleast for the moment,
1r|hg00wnmemdomthbecop.info:my
drastic action which the Goverument will have
to do in future, immediate recognition should
be accorded as a step towasrds that end. .

MR. CHAIRMAN : Mr, Krishna Menon,
__SHRIB K, MOWDHURI If this
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Goverument fail to do that in time, assurances
will turn to hypocrisy and failures will follow. .

MR. CHAIRMAN : Now, please take your

seat,

SHRI B. K. DASCHOWDHURI : *

MR. CHAIRMAN : No please. You are
always disobeying the Chair. It will not go on
record. If youdo mnotobey the Chair, itis
very difficult to control. Mr. Krishna Menon.

SHRI KRISHNA MENON (Trivandrum) :
It is my intention to confine my observations
within the short time there is, to the restricted
question of the imperative necemity of this
country recognising Bangla Desh. And this, as
»0 many have said, is not a Party question.

If I may say 8o, even if it was so some daysago
it can not be the point of view of the Treasury
Benches to day that recogmisation has be-
come substantial matter in the problem. It is
now 80 or 90 days since the war began and if’
Government think that time stands still, it will
be a great mistake.

There have been obscrvations on various
other aspects of foreign policy both this after-
noon and in the previous debate. I do not
propose to touch upon them. There may will
be an opportunity. I am telling the Foreign
Minister now, that [ propose to intervene in
the Foreign Aflairs debate on estimates if the
Speaker allows me. That, perhaps is the appro-
priatc occasion for me to say what I haveto
say in regard to the foreign policy. The
moment, my position with regard to other
matters does not come in.

It is imperative that we should recognize
Bangla Desh, especially after the last shot has
been fired by the President of Pakistan when
he said, ‘T will call together whom I like to be
bis Constituent Asembly or whether.’
command performance. Well, when even 280
Members of the Labour Party in the British
Parliament can call for recognition, does it not
look and sound odd incongruous that those
opposite, which speak loud about Socialism
and want to be thought they are Socialist Party,
comprises at least some who join in the demand
to recognise Bangla Desh? and now res
coguition does not necestarily mean sending

* Not recorded,
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out an ambassador. In this particular matter
anyhow, it does not necemarily mean sending
out an Ambamador. That may well not arise
in this matter. It is not a question of sending
an envoy. It is a question of recognising the
personality ofa Nation that has proclaimed
itself 30 and is one. One-tenth of the people
of East Bengal are in our country at the pre-
sent time.

What are we doing in order to enable them,
what do we do to assist them, that they may
perform their duties and tasks when they go
back? I don't say that we should smuggle
arms in to Bangla Desh but we must help the
Bangla Desh refugees to use the opportunities
to enable them to meet the onslaughts of Pakis-
tan aggression. I would not and do not say
anything in the way of suggesting that we
should wage war against Pakistan or in Bangla
Desh,

1 have heard a great deal in thus House
from the Treasury Benches about the question
being one of an internal affairs of Pakistan.
Thave hcard the Fureign Minister say that
or similar things on many occassions. Now,
even if we say that Pakistan: actions may be
or may not be an “internal affairs,” can the
question of our recognising a nation whom we
deem to be such be an external affairs? Is it
some cxternal authority that should tell us ?
Should we reconcile ourselves to the position
that other countries must tell us? I submit,
Mr. Chairman, that it iz our own decision, our
own decision alone and no eountry can, there-
fore, have the right to threaten reprisals, or
war. No time can be lost in this matter because,
as situations develop new positions arise. There
would be sect up other ‘‘governments” in the
arca. I want to say deliberately, and whatever
some people may say about my thinking, after
I speak, I will and want to say, that our Go-
vernment is laying the foundations for Impe-
rial interests secking to convert East Bengal
into another Vietnam. When I stated this on
the first occasion when the matter of Bangla
Desh was raised in the Chamber, many eye.
brows were raised. I say frankly, that the
United States pumping in arms into Pakistan
not only when our Foreign Minister was there
inthe United States but even after he quits
and continuousty is blatant evidence of Ameri-
can intervention,

AN HON. MEMBER : Can you restrain

China 7
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MR. CHAIRMAN : No interference please,

SHRI KRISHNA MENON : When arms
which are not available to Pakistan’s milita.
rists otherwise, perscunel which are not availa.
ble to them aorherwise, when they are made
available for tuppressing a government then
there developes a situation same as in Indo-
China. We are gradually drifting towards that
This country at present and fore few years
now,~—1I say thiz with all sense of responsibi-
lity has had no foreign policy worth mentio-
ning. We drift from day to dayinto greater
armlessness and peril. We seek to find out as
to what is our potition in this afair, We are
neither for recognition of Bangla Desh nor non-
intervention like Britain in the Spanish Civil
War, holding the ring for the sggressor. But
our policy or the lack of helps and abels the
aggremsor. Thercfore, 1 appeal to this Govern-
ment not to be imprisoned by 1ts uwn {olly.
That is to say because they have said repeatedly
by that they will not give recognusation. Itis
not that they say that they will not recognise,
but that “‘the time has not come or is not
appropriate.’”” To the Government ttme 15 not
by the clock ; time is not by the event ; then
what is time by ? It 15 only to be measured
by the pace of the drift, which appears to be
the policy.

16 hrs.

One-tenth of the population of Pakistan—
as Shri Indrajst Gupta has said,—has been
pushed out of Pakistan. This is an indirect
form of aggresion. When a Siate does not
allow people to live in its own home territory
but pushes them out into another in this way
Pakistan does, what izit ? If the prople of East
Bengal came when there were no difficultics
there, we could have pushed them back or put
them in jail here or whatever we do in those cir-
cumstances. But, we don't and cannot do that,
because the internal circumstances on their
homeland are such, the happenings in Pakistan
are such that she has ereated & situation where
people flee from terror with a momentum that

is ever growing.

Before I sit down, Mr, Chairman, 1 want to
say this ; that the large numbers of people who
have come into this country should mot be
treated a members of & concentration camp of
a sursing bome or anything of that kind, They
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should be enabled to attain political, pbysical
and other qualitics which would cnable them
to return and resist the invaders. Resistance
armies can be and have been built inside refu-
gee (and even concentration) camps and can
be done without our interfering with them.
There is no reason why these able-bodied
people, people who have sbilities, intclicctuals
and ex-soldiers who have come over should aot
themselves be largely responsible for the orga-
nisation of these forces, So that when they are
able to move out, to go out they will do so as
a force of liberation,

We constantly here wordsand exprestiuns
used such as ‘conditions must be created for
them to return.' Who is going to create thuse
condibong 2 Will it be the Government of
Pakistan or the Imperialist powers of the world
or the United Nations, which had made a mess
of a similar matter in the Congo 7 What I say
dors not mean that the machinery of interna-
nonal cooperation should not be usd. The
persunncl that has come over from East Bengal
should br treated in such o way that both
politically, mentally and in physical steength,
they will be able to go back i order to add
to the forces of resistance, ‘That is what the
position is which I would like to take at the
present time. I do Dot wish to claburate this
further.

And, if this is done, he would have contris
buted somewhat to the victory of the furces for
Liberation.

1 also want to say that we are debating a
Private Members’ Motion. Nobody would have
thought we are going to say anything wonder-
ful or new today. The Fact is this that even
since we discussed this issue 3 or 4 days ago,
nrw circumstances have ariscn! We have also
had visitors frum other countries who have
returned here from East Bengal. 1 Telieve
the Prime Minister herself has alwo said,
dureetly, or indirectly, therc is no question
of anybody thinking that Pakistan can go back
to Bast Bengal. If they can say that Pakistan
tau not go back, that is to say, they think that
Pakistan Government will not be there, again,
what is the objection and what is the impedi-
mnt to fu‘.‘.o‘ﬂilhl‘l of the revolutionary
authority that isthere ? A vacuum has been
trated by our diplomats being displaced by
Pakistan, It & not right that whatever is
there, by wily of factual existence should be

ASADHA 11, 1693 (SAKA)

to Bangia Desh (Res.) 258
recognised. Recoguition is only of what in fact
exists,

It is pathetic that far more information of a
factual character has been publithed in the
British, American or French papers than ours.
The Govecrnment relies on thesc newspaper
itemw themsclves and when they don't want
to pursue the implications of the Reports they
put a mystery around the whole issue and say
thia may not say anything about it for Govern-
ment are doing. .. .ete.

Finally, I rcpeat that this dchate ison a
Privatc Members, Motion. I hope the Minister
for Parliamentary Affaire who is the chief whip
of the ruling party would think it right not to
put the whips on. The present issue is a matte:
wherein members should exercise their consci-
ence and allow their votes he cast accordingly.
This is fur too important a matter to be ruled
by party decisions alone. There is nothing loat,
hecause Government is not going to fall even
if thus motion is carried. So, I appeal to Go-
vernment not to put the whips un. Let there
be a free vote so that the world might know
what people in India think.

Let our friends oppasite belong to the class
of people about whom a scventeenth century
philosopher said :

“Ignorance leadeth a man into a party ;
Shame preventeth him from leaving it,”

Let that not be the position.

SHRI INDRAJIT GUPTA: Not only

ignorance.

SHRI KRISHNA MENON : Therefure, I
hopr, in this Parliament, with its traditions, it
is possible on an occasion of this kind, where
the vote is only a recommendation, it may
express its will unhampered by a whip. 1do
hope that whips will not be put on and a free
vote will be allowed. That would itself be a
proclamation of the support uf our democracy.

SHRI PRIYA RANJAN DAS MUNSI
(Caleutta South) : The discussion on the reso-
lution on Bangla Desh has already 1cached a
mature stage after the expression of views by
many Member of the Houwse. Many peculiar
ideas also have been expressed by Members
of our party and also by Members from the
other side, but I do not ke togo into the

details of those ideas,
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1 would like to express my views on two
main aspects. The Government of India have
already denounced the military junta and the
military government headed by Yahya Khan,
Thereby we have shown enough courage and
to the world that we are not relying on any ato-
mic power or mifitary power but on the power
of humanity. If we have had the courage and
capacity to denounce and condemn the action of
Yahya Khan junta on the patriotic people of
Bangla Desh and we have also had the capacity
to denounce the Nixon Government for the arms
shipments that they have made to Pakistan, then
surely we must have the courage based on hu-
manity and we must have the capacity imme-
diately to recognise or accept Sheikh Mujibur
Rehman as the unquestioned leader of Bangla
Desh and the head of government of the people
dmh Dﬂho

Many Members have somewbat tried to
confuse the issue. I have been seecing this for
along time. Many members have urged the sit-
ting of the criteria of international law first so
that we may decide whether it is fit and whether
the time has matured to recognise Bangla Desh
or not. I do not know why we should gom
for those criteria, So far as I am concerned,
I submit that democracy stands only on the
people’s verdict or the verdict of the clecto-
rate and on the choice of the representatives
of the people by the people. 98 per cent of
the respresentstives of the people of Bangla
Desh have been returned in the elections not
because of any favonr of Yahya Khan or any
other source of international power but through
the expressed will of the people of Bangla
Desh at the time of elections. Therefore, what
is the barm in our recognising Bangla Desh
immediately ? We should recognise them im-
mediately.
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The Government of India have committed
themselves many times before in this House
and they have also committed themselves to
the statement that the problem of the evacuees
has become India's internal problem and they
have also committed in the House that it is not
passible for India to go on carrying the bur-
den of expenditure on these evacuces for long,
and, therefore, they should be the tesponsibi-
lity of the international community. In spite
of all this, we are fnding the evacuees are
pouring into our country day after day, and
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from the reports that pour in we find that the
elected representatives of the Awami League
are still in the evacuees’ camps on the border
facing the bayonet of the military junta of Yahya
Khan. Still, we are corsidering the matter
of recognition only. How long are we to conti-
nue kke this ? ‘

If India has the courage stil to stand on
the power of humanity, let alone the question
of international support coming in or not com-
ing in, India should recognise Bangla Desh
in spite of all the difficulties, and for this
decision, the people of India would all be
responsible. If Government are not able to
recognise Bangls Desh, they should categori-
cally come farward and say to the international
powers that they are not able to do s0. What
is the point in going on prolonging the consi-
deration for a long time ? What is the point
mercly exprensing sympathy and support to the
struggle, sympathy to the cvacuces and having
discussions with international powers > After
all, what have we got from the international
powers 2 After the visit of our grear Foreign
Minister to the USA, how has the USA acted ?
Without realising the gravity and the reality
of the problem of Bangla Desh, the US
Government has gone on sending shipments
of military hardware to Pakistan. Again, what
is the attitude that the UK Government wiuch
is the head of the communal power has taken °
Have they made any single political state-
ment on the reality of the problem ? Apart
from sending a delegatign of British Members
of Parliament, have they expressed anything
*on the political aspect of the matter ? Again

"take the USSR ? Of course, they are sending

some aid and other things, but are they taking
any scrious step on the political objectives’
I am sorry to say that even a progressive
State like the Soviet Union has not yet taken
any political step in regard to the reality of |
the problem of Bangia Desh, In the statement
to the 24th Congress of the Soviet Union, J
was trying to find a single line which would
be in sympathetic tune with the aspirations
of the people of Bangla Desh, but T could
not sce any, All the international powers
are only wanting to'see how India is dancing,
in which direction it is moving its seps. 1!
Indin dances towards Kashmir, they will say that
the danger of America ls there. If India dances
towards NEFA, they will say that the dange!
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of China is there, But I find that both Ame-
rica and China have already made a trap in
the Bangla Desh problem and they want that
this should be India’s own problem and India
should die in it. If we have the capacity in this
crises of history, let the Government of India
and the Members of this House commit them-
selves to this point. Either we stand by the
power of humanity and recognise the electorate
and the people of Bangia Desh or we categor
rically say that we are not doing it because
still, inspite of the nonealigned forces, we are
bankering for something from America or the
USSR.

So, 1 support the resclution becawe the
time is ripc for recognition. If we fail to
grant it, the younger generation of Bangla
Desh, those who are spending their time in
the evacuce camps will curse the history of
India, the black pages that are heing written
to carve their fate. They are not ready to
tolerate it, they arc not veady to carry the
biack pages of Indian history with the glorious
fate and commitment of their people.

o wigww @2 (AT ¢ AWl
wEeT, SN XW FT AAA A FAA
doem ¥s e AEY, WEX T AL, W
e w1 0F AR A I R ) -
frq & 410 OT ST 2@ W WIAE(
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wrft s @1 frae won =iy,
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o g Aifr § A g9 e
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SHRI MURASOLI MARAN (Madras
South) : Mr. Chairman, Sir, I consider
that we lave lost io war which we did not
fight, It is an unfought war India has lost to
Pakistan. Otherwise, how can we explain the
terrific burden of eight million refugees on us ?
As Mr. Krishna Menon has pointed out, one-
tenth of the population of East Pakistan is
living with us. Now, we are holdidg the baby
without nur knowing how it came about, We
never expected such & situation when this
rising passed & resolution in support of the up-
House in Bast Bengal. We were in a jubilant
mood then. We thought Bangla Desh would be
a reality sooner than later. But we failed to
know that was happening in Bangla Desh, We
failed to give advice in time to our frieads in
Bangla Desh. We failed to guide even the
Indian newspapers and Indian public opinion
because in their over enthusiasm they published
encouraging news.

Six days after the start of the genocide, our
Parliament passed a unsnimous resolution in



267 Rs, Recognition

[Shri Murasoli Marasn]

support of the higtoric upsurge of the 75 mile
lion people of Bangla Desh, but still we are
to recognise it. Whatever it may be, we could
have changed the history of this sub-continent.
We could have saved millions of lives and
homes, We did not do what was wanted.
“Masterly inactivity’” would be the correct
expression to describe our attitude.

Finally, we felt the pinch of it with the
onward march of the refugees. When we felt
that we could not carry on without sufficient
strain on our economy, we are sending one after
another to nll world capitals. There was a
time when the entire world was looking to
New Delhi for leadership. Then we were the
leader of non-aligned group. Now we have
Jost that initiative, derive and leadenship, As
Mr. Menon pointed out, what is wanted now
is a foreign policy. Our virile foreign policy is
as dead as the students of the Dacca Univer.
sity. The touch stone of a foreign policy is to
tind out whether it would belp our national
interest.

How are we going to solve the refugees
problem ? What happened to the refugees of
Palestine ? Still that problem could not be
solved. The question asked by the common
man in street is how are you going to solve
the refugee problem ? The common man in
the street tells us, “If you donot have a
Bangladesh, if Bangladesh docs not have a
grographic territory, then it is the duty of
India to create anc™. lsracl marched upto the
desert of Senai. China is still occupying
thousand of squarc miles of our territory. The
super powers will understand only if we speak in
language which is understood by them. Presi-
dent Nixon and Mr, Rogers are not prepared
to call murder by its proper name. When
Tajuddin Abmed declared the independence
of Bangladesh, he said :

‘“Every day this recoguition and assis-
tance is delayed a shousand lives are lost
and miore of Bangladesh™s vital amets are
destrayed.”

Not only the interests of Bangladesh but
the interests of India will be affected, We do
not want war, but events may derive us to
that. That is what Shri Jayaprakash Narain
said in America. The option of choosing the
time and place will be left to our enemy.
That is a pitiable situstion. Today's Indian
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Express carries a news item saying that Mujibur
Rehman is critically ill at¢ a hospital in Rawal.
pindi. Tomorrow & news may come from
the army headquarters of Pakistan that Muji-
bur Rehman is improving. Day after tomor~
row, another news will come that suddenly
he developed heart attack and lost his life.
That was what happensd to Lumumba in
_Congo. The same thing may be repeated and
Mujibur Rchman may be killed. The Govern-
ment should do what all it can to save his
lif. Mr. Rogers is coming. Before that,
Covernment should act. - Recognition alone
will not solve the problem. What is important
is the follow-up action after recognition. I
hope the Government will spell out its pro-
gramme today.
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PROF. §. L. SAKSENA (Maharaj-
ganj) : Sir, I bave very great respect for
our Prime Minister. She is known for her
beavery and quick decision. But on this
occasion her indecision and inaction has
pained me very greatly. She mimed the
bus in the lst week of April, At that time
about & million people had been killed from
25th March to Ist April and the entire intér-
national press community which had been
repelled from Dacca just then, bad
condemned the killings. If only we had
then extended recognition to Bangladesh and
sent our troops on a mission of mercy into that
country, all this subsequent tragedy could have
been avoided. Pakistani troops were then
small in number and could have been ensily
defeated at that time. In that case today there
would have been a Sovercign Independent
Republic of Bangladesh with full authority
and there would have been no problem. But
we missed the bus at that time.

Now we are trying our best to move the
world conscience, But we have not succeeded.
Everybody is sclfish. After the broadcast by
Yahya Khan, I hope our Prime Minister will
not allow the name of country to be besmirch-
ed like that, be it China, Pakistan or any
other power, We have showed our strength
during the Pakistan conflict. I hope our
government will immediately send our troops
on a mimion of mercy tostop the genocide and
the daily massacre in Bangladesh. We should
not be afraid of China and Pakistan whom we
defeated in 1965. Then there are millions of
brave Patriotic youngmen among refugees
from Bangladesh., We should train these
youngmen and send them to fight their country
by giving them arms. 1 am sure victory shall
he ours and then everybody will support us,
because nobody supports a coward nation,
I, therefore, hope that we shall not be put
in the list of cowards. The time has come to
act and there is no other way. The Members
on the Congress side are also of this opinion,
1 hope, the whole nation is of this very opinion,
Therefore, 1 wish the Prime Minister to take
courage and to announce the decision that we
are going to recognise Bangla desh,

SHRI M. SATYANARAYAN RAO
(Karimnagar): I am very sorry that this
Government has miserably failed to do its
duty. On Sist March this Home had
pased & unanimous Resolution asking this
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Government to act quickly. But it has failed.
It has no right to rule this country. One
Member was saying because there was no terris
tory or population so we cannot recognise,
Ifthat is the position then why then this Govern-
ment mention Bangla Desh instead of East
Pakistan, This Government has no business
to call it Bangla Desh. When it calls Bangla
Desh then it is its duty to recognise. Sir, anly
then we act when we are strong. Had we
acted quickly, given military aid or sent our
military to Bangla Desh then the whole worid
would have recognised that country. There is
a saying ;: nothing succeeds like success, It is
most unfortunate. The Foreign Minister
happens to be a Sardar. He must be bold
enough. Being a Sardar he could have taken
the decision. We must take the decimon here
and now that we are going to recognise Bangla
Desh otherwise all the opposition parties arc
going to give & call to the Indian people not
to recognise this Government. 1 request to
Sardar Swaran Singh to recogmse Bangla
Desh immediately otherwise you will be creat-
ing s0 oany problems for us. We are going to
spend crores of rupees on these people when
we are not in a position to feed our own
people. Please at least consider this matter
and recognise Bangla Desh. Not only recog-
nise Bangla Desh but send our Army there to
rehabulitate the victims of this genocide,

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): Mr.
Chairman, Sir, on an issue like this, this type
of staternent to say the least does not become
the opposition. On an 1sue like this I do not
want to enter into a debate of the type by
giving reasons as to why at the present stage
it s not possible for us to recognisc Bangla
Desh. We have siated this  position quite
clearly and I would request the hon. Members
that they shoulkd alio exercise some restrain in
a roatter like this,

So far as international affairs are concerned
that is a different matter altogether. But this
is an internal matter and we should not cause
mmpwmiﬂ this matter of inter~
national importance. 1f you do not want to
excercise restraint, I can only say that this
is not in our overall national interest. I am
fully convinced of that,

SHRI INDRAJIT GUPTAs You do not
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admit any change in the circumstances after
President Yahya Khan's broadcast ?

SHRI SWARAN SINGH : 1 will give my
comments upon Prasident Yahya Khan's siate-
ment and will also touch upon other aspects.

SHRI 8. M. BANERJEE : Why should he
sermonise ?

SHRI SWARAN SINGH: I am not ser-
monising but, if I may ask in all humility and
carnestnems, why is he asking me to do or not
todo a particular thing? [ do not wantto
sermonise ; this is not my way, But I would
like hon. Members to think serioualy that the
type of consensus that we have been tiying to
build on an istue like this for realising our
national objective should not be spoiled by
indulging in this type of an attitude which
does not at all help the cause for the realisa-
tioa of which all of us should be united. If
you use this type of an argument and try 10
start with caling upon me to do or not to do
a thing of that natuie, I am sure that you arc
losang the concentrated attention which all of
us devote for realiung that objective and we
are unnecessarily wasting our energy on some-
thing which to my mund 13 peripheral,

The main objective which we have set bes
fore us 1s contained 1 our Resolution which
we all unanimausly adopted, in which we said
that we support and have every sympathy for
the cause of freedom in which the people of
Bangla Desh are engaged. We are also unani-
mously pledged to support that cause. As to
what should be done i pursuance of that
Resolution, is a matter about which there can
be a difference of opinion. But we should try
to resolve that and should try to concentrate
our attention for realising that objective, rather
than on insisting that a particular step ata
particular stage is the only way to resolve that
problem. This is the crux of the entire matter,

Coming to the siatement that President
Yahya Khan has made, to a certain extent I
had already touched upon certain features
which I suspected might be contained in the
statement that was expected to be made by
President Yahya Khan, But I must say cleacly
that the statement that President Yahys Khaa
has made has creatod a situation where this
action of President ¥ahys Khan alone will be
mainly respomsible for strengthening the resolve
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of the people of Bangls Desh to carry on their
determined struggle for their freedom and for
getting rid of the military strangle-hold which
the military regime of Pakistan had been trying
to perpetuste,

PROF. S. L. SAKSENA : Without your
help ?

SHRI SWARAN SINGH : If you cxamine
that statement, the conclusion is irresistible
that for all times to come he has negatived any
chance of revertion to the democratic way of
life. Insead of the clected members of the
Pakistan National Assembly being entrusted
with the task of framing the Constitution, some
experts will frame the Constitution. There are
also several other highly obnoxious features in
that statement which clearly show that a deter-
mined bid bas been made by the military
regime to perpctuate their own held and the
process of democratic cmergence upon which
the country, it appeared, had embarked after
the last elections, which gave such outstanding
victory to the Awami League led by Sheikh
Mujibur Rehman, has been completely nega-
tived by the statement that President Yahya
Khan has made.

The entire philosophy behind the election
to the Constituent Assembly was that the
elected representatives will have the right to
feame their Constitution. Now, that is taken
gway from them. Then, again, what is most
surprising is that the military regime will decide
asto who loses the elective post. Itis most
surprisiog that the sdministration has arroga*
ted to themselves the right to declase that a
particular party or & patticular individual ha
ndulged in such activity which in their judg-
ment has created a situation where the party
would lose its recognition or the elected mem-
ber will lose his seat. There cannot be any
more cruel joke to their profession of still
reverting to & democratic way of life if this
power is sought to be assumed, m3 President
Yuhya Khan has tried to amumae, by making )
the statement that the administration will
decide a4 to who will pemiain & member or who
will lose his memberthip because, they say, if
auy party is guilty of what they describe &3
wndulging in secessionist activity, then they will
decide as to whether they still retain the right
%o be the members of the Nutional Asembly.

_ This ia, vo say the losat, the complete nega-
tion of the democratic ides. There is another

-
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highly unsatisfactory feature of the siatement
according to which it is said that regional
p;miaumchmuybeulled upon not to parti-
cipate in the procem of Constitution making
or even in the matter of political fuctioning
unless they are parties which have got branches
all over the country. Thisis something which,
I think, cuts at the root of any democratic
process, There are farreaching implications
of this not only for Bangla Desh but even for
different constituents in West Pakistan imelf.
This might mean that a party, for instance,
consisting of Baluchis to respond to the aspira-
tions of Baluchi people or a party which might
try to project the aspirations of the people of
North West Frontier Province can also, on this
basis, be said to be not national parties but
regional parties which can be superseded and
their political activities curbed by depriving
them of the right to contest National Assembly
seats,

These are some of the features which are so
patently objectionable judged by the standards
of democratic ideals that any hope still left that
there could be a poasibility of the restoration
of democratic rights of the people which, accor-
ding to us, means entrusting the responsibility
of administration to the elected representatives
led by Sheikh Mujibur Rahman, has been
dashed to the ground.

SHRI 8. M. BANERJEE : What are you
going to do now ?

SHRI INDRAJIT GUPTA : Have all your
hopes gone now ? Have you still any hope of
a political solution ?

SHRI SWARAN SINGH : I never enter-
tain the type of hopes which he wants me to
say that T have got them,

SHRI INDRAJIT GUPTA: You tell ws
what are your hopes.

SHRI SWARAN SINGH: We have to
realige the implications of it. This means that
this will be a long fierce struggle in which the
people of Bangla Desh will have to carryon
their fight and, in this struggle, according to
the revolution unanimously adopted by Parlia-
ment, we arc pledged to extend all possible
sympathy and support to them.

8o far ss the question of recognition is con
cerned, I would like to say that this is & pro-
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position about which we do not take a nega-
tive view. We have always said that we are
not opposed to recognition, This is & matter
which is conatantly under review.

DR. RANEN SEN (Barasat) : How long ?

SHRI SWARAN SINGH: And I would
like to sy that at the appropriate time il we
find it is neccmary to recognise, we will
certainly recognise Banglas Desh. So at the
present stage, I would appeal to the hon.
Members that some new factors have also been
introduced and we have to review our attitude
in view of the completely negative statement
that has been made by President Yahya
Khan. . .(interruptions). It will not be proper
to hustle us to take a view. When we
say that we are not opposed to recognition, it
will pot be quite proper for those who may
feel strongly about our going abead now and
here with recognition to hustle us. They
should realise that this is something upon which
we do not take a negative attitude. We can
tertainly examine it, resexamine it and keep
the position under review. So far as our
efforts to help or support those who are
eogaged in the struggle, that is already con-
tained in the resolution which has been
unanimously adopted by this House.

SHRI INDRAJIT GUPTA : So, the only
positive thing that remains is vour continued
recogpition of Yahya Khan’s authority in
Bangia Desh. Bangla Desh means you are
recognising them. You are recognising every
thing that they are doing there.

SHRI SWARAN SINGH: Don't ask me
to make a categorical stateraent which may
not turn out to be...

SHRI INDRAJIT GUPTA: Why not ?

SHRI S. M. BANERJEE : Let the people
of this country know what yoe are.

MR. CHAIRMAN : No personal aspersions
plesse .. .. (Interruptions).

SHRI §. M. BANERJEE : I have nothing
against kioa personally, Sir.. . (falerruptions).

SHRI BSWARAN SINGH : T wounld only

say thmt this type of thing does not at all
apposl to me and it does not move me either,
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I dons't agree with that type of shouting.

SHRI 5. M. BANERJEE ; We don't care
for you. You arc Mr. Bhutto's friend. You
are Yahya Khan's friend..*

MR. CHAIRMAN: Nothing of what
Mer. Banerjee says will go on record. I appeal
0 you not to interferc... You arca very old
parliamentarian. You should not interfere
like this so often.

SHRI SWARAN SINGH: 8ir. I won’t
like to prolong the debate. I want to say very
clearly that at the present sage the stand of
the Government—it is not my personal stand —
is that the conditions are not at the moment
cither proper or—wise for granting recognition.
We will keep this matter under review and we
will take a decision at the appropriate time,
This is our stand and I hopr it will be
appreciated and I request Mr, Samar Guha
not to divide the House and the country on
this issue because there is no disagreement on
the substance and it should nnt be lost in
these slogans and counter slogans in which 1
have a fear that the real problern will miss us
and we will be involved in this type of slinging
match which I do not want to participate in
because [ know more than the hon. Members
the vital issues involved, the delicacy and also
the risk. ...(Interruptions). It is, therefore, our
respopeibility . ..

SHRI S. M. BANERJEE : Say something
about America. Why don’t you say against
your masters ?

SHRI SWARAN SINGH: Let us not
confuse one issue with the other.

So far as the question of arms supply i
concerned, (falerruyptions). 1 have already
registered my strongest protest. (fnismrudtions).

MR. CHAIRMAN : I will not allow any-
body to get up as helikes. I am permitting

" bon. Mr. Indrajit Gupta to put = question.

Mr. Bade, I am not alfowing you. This is not
the way of conducting the House,

_SHRI INDRAJIT GUPTA: Beforc the
hon. Minister sits down, I would ke to ask
him to tell ys, to give us, an asturance that
this kind Gfﬂ‘?‘fm he hm:
whether we comider & rightly oc wrongly, is

*Not recorded.
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thoroughly evasive, is not being influenced by
the fact that President Nixon’s envoy, special
envoy, Mr. Kiminger, is about to descend
upon us. We should not be influenced by his
visits, We should speak out boldly, in the
interest of our country.

SHRI KRISHNA MENON : Before the
Minister concludes his reply, would hesay
about this 7 He said, we thould not be divided
by slogans. Is the matter of recognition merely
a sogan and not a matter of substance ?
Demands for international recognition is not
a matter of slogan.

SHRI MURASOLI MARAN: We have
read in the papers that Shri Myjibuyr Rehman
is critically ill...

MR. CHAIRMAN : No more questions.

SHRI SEZHIYAN (Kumbakonam): Shri
Muyjibur Rehman 13 reported to be crincally
il This is then usual practice, Whenever
they want to do away with the life of a certain
leader they may do thu. Today it is said,
Mujibur Rehman is ill. Toworrow they may
suy, he is in critical condition. Day after
tomorrow it may be reported that he is dead.
1 want to know what Government is dong in
thus 1egard.

SHRI SWARAN SINGH: 1 would like to
say that this is the policy which we Lave been
following which I have just outlined and we
have all along kept the House informed both
here and also in the course of the informal
discussions with the leaders of the Opposition.
T think it is not proper to suggest that this has
got anything to do with the visit to India of the
Adviser to President Nixon. That has nothing
to do with this. There is no relation what
soever, 1 would request the hon. Member not
to see things which may not be there at all, I
donot know what Mr, Krishna Menon wanted
when he said he wanted to distinguish the
1logan from the substance,

SHRI KRISHNA MENON: I mid; you
12y the demand is one of ogen. 1 wanted 10
know whether you consider the demand for
recognition as slogan or & vital matter which
You have 10 consider. ‘That is all T asked,

w:ﬂl SWARAN SINGH: On that I
! made the position quite clear and that
t the Government position, thar we are not
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opposed to recognition ; therefore, on this
substantive question there is no difference,
The difference is to the timing of it, when it
should be dome. So far as the question of
recognition is concerned, it is not a question of
slogan. What I 1aid was with respect to the
slinging match that was going on, The
difference is only of timing when the cireunst-
ances are ripe for it. It iy a subsiantive
question. Therefore, I said, when there is
hardly any difference between the two points,
the House should not be divided on an isue
like this when there is 30 little difference of
opinion on the substantive question, That is
what I wanted to convey.

About the last question, I fully share the
concern expressed about the health of Sheikh
Mujibur Rehman. In fact, on this issue Prime
_Minislﬂ' hersell and all of us have been
impresing upon the Governments that they
should take it up very strongly with Pakistan,
Sheikh Mujibur Rehman is an outstanding
leader who has won such outstanding victory
and who commands the obedience and respect
and confidence of such vast nurabers of pegple
in Pakistan. In fact he commands the majority
if we take Pakistan as a whole, He iy such an
outstanding leader, We have said that tvery
effort should be made by the international
community, by the Governments and by others,
10 ensure about the safety of Sheikh Mujibur
Rehman. Only this morning it is said that he
is critically ill. Some days back it was reported
that he was keeping indifferent health, This
is one of the important points we have been
highlighting with all Governments that they
should specifically urge and impress upon the
military rulers of Pakistan that the safety of a
leader of thus stature and of the popularity and
tpye of confidence that he commands, as
Sheikh Mujibur Rehman, should be ensured,
In fact, we have also suggested that every effort
should be made to sec that he is releaged, Some
hon, Member had said that we had not said
that he should be released. I would like to
submit thatin fact I had gone much farther
and said that a Governmeni which was headed
ot controlled by or which had the suppart of
Sheikh Mujibur Rehman was the ane condition
which would create the type of atmosphere in
which the refugees could go back, becawse ke
bad the majority support bebind him. So, we
have always been in favour of Shelkh Mujibur
Rehman being released, and we have utged
all Governments, .,
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SHRI INDRAJIT GUFPTA: Does he
know where actually he is being kept ?

SHRI SWARAN SINGH : Our informa-
tion is that he is still in West Pakistan.

SHRI INDRAJIT GUPTA : In jail ?

SHRIS. M. BANERJEE : In which jail
in West Pakistan ? West Pakistan is a big
place. Iknow West Pakistan. In which jail
is he being kept ?

SHRI SAMAR GUHA 1 It is not proper
to point it out at this stage.

SHRI SWARAN SINGH : Therefore, the
question of Sheikh Mujibur Rchman's safety
and the steps being taken to ensure that the
military regime treats him well and relcases
him as soon as possible and starts further pro-
cesses which should lead to the emergence of a
democratic sct up—these are the very points
that we have been urging, and in the light of
what T have said, T would rcquest the hon.
Mover not to press this resolution for a vote,
because we should not divide on an issue like
this,

DR. RANEN SEN: Absolutely hopeless
statement.

SHRISWARAN SINGH : 1 know I cannot
please him.

SHRI S. M. BANERJEE : He cannot please
anyone in India,

SHRI SAMAR GUHA : Our Minister of
External Affairs has said that Government
have not taken a negative attitude in regard
to the immediate recognition of Bangla Desh,
but unfortunately, they have not still indicated
the positive attitude towards the question,
Perhaps, Government did not expect that so
soon and so crudely their pet hope of a politi-
cal solution on which a lot of speculation was
going on would be exploded by Yahya Khan.
1 do not know whether our Government mill
would like to continue to hibernate in a cosy
bed of super-inaction. Ido not know whether
they will take any positive action. But I am
really surprised to find that onr Government
have become & more knowledgeable expert on
not only the question of Bangla Desh but on
the interests of Bangla Desh when they claim
that it will be unhelpful or harmful or it would
not be proper to give the Bangla Desh Govern-
menit recognition at the moment. When all
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the people of Bangia Desh, their leader, their
provisional government, and their Mukti
Fauj and all their political leaders, not once
or twice but repeatedly have been pleading
not only with India but with the whole world
that their government should be immediately
recognised, 1 do not know how Government
say that it will not be to their benefit or it will
be unhelpful to them or that it will be harmful
to them. I do not know whether our Govern-
ment knows more about their interests than
they themuelves know.

Ido not know whether Isbould use any
adjective for our Minister of External Affairs.
If he does not mind it, I may say he is really a
misleading Foreign Minister, because he has
misled us to believe on several occasions that
if India gives recognition to Bangla Desh, no
other country is going to follow us. But Shri
Jaya Prakash Narain who was not bridled by
any diplomatic inhibitions and who has bad a
free and frank talk with alnunt all the impor-
tant leaders of 20 countries of the world during
his 48-day tour of the world has madr it clear
in a public statement that if India took coutage
to give recoguition, it will be followed by sceve.
ral other countries ; atleast four or five coun-
trirs will immediately give recognition, if India
gives recognition. Only a few days before wr
have scen 216 British Members of Parliament
issuing a statement in which they have said
that their Government should also give recog-
nidon to the Bangla Desh Government

I do not know what more the Government
cxpects about mobilisation of world opinion.
Perhaps at 0o time, on no particular issue, has
the whole world opinion, the press and public
opinion bren so unanimous as in the exprestion
of their condemnation of Yahya Khan's regime
and in support of people of Bangla Desh and
thelr aspiration for freedom. I do not know
how long the Government will go on sending
missions abroad to mobilise world opiaion.

One very important factat is the attitude of
our friend, Soviet Russia, in regard to the isuc
of recognition, If we have a baroraeter to read
the mind of Mgscow in our country, that baru-
meter is the opinion of our CPI fricnds in
India. We find them w0 vigorously yocal in
urging the Government to give immediale
recognition to Bangla Desh, It mx‘dd not
have been pasible if Russia was not willing lt;
support the recognidon of Pangla Desh.
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want to know from the Goverament whether
it i3 a fact that our Moscow Mission informed
Delhi that Russia had come to the conclusion
that Bangla Desh had come to stay. If thatis
s0, what i the political implication of this ?
The political implication of this is that if our
Government takes a bold step to give imme-
diate recoguition to Bangala Desh, Russia will
not oppose it. They will with in a month or
two also support India and give recognition to
Bangla Desh.

I want to warn the Government that time
is the most deciding factor in ultimately deter-
mining the fate of the people of Bangala Desh
as also the fate of the seven million refugees as
alsu the fate of India. I want to warn the
Government that time is our enemy now and
itis the best frirnd of Pakistan. We havr
already wasted very valuable initial time. For
two weeks after the fateful day of 25th March,
Pakistan did not dare to ship cven onc batta-
lion of his army from West Pakistan to East
Pakistan 1o crush the revolution of Bangla
Desh because they were terribly afraid that if
they shipped their army from West Pakistan,
it would crratc a serioys defence imbalance in
the Western sector, After walting for two
weeks, when they found that India was not
gning to do anvthing, they shified 2} divisions
of their army and that enabled Pakistan to
ctush the Bangala Desh revolution and killed
trn lakhs of patriots there,

I also want to draw the attention of the
Government to the fact that China did not
utter a single word till 12th April. They were
watching the reaction of India. Rumia alio
initially took a wvery strict attitude because
Pretident Podgorny wrote a strong lctter to
Yahya Khan. Why was it not followed up ?
The reason lies not in Moscow, but in Delhi.
Delhi did not react in time, properly, adequate-
ly and effectively.

I also want to draw your attentiom to the
fact that the USA, UK, France and all other
world powen kept completely aflent after 25th
March for about two weeks. What is the
reason 7 They were carefully watching the
reaction and action of India, whether India
was going to take any pasitive action. As
India failcd to take any positive action, accor-
ding to diplomatic practice, they did not want
0 snnoy Pakistan unnecesarily.
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Time is in favour of Pakistan and it is
against us. We have made many assumptions.
Our first assumption was that Pakistan would
not dare to shift their army from the western
to the castern sector. It was on this assump-
tion that we thought that the Bangala Desh
revolution would be able to achieve its,objec-
tive. That was proved wrong. Our second
assumption was that not more than two million
refugees would cross over to India. In one of
the meetingt in which the Forcign Minister
was present the Prime Minister told us that
about 15 lakhs of refugees came. Mr. Chavan
was also present. The Defence Minister was
sitting by my side and when I said that India
should prepare to receive 80 lakhs, the Defence
Minister ridiculed me that I was childish and
I was saying something alarmist. He said not
more than 20 lakhs would come. Now what is
the position ? Your second assumption has
proved wholly incorrect.

Their third amumption is still going on.
They assume that Pakistan will collapse from
within due to cconomic crisis. Now a days
no country collapsr from within due to econo-
mic difficulties. There are the Middle Eastern
countries, oil-rich countries, Even the consor-
tium may refuse to give aid to Pakistan not
for political reasons but because they are afraid
that their loan may not be repaid and if they
made additional payments of loans that will be
lost. So only on economic grounds they are
witbholding aid to Pakistan. Pcrhaps Pakistan
will get time to have unilateral discussions
with forcign powers to get more aid,

If you give time to Pakistan what does it
mean ? I shall enumerate the consequences,
Firstly, it will get an opprtunity to raise and
equip two new divisions of army with Chinese
military hardwares. For finishing the task in
the shortest powible time, Pakistan is making
these divisions mixed ones, with 1/3rd of
trained soldiers, 1/3rd with reserves and 1/3rd
with new recruits. Secondly, Pakistan i1 get-
ting two squadrony of fighter bombers from
France in the shortest possible time, Thirdly,
Pakistan is soon getting her fourth sub-marine,
Fourthly, Pakistan is getting an opportunity
to complete its shopping for arms and spareparty
from the NATQO market, USA, China, Iran
and Turkey within the next two months, Fif-
thly, Pakistan is getting time quickly to replace
Bengali persounel in her Air Force and Navy.
Thete people conatitute about 20 per cent of
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these forces and most of them are tochnical
personnel, navigators, etc. In the navy they
were holding very key positions. Now they
have given an advertisement in West Pakistan
for recruitment of West Pakistanis in place of
the East Bengalis. You are allowing them time
to do so. It means that now their Air Force
and Navy is short of trained pertonnel by 20
to 23 per cent and by allowing them time you
are enabling them to make up this deficiency.

Sixthly, Pakistan is utilising time for raising
armed militia, para-militia, police foree and
counter guerilla forces from among the non-
Bengali clemaents in Bangla Desh. Seventhly,
at present the water ways are the main supply
and communications lines for Pakistan Armay
in Bangla Desh. They are making frantic
efforts for restoring railway and land commu-
nications and if you give them time they will
do it. Eighthly, Pakistan is getting time to
bring Chinese gun-boats and coal from China.
Ninthly, Pakistan is using the time poltii-
cally also in mobilising the Muslim League,
Jamaite-Islami and other puppets and quisi-
lings to support them in Bangla Desh. Tenthly,
the increasing food shortage and near famine
condtiion in Bangla Desh is giving opportu-
nity to Pindi rulers to squeeze out more peo-
ple from Bangla Desh into India,

Lastly, Pakistan is utilising the time to get
money from oil-rich Middle East countries and
also other countries.

That is why I say that time is now the best
friend of Pakistan and the greatest enemy of
Todia. T am sorry that the Government do not
know how to deal with a dynamic situation
of revelutionary national upsurge, I ask the
Defence Minister to go through the history of
Russian Revolution. Trotsky, who was the
architect of that tevolution says that the suc.
cess of a revulution depends on determining
the moud and spontanicty of the people. You
must not forget that the Bangla Desh people
had staricd the fighting one month earlier,
For one month, there was the non-co-operation
movement, And then after onc month, for
three months they have been fighting. It is
four mounths now. Is it possibie that the na-
lional upsurge, the encrgy and the mood of
the people will remain as before ? That is
why I say that recognition of this movement
s absolutely nocessary jit will act also asa
ot in their aem ; it will change their whole
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outlook and it will renew their faith in them-
stlves, and create & new confidence in them-
aclves and it would encrgive thém (o fresh mee
tion, a brilliant action.,

-If you really want to see that, you will find
that during the monsoon the Bangls Desh
fighters are fighting like lions. Wherever I
have gone, I have scen their base of opera-
tions. The first question they used to ask wa
was, “When will you give us recognition
Recognition means, they will have their poli-
tical frecdom for developing their own srug-
gle. Recognition means that it will give us
the freedom for belping them ; no diplomatic
bar will stand in our way.

I want t0 warn the Government. T am net
in favour of those who advocate war with
Pakistan, I feel that rrcognition is the only
remaining alternative, at the moment, 10 war
with Pakistan. Otherwise already war-cries
have started, and many Members in this
House have started talking about the struggle
in Bangla Desh, abuut freeing Bangla Desh.
What does it mean ? It meant war. There
is no necessity for the “Indian army to fight,
Bangla Desh will have their liberauon army ;
their guecilla fghters; they will be able to
achieve their whole objective. If you give
them arme and weapoms, thai will strengthen
them and give them the diplomatic lberty
to go along with the world. That will sireng-
then them, There is the only altermative to
avoid a war with Pakistan ; that is, to give
immediate recoguition tw them. Then, on
the basis of independent nations, on the basis
of mutual relations, you can give arms to
them ; give them training, and give them
everything they want; alee give them the
freedom to go round the world, That is what
I would say. That is the only means to help
Bangla Desh,

Before 1 conclude, I just say one word,
What happened at the critical moment a!
Kusukshetra, as giving to us in the Makabbara-
tha ? Arujun was lost in & mood of temporary
torpos. It was Lord Krishoa who Hited him
up out of it. I dd not know, there is no Kri-
shna here to tell the Minister to act, You
raust act.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
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PORT (SHRI RA] BAHADUR) : Before he
concludes, I would like to say onc thing.
Enough time has been allowed sod the sub-
joct has been sufficiently debated, My esee-
ww.mumamwm.
bas said that the matter will be kept under
study. Therefore, under rule 340 of the Rules
of Procedure, I move that the debate on the
question may now be adjourned sine die,

SHRI S. M. BANERJER : Read rule 341
(1) if you want to abuse the rule.

SHRI RAJ BAHADUR : I am not abusing
the rule. I have made my request on two
grounds namely, that the Minister of external
Affairs has already stated position.
It is a developing situation. We cannot take
a decision all of a sudden ; that is any sort of
a snap decision. Since the situation is a deve-
loping one it will be kept under review. We
alw have to study the implication and the
repercussion of the statcment or the declara-
tion made by President Yahya Khan, I would
therefore,, request that the debate may be
adjourned sine die.

MR. CHAIRMAN : Therc is no abuse of

the rules. (Interruption) The debate is adjour-
ned sine die. Shri A, K. Gopalon.

SHRI SAMAR GUHA : Sir, since the
debate is adjourned sine dis, the resolution will
remain alive. I do not want to divide the
House. If there was no bar from the side of
the Government, [ have no doubt that this
resolution would have been adopted by an
overwhelmig majority, but I do not want to
divide the House ; I want to create a national
consensus, and not divide the Houwse. I there-

fore agree for the adjournment of this debatc
on my resolution.

MR. CHAIRMAN : The question is:
“That the debate be adjourned sime
dis”,
The motion toas adopied.
SHRI 8. M. BANERJEE : On a point of

order, Sir. Before getting the vote of the

House, you declared that the debate is adjour-
ned sing dée.

MR. CHAIRMAN : After that, I bhave
taken the vote of the House also.
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RRSOLUTION RE. RECOGNITION TO

PROVISIONAL REVOLUTIONARY

GOVERNMENT OF SOUTH VIETNAM
ETC.

SHRI A. K. GOPALAN (Palghat) : Sir,
I beg to move:

“This House is of the opinion that the
Goverament should take firm line of sup.
porting the National Liberation movements
and condemn in unequivocal terms the
American aggression in three Indo-Chinese
States, give recognition to Provisional Revo-
lutionary Government of South Vietnam,
and full recognition to the Government of
Democratic Republic of Vietnam, Korean
People’s Democratic Republic and German
Democratic Republic.”

My Resolution secks to express the opinion
of the House on three vital aspects of the same
question {1) I am asking the Government to
take a firmer line of supporting the national
liberation movements. (2) I am asking the
Government to condemn in unequivocal terms
the American aggression in three Indo-Chinese
States and (3) I am asking the Government
to give recognition to Provisional Revolu-
tionary Government of South Vietnam and
full recognition to the Government of Demo-
cratic Republic of Victnam, Democratic
Peoples’ Republic of Korca and German
Democratic Republic. All these imues are
inter-related and seek the Government to take
a firmer position along with the forces of natio-
nal liberation fighting against imperialism,
especially the American imperialism,

Qur country has gnt the bitter experience of
imperialist domination. We had to make
tremendous sacrifices in our struggle for natio-
nal liberation. Our struggie got sympathy
and support from the working clase of various
countries, from the people fighting for libera-
tion in the other countriss of the world and
the socislist Soviet Union, which had been
liberated iteelf from: the rule of exploitation.
On our side we ako lent support to the people
of various countries fighting for liberation. We
send a medical mission to China. Many of
our patriots fought in the Spanish civil war in
defence of the Ropublic agsinst the fascist
Franco, It is because of this that our national



Re. Recognition to
[Shri A. K. Gopalan]

" movement won the widest sympathy and sup-
port the world over.

But after independence, the situation began
changing. In the beginning, we began
looking towards the imperialist power for help
and were cut off from the rising current of the
national liberation movements, In the UNO,
we were seen mostly on the side of imperialism
whenever important issucs of peace and liberty
came up for discussion. Later on, we learnt a
leston and found whatcver our anxiety, impe-
rialism is neither interested in the development
of our ecunomy nor in the strengthening of
independence, We began championing the
causc of newly liberated countries and at the
time of Suez crisis, we in clear terms condem-
ned the efforts of the British and American
imperialists to intervene mulitarily in Egypt.
It is in this period that the prestige of our
country went high not only in the newly libe-
rated countrics but also m the comity of
nations. But again our dependence on impe-
rialistic awd for developing our cconomy forced
us 10 take a soft attitude towards imperialism,
And today we arc finding ourselves isolased
when important questions of the national
liberation have come in the forefront,
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Though over 25 years hay ¢ passed since the
termination of the second world war, there 1
no lasting prace ; flames of war have not yet
been cxtinguished in different parus of the
world. There arc people who are stll languish-
ing under slavery. There are people who are
scparated owing to the artificial boundarics.
The people of South Africa, Zimbavwe and
Nambia are still refused the right to decide
their destinics by themselves. Dusregarding
UN Resolutiops, Portugal, a NATO State,
againtt whom we had to fight for the libera-
tion of Goa, persists in its bloody war of oppres-
sion against the people of Angulo, Mozam-
bique, Guineabissao and Capeverde islands
kept under Portuguese calonial yoke. I
South East Asia; US imperialism has for maoy
years waged a murderous war of extermination
again®t poople who have no other wish than
to }ive in frec scli-dctermination and indepen-
dence. The aggression of Isracl and its impo-
rialist allics against a numbcr of Arab States
is alvo almied at hoiding up of frec and inde-
pendent development of these States, and for
the suppression of the just struggle of the
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America are carrying on their fight against
the domination of American imperialism
during the last year they have scored signi-
ficant successes,

Many coups are organised to turn the wheel
of history ; local wars are started to supprems
the movement and militarisation of economics
is resorted to in a big way. Don't we know
who is responsible for it ? For how long are
we going to look towards imperialism ? Is
there any isuc concerning the national libera-
tion movement in the worid which is not
clear 7 Qur own experience now tells us what
role American imperrialism i playing today.
We have scen its attitude in relation to Bangla-
desh. Even the blind arc able tosre as to
who is the enemy of the people fighting for
their liberation. Even a paper like the [ndian
Express had to condemn American imperia-
lism in very strong words. In its editorial of It
July it says:

“Between them the Whitchouse and
the Pentagun have been trying to make
the world safe for democracy over the past
25 years. One conspicuous result of this her-
culian cffort is Virtnam where the Americans
still plunge in a moras largely of their
own making. Washington’s historic method
of solving international problems is to bi-
scct thems, In Asia, apart from Vielnam,
China has been divided into Mainland and
Taiwan : Korea has been split into  twins.
In Europe one has East and West Germany

It may be that Americans wrre beaten by
the British Bug which partitioned the for-
mer Indian sub-continent into India and
Pakistan. Old habits die hard... It is
difficult for either Britain or United States
1o repudiate the legacies they have Ieft in
their way, The happenings in Bangla
Desh, the repercussions they have produced
in Washington and in & more minor key in
Whitehall point to the trendy politics of
today.”

As to the attitude of the British Government,
its decision to resume and conmtinue arm delis
verics 1o South Africa in fagrant violation of
the Security Council's resolution amount to



Rs. Resognition to
direct support for the racialist and colonialist
appression of the peoples of South Africa and
Nambia ; it threatens the independence of
American States and it i3 at the same time
directed against the national liberation move-
ments of the peoples of Zimbabwe, Angols,
Mozambique and GQuineabimao. Thus, it also
endangers peace and security in the world.
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But in spite of these policies of imperis~
lism, national liberation movements continue
to grow in tempo and sweep. In spite of the
American conspiracies in Cuba, barely 150
kilometres from the US coast, it continues
stoutly and firmly to carry aloft the banner of
socialist revolution. Latin  America, in  the
vanguard of anti-imperialism, is further slip-
ping away from the clutches of Washington, in
spite of the ten years of ‘alliance for progress’.
In Vietnam, in Muddie Fast the plans of US
imperialism are  being frustiated. The Viet-
nam wat haslel to a sharp division inside
the American nauon. The recent revelations
made by the American papers about the con-
duct of the Victnam war lias put American
imperialism in the dock as the worst criminal
before the people of the world,

17 294 hrs.
[SHR1 SEZHIYAN in the Chair ]

MR. CHAIRMAN: Mr. Gopalan will
continue his speech on the next day. Now,
we will take up Half-an-Hour discussion,

17.30 hrs.
HALF AN HOUR DISCUSSION RE. TEST
BREEDER REACTOR
SHRI SAMAR GUHA (Contai): Sir,

on 25th July last year the Government announ-
ced that our Atomic Energy Commission is intes
rested in studying the situation of peaccful
explosion and in reply to my question also
they have alinost given the same anwwer,

Sir, there s no marked change in the
sttitude of the Government even afier twelve
months, But I am glad to know that they
have already completed the design of having
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a bigger test reactor. They are going to start
making it. I would likc to know from the
Government when the Kalpakkam reactor
is going to be campleted and whether it will
be possible for the Government to complete
it before 1974, I also want to know from the
Government because India has immense
resources of thorium and thorium can be used
to make U 233, another fissile material, and
which if you can use it and utilise it for the
purposc of using as a nuclear isotopes for
our reactor alto for the purpose of peaceful
nuclear explosion that will not only help us
to obviate our difficulty in regard to nuclear
explosion but it will be helpful for us to be
indcpendent of obligation of world powers in
supplying nuclear isotopes for our reactor,

Qut of these two questiuns I want to know
from the Government how long they will
continue to study this situation of having
peaceful  nuclear explosion, underground
nuclear explosion before this nuclear explosion
or nuclear e¢nergy is used for nuclear rngine-
ering purpuse like exploration of oil or convert-
ing the desert into a fertile land. It 1 obvious

uness we make some preliminary experiments

it 18 not possible to apply this nuclear encrgy
for nuclear engineering purposes. I want to
koow from the Government what steps the
Government have taken in regard to making
certain preliminary tests for achueving that end
and alsu to muster the technology of applying
nuclear energy for oil exploration and other
purposcs.

Itis known to us and to the world that
India does not lack in the know-how and
technology about nuclear blasts. India has
produced nuclear fucls also. We do so not
lack in the possession of fuel for under taking
this preliminary test on nuclear blast or
nuclear explosion or mustering the technology
of nuclear engineering. But we have been
told that although India pomess nuclear fuel
unfortunately India docs not own that nuclear
fuel. Becawse according to our comtract with
Canada, we are not free Lo upe the nuclear
fuel that we have from our reactors for any
blast or explosion purposes,

I want w know from the Government
whether it is a fact that when this contract was
entered into with Canada in 1934, the comcept
of peaceful nuclear cxplotion was not there,
Bxcept for tho utilisation of nuclear isotopes
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for agriculture and other purpo.es, theidea
that nuclear energy can be used for peaceful
purposes like development of nucler engineering
was not there. It is only in the last 10 or 15
years that the idea of nuclear engineering
technology has developed. The contract we
entered into with Canada, I think, does not
hold good, because we are not going fo use,
accordiog to our Government announcement,
this fuel for nuclear explosion for making
nuclear weapons,

Recently inother countries also they have
raised the same point thatif they use nuclear
fue! for the purpose of peaceful explosion, the
prohibition of using nuclear fuel does not stand
in the way of having preliminary experiments
in blast technology. I want the Government
to arguc with Canada that though for techn-
cal or contractual reasons we do not own the
fuel that we pussess, we can own it and use at
for peaceful explosion purposes.

Then, in this House and also outside we are
trying t impress upon the Government that
unless we develop the tactical nuclear weapons,
it will be impossible for us to defend oursclves
from the potential Chinese threat, Today the
Government has come out with a3 report that
China can produce every year 40 nuclear
bombs and bas a stockpile of 150 opuciear
bombs, They have some thermonuciear bombs
also apd have devised long range missiles also.

I want to differentiate between tactical
nuclear weapons and strategic nuclear weapons.
Strategic nuclear weapons mean thermonuclear
weapons, They also require development
of long range missles for the purposc of
delivery of those thermonuclear weapons.

It is now a known fact that atom bombls or
mere nuclear bombs are no longer considered
cnough. Almost all the big powen—UJSA,
Russia, UK, France—have developed the
tactical nuclcar weaponry to strengthen their
conventional arms. 'The NATO powers have
a number of tactical puclear weapons which
have stresgthened their conventional armics
posted in Burope. Recently Japan has publishe
ed a white paper in which it has argued that
their confract or pact with the USA does not
stand in the way of their developing tactical
mbclear weapoos for strengthening their con-
ventional arms.
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If China, which possesses 150 nuclear bombs
leave aside thermonuclear bombs—in a tactical
manoeuvre of even in a Emited war with us,
uscs any one of those tactical nuclear bambs in
any of the Himalayan passes, what will happen
to our army? What dues a tactical nuclear
bomb, a nuclear mortar or a nuclear cannon
meran ? [t means, at least 20 kilotons. There
are nowadays some which can also he made
with lesser amount of nuclear fuel. The fiest
bomb that was dropped on Hiroshima was
also a 20 kiloton bomb. It killed 150.000 prople,
In Nagasaki the number was 75,000 because
Nagasaki i1 a terranequs city,

Suppose China uses this tactical nuclear
weapon as a conventional weapon. What will
happen ? Our Himalavan passet, our Hima-
layan fortification, our so many divisions of
army, will be completely blasted before the
world knows about the usc of tarucal nuclear
weapon. Tharefore, T would urge upon the
Government to revise thein  attitude  about
developing tactical nuclear weaponry if they
really want 1o match or to face the Chinese
nuclear threat against India

I also want to draw the attention of the
Government  that Isracl, a country of only
25 lakhs people, has developed tactical nuclear
weapon; Suuth  Africa has aba developed
tactical nuclear weapons and Germany undes
the umbrella of NATO has almt completed
st, and only the finishing touch is given by the
NATO powers to develop tactical nuclear
weapons.

No doubt, there 15 a distinction between
tactical and strategic nuclear weapons. I have
no doubt that if any power cither China or
USA or USSR uses thermo-nuclear weapons
vither straightway or with the help of any
longrange mimile, inter-contental ballistic v
anything, the world will know about it But
if any Power, in a limited way, used a tactical
nuclear wrcapon, tactical nuclcar mortar,
tactical nuclear cannon, they can creste a
devastation before the world knows about it and
before it turns into a global conflagration.

Our Government must koow there is a dis-
tinction between strategic aucleat weapon and
tactical nucleat weapon. Tactical nuclear
weapon can be used for limited purposss, in 3
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limited sphere of war, before the world consci-
enge is aroused or the world powers are brought
into vortex of watfare. Therefore, if our
Government really wants to face the threat of
China, the mensce of nuclear weapons of
Chioa, it is time that our Government should
cmbark on the project of making tactical
nuclear weapons. That is the reason why [ am
very much worricd that this Test Breeder Re-
actor should be completed quickly and our
thorium resources should be utilised for making
U-299 30 that we can be self-sufficient.

As regard nuclear weapons, we have the
know-how technology. We have developed it.
Thanks to Dr. Vikram Sarabhai. Thanks to
other scientists who are working on it. Really,
we feel proud of our scientists working in the
Atomic Encrgv Commission. They have done
alot. The whole world has praise for them.
But it is the Government wha have to under-
take the policy and decide their policy. Our
w rentist will be able 10 do the job 1 want to
Lnow whether the Canadian contract standsin
the way of using nuclear cnergy for our
preliminary test blast for peaccful purposes,
whether it stands in the way of utilising the fucl
that we pussess when, technically, wedo not
own them. Let the Government let Mr,
(okhale arguc the case that [954 Agreement
dues not stand in the way, The whole context
of the Agreement, the whole concept of the
nuclear explosion has undergone radical change.
Nuclear explosion is now used for peaceful
purposes and India can use nuclear energy,
whether for peaceful purposes or for making
tactical nuclear weapons. The key paint is
the preliminary test of nuclear blast, whether
we can use for constructive purpose or destruc-
twe purpose, for war purpuse or for peaceful
putpose,

Firatly, the Government should look into the
contract between India and Canada and see
whether that contract can be abrogated and
werondly, whether our thorium resources
can be wsed quickly for making U-233 and be
slf-sufficient in the nuclear Beld so that we
tan uke it either for peaceful purposes or for
making tactical nuclear weapoot.

SHRI N. SREERANTAN NAIR (Quilon) :
May T ask a question, Sir ?

MR. CHAIRMAN : Those who want to
'l’,::_"l“ﬁibndwuld have given their names
ore the commencement of the sitting. That
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is the rule.

SHRI S. M. BANERJEE (Kanpur) : That
is the rule. But, because nobody has given
the name and because unless onc hears the
speech, one cannot follow and only we have
followed him, so wr should he allowed to put
questions. As an exceptional case, please give
us chance to two or three people to put
questions,

MR. CHAIRMAN : I am sorry, [ cannot
make a departure. Previowly, that was the
position. Now, the amended rule says that a
Membet who wants to ask a question, should
make a request in writing before the com-
mencement of the sitting at which the discus.
sion is to take place. Nobody has given his
name. Therefore, nobody is entitied to ask
questions, The Minister will now reply.

SHRI S. M. BANERJEE : We only wanted
to make it clear to the world that it is not the
pulicy of all Parties in this country to have a
nuclear arsenal set up. We helieve more in

mlving unemployment, ctc. Vietnam has been
fighting American impenalism. . ..

MR. CHAIRMAN : That is not the question,

SHRI N. SREEKANTAN NAIR: The
Chair can make a deviation in certain cases,

MR. CHAIRMAN - The Rules do not give
any discretion to the Chair in allowing a
Mrmber to put a question because it clearly
says that he shall make request in writing
before the commencement of the sitting.

SHRI N. SREEKANTAN NAIR : It is
only in regard to the Member, not the Chair,
The Chair has got the inherent power.

SHR1 SAMAR GUHA : My friend,
Mr. DBanerjee, has only betrayed his
igonorance. In so far as the conventional weapons
are used, the nuclear tactical weapon is less
costly and is more cffective in baving a bigger
fire power.

SHRI S. M. BANERJEE : I don't know
that all he says can be taken seriously because
he is not an atomic cxpert,

MR. CHAIRMAN : You can scttle your
knowledge outside the House.

SHRI SAMAR GUHA : I will present /
book to Mr. Banerjee. He will know atl)
the ABC of atomic energy.
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SHRI N. SREEKANTAN NAIR : Sir,thh
is 8 very important subject, The word ‘shall’
s concerned only with the Member antl dot
the Chalr.

MR CHAIRMAN : I cannot use the dis-
cretion at this stage, When the demands for
the Ministry come up, you can make your plea
very cffectively.

SHRI N. SREEKANTAN NAIR : They
may not come up at all. They mey be guillo-
tined.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRE K. C. PANT): Sir, the Housc
knows, my hon. friend, Mr. Samar Gubs, gy~
ces a consistent interest im the subjoet of nucl-
car cnergy. In Jaouary last year be has initia-
ted two debates. There was a  half-an-hour
discussion on the question of the use of nuclear
energy for peaceful purposes. What be refers
toas the nuclear engineering technology, [
chink, is the use of unclear energy for peaceful
purposes. Last ycar, there was a hall-an-hour
dicussion and he referred to it in the beguaning
of his specch, He abo referred to the fact that
the Government's attitude remains the same.

SHRI SAMAR GUHA 1 I have said that
there is & break-through.

SHRI K. C. PANT: It istrue that the
Government's attitude is that we afe mot
uppmdtctheuno!'uudmmem-l’urm
full purposes. Without a meaningfu! applica-
tion, without its economic significance being
identificd and of course, the health hazardy are
also taken care of—my hon, friend Inuwe— he
has studied the subjoct-—that the world come

munity has been, particularly the world scien-

particularly concerned by the hazards of tadiwo-
active contamination, by the environmental
hazards, and the ecological hasards involved
in the use of nuclear deviges. This question is
0 ¢ that those ecuntries which have
Anvehprdthinechndmmdnhid!mm
dealing with these devices for yeass, even they
are moving very cautiously jn the dwection of
the actual utilisstion of nucletr energy for
mﬁdﬂﬂmﬂpﬂw.

m.mm»wmwm
wmmmmnwwu
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inpovtant fact which has a beariug on the
entire future of the unclear dotrgy  progremme
in the country and that fs that we hive lot
of thorium in our country i a fact, therium
which can be used for the test hreeder remctor
and which can be a sourte of nuclear fuel for
us, This is certainly an important ares. We
happen to have large deposits of thorfum.
Therefore we are certaioly interested in carry-
ing out experiments which will enable us to
utilise these deposits for the purposer of peace,
that is, the wilisation of nuclear energy for
peaceful purposes. Thorium will be irradiated
in the fast-brreder test reactor about which he
had asked a basic guestion, He is awace of
the developments with regard to these things.
Thorium will be irradisted. U-238 will be
pruduced and this fissile material will be had
as extra nuclear fuel. It will help us, to take us
towards isdependence. He referred to theve
facts These are important facts in the Indian
context,

The other question which he referredd to was
this. That is, about the utilisation of this nu-
clear energy for converting deserts into feetile
lands and so on. I read his last year’s speech
alw and in that he had referred to building of
mountain roads and diverting of rivens and s0
on Thesc are exciting pomibilities but, as
technology has been developed till now, thry
are full of hazards which accompany any kined
of explosion of a nuclear device in the atmo-
phere. After afl when you conattuct & road ot
divert a river any kind of explosion of nuclrat
device will immediately release radio-activity
and all the hazards with which the world has
now become failure will come into play.

These facts have to be borne in mind and
that ia why the experiments that have hern
carried out have been carried out underground
Apert from the Nuclear non-proliferation
Treaty, nobody otherwise would like to experi-
ment on the surface of his land becaus- im-
soediately the contamination hazard will come
into play. Nobody will take that risk. In 1923
and 1969 these exporiments have been carried
out by the USA underground.

lﬁndthuﬁehrdofwof'!h'
IAEA discussed the findings of & uuunn:;e
which bad established last year on £
'tlmy“r ha ‘ ’
Wﬂlﬂll’*ﬂﬁﬁ Agency in this
mmd:heyw&ﬁlw
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”h&eﬁmdduupuim!ﬂ status
of the tachuology the Agency should ap-
Mthembjeummwnluﬂmw basls,
dovoting its auention isitislly to the ex-
change and dissemination of infermation.”

edge the potential by saying that they should
approach the subject in an evolutionary basia,
But they have also said ; the stage has not been
reached where we can actually give technical
asistance.

There has been significant progress in the
awareness of the potentialities of thia techno-
logy. This year the Atomic Energy Agency in
Vienna organised general discusion on the
application of contained peaceful nuclear ex-
plosions fur industrial purposes. The emphasis
is on the word *‘contained”. It means under-
ground, not overground explosion, ueither over
water, not over land.

By and large, the possibility or the potential
of the application of nuclear explosive devices
underground appears to be more promising
than the we of these devices overground or
for surface excavation purposes, for the obvious
reason that there is patural containment of the
spread of the toxic radio-active clements
underground, whereas on  the surface they can
spread far more easily.

Another reason why it is safer vnderground
{s that when there is a nuclear explosion under-
ground, the encrgy relessed is sufficient to
vaporise the rocks in the immediate vicinity
ol‘dmpoimol’upinﬁonanditmrlutheroch
some distance beyond and these shock waves
shatter the rock for a comsidersble distance
which In the case of a large explosion can
extend hundreds of metres, 8o, there is vapo-
risatlon of rock, liquefaction of rock and then
cracks which extend for hundreds of ‘metres,
The result of an underground nuclesr explo-
tion which invalves a contlnuous caving in pro-
cem is a crater further packed with crushed
rock to w considerable h. I am giving
these details, becauge the hon. Member referra
ed to some of the applications of nuclear
encrgy for peaceful purposcs. And it will help
hon. Members to understand how one can
utilise this energy if oné understands toc prov
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cess through which one creates these cavities,

I would now like to refer to some specific
practical uses to which underground nuciear
explosions can be put. Underground cavitles
surrounded by unpermeable mckmpovldﬁ:
storage capability for flulds such as natural
gas, oil and water. For instanee, a few years
ago, when I was a member of the Public
Undertakings Coramittee, [ went to Gujavat
and I found that along with the oil that was
being recovered, a certain amount of gas came,
but there was no utilisation of that gas at that
moment, bocause the power plant which was
to receive that gas was not ready. Therefore,
the gas had to be fared and had to be bumt.
Many of the hon, Members would have seen
that in fertiliser plants there is a certain
amount of gas which has to be flared. There
are exciting possibilities, if you can createa
cavity in an impermesble rock by pumping in
this gas and storing it there for future use,
Similarly, a lot of rainwater which goea into
the sea couid also be stored, It is a very excit-
ing possibility if one can have these large
caverus. In Rajasthan, for instance, instesd
of allowing this water to flow into the ocean, if
we can divert the water underground by pump-
ing it in, then we can use it whenever we need
it for agricultural or drinking purposes, This
kind of exciting posibility is thrown up by
these explosions, Then, the creation of
permeable rock masses can be very beneficial
in extracting petroleum and natural gas in
situations where they could not be economically
recoverable by other mcans such as in the case
of shaie oil. This means that when shale
oil is strapped in small quantities in rocks
and it cannot be extracted otherwise, this
explosion would squeesze out the oil, a3 though
the oil were contained in a sponge ; it would
squeeze it out ; m cavity would be created and
the cavity would be full with oil or gas as the
casc may be, Then, you can bore a whole
and take out this oil or gas. So, what would
atherwise be non-recoverable becomes recover-
able through this device.

Then fracturing of rocks underground may
make it possible to extract minerals by simple
excavation. Copper, nickel and uranium are
three minerais whaose ccopomic recovery might
be made by fracturing and in sty leaching of
low-grade ote, In India, underground leach.
ing from low grade copper And nickle bearing

-oves may provide a valuable source of two
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metals which are of importance for our econo~
wmic development but are so far only located
in scarce deposits amenable to commercial
exploitation using conventionsl means. What
jasuggested here is that the rock is pulverised
underground and a solvent is pumped in and
this brings out the metal in soluble form and
later you recover it. These are the possibilitics
that are opened up.

Now I must refer very bricfly to the time
elernent. Shri Samar Guha rightly emphasised
the time clement, Why are we not ready, when
we will be ready and s0 on. The main point
we have to keep in mind is that a series of
comprehensive surveysand economic evaluation
have to be carricd out before one can conduct
cxperimental work of significance. These two
are important factors. A most important
environmental hazard is related to the fact that
there is a lot of underground water movement
and we must be absolutely certain that mo
explosion contaminates underground  water
movement. In fact even now cxprriments arc
being carried out with certain isotopes to study
the movement of the underground water current
and 30 on and to sce what are their souree of
replenishment so that one can know exactly
what the under ground movement of water is
and thereby be in a position to experiment
later on if a proper site presenty itscll. Sirmlarly,
studies seimmic activities have to be carried out.
Because an under ground cxplosion refeases all
kinds of general reactions in the scismic field
that too can be dangerous. An understanding
of the geological structures in the areain
question through all available means is essentinl
ifhazacds from ecarth movement have to be
avoided. Thesr are the two important factors
that mwst be studied. Our scientists are today
engaged in gathering all relevant information
in order that peaceful wees of nuclear explosive
devices, when the techaslogy is developed can
be avalable for the cconomic benrfit of thy
country.

SHRI SAMAR GUHA : T suggested that
the contract with Canads may be re-cxamined.

SHRI K. C PANT: My hon. friend
referred to the use of isotopes in agriculture,
medicine, etc. These are not barred under the
sgreement. It bas nothing to do with explo-
sion. With regard to the Canadian sgreement
¥ thought you referred o this aspect. Thiv is
a different techiology altogether though in the
proctss of ouclear reaction isolopes are pro-
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duced. I think I have covered almost all the
points, I do not want to get involved in a
debate on the agreements etc, That is a larger
question andl it has been discussed by the House.

SHRI SAMAR GUHA : 1 have been sitting
patiently, Itis your new Asignment and 1
did not want to put you in trouble. My point
is that Japan has given a clue. Can we re-
examine the basls of the coatract with Canada?
The present position is that the fucl that is
produced by us from the Canadian reactors—we
posses it but we do not actually own it. If we
own it we can have freedom in regard to its
use for any purpase, even for peaceful purposes.

SHRI K. C. PANT : I may be new to the
department but I am not new to the subject.
My hon. friend and 1 have in fact discussed
this problem in the past also. We are discussing
the peaceful use of nuclear energy He has
brought in tactical weapons and other things,
thereby making it difficult for e te comment
on the subject. ‘That is my difficulty. I hope
he understands it

SHRI N SREEKANTAN NAIR: May
1 know from the hon. Minuter whether India
has the technical know-how for contralling,
containing and ordering at a particular ume
and place the explosion of atoruc bomby and
atomic devices and secondly whether we are
finding by tnial and crror about the last breeder
reactar or whether we have got the know-how
for the fast breeder reactor in Kalpakkam or
in any other place where it is planned ?

SHRI K. C. PANT: Sofar as the fast
breeder reactor is concerned, its construction
will start svon and it will be constructed.  All
the necessary preparatory steps have been
taken. And, as I said, our scientista are study-
ing all the relevant aspects. I have discussed
some of them in detail, Some othert are purely
scicntific aspects of the matter and related to
the detailed technological aspects which I have
not discussed. But, naturally, asI said, we
are not against the peaceful uscs of nucicar
encrgy. In fuct, if it were possible to use it,
ifit were cconomical to use it, ifit could be
used without hazards, then certainly,—~in fact
the whole world is looking forward to a break
through in this fief.

18407 hrs.

The Lok Sabha then odjowrned 8ill Ehotn of the
Clock on Monday, July 3, 1971)Asabha 19, 1893
(Sake).
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